
Fourteenth Series, Vol. XVI No. 21 Thunday, December n, ZOOS 
Paula 1, 19Z7 (Saka) 

LOK SABHA DEBATES 
(English Version) 

Sixth Session 
(Fourteenth Lok Sabha) 

.-~ 

\.0 .... ~.~, .. ~ .. ~ ........• 
C,-,,, .. : .. , 8. ~0.-:r.--... ~.~.'±.. 

(Vol. XVI contains Nos. 21 to 23) 

LOK SABHA SECRETARIAT 
NEW DELHI 
Price: Rs. 80.00 



EDITORIAL BOARD 

P. D. T. Achary 
Secretary-General 
lokSabha 

P.K.Grover 
Joint Secretary 

KlranSahni 
Principal Chief Editor 

Hamam Pass Takker 
Chief Editor 

Parmesh Kumar Sharma 
Senior Editor 

AJit Singh Yadav 
Editor 

(ORIGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND ORIGINAL HINDI PROCEEDINGS INCLUDED IN 
HINDI VERSION WILL BE TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF) 



CONTENTS 

(FourtHnth Series, Vol. XVI, Sixth Session !December 200511927 (Saka) 

No. 22, Thu,..." December 22, 2OOSlPau .. 01, 1127 (Saka) 

SuII.ET CoLUMNS 

ORAl ANSWERS TO OUESTIONS..................................................................................................................................... 1-31 

-Starred Question Nos. 42~7............................................................................................................................. 31-218 

WRITTEN ANSWERS TO QUESTIONS 

Starred Question Nos. 422 and 428-441................................................................................................ .................. 31-49 

Urwtaned Question Nos. 4305 4486........................................................................................................................ 49-218 

PAPERS LAID ON THE TABLE................................................................................. ............................................................ 218-227 

MESSAGES FROM RAJYA SABHA..................................................................................................................................... 227 -228 

LEAVE OF ABSENCE OF MEMBERS FROM THE SITTINGS OF THE HOUSE......................................................... 228 

COMMITTEE TO INQUIRE INTO THE AllEGATIONS OF IMPROPER CONDUCT 
ON THE PART OF SOME MEMBERS 

Report ................................ ,.......................................................................................................................................... 228 

PUBLIC ACCOUNTS COMMITTEE 

1w.nty·Thlrd Report........................................................................................................................................................ 229 
COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND SCHEDULED TRIBES 

St ...... "I11......................................................................................................................................................................... 229 

COMMITTEE ON GOVERNMENT ASSURANCES 

EIghth Report...................................................................................................................................................................... 230 

RAILWAY CONVENTION COMMITTEE 

Fourth Raport....................................................................................................................................................................... 230 

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS 

TenIh Report......................................................................................................................................................................... 230 

STANDING COMMITTEE ON COAL AND STEEL 

EMnlh to ThIrtIenth RIporta.................................................................................................................................. 230·231 

• The IIgn + marked above the name of a Member Indlcat •• that the Question was actuany uked on the floor of the House 
by that Member. 

(I) 



STANDING COMMITTEE ON FINANCE 

lWenty-eighth to Thirty-second Reports. .............................. ........................................... .................................... .... 231 

STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION 

Statements..................... ............ ................................................................................................................................. 232-236 

STANDING COMMITTEE ON COMMERCE 

Se\lenty-slxth Report........................................................................................................................................................ 236 

STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY, ENVIRONMENT AND FORESTS 

One Forty-Seventh to One FIfty Second Reporta ............................................................................................. .. 

STATEMENT BY MINiSTERS .................................................................................................................................... . 

(i) StatuI of implementation of recommendatlona contained In the Fifth Report 
of Standing Committee on Petroleum and Natural Gu on Demancll for Grama 
(2004-05) of the Mlnlatry of Petroleum and Natural Gaa 

236-238 

238-248 

Shri Manl Shankar Nyar .................................................................................... ;............................. 238-237 

(II) (a) Statue of Implementation of recommendatlona Contained In the alxth report 
of Standing Committee on Chemlcala and Fertilize,. on Demands for Grima 
(2005-06) of the Department of Fertilize,. 

Shri Ram VIlas Paswan ................................................................................................................ .. 

(b) Statua of Implementation of recommendations contained In the fifth report of 
Standing Committee on Chemlcala and Fertilize,. on Demancll for elrama 
(2005-06) of the Department of Chemlcala and Petrochemlcala 

Shrl Ram VItaa Paawan ................................................................................................................ .. 

(c) Statua of Implementation of recommendatlona contained In the tenth report of 
Standing Committee on Coal and 8tHI on Demands for Granta (2005-06) 
pertaining to the Mlnlatry of Steel 

Shrl Ram VIlas Paawan ................................................................................................................ .. 

(III) Status of Implementation of recommendations contained In the third report of 
Standing Committee on Water Resourcea pertaining to the Mlniatry of Water R"oure .. 

238·241 

241·244 

241-245 

Shrl SontOIh Mohan 08Y ................................................................... "............................................. 245-248 

(Iv) Statua of Implementation of recommendatlona contained In the 88th Report of StandIng 
Committee on Transport, Tourism and Culture on Demanda for Gram. (2005-08) of the 
Mlnlatry of CIvIl Aviation 

Stvt Pratul Patel .................................................... :............................................................................ 248-~7 

(II) 



(v) Status of implementation of recommendations contained in the 8th to 10th Reports 
of Standing Committee on Railways 

Shri R.Velu .................................................................................................................................... . 

STATEMENT CORRECTING REPLY TO STARRED QUESTION NO. 141 DATED 
01.12.2005 REGARDING ROYALTY ON CRUDE OIL 

Shrl Man! Shankar A1y.r ................................................................................................................................... .. 

CALLING ATTENTION TO MATTERS OF URGENT PUBLIC IMPORTANCE ........................................................ . 

(I) Need to formulate a Master Plan for development of backward are .. of the country, 
particularly thlrty·slx backward districts of Bihar as announced by Minister of Finance 

247·248 

237·238 

248·288 

durfng Budget 2005-08................................................................................................................................. 248.281 

'Stul Ram KrlpalVadav.............................................................................................................. 248, 249-254 

Shrf P. Chldambaram......................................................................................................... 248·249, 269-281 

Shrl Devendra Pruad Vadav........................................... .................................................................. 254-258 

Shrt GaneIh P ..... d Singh............................................................................................................... 268-267 

Shrf Prabhunath SIngh.................................................................................................................. 257·258 

(II) SItuation arlltn; out of reduction In the Internt tate of Employeel' Provident Fund .................. . 281·288 

Shrl RupchInd Pal............................................................................................................................ 281, 282 

8hr1 A. Narendra.................................................................................................................................. 281·282 

Shrl SureIh Kurup............................................................................................................................... 283·264 

Shrl Guruclal Dugupta.................................................................................................................. 284-267 

Shrf C.K. a.ndrIIppan ............................................................................................• m....................... 288 

MATTERS UNDER RULE 377..................................................................................................................................................... 275 

(I) Need to hand over maintenance of National Highway No. 22 In Himachal Pradesh 
to the State PublIc Works Department for proper upkeep and maintenance 

Shrtmatl Pratlbha Singh.................... ........ ...................................................................................... 275 

(II) Need to link vlllagel In Lohardaga Parliamentary Constituency, Jharkhand wtth main 
roads uncler P,ldhan Mantrl Oramln Sac:Iak YoJna 

Dr. Remelhwar Oraon ............................................. · .......... ··.·· ........ · .. · ...... • .. • ............................. .. 

(III) Need to regulate the functioning of private schOOls with a view to check exploitation of parenti • . 
275·278 

Shri Avtar Singh Bhadana ............................... · .. • ............. • .... ·· .... • ........ · .. • .... ·• ........ ·........................... 278 

(III) 



." 
(iv) Need to review the functioning of Department of Agriculture. Andman and Nicobar 

Islands with a view to protect the interest of farmers in the region. 

Shri Manoranjan Bhakta.................................................................................................................. 277 

(v) Need ~o ensure that persons who migrated from Pakistan in 1947 and settled in J&K 
get the domicile of the State. 

Shri G1rdhari La! Bhargava............................................................................................................... 277 ·278 

(vi) Need to provide loans to farmers of V1darbha region at lower interest rates and fix 
remunerative prices for cotton and aoyabeans. 

Shri Suresh Waghrnale ................................................................................................................ .. 

(vii) Need to construct a foot over bridge/under bridge at the railway crossing In Morena City. 
Madhya Pradesh. 

278-279 

Shri Ashok ArgaI........................................................................................................ ............................. 279 

(viii) Need to conduct a survey for laying of a new railway line from Konch to Dlblapur railway 
station In Uttar Pradesh. 

Shri Bhanu Pndap SIngh Verma............................................................................................................. 279 

(Ix) Need to· review drug control order to ensure availability of drugs to poor people at 
cheaper rates. 

ShrtrnatI MInatI Sen.................... ................................................................................................................. 280 

(x) Need to provide financial ualatance to the Govemment of Bihar for Improving the 
eervlcea at P.M.C.H. Patna, Bihar. 

Shri Ram KrIpaI Yadav............................................................................................................................... 280 

(xl) Need to provide SpecIal Economic Package to the Govemment of Uttar Pradesh for 
consolidation of river embankments In Dumariaganj Parliamentary Conatltuency. 

Shri MoharnmacI Mukeem................................................................................................................. 280-281 

(xli) Need to conduct a survey for laying a new railway line Hnlclng Ami town In Vellore 
Parliamentary Constituency. Tamil Nadu. 

Prof. K.M. Kader MohIdeen........................................................................................ ...................... 281·282 

(xIIi) Need to expedite the procesa of oUlting illegallnflltralora from Bangladesh settled In 0rIIaa. 

ShrI B. Mahtab.................................... ................................................................................................. 282 

(xlv) Need to take initiative for mocIernlzatlcm of age-old jute milia bNIcIeIel1lUrlng purohue 
of raw jute by JCI from jute grow8ra at Minimum Support Price. 

Shrt A;:It Chakraborty ................................................................................................................. . 282·283 



(xv) Need to take steps to revive Central Cooperative Banks In Bihar with hundred per 
cent Central share. 

Shri Prabhunath Singh .................................................................•..•......•..........................••.......... 

(xvi) Need to check circulation of Bhutanese currency inside Indian TeFritory particularly in 
some parts of Jalpaigurl and Cooch Behar districts of West Bengal. 

283-284 

SIvi Joachim BaxIa................................................................................................................................... 284 

(xvii) Need to formulate specfftc: programme to rehabilitate families displaced due to 
floods In Assam. 

Dr. Anal Kumar Sarma ................................................................................................................ . 

(xviii) Need 10 expedite construction of Road Over Bridge at level crossing No. 81/A on 
Ahmedebad-Himmatnagar railway line In Sabarkantha district, Gujarat. 

284-285 

stvi Macllusudan MisIry.................................................................................................................. 285 

CFUNAL lJtNi (AMENDMENT) BIll, 2005 •.•••..••••••••.•........ _........................................................................... 282-306, 363-392 

Motion 10 consider 

ShrI Shivraj V. PatiI .• ;.................................................................................................................................. 286-291 

Shri P.S. GacIlavi........................................................................................................................................ 291-293 

Stvi S. K. KhaNanIhan.................................................................................................................................. 293-295 

ShrIrnati SuamiIa BaurL................................................................................................................................ 295-298 

Shri Ganesh Prasad SIngh............................................................................................................................ 298-299 

Prof. K.M. Kader Mohideen.......................................................................................................................... 299-301 

Shri SunIsh PtabhaIcar Prabhu.................................................................................................................. 301-304 

Shri B. Mahtab................................................................................................................................. 304-306, 363-364 

Shri Apf ChaIcraborty ................................................................................................................................... . 

Stvi Prabht.rlath SIngh ................................................................................................................................. . 

Shri Avina8h Raj Kharw1a. •.••.•••.••.•••••.•••...••••••••••••••••••••••.•.•.•••.•••••••.•••••••••.••....•.•..•....•...•...•.••.....•.••..•..•......... 

Dr. Sabestian Paul ............................................... ·· ............... · ......... · ... · .... ·· .. · .. • ........................................... .. 

Prof. M. Rarnadass ..•........•• ·•·•··•····•• ... ··•··•··•··•·••····•······ ...•........•.•....•......................................•................... 

Prof. RaIla Singh Rawal ......•.•......... · .. ································ ..•........................................................................ 

Stvi Shivraj V. PattI •....••. - ••••.•.•.•• ••••····· .. ·•···••••···••·· .. ·•·· .. · ................................................................................ . 

Clauses 2 to 9 and 1 ...................... ········ .. ·· .... ···· .. ··· ... ·· .. ·· .. ········ ................................................................................ . 

Molton to Pass 

(v) 

366-368 

368-372 

372-376 

376-377 

377-379 

379-380 

380-392 

392 

392 



DISCUSSION UNDER RULE 193_ ........ _ ............................................................................................. _ ............................ :._.. 306 

Need to develop sports infrastructure in the country keeping in view the forthcoming 
sports events 

Shri Naveen Jindal ................................................................................................................................... .. 307·318 

Prof. Vijay Kumar Malhotra............................................................................................................................. 318-321 

Shrirnati Jyotirrnoyee Sikdar ................................................................................................................. ,...... 321-325 

Shri Ravi Prakash Venna................................. ............................................................................................... 325-328 

Shri Pannian Ravindran..................................... ............................................................................................ 329-332 

Stvi AIok Kumar Mehta ..................................... __ ....................................................................................... 332-333 

Shri A. Krishnaswan1y..................................................................................................................................... 333-336 

Shri Suresh Prabhakar Prabhu .............................................................................. ; ................................ :.. 331·340 

Shri K.C. Singh ·Baba'..................................................................................................................................... 340-344 

ShriTathagata Satpathy................................................................................................................................. 344-348 

Stvi Kiren Rijiju........................................................................................................................... ................ 348-350 

Shri Subrata Bose......................... .................................................................................................................. 350-353 

Shri Ravichandran ~ ................................................................................................................ .. 353-354 

Shri Lakstvnan Singh................................................................................................... .................................. 354-357 

Shri M. Shivanna.......................................................................................................................................... 357-359 

Dr. Rarnkristol8 Kusrnaria ............................................................................................................................ 359-360 

Shri Hansraj G. Ahir..................................................................................................................................... 380-361 

Stvi Haribhau RaIhod .............................................................................................. ,' ......... ~ ...................... '...... 381-382 

Shri Vtrender Kurnar..................................................................................................................................... 362 

ANNEXURE-I........................................................................................................................................................................... 395-400 

Meni)er-wiae Index to Staned Questions............................................................................................................... 395 

Mernber-wise Index to Unstarnld Questions. ........................................................................ _ .................. _.......... 396-400 

ANNEXURE-Il......................................................................................................................................................................... 401-402 

Ministry-wise Index to Starred Questions ................................................................................................................. ,401-402 

Ministry-wise Index to Unstaned 0uestI0ns............................................................................................................ 401-402 

(vi) 



OFFICERS OF LOK SABHA 

THE SPEAKER 

Shri Somnath Chatte~ee 

THE DEPUTY SPEAKER 

Shri Chamjit Singh Atwal 

PANEL OF CHAIRMEN 

Shri Pawan Kumar Bansal 

Shri Giridhar Gamang 

Shrimati Sumitra Mahajan 

Shri Ajay Maken 

Dr. Laxminarayan Pandey 

Shri Balasaheb Vikhe Patil 

Shri Varkala Radhakrishnan 

Shri A~un Sethi 

Lt. Col. (Retd.) Manabendra Shah 

Shri Devendra Prasad Yadav 

SECRETARY GENERAL 

Shri P.D.T. Achary 



LOK SABHA DEBATES 

LOKSABHA 

1'hurscMy. December 22, 20051 Pause 1, 1927 (Saka) 

[English) 

The Lok Sabha met at one minute past 
eleven of the Clock 

(MR. SPEAKER In the Chait'J 

ORAl ANSWERS TO QUESTIONS 

MR. SPEAKER: Sony, I am one minute late. 

a.No.422, Shri Atjun Sethi - Not present. 

a.No.423, Shri Rayapati Sambasiva Rao. 

SHRI RAYAPATI SAMBASIVA RAO: Sir, Question No. 
423. 

MR. SPEAKER: Minister of Petroleum and Natural 
Gas - Not present. 

SHRI ANANTH KUMAR: Sir, this is a serious matter. 

MR SPEAKER: It Is serious. I have not exonerated 
him. Wait for my comments. 

Hon. Leader of the House, this matter is taken very 
seriously by the Chair. 

SHRI ANANTH KUMAR: Sir, we request that the 
matter shoukl be taken very seriously and the Minister for 
Petroleum and Natural Gas should be admonished for his 
laxity. 

MR. SPEAKER: I cannot admonish him in his 
absence. I have said that I have taken very serious notice 
of the matter. 

Q.No.424, Shri Sarbananda Sonowal- Not present. 

a.No.425, Shri Jlvabhai Ambalal Patel. 

SHRI ANANTH KUMAR: Sir, the hon. Minister for 
Petroleum and Natural Gas has come now. He has come 
late. 

MR. SPEAKER: May I request you to please give up 
your habft of dictating to the Chair? 

SHRI ANANTH KUMAR: I submit that he has taken 
the House for granted. 

MR. SPEAKER: I would not allow him to even open 
his mouth untn he has tendered his apology. You have to 
wait for that. 

[Translation} 

Loallaldng AJrporta 

+ 
·425. SHRI JIVABHAI A. PATEL: 

SHRI HARISINH CHAVOA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether most of the airports in the country run 
by the Airports Authority of India are loss making; 

(b) if so, the details thereof; 

(c) whether the Government proposes to start 
commercial activities at some of the loss making airports 
so as to compensate the losses; 

(d) if, so, the details thereof; and 

(e) the other steps taken/proposed to be taken by 
the Government to make these airports viable? 

[English} 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) A 
Statement is laid on the Table of the House. 

Sflltement 

(a) and (b) Yes, Sir. Out of 126 airports managed by 
Airports Authority of India (MI), 86 airports are operational 
of which only 10 airports made profits and 76 airports 
made losses during 2004-05. 

(e) Yes, Sir. 

(d) The commercial facilities/schemes planned by 
MI to mitigate the losses at loss-making airports, inter-
alia, include setting up snack bar counterS, coffee shops, 
ATM, Tea/Coffee/Soft Drink Vending Machines, Tele-
communication facility, TraveUers RequiSite Stalls, Car 
Rental, Hotel Reservation, Advertising display rights, 
branded outlets etc. 
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, . (e) AAl has initiated action to increue the non-
traffic revenue, wherever possible, and to reduce the 
controHabie expenditure. Besides, AAI has plans to Create 
a aubsidiary,' company for carrying out ground handling 
activities 01 the airtines on commercial terms and to allot 
the contracts of aviation refueling outlets, branded fast 
food outlets etc. 

[Translation} 

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, I want to 
know from the hon. Minister the reasons for the losses 
being incurred by certain Airports and the steps tal<en by 
the govemment to get rid of the situation. 

{English] 

SHRI PRAFUL PATEL: Sir, there are many loss-
making airports in the country for the reason that there is 
concentration of flights primarily in our maior metropolitan 
cities. The other cities have probably one or two or three 
flights a day. As a result, the establishment expenditure 
and the capital cost of developing and maintaining those 
airports does not actually get spread over the number of 
fflghts that are required to be operated for optimum 
utilisation. However, this trend Is reversing. The number of 
airports that are profitable is also now increasing, or·the 
losses of the Ioss-making airports are on a downward 
trend. That is because 01 the increase' in the number of 
flights in the country at even smaUer airports which hitherto 
were unconnected. So, with the growth of traffic we do 
expect that either the number of loss-making airports will 
reduce or the losses of the existing loss-making airports 
will come down. 

[Translation} 

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, through 
you, I want to know from the hon. Minister, whether any 
survey has been conducted in North Gujarat for ssUing up 
an airport. If so, the details thereof? 

{English} 

SHRI PRAFUL PATEL: Sir, looking at the present 
requirements, the geographical spread of airports in the 
country, when ~to many other States of our coun1ry 
there are, many operational airports in North Gujarat, or in 
~t as a whole. However, if there is any particUlar 
iatue or 'any particular airport or a city which the hon. 
Member woukt like to see connected, he can write to me 
and I will try to respond to him in the best possible manner. 

[Translation} 

SHRI HARISINH CHAVDA: Hon. Speaker, Sir, 
aeroplane has never been such a common means of 
traveftlng as It is today when people of aIt c..... can 
choose it to be their mode of travel. It Is really unconvincing 
for me to think that why this sector is make losses when a 
lot of people now use aircrafts as their means of travel. 
Earlier, when I would go to AhmedabacI I could See only a 
select brand of p8OJ)Ie in the plane. But, now-a-day, you 
can hardly differ between an airport and a railway station 
in respect of the crowd of travellers. Almost every 
businessman today prefers to go by air, so how can we 
say that alrtlnes are constantly making losses? Even 1.1s 
so, corrective steps should be taken. Private airlines have 
cut their rates down upto Rs. 2000. While the normal ticket 
from Delhi to Ahmedabad costs around 8-1 D thousands, 
that is why I fail to understand the reasons for the losses. 
Moreover, You can promote private airtines in the civil 
aviation sector. I would like to ask about the amount of 
money being received from private operations, in lieu of 
providing them airport services? The Govemment should 
set such servioe charges that their airlinn could win over 
their. My second question is that... 

{EnQf/$h} 

MR. SPEAKER: Second Supplementary not allowed. 

Why are you allOwing private operators? Why do 
you not impose special taxes on them? 

SHRI PRAFUL PATEL: I cannot answer a question 
which Is very hypothetical. However, I can only say that 
increased air connectivity both by public and private sector, 
has led to this happy situation which the hon. Member 
said that the people of the country are getting more choice, 
more connectivity and better fares. In this endeavour, while 
it Was always a shortage in the past, SuppIt now has 
increased and so have the aspirations of our people Met 
the needs ot our people. So, It is a welcome step in the 
right direction. Now the real challenge is 10 get the 
infrastructure. As the question pertains to the IoM-making 
airports, if more flights go to smaller airports or airports 
where the flights were operating IeSI, the Ioaaes of the 
airports will also reduce or more alrpot1I would become 
profitable. So, on the whole it is a larger' question which 
the hon. Member is Irying to ,pose. But I think the a¥IatIon 
in our country is headed In 1118 right direction. 
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{Translation] 

SHRI JASWANT SINGH BISHNOI: Mr. Speaker, Sir, 
thank you, I would like to submit to the hon. Minister that 
for tea and coffee stalls and other commercial activities 
running at the Delhi, Mumbai and Jodhpur airports,. the 
land charges are equal. That makes the commercial 
activities at Jodhpur airport almost nil as this airport for 
now Is hosting only two flights. So, I request the hon. 
Minister to reduce the land rentals of the stalls at Jodhpur 
airport so that more commercial activities could be 
undertaken there. 

(English] 

MR. SPEAKER: We have allowed a full discussion 
on the subject. How can it go on for every city or every 
town? 

SHRI PRAFUl PATEL: I think the hon. Member's 
question is regarding the rent we charge for tea stalls in 
Delhi or Mumbai compared' to Jodhpur. These are all 
commercial policies of the Airports Authority. I am sure, 
these are well-defined over a period of time. However, if 
there is any specifIC complaint that the hon. Member has, 
he may write to me and I will try to address it in the best 
possible way. 

MD. SALIM: Sir. the question 01 the loss-making 
airports itself is fallacious. Airport is not a stand-alone 
installation. It is not like that. When you are commuting 
journeys from one point to the other point and vice versa, 
the big airports will have huge business. But unless these 
feeder airlines and feeder airports are there, the bigger 
airports cannot procure the business. When you talk about 
a loss-making airport, you have to think about these 
intricacies. A bus stand in a village or in a town may have 
only two per cent traffic that does not mean that the village 
bus stop is not profitable when the city bus stop is there. 
There is a huge income from the non-aviation side which 
we have to exploit. In the smaller towns, these airports 
can never give you income from the duty free shops or 
hoardings or income from any non-aviation thing. , would 
like to know whether the Government is aware of this fact 
or It is consciOUSly trying to DIVide that there are less 
Important airports with fewer revenue and important 
airports with higher revenue. Therefore, we have two types 
of airports or we can have integrated approach. Un~ess 
this croea subsidy is there. this aviation industry will not 
grow. Unless this small hub and spoke concept is there. 
you cannot think of a hub . ... (Interruptions) 

MR. SPEAKER: What is your question? 

MD. SAliM: My question is, whether he is consciously 
dividing it and making this concept popular that these are 
the loss-making and these are the profit-making airports 
or you are thinking about the integration. 

SHRI PRAFUL PATEL: I have not posed a question 
whether the airports are loss making or not. This is a 
question posed by an hen. Member. I am responding to a 
question saying which are the profit making airports and 
which are the loss-making ailJ?Ol1s. Why is an airport profit 
or a loss"making? I am not trying to go away from the core 
philosophy behind the aviation where I agree that smaller 
or other airports cannot be as profitable as the bigger 
airports. Aviation has to have a hub and spoke 
arrangement. Therefore, there is no question of going 
away from the fact that the Airports Authorily will have to 
plough its profit from a profitable airport into not so profitable 
airport, if you have to sustain the aviation throughout the 
country. I told the hon. Members the other day that we 
subscribe to the NCMP for which we all are together and 
we will go by that philosophy. We win make sure that the 
the Airports Authority of India remains the torch bearer of 
airports in our country. 

MR. SPEAKER: In fact, we have to have the Civil 
Aviation Minister everyday for questions. There seems to 
be limitless questions. He is such a popuiar Minister that 
everybody wants to see him. 

Shri Ponnuswarny, plaase put a question other than 
the one from your city. 

SHRI E. PONNUSWAMY: The hon. Minister in his 
reply has said that out of 126 airports, only 86 are 
operational, out of which ten airports are making profit 
and other 76 airports are incurring losses. There is no use 
of creating any traffic facilities without bringing any 
discipline in the crew members because of the inordinate 
delays, insufficient in-cabin services and other such things. 
Maintenance is more importliUlt. In the Chennai-Delhi sector, 
not even a single day goes without much delay either in 
arrival or in departure. The crew members in the 6.40 a.m. 
flight come only by 7.00 a.m. This inordinate delay causes 
losses. According to my thinking, it is the jnsufficient in-
cabin facilities and the indiscipline among crew members 
for this delay. What is the use of procuring more aircra'tt 
without property maintaining the existing aircraft? 

MR. SPEAKER: Let us not criticise all members of 
the crew. 

6 
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SHRI E. PONNUSWAMY: It is a dally experience. It is 
not a criticism. I really appreciate the hon. Minister for 
taking aU the steps to improve the airlines. 

MR. SPEAKER: There are efficient crew mefY1l?ers 
also. 

SHRI E. PONNUSWAMY: I would like to know what 
ant thestepa that he is taking not only to maintain this but 
also to correct the indiscipline among the crew members. 
The private airtines are providing all the facilities to 
passengers and the passengers are switching over to 
those airlines because of difference. There is a deep loss 
incurrad by the Airports Authority. 

SHRI PRAFUl PATEL: I think. the hon. Member is 
talking about the losses to airlines rather than losses to 
the airports. However. I understand his sentiments; I respect 
them and I also know that there is a lot of traffic congestion 
especially in Mumbai and Delhi Airports. The reasons are 
also to be understood. We are forgetting that congestion 
happens even in the busiest and the most sophisticated 
airports anywhere in the world. That fact also has to be 
looked into. 

Secondly. if all the flights are bunched in 2-3 hours 
in the morning and 2-3 hours in the evening. this is when 
the congestion takes place . .•. (lntetrUptions) 

MR. SPEAKER: No. Take your seal 

SHRI PRAFUl PATEL: Sir. I am trying to address his 
question. 

MR. SPEAKER: There should be brevity on both 
sides. 

SHRI PRAFUl PATEL: The phenomenal of growth 
wHI have some initial problems and one should have to go 
through some initial teething problems. 

MR. SPEAKER: Do you agree with his criticism of all 
the crfIW? 

SHRI PRAFUl PATEL: No. Sir. It is not 

MR. SPEAKER: You should say so; otherwise. a 
wrong message will go. 

SHRI PRAFUl PATEL: I was going to answer ~at 
part. 

To make a sweeping statement about the criIiciam of 
our own airUnes Is not good. 

SHRI E. PONNUSWAMY: It is not a sweeping 
statement. It is my daily experience. when we go in the 
Chennal-Delhl Sector. You can check it up. 

MR. SPEAKER: It is enough. 

. .. (Interrupti0n8) 

MR. SPEAKER: You should go and meet the hon. 
Minister. 

SHRI PRAFUl PATEL: I win try to keep his sentimenIa 
in mind and I will try to address them. 

[Translation} 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir. while the 
airports are making losses, the private airlines have not 
paid long time dues to the A.A.I. Through you, I would like 
to know from the hon. Minister as to what measures .... 
being taken to recover this sum? 

SHRI PRAFUl PATEL: Of course, there is a time-
frame to regularly recover the dues from the airlines. If 
they fall to comply with this time frame, action can be 
taken against them and even their operation of flights 
could be withheld. So, it is not that we .... showing to any 
of these airlines any sort of leniency. They are made to 
make this payment in time or face the actioi1. 

SHRIMATI KIRAN MAHESHWARI: Hon. Speaker, Sir, 
the hon. Minister in his reply has said that the los ... of 
the MI can only be reduced if there II more and more 
flight operations. There is only one flight for UdaIpur from 
Delhi at present. Is there any proposal to extend this 
number? 

Sir, Uda/pur Is such a tourist spot where tourista from 
allover the country and abroad come to Yisit. But the 
Indian Airlines operates only one flight for that pIaoe 
compared to a number of private flights. Due to lack of 
frequency the Indian Airlines Is running Into Ioases. 

(English) 

MR. SPEAKER: It has nothing to do with the IoueI 
to the airports. 

[Tt'llMlatlon} 

SHRIMATI KIRAN MAHESHWARI: T1'Ie hon. Min.ter 
Ba)'l that the UdaIpur airport is to be expanded so as to 
acconwnodate more number of flights. My queation Is that 
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whether there Is any plan for the expansion of the UdaIpur 
airport and In case of such a plan by when It is going to be 
Implemented? 

[English} 

MR. SPEAKER: this Is the real question. Now, this is 
on Udaipur Airport. 

[Translstlon} 

SHRI PRAFUL PATEL: Mr. Speaker, Sir, about the 
Udaipur airport development I would like to submit that 
when the House had a long discussion over a matter the 
day before yesterday and I was given an opportunity to 
apeak, one of our han. Memberl asked a question about 
the UdaIpur airport. I replied to that that the work on a new 
IennInal and overall development of UdaIpur airport Is 
going to commence In 2008 and It wDl be of International 
standardl. 

[E_h} 

MR. SPEAKER: Now, I wish to come back to 423. 

... (Interruptlons} 

MR. SPEAKER: JUlt a minute. Pleu. take your nat 

I have received a written IPOIOgy from the hon. 
MInister. But I feel that the hon. Mlnllter may have to 
tender his apology to the House. 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): Sir, may I begin by tendering, to the 
House, my unqualHied apology for having .ntered later? 
SIr, I deeply reg .. t my error. 

....... on PeIroIeum Producta 

·423. SHRI RAYAPATI SAMBASIVA RAO: Will the 
MInister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the criteria adopted for sharing of the burden 
of lublldl., on p.trol.um products betw •• n the 
Qovemment and the Public Sector on Compenl"; 

(b) whether the Government hu MCllved .any 
propoaaI from the 011 and Natural Gal Corporation In thI, 
regard; 

(0) If 10, the detail' thereof; and 

(d) the decision taken by the Govemment 
thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) A Statement is laid on the 
Table of the House. 

Statement 

(a) With the declared Intention of moving towards 
market-determined pricing for petroleum products, 
Government announced the dlsmantiing of the Adminis-
tered Pricing Mechanism (APM) effective 1.4.2002. Since 
PDS kerosene and domestic LPG are fuels of mass 
consumption and largely consumed by the economically 
vulnerable sections of the society, It was decided that 
subald," on these two products would continue on a 
specified flat rate basis to be met from the fiscal budget. 
Accordingly, u per the "PDS Kerosene and Oornettlc 
LPG Subsidy Scheme, 2002", a flat rate of subsidy per 
seiling unit was approved to be given to Public Sector 011 
Marketing Companies (OMCs), equal to the difference 
between the coat price and the Issue price per selling unit 
as on 31.3.2002, and to be phased out In three to five 
years, The OMCs were to adjust the retail seiling prices 
(RSP) of these products In line with Intematlonal prices 
during this period, However, In deference' to Govemment 
directions, the OMCs did not increase the prices of PDS 
Kerosene and Domestic LPG commensurately, resulting 
in under-recoveries In respect of these two products. In 
October 2003, Govemment decided that the OMCs would 
make up about 113rd of their under-recoveries on th.se 
two products from the surpluses In petrol and diesel and 
balance under-recoveries would be equally shared by the 
upstream companies and the OMCs. 

However, there has been an unprecedented, sharp 
and spiraling Increase In International 011 prices, 
particularly since late 2003, combined with considerable 
week-to-week and even day-to-day volatility. Notwith-
standing the .teep rise In international prices of sensitive 
petroleum products, OMCs were modulating the price 
lnoreue In petrol • d1eael also be.ld.s maintaining the 
prices of subtldlzed products like domestic LPG • PDS 
K.ro,.n., In consultation with the Gov.rnm.nt. In 
consequence, they have suffered under-.. coverles on tale 
of petrol and dleeel as well. Therefore, Govemment, In 
June 2004, elucidated the principles which would govem 
Its polley of containing the burden of Incr.... In 
International prices on consumers of the.. ..naltIYe 
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petroleum products. It was d8elded that the burden should 
be equitably shared by consumers, the Government and 
the oit companies. Accordingly, from 2003-04 onwards. 
GQvemment introduced the subsidy sharing .mechanlsm 
In which after taking Into account the subsidy provided for 
from the fiscal budget. the balance. Is shared by the 
upstream and the downstream companies equitably. 

Even after the subsidy sharing mechanism put In 
place, the burden of under-r8COvertea on OMCI continued 
to rIM ateeply in Iplle of dlacountl given by refine riel. 
The eatimated under-recoveriel was As. 9,274 crore for 
2003-04 and Rs. 20,148 crore for 2004-05, which Is 
projected to rIM to 38,154 erore during the current year. In 
0Rfer to companaale the public Hctor CMCs on account 
of mounting under-recoveries suffered by them over and 
above the amount allowed as subsidy through the Budget, 
Government have decided to Issue oil bonds. The Ministry 
of Finance have made provision to Ipue bonds of the face 
value of Ra.5,750 orore during the current financial year. 
This haa been Included In the .. cond batch of 
Supplementary Demands for Grants 2005-06. 

(b) and (c) Vel, Sir. 011 and Natural Gas CorpOration 
(ONGe) have represented to the Govemment seeking a 
review of the rationale of the equitable subsidy aharlng 
mechanism under which the upatream companlea are 
sharing the burden of under-recoveries along with the 
Government and the downstream companlea. keeping In 
view the IncreaHln retail Hlling prlcea (ASPs) of petrol & 
dIeHl, the aharlng of under-recoveriea by refineries and 
the loft.nlng of Intemational price of crude oil and 
petroleum products. 

(d) Government policy Is to equitably ahare the 
burden of under-recoverles auttered by the OMCI In the 
context of anomalous price Increases. The share of the 
upstream compenl.. will be proportionate to the total 
quantum of under-recoveries 

SHRI RAVAPATI SAMSASIVA RAO: It wal llated by 
the hon. Mlnleter that a flat rate of .ubaldy for LPG and 
keroIene per .. IHng unit. equal to the difference between 
the coM price and Ioue price per HI\Ing unit .. on 31.3.02, 
YIU approved to be given to the public HCtor oil marketing 
companies, and It II to be phaHd out In thr.. to five 
years. 

Why not the burden be lhated completely by the 
majOl" 011 campanle. and not by the conaumerl? In future 
any Inore... ehould not be a burden on the BPL 

consumerl. Already BPL consumers are In great difficulty 
because of the last steep price Incre!lH of the petro 
products. When the international oil prices go up, would 
be the Govemment make a way out or find a path to 
enlure that no further burden Is put on the BPL consumerl 
in future and ensure that the whole burden Is put on the 
major 011 companies? 

SHAI MANI SHANKAA AIVAA: Even now when we 
raised the prices last, In the month of September, only 13 
per cent of the overall burden waa tranaferred to the 
consumer. In our SKO, Superior Keroaene Oll dl.trlbutlon, 
quantitlel allocated to the Stat.. are dellverwd to the 
State Governments and It II for the State GoYemmentl to 
make the decision u to whether It will be relervad only 
for BPL conIUm8r1 or whether it will go to others. 

Aa regarda LPG for dome.tIc purpoae, while we make 
a distinction betwHn domeltlc LPG and commercial LPG, 
I am afraid there is no dl.tlnction made u yet betwHn 
BPL conlurnerl of LPG and thoae who are above poverty 
line. The suggestion of the hon. Member la, therefore, a 
welcome one for us to conalder when we undertake a 
policy review of this matter. 

SHAI AAVAPATI SAMBASIVA RAO: Hal any other 
public lector 011 company, other than the ONGe, lubmHted 
any propolal 01" rapreeent~ to reduce or ah .... the burden? 
If vea, what are the detalll thereof? 

SHRI MANI SHANKAA AIYAA: In regard to the 
upatream companies In the public aeotor, we have onlv 
OIL and ONGC. ONGC .ubmltted Ita proposal on the 18th 
of November and reminded UI on the 17th of Oeoember. 
We wished to take up the facta of the matter on receiving 
the detail. of what were the under-...covertes In the third 
quarter. While, of course the third quarter I. not vet quite 
over, we are neany at It. We flnd that although It Is true that 
under-recoverlea on account of petrol and dleael have 
Indeed come down, they have gone up enormoUlly with 
regard to LPG and even with regard to keronne. The 
conaequence II that the third quarter under-recoveri .. , In 
thll year, are more or I ... at the same level .. they have 
been In the HCOnd quarter. I am, therefore, conatralned to 
.ay that the ONGC rwquelt wi" have to be oonaIderwd In 
the light of reality rather than In the light of the 
Irnpreealonlatlc ltatemenll made by that Corporation In Ita 
representation to UI. 

SHRI AUPCHAND PAL: In view of the continuing 
uncertalntle. In the Intematlonal oR "*"et what may be 
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the . d/ffIcuhlea of the Government to set up an 011 Price 
StabiUsatlon Fund for which there Is a huge accumulated 
Oil Cesa Fund available? 

SHRI MANI SHANKAR AIVAR: The proposal for a 
Price Stabilisation Fund had been considered as long as 
a year-and-a-half ago In connection with the mechanism 
that " bad suggested for allowing. fluctuations to take 
place around a banet But the volatility In the mark.t hal 
bHn 10 great in the last 18 months that we have Simply 
been beyond that band for almost all the time. 

AI regardi a Price SlJt)lIIsatlon Fund built out of the 
011 cell, the problem really lies In the langu.age of the Act. 
The Act, which set up that fund, provides that the fertiliser 
Indultry could also be a beneflclary of the funds .that are 
ralted from the 011 Industry and such a larg. proportion of 
the funds that have betn raised through the cess on 
uPitream 011 production are b.lng earmarked for the 
ferliliaer Industry that only at very great coat to the fertll.laer 
Industry, wfll we be abl. to acquire all theae funds for the 
development only of the 011 Industry. That Ia the dilemma 
whloh we are attempting to iddreu. 

{Tranl/.tlon} 

SHRI PRABHUNATH SINGH: Mr. Speaker, lir, the 
pricel of petroleum productl are constantly Increulng 
and conlequently burden Is rising particularly on the 
farmers and BPL famlll .. living In the villages. Every State 
hu got different tax-rat.s on the petroleum products. 
Whether the Hon. Minister would conllder to talk to the 
State Governments In the matter and fix an equal tax-rat. 
In all the States? 

Mr. Speaker, Sir, the range of cu.tomerl of petrol.um 
productl Varlel from farmers and labourers to Industrialist •. 
Whether the Govemment propose to make a clarification 
of the coneumers In order to provide lublldy In this regard 
to the farmers and labourers? 

SHRI MANI SHANKAR AIVAR: Mr. Speaker, Sir, I. am 
very thankful to the hon. Member as he hu once again 
ratted the earne matter towards which I have betn drawing 
the attention of the HOUle molt of the times In this "Islon. 
We nHCI to re-conlldtr the .. matters, though only recently 
there hu betn a slight decreue In the prlcel of petrol 
and dI... In the Intematlonal market. But, anyways,lt Is 
not a big problem. 

AI far al LPG and Kerollne Ia concerned, their 
prlcel are much high In the Int.matlonal market by now, 

particularly of LPG, which we import from private petrofeum 
refineries. In these conditions, we have to now consider 
whether we should reduce the prices of SKO (Soil Kerosene 
011) which we prOVide to the BPL-families through .the 
POS, or we should have a certain difference between the 
BPL and APL families while distributing it. As far as LPG, 
II concemed, I think we should 888 as to which section of 
our people Is more dependent on It. To a ,great extent we 
all know that I~ Is the middle ·class, through we cannot say 
It too technically u w~ can say In the case of Kerosene. 
C.rtaln BPL families may also be waiting of It, but we 
have still to make a study before saying anything finally In . 
this regard. We are taking certain ltepa In this direction 
and keeping In view the .uggestlons of the han. Members. 
We would come to a conclusion. 

SHRI RATILAL KALIOAS VARMA: Mr. Speaker, Sir, I 
would like to aak the han. Minister whether It I. time that 
some time. back we were exporting LPG, while at pr .. ,nt 
wt have to Import It, and this lituation vexes our domeltlc 
conlumers? 

SHRI MANI SHANKAR AIVAR: Mr. Speaker, Sir, even 
today LPG II being exported In small quantity as we are 
selling It to Bhutan and Nepal. Hon'ble Member will agree 
with me that It Is a proper thing to do and It .hould be 
done. AI far as Import is concemed, as It's demand kept 
Increasing and no lUnd of check wu there on It during the 
fag end of the tenure of previous Government, we were 
compelled In June 'ut year to put 8C!me check on .It 
because much LPG was being purchaaed In the name of 
domestic use which was supplied to Ohabas, Restaurants, 
Hotels, Autorlckshaws and other vehicles. We put a ban 
on It and we are able to meet the rising actual demand as 
a relult thereof but there Is a need to a check the 
purchases being made for diverelon purposes. Ves, It is 
true that now we are Importing it and almol' 25 percent of 
LPG consumed In the country Is being Imported. 

SHRI RATILAL KALIOAS VARMA: Sir, I want to uk 
that long queu .. are ... n for LPG. People are facing 
problems. In such a situation what I. tt,le need for Its 
export? 

IEng/~hJ 

MR. SPEAKER: Vou are uklog the same quntion 
till you get an answer to your .. tllfactlon. 

SHRI ABDULLAKUTTY: Sir, our Public Sector all 
companltl are purchallng petroleum ptoc:Iucts from MIl 
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ReIIanc:e Industries against mutually agreed market price. 
My submissJon is that the portion of subsidy burden should 
be shared by tN. Reliance Industries as well. This is a 
very logical thing. What measures .... being taken by the 
Government in this regard? 

Sir. second part of my question is that the domestic 
consumers in the State of KeraJa are facing a lot of 
difficulties • •.• (Int~ions) 

SHRI MANI SHANKAR AIYAR: Sir. he has already _ad the first question. 

WIth regard to the first question, may I clarify that the 
ReJIance refinery 18 a atand-a1one refinery. It is not an 
Integrated refinery which does the marketing. In th ... 
circumstances. we have to take all the stand-alone 
reftnerlel- those there are In the private aec:tor and those 
there are In the public sector - into account. What we 
haw done is to persuade them in the marUt to negotiate 
and offer to our marketing companies a dlacount on the 
products that are purchased from them. That dI8count 
conatituteI the contribution of all stand-alone raflnerlu. 
Including Reliance. to the burden sharing exerci ... 

SHRI SARBANANDA SONOWAL: Sir. H Is my tum. Q. 
424 Is In my name. 

MR. SPEAKER: You have la.t your chance. 

SHRI SARBANANDA SONOWAL: Sir, 'hot 

MR. SPEAKER: I called your name and you were not 
there. Why are you .. ylng 'no'? 

SHRI SARBANANDA SONOWAL: Sir, at that time. 
the hon. Minister was not there. 

MR. SPEAKER: That Is why you Jwpt yourself out 0' 
the Houte. 

SHAI SARBANANDA SONOWAL: Sir. no. PIeaae 
allow me. This is an Important Question. 

MR. SPEAKER: You should not give such an 
explanation. You should have tendered your apology. FIrat. 
you __ tender your 1POIOgy. 

SHRI SARBANANDA SONOWAL: SIr, I tender my 
slncent apoJogy for this. 

MR. SPEAKER: PIeue do not take anylhlng for 
gNntiId, whether you are a MlnIs_ or an ordInary.Member. 

This House Is much more important than any individual. 
This House will not run according to anybody's sweet will 

SHRI SARBANANDA SONOWAL: Sir. thank you for 
allowing me. 

MR. SPEAKER: You are a young Member and you 
should know how to conduct yourself. 

flaring up of Natu .... Go 

-424. SHRI SARBANANDA SONOWAL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state. 

(a) whether a large quantity of natural gas is flareel 
up for the last several years in the oil wells In Assam; 

(b) H so. the details thereof; 

(c) the measures being taken by the Government 
to stop flaring up of natural gas; 

(d) whether the Government has constituted any 
Monitoring Committee In this regard; and 

(e) If 10. the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (e) A Statement It laid on the 
Table of the HOUH. 

sr.t.ment 

(a) and (b) Details of production and flaring of natural 
gu by 011 & Natural Gas Corporation lid. (ONGe). 011 
India Ltd. (OIL) and Joint VentureIPrivate (JVIPvt.) 
Companies in As .. m during the last three years are given 
below: 

In MHOon Standard Cubic Metre (MMSCM) 

ONGC 

Year Production of Gas Gas Flared " of FlarIng 

2002·03 478 51.1 10.7 

2003·04 498 85.7 13.2 

2004-05 467 85.1 14.1 
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Vear Production of Gas Gas Flared % of Flaring 

2002-03 1570.54 101.89 6.49 

2003-04 1705.85 107.46 6.30 

2004-05 1780.14 130.56 7.33 

Gu production by Private operators in Assam during 
2004-05 was about 0.868 MMSCM and flaring was. nil. 
PrIor to that, there was no gas production by private 
operatorlln Alum. 

(c) The following measures have been or are 
being taken by ONGC and OIL to reduce flaring of gu in 
Allam: 

I) Installation of Supervisory Control and Data 
AoquiIItIon (SCADA) system for eff8ctlve control 
of gal 'Yltern. 

/I) GettIng new fIeIda connected to the gas network 
Immediately. 

III) Incorporation of capacity control In gu compte-
ucn and Installation of gu holders to negate 
the surging effect. 

Iv) Supply of low pressure gu from marginal fields 
directly to low pressure systems of tea gardens In 
the vicinity. 

v) Further de-botUenecklng of existing gu trans-
portation linel. 

vi) Boosting of low pressure gas at Isolated fieldl 
through gas comprellion. 

vii) Identification of Imall consumers near isolated 
fleldl where gas II being produced at low 
preuure in low quantltlel. 

viii) Urging consumerl of natural gal to uplift 
oommlu.d quantity of go as there are no fall back 
CUltomera. 

be) Installation of low pressure booster cOmpre880rs. 

(d) No, Sir. 

(e) eo.. not ari ... 

SHRI SARBANANDA SONOWAL: Sir, it is a fact that 
large quantities of natural gas in the oil fields of Assam 
had been flared up in the last so many decades. As a 
result of this, both the State of Assam as well as the 
Govemment of India are at a loss. We have failed to chalk 
out a specific plan or a programme to tap the natural gas 
for the betterment of our future. Money worth thousands of 
crom of rupees have been flared up In the 011 fields of 
Assam. Whatever loss we have Incurred in the last so 
many decades was not because of our faulL It was because 
of the fault on the part ~f the Ministry of Petroleum In 
particular that we had to incur this loss. Th~y had miserably 
failed to chalk out a plan for tapping the natural gas for a 
better future of this country. 

Sir, now we have been informed that the Gas Authority 
of India Umlted hu discovered a huge reservoir of gu In 
Myanmar and the Ministry of Petroleum is negotiating with 
the Government of that country to construct a pipeline 
through India to get It to Gaya In Bihar. Since the 1088 we 
have Incurred all th .. e y ..... was not on account of our 
fauh and since because of this loss we have suffered In 
respect of Industrlalilatlon, will the Minister be happy to 
announce that the natural gas that they will be bringing 
through the State of Assam to Gaya will be given to the 
State of Assam on subaldlsed rate for the next 20 years to 
compensate that loss? 

MR. SPEAKER: This supplementary does not arise 
out of the main Question. 

SHRI MANI SHANKAR AIVAR: Sir, with regard to the 
facts of the matter, over the course of the last five years we 
find that OIL'I flaring rate In Alaam has been decreased 
from 8.3 par cent to 7.3 per cent and that production of 
gu, which has begun In the private sector In Assam, Is 
with zero flaring of gas. 

What Is of some concem Is that the ONGC's flaring of 
gas has Increaled percentage-wiH from 8.8 per cent five 
years ago to 14.3 per cent last year. But we are attempting 
to reduce that flaring too by two very important specific 
steps. 

One II, an 18 Inch 14 kilometre line 'I being laid 
from Changmalgaon and Charall to Clelek. Once It Is 
completed, In another three monthl or so, It will reduce 
flaring of gas by about 30,000 cubic metres per day leading 
to a reduction In the percentage of flaring from 14 per cent 
to 11 per cent. As lOOn as the Assam Gas Company 
actually picks up Its allocated share of 30,000 cubic metres 
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per day from Khoraghat, which should haw been done in 
January, 2004 but has not yet been done, it wiN further 
reduce the flaring to about 8 per cent. In these 
circumstances we are paying the highest attention to trying 
to reduce the gas flare. 

There are specific steps that have been taken by OIL 
- which are of a technical natura, I do not think that I 
should take the time of the House by mentioning these -
as al$O by ONGC. I will be happy to convey this information 
In writing to the hon. Member. 

Sir, let me to sum up say, I am very deeply concerned 
that there should be such a high level of flaring by ONGC. 
I believe that Is partly because they are mainly prospecting 
for oU and not for gas. Gas that is getting flared is the 
associated gas. Thla gas gets fiared partly for technIcal 
reasons during process shut down; partly because from 
Isolated fields it is more economical to flare than to Hnd It 
into a connection and partly for such other technical 
reasons. 

Sir, I am afraid the perception is true that we do need 
to reduce flaring in the Alsam region. We are trying to 
take steps in this regard and we will do our very best. 

MR. SPEAKER: The hon. Member wanta 20 years 
lubsidised gas supply. 

SHRr MAN I SHANKAR AIYAR: Sir, that might be a 
little difficult for us. 

SHRI SARBANANDA SONOWAL: Sir, my second 
supplementary is that, as per the Alsam Accord, an acr.ord 
that was effected by the late Rajlv Gandhi. It was 
announced that a Gas Cracker project In the State of 
Alsam would be set up. Our hon. Prime Minister.· Dr. 
Manmohan Singh has a1$O made a categorical promise to 
the people of Alsam that the Gas Cracker Project will be 
set up within a short span of time. 

Sir. will there be a guarantee for that particular project. 
which win be a historic project because It Is one of the 
outcomes of the Assam Accord? There will not be any 
shortage of natural gas. particularly raw materials for the 
survival of this particular project at leut tor the next five 
decades. 

SHRI MAN I SHANKAR AlYAR: Sir. the Assam Gal 
Cracker project Ia not meant to Increase the supply of gu. 
Insofar as thll proJect Is concemed. It doel not BriM out ot 
thli Queatlon. But I have had the honour of anawertng 

several questions on this in this House Itself. I will be 
happy to extract answers from the website and make it 
available to the hon. Member. 

Sir, however. I can assure him that we are committed 
to the Assam Gas Cracker Pro}ect. Notwlthstanding the 
huge Increase in eltimated coat that has taken place 
since the Assam Accord. we are stili p8l'1lstlng with thiS. 
What we have to work out fully are the commercial and 
economic parameters. Those are at an advanced stage 
and I do ass"re the hon. Member that whatever the Prime 
Minister has slated will be fulfilled In letter and In spirit. 

MR. SPEAKER: Shri Laxman Singh. I will allow you 
if It is related to Assam. otherwll.not. 

[TrafllllationJ 

SHRJ LAKSHMAN SINGH: Mr. Speaker. Sir. It la 
related to Alaarn. I would Ilk. to know from the hon'b!e 
Mlnllter, whether natural gas worth of Rs. 42 lakh rupeel 
has been flaring up dally since decade of 80'1 In 
Dibrugam. Alsam. If It II .... ISed. In valu. terms. the 
COlt of the flared up gas amounts to lakha of crorea ot 
rupeellO far. Whether It II not a violation of Kyoto Protocol. 
I would like to know about the efforts being made to check 
this? On. more thing. 

{English} 

H you permit me. Sir. 

{T,.".tlon} 

He said that Gas Cracker Plant. ... (lnterruptIons) 

[English} 

MR. SPEAKER: No. It don not artae from this 
Queltion. 

SHRI LAKSHMAN SINGH: No. it arl .. 1 from thll 
QU.ltlon. 

[Translation} 

Gas Cracker Plant II .. t up to reduce gas amlllIon. 
therefore thII queltlon arlset from the original quntlon. 
Hon'ble Mlnllter hu ltat.d that thfa II not the can. H. 
hu given wrong Information to the HOUII, .... reotIfy 
1t. 

(Engll,h) 

Cracker Planta are put to reduce gal emIIIIon 10. It 
arlsea form thla QuHtion. Sir. 
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MR SPEAKER: Yes. 

[Translation} 

SHRI MANI SHANKAR AIVAR: Sir, first of all I should 
make It clear, though I am not a Minister of Environment, 
but aa far as my knowledge goes, we have not signed the 
Kyoto protocol. Secondly, not only in Dibrugarh but at 
other places of Assam a8 well gas flaring is continuing. 
Go flaring was taking place at that time when we did not 
have the technology to extract optimum gas which we 
achieved in th. 90s. Therefore, we are making a huge 
effort to contain this flaring and I have Just submitted some 
Information thereon. Besides I have also said, even I regret 
that the gas flaring percentage of ONGC has kept 
IncAtaslng but two Important steps that can be taken to 
reduce it, have also been mentioned by me Just now. 

[English} 

PROF. BASUDEB BARMAN: Sir, natural gas or, for 
that matter, any natural fuel like petroleum, coal or lignite, 
cannot be substituted as none of these are Atnewable. We 
.,. living In an era when supply of fuel is not up to our 
IWqUlrernent. The cost of fuel has gone up like anything 
during the lut four decades. We have to Import a large 
amount of crude 011 and petroleum products Including 
LPG and CNG, spending a very huge amount of pAtclous 
fol'llgn exchange which Is going higher every year 
affecting our economy to a great extent. Raring of natural 
gu cannot be thought of these days and must be avoided. 

I would request the hon. Minister to let us know 
whether the Government is considering to Install a plant 
for the production of LNG or CNG by Utilising natural 'gas 
production by ONGC and 011 India Umited In Assam in an 
Integrated manner having a common network in order that 
thIa precious raw material Is not wasted. 

SHRI MANI SHANKAR AIYAR: May I offer the 
clarification that we have asaocIated gas and gas that Is 
produced for Its own .e, and also fields from which gas 
la produced al'l small, Isolated, marginal and at other 
tlmea of a major natul'l. What we are attempting to do Is to 
reduce flaring In an accelerated manner to as low a level 
as poutble. In the country as a whole, ONGC, for example, 
has not only achieved zero flaring In some of the regions 
but alao the average national level has been brought 
down to Just a little over three per cent. Just a minute ago, 
I mentioned that. lut year, ONGC In Asaam was flaring 
upto 14 per cant of the gas that it has. Therefore, there is 
scope for Improvement. We are trying to make the .. 

improvements. But ldo not think the answer necessarily 
lies in setting-up LNG plants because that would depend 
on whether the total quantity is being flared and even if it 
was saved, would it have provided an adequate quantity 
of gas to be able to run such plants. What we can do is to 
make it available for a variety of uses for which it could be 
made available. Our first demand is that Assam Gas 
Company which has promised to take 30,000 cubic metres 
from us as long back as in January, 2004 starts picking up 
the gas which we are desperate to sell them and which is 
needed In Assam. But It Is not being picked up by the 
buyer in terms of the original contract entered into at all. 
... (Interruptions) 

MR. SPEAKER: 0.426 - Shri Thawarchand Gehlot. 
He Is not here. 

Shrl Krishna Murarl Moghe. 

I think we should club 0.427 .'so .'ong with thl •. It Is 
also about the Greenfield Airports. 

Shrl Subodh Mohite - Not pre .. nt, 

Shrl Balashowry Vallabhanenl 

I will come to supplementarl ... 

[Translation} 

Acquleltlon or LMd tor Development 
of Alrporta 

+ 
• 426. SHRI KRISHNA MURARI MOGHE: 

SHRI THAWAR CHAND GEHLOT: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the names of the State. where demand for 
land allocation was made to the concerned State 
Government by the Union Government for the expansion 
and development of airport. since 2000 till date; 

(b) the detail. of the States which have provided 
land .. per the demand; 

(c) the dates on which the land was provided 
aIongwith the details thereof; 

(d) the locations where the expansion and 
development of airports have been carried out by the 
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Union Government during the said period and the amount 
spent thereon, Iocation-wise; and 

(e) the details of the places in the country where 
the Govemment proposes to construct airports alongwlth 
the types of new airports proposed to be constructed there, 
State-wise? 

[English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e> A 
Statement is laid on the Table of the House. 

St_lement 

(a> SInce the year 2000, Airports Authority of India 
(AAI) has requested State Govemments of Alsam, West 
Bengal. Bihar, Chhattisgam, Madhya Pradesh. Gujarat, 
Maharashtra, Goa, Andhra Pradesh. Kerala, Tamil Nadu, 
Punjab, Himachal Pradesh. Uttaranchal and Rajasthan to 
provide land for development works at airports In their 
respective States. 

(b) and (c) The details of State Governments which 
have provided land as per the demand and the year of 
handing over of land. are as uncler: Assam - Slichar (2000), 
Dlbrugam (2002), Lilabari (2000. 2003. 2004). W .. t Bengal 
- Bagdogra (2005). Berhampur (2000, 2003), Bihar - Patna 
(2002, 2004), Chhattlsgam - Raipur (2005), Goa (2005). 
Madhya Pradesh - Jabalpur (2002), Khajuraho (2003). 
Andhra Pradesh - Tlrupathi (2003, 2005), Vlshakhapatnam 
(2002), Kerala-Calicut (2002, 2004. 2005), Punjab -
Pathankot (2001). Amritsar (2001), Himachal Pradesh -
GaggaI (2002). Bhuntar (2002). Uttaranchal - Dehradun 
(2003, 2004), Rajasthan - UdaIpur (2005). Jalpur (2002). 
Jaisalmer (2003). 

(d) The details of location where development 
works have been c:anied out by AAI since 2000 and amount 
apent thereon (In crores of Rs.>, location-wise. are as 
under: 

Bangalore (41.11), Hyderabad (93.02). Bagdogra 
(25.70), Silchar (33.40), Imphal (2.53), Jabalpur (22.81). 
Callcut (302.31), Ulabarl (34.50). Guwahatl (56.98). Tezpur 
(22.00). Jamat (1.10), Ahmedabad (70.87). Porbandar 
(7.72), Vadodara (2.07). Kargll (37.00). Jammu (26.05), 
Gaya (61.01). Chennal (23.04). Bhubaneshwar (28.90), 
Kangra (5.20), Varanaal (2.72), Bhavnagar (11.95), AgartaIa 
(33.88), Shlmla (2.28), Madura! (38.78), Colmbatore 
(21.00), Pathankot (17.11). Nagpur (9.97). Jalpur (4.92), 
Indore (1.93). Dlmapur (10.27), Rajamundry (8.86), 
Lucknow (17.25), Trlchy (25.93). Amrlt .. r (35.00), 

Vlshakhapatnam (159.00), Surat (35.34), KhaJuraho 
(21.78), Mangaiore (55.26), Hubli (15.00), Belgaum (15.00), 
Srinagar (77.50). Agatti (5.50). 

(e) Govemment has accorded approval to the 
proposals of respective State Govemments to set up 
Greenfield airports at Bangalore and Hyderabad. In 
principle approval haR also been granted for construction 
of Greenfield airport at MOPA In Goa. In addition. variOUI 
State Govemments have proposed to construct Gr .. nfleld 
airports which. inter-aUa. include Greenfield airports at 
Kannur in Kerala, Chakan In Pune, Laclowal In Punjab 
and Navl Mumbal In Maharalhtra. Th ... proposals are at 
preliminary stage at presenl 

Con8tructlon of O .... nfIeId Atrporta 

+ 
-427. SHRI BALAS HOWRY VALLABHANENI: 

SHRI SUBODH MOHITE: 

WIll the Minister of CIVIL AVIATION pleased to state: 

(a) whether the Govemment proposes to set up a 
separate fund to develop greenfield airports; 

(b) if 10, the details thereof; 

(e) the details of the proposall which are under 
the conlideratlon of the Government for construction of 
greenfield airports In the country; 

(d) the .. tlmated COlt of each airport; 

(e) the fundi allocatedlproposed to be allocated 
for the purpose; and 

(f) the time by which the construction work on 
the .. airports Is likely to start? 

THE MINISTER OF STATE OF THE MtNfSTRV OF 
CIVIL AVIATION (SHRl PRAFUL PATEL): (a) to (1) A 
Statement II laid on the Table of the Hou ... 

(a) No. SIr. 

(b) Does not arise. 

(c) to (f) Gowmmlnt has accorded IppI'OYal to the 
proposals of rnpectIve State Govemmenta to lit up 
G .... nfleld alrpottl at eangelore and Hyderabad. In 
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principle approval has also been granted for· construction 
of Greenfield airport at MOPA in Goa. Construction works 
have already been started at Bangalore and Hyderabad. 
In addition, several Stale Governments have proposed to 
construct Greenfield airports which inter-aila include 
Greenfield airports at Kannur in KeraJa, Chakan in Pune, 
Ladowal in Punjab and Navi Mumbai in Maharashtra. 
These proposals are at preliminary stage at present. 

[Translation] 

SHRI KRISHNA MURARI MOGHE: Mr. Speaker, Sir, 
through you, I want to know from the honble Minister the 
number of Stale Governments from whom land had been 
sought for development and expansion of airports since 
the year 2000 till date and1he dale on which this land Was 
acquired aIongwith the nature of expansion work to be 
done thereon .... (Interruptions) 

MR. SPEAKER: You put your question. 

SHRI KRISHNA MURARI MOGHE: Sir, the written 
reply which has been given, says that this demand was 
made for almost 20-22 places and maximum proposals 
were forwarded during the year 2000-01 and 2003. As the 
hon'ble Minister himself has accepted. Just now that there 
is an urgent need for their development at expansion in 
this age of competition. I want to know from the hon'ble 
Minister as to whether the Ministry can ensure the 
completion of this work within the given time frame? 

{English} 

SHRI PRAFUL PATEL: Hon. Speaker, Sir, as far as 
land acquisition Is concerned, the question pertains to the 
State Government. We are asking for more land for 
expansion or development of our various airports. In (act, 
virtually all Issues are relating to State Governments. I 
would also like to state that some State Govemments 
have been giving us the lands as required from time to 
time. But again I would also like to Inform the Members 
that we are aware - as we are in public life - that land 
acquisition Is sometimes a slow and a tardy process. If 
there is any specific request of the han. Member, he may 
let me know of it. I wiH take up the matter personally with 
the State Government concemed for an early disposal of 
the problem. 

[Translation] 

SHRI KRISHNA MURARI MOGHE: Mr. Speaker, Sir, 
my eecond queslion Is that various State Governments 

have submitted proposals for construction of green field 
airports. This answer refers to only 3 places. I want to 
know from the hon'ble Minister whether he has received 
proposals other than these, if so, the narnes of these 
proposals? 

(English] 

SHRI PRAFUL PATEL: The construction of Greenfield 
Airports is a new phenomenon. The first Greenfield Airport 
- the other day I was informing the House during the 
debate - had come up In Kochi. After that, as a .policy to 
promote new airports, we started the policy ?f Greenfield 
Airports because some of our older . airports have no 
capacity for expansion. Sometimes those cities require a 
large airport for the future requirements. So, as I said 
earlier, we started this policy of Greenfield Airports. 
Hyderabad and Bangalore are the two Airports which are 
currently under construction under this policy. As I have 
stated in the answer, the new Greenfield Airports which 
are proposed are: One is in Chakan in Pune, the next one 
is in Navi Murnbai in Maharashtra, the other one is in 
Ladowal in Punjab, the next one is in Kannur in Kerala 
and the other one at MaPA in Goa . ... (Interruptions) These 
are the new proposals which have been received but the 
process is not yet complete. It is at an early stage. However. 
if there are some proposals in future, which will be received 
from the State Govemments, we will examine them i~ iflG 

best interest possible. 

SHRI BALASHOWRY VAlLABHANENI: Mr. Speaker, 
Sir, no one can deny that we are lagging far behind even 
with the small countries like Thailand etc. when it comes 
to greenfield airports in the country. It is most unfortunate 
that even the metros Mumbai, Chennai and Visakhapatnam 
in Hyderabad were flooded recently and, especially, the 
Visakhapatnam airport was closed for abou115days. 

MR. SPEAKER: Please put a question. Do not give 
information. We hope you know how to put a supple-
mentary. 

SHRI BALAS HOWRY VALLABHANENI: Sir, what 
would be the funding pattem of the construction of the 
greenfield airports in Hyderabad and Bangalore? 

MR. SPEAKER: That is good and better. 

SHRI PRAFUL PATEL: In Hyderabad and Bangalore, 
the greenfield airports, as per the policy, are basically 
promoted by the State Governments where technically 
even a 100 per cent private investment or FOI Is possible 
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as per the policy. However, Sir, the bidding proc:e8S Is 
supposed to be a global bidding where the land can be 
provided by the State Government. These are all various 
models. So, there is not any thumb-rule as to how to 
proceed. But if the hon. Member would like to know the 
model of Hyderabad and Bangalore, they went through a 
bidding process. The land was provided. The State support 
has also been envisaged in that and the Govemments of 
the respective States and the Airports Authority jointly hold 
26 per cent, 13 per cent each, and the balance 74 per 
cent is by the Consortium which has bid and won these 
projects. If there is any further information which the hon. 
Member would like in the poIlcy of greenfield airports, I 
would be more than happy to fumish him any further 
detail. 

SHRI BALASHOWRV VALLABHANENI: Sir, the 
Minister has stated in his reply that Bangalore and 
Hyderabad airports are under construction. Is there any 
timeframe for the completion of the Hyderabad International 
Airport, that is called Rajiv Gandhi International Airport? 

SHRI PRAFUL PATel: Sir, I can assure the hon. 
Members that work on both the Hyderabad airport and. the 
BangaIore airport is now progressing with a rapid pace. 
As per the concession agreement entered into between 
the Government of India and the BangaIore International 
Airport on 5th july, 2004, the project will be completed 
within 33 months from the date of financial cIos&n. The 
financial closure was achieved on 23rd June, 2005. In the 
case of the Hyderabad, the financial closure was achieved 
on 22nd August, 2005 and the project will be completed 
within 36 months from the date of the financial closure. 
According to the information, which I have and what we 
have been monitoring, both the projects are on time. 

MR. SPEAKER: Now, Shri P. Ravindran, the new 
Member. 

SHRI PANNIAN RAVINDRAN: What is your plan for 
modernization of Trivandrum Airport? 

MR. SPEAKER: Trivandrum Airportl It is not a 
greenfield airport. 

SHRI PRAFUL PATEL: Though it does not arise' out 
of this but I have answered the other day and I can just for 
the information of the Member, there is a little bit of land 
issue to be acquired from the State GovemmenL I think, It 
is also progressing In the right direction and at a cost of 
almost As. 256 crore the phase-I and phas.1I of the 

Trivandrum International Airport woI1t Is likely to commence 
in the year 2006 itself. 

MR. SPEAKER: Thank you, I COfnP.Iement you on 
your alert question. 

{Translation} 

SHRI HARIN PATHAK: Mr. Speaker, Sir, my supple-
mentary Is related to a 426. In part (d) of question no. 426 
details of expenditure incurred on expansion and 
upgradation of about 43 airports of the country from the 
year 2000, till date have been given by the Government. I 
am happy to know that many works had been done during 
the NDA regime and the UPA Govemrrl8Ot is also carrying 
out many works. It includes Ahmedabad and reat of the 
airports of Gujarat but I will restrict my self to Sardar 
Vallabhbhai Patel Airport, Ahmedabad only where so far 
an investment of Rs. 70-87 crore has been made. As far 
as I know the hon'ble Minister is himself taking keen 
interest in it and it has the name of Sardar Vallabhbhai 
Patel associated with it, therefore, that airport Is going to 
be constructed on the lines of Singapore airport. I want to 
know from the hon'ble Minister what Is the total amount 
proposed to be spend becauSe 

{English] 

the expenditure which you are going to incurr on this 
Airport will be increased. 

By what time the whole project will be completed? I 
am asking this because as per the previous schedule it 
was to be completed in 2006. Now the Minister has 
changed the design and I am glad that the Minister Is 
going to make It at par with Singapore airport. I would like 
to know from him as to what will be the total cost of the 
project and by which time it will be completed. 

SHRI PRAFUL PATEL: Sir, the hon. Member i8 wen 
aware of the position and despite that he has asked this 
question. He was with me a few days ago at Ahmedabad 
Airport to open the new Domestic Terminal. Anyway, he 
wants to make it a matter of record which he would like to 
refer back in Ahmedabad. Nonetheless, I have preempted 
him there at Ahmedabad. so it is not a problem. The fact 
Is, I appreciate his concem for this airpOrt. I have said 
earlier that Ahmedabad is one of the top a1rporta of our 
country outside the four metros. I was not happy with what 
was planned earlier for Ahmec:tabadand now we have a 
world class de8ign for the new Jntematlonal Terminal for 
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the Sardar Vallabhbhai Airport. Since the cost went above 
the sanctioning capacity of the Airports Authority of India 
we have taken the project to the Project Investment Board. 
The pre-PiB part of the work is completed and the PIB part 
of the work is expected to be completed by January or 
February of 2006 and soon thereafter, I shall be there to 
see that the work commences in the first half of 2006 itself. 

MR. SPEAKER: Yes, he will be breathing on your 
neck. 

SHRI PAWAN KUMAR BANSAL: Mr. Speaker, Sir, 
while I have reason to presume that the expansion and 
development of Chandigarh Airport is under the active 
consideration of the hon. Minister, I do not find any- mention 
of Chandigarh in the reply to Question No. 426. I 
understand that there is a proposal also to acquire more 
land to expand the terminal and build up a new Terminal 
in view of the importance of the city. Maybe for record 
again, I would like to know from the hon. Minister as to 
what he is doing in this regard. 

SHRI PRAFUl PATEL: Sir, Chandigarh, as the hon. 
Member knows, is a defence fieJd. However, we have a 
civilian enclave there. The hon. Member spoke in the 
debate day-betore-yesterday, but did not walt to listen to 
my answer. 

MR. SPEAKER: He was busy with the job I had 
given to him. 

SHAt PRAFUL PATEL: My repfy was quite c0mpre-

hensive and It s1ated about the project that we have for 
Chandigarh Airport. I will give him the details in writing 
within a short time. It is just available with me and so I can 
just read It out. For expansion of apron and buildings at 
Chandigarh Airport, Rs. 60 crore has been allotted which, 
I think, is a reasonably good amount for the civilian enclave 
where the field is being already operated by the Air Force 
and we will be starting to spend this amount in a very 
short time. 

MR. SPEAKER: But you would keep in mind Kolkata 
aIeo. 

SHRt PRAFUL PATEL: Sir, I mentioned about Koikata 
the other day. Unfortunately you were not in the Chai~ on 
that day. 

MR. SPEAKER: Shrimatf M.S.K. Shavani Rajenth/ran 

- Not present. 

SHRI HITEN BARMAN: Mr. Speaker, Sir, Bagdogra 
Airport is the gateway of Eastem Region and for our 
neighbouring countries, namely Bhutan, Nepai and 
Bangladesh. The Government of West Bengal has already 
handed over the required land for expansion and 
development of Bagdogra Airport. The Central Govemment 
has already spent Rs. 25.7 crore. I would like to know 
from the hon. Minister whether the Govemment has any 
proposal to make Bagdogra Airport as an International 
Airport. I would also like to know as to when the 
Government will open Cooch Behar Airport in my 
constituency. 

SHRI PRAFUL PATEL: Sir, the hon. Member met me 
this morning before the Question Hour. I have assured him 
that the work on Cooch Behar Airport is under way and we 
will be completing the work, I think, in 2006 itself and that 
will be a good thing for people in North Bengal. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
What about Bodoland area? 

SHRI PRAFUL PATEL: One minute! 

12.00 hr.. 

SHRI PRAFUL PATEL: Sir, as far as Bagdogra is 
concemed, the hon. Members also realislt that Bagdogra 
is not only a gateway to the North-East. but also to other 
neighbouring countries Uke Bhutan and other places and 
for Priya Da to go home. I think. we will definitely look at it. 
I can assure the hon. Member that Bagdogra is very much 
in our scheme of things for further expansion and for 
further development. 

[Translation] 

·SHRIMATI PARAMJIT KAUR GULSHAN (Bhatinda): 
Thank you Sir. Sir, in the Malwa belt of .Punjab, there is no 
airport. Bhatinda is the headquarter of army. The patients 
who are afflicted by cancer, have to travel long distances 
for treatment. There are twb major thermal plants, and a 
national fertiliser plant is there. it 1s the largest cotton belt. 
If people have to go by air in an emergency, they have to 
travel 250 to 300 kms upto Chandigarh or about 300 kms 
upto Amritsar where airports are located. About 35 kms 
from Bhatinda. the army airport is there. if civilian flights 
are allowed from the army airport. the people of this belt 
will gain out of it. So. I would like to know from the Hon. 
Minister whether he will consider this proposal? 

• Tl'WlSIation of \he speech originally delivered in Punjabl. 



31 Written Answers DECEMBER 22, 2005 To Ques1lons 32 

SHR. PRAFUL PATEL: Sir, fortunately I understood 
Punjabi, so • can respond. 

MR. SPEAKER: There is translation also. 

SHRI PRAFUL PATEL: Sir, there is a possibility to 
look into aU these issues. But as of now, I have no ready 
information to provide on Bhatinda, particularly. But we 
are looking at a green-field at Ladowal, which is between 
Jalandhar and Ludhiana. We are also going to see that 
the airport at Pathankot is also made operational, which is 
also in Punjab. In this way, we win examine further what 
are the possibilities. But as of now, I do not have any 
information on Bhatinda in particular. 

THE MINISTER OF PETROLEUM AND NATURAL GAS 
AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): Sir, Madam has forgotten to mention the 
HPCL's huge Refinery in Bhatinda, which is also coming 
up. 

WRITTEN ANSWERS TO QUESTIONS 

NCCTralning to Girts 

·422 SHRI ARUN SETHI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there is any quota for girts in the 
National cadet Corps (NCC); 

(b) if so, the details thereof; 

(c) whether the Govemment is considering to 
increase girls quota and enhance the funds allocated for 
NCC training throughout the country; 

(d) if so, the details thereof; and 

(e) the percentage of expenditure being shared 
by the Union and the State Govemments for such training? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (e) There is no quota for girl cadets 
in the National Cadet Corps (NCC). However, efforts are 
being made by the NCC to encourage the enrolment of 
girl cadets. 

Funding of NCC activities is the joint responsibility of 
the centre and the State Governments. Presently, 
expenditure on institutional training is bome by the 
concemed State Government and the expenditure on 
camps training is equally shared by the Centre and the 

States. In the recently held Joint State Representatives 
and Deputy Directors General Conference, It has been 
recommended to enhance the Central Government ahare 
for NCC training. 

{Translation} 

Market Share of Public Sector 
OJI Companlea 

·428. SHRI MITRASEN YADAV: 

SHRI BHUVANESHWAR PRASAD MEHTA: 

Wdl the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Public Sector Oil Companies are 
losing their credibility and share In the market due to 
adulteration of Kerosene and Naphtha; 

(b) if so, the percentage of their share of all 
petroleum products including diesel, petrol, LPG, kerosene 
in the domestic market as on November 1, 2005 along 
with the percentage share of the market captured by 1M 
private companies; 

(c) the distance criteria laid down by the 
Govemment for Public and Private Sector Oil Companies 
for opening of petrol pumpslgasagencies in fUnd ..... 
and on national highways; 

(d) whether the Government has received c0mp-

laints regarding violation of laid down criteria by Privlde 
Sector Oil Companies; and 

(e) if so, the details thereof and the action taken 
by the Govemment thereon? 

THE MINISTER OF PETROlEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) While the possibiIiIy of 
adulteration of petroVdieael by some unscrupulous 
elements cannot be ruled out due to huge price difference 
between petrol/diesel and various adulterants available in 
the market and the easy miscibility of these products with 
petroVdiesel, it cannot be construed that Public Sector 011 
marketing companies (0Mes) are losing their credlbHIty 
and share in the market due to adulteration. 

The Government have granted the rights for 
marketing of transportation fuels to new companieB In 
terms of the Government resolution of 08.03.2002. TheM 
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companies have started commissioning retail outlels and 
sales at these retail outlets are largely carved out of the 
sales of existing outlets of CMCs. 

The provisional percentage rnaJ1(et share of OMCs 
and private sector 011 companies of diesel, petrol, LPG, 
kerosene and all peIrOIeum products during the period 
ApriI-October, 2005 was 88 follows: 

(Figure in %) 

Product Public Sector OMes Private Sector Oil 
Companies 

Diesel 91.8 8.2 

Petrol 96.5 3.5 

LPG 96.6 3.4 

Kerosene 100 0.0 

All Products 83.4 16.6 

(c) Consequent to the announcement of the 
dismantling of Administrative Price Mechanism (APM) 
effective 01.04.2002, there are no volume distance norms 
laid down for setting up retail outlets. CMCs set up retail 
outlets alter conducting feasibility studies based on the 
potential and economic viability as per the marketing plans 
formulated by them. Further, while granting the rights for 
marketing of transportation fuels to new companies by the 
Government vide resolution of 08.03.2002, no limit on the 
quantum, size and location of retail outlets has been 
prescribed. However, for retail outIels to be set up on 
National Highways, pennission for access to the retail 
outlet from the National Highways has to be obtained from 
the MinIstry of Road Transport and HIghways (North). 
They have laid down the norms for the access to the 
retails outlets along National Highways which have ~ be 
fulfilled for obtaining permission. As per these norms, the 
minimum distance between two fuel stations would be as 
follows: 

Plain and Rolling Terrain in Non-urban (Rural) areas: 

(i) Undivided carriageway (for both sides 
of carriageway) 300 meters 

(Ii) Divided Carriageway (with no gap 
in median at this location and stretch) 1000 meters 

HillylUountainous terrain and urban slretches 

(i) Undivided carriageway (for 
both sides of carriageway) 

300 meters 

(ii) Divided carriageway (with no 
gap in median at this location 
and stretch) 

300 meters 

As regards domestic LPG distributorships, the OMes 
open up such distributorships on commercial consideration. 
However, as a matter of policy the Government has advised 
OMCs to concentrate their future expansion plans In seml-
urban/rural areas. 

(d) No, Sir. 

(e) Does not arise in view of (d) above. 

{English] 

Occupancy Pattern 
ofTrelna 

*429. SHRI SUGRIB SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a.) whether the Railways maintain any data 
showing occupancy and earnings of lnd"tviduaJ trains; 

(b) if so, the number of the trains running with 
low occupancy during 2003-04 and 2004-05, Zone-wise; 

(c) the reasons for low occupancy of such trains; 

(d) the remedial measures taken by the Railways 
in this regard; and 

(e) the steps taken for realization of optimum 
benefits from operation of such trains by Railways? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 
(a) and (b) Out of approximately 9000 passenger carrying 
trains running daily on Indian Railways, about 4000 are 
Electrical Multiple Unit (EMU) trains which have a set pattern 
of occupancy i.e. running over-occupied during peak hours 
with a much lower occupation level during off-peak. Of 
around 1500 MaiVExpress trains, about 10% to 15% on an 
annual average basis remain at a low occupation level 
(below 30% of the capacity) in thereaerved segment. The 
remaining around 3500 ordinary passenger trains with 
predominantly unreserved segment are generally occupied 
over 30%. 
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(c) Trains running on ppular and convenient 
timings with lesser stoppages and running time are 
generally well patronized and also experience waiting list 
almost throughout the year. However, other trains not 
having these features are chosen by passengers for travel 
only as a second alternative and are, therefore, not fuUy 
patronized. The extent of patronization differs from train to 
train depending upon peak and Jean periods as weB as 
various factors mentioned above. Another reason for less 
patronization of trains is the availability of convenient and 
fast road networks in some seeton; e.g. highway, and 
expressways, which are getting developed rapidly in 
different parts of the country encouraging the use of 
personal vehicles, buses etc. more & more. 

(d) and (e> The various steps which are being taken 
to improve the occupancy of less patronised trains are as 
under: 

1) Introducing fast services and reducing running time 
of existing trains. 

2) Making the timings of trains more convenient, if 
possible. 

3) Studying the profiles of trains through Passenger 
Profile Mall8g8fTI8nt (PPM) project to make necessary 
modifications like nHfistributionof reservation quota, 
augrnentationIreduction of load of train etc. 

4) tntroc:Iucing new type of trains catering to speciIIc 
requirements of passengers. 

5) Cancellation of poorly patronised trains. 

Upgradatlon Programme for 
ONGC Projects 

*430. SHRI UDAY SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corpofation 
(0NGe) Is planning a massive upgradation programme 
for Its various projects; 

(b) If so, the detaHs thereof; 

(e) the total investment to be made by ONGC for 
upgradation of Its various projects; 

(d) the sourcea from which funds would be 
mobilized; and 

(e) the time by which the upgradatlon works are 
likely to be completed? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AlYAR): (a) to (e) Yes, SIr. Various offshore 
projects namely platforms and ptpetInes are to be 
revamped or upgraded by ONGC at an estimated cost of 
around Rs. 8583 crores. 

ONGC have also drawn up an action plan for 
revampinglupgrac:fmg a number of onland surface facilities 
including flow lines, trunk lines, compressors and Gas 
Collecting Stations at an estimated inveStment of about 
Rs. 3883 crores. 

In addition, ONGC have plans to Invest about As. 
884 crores for upgradatlon of seismic, weD logging. work 
stations and IT projects in 2006-07. 

(d) The investment required for the revampingI 
upgradation works is intended to be funded from QNGC's 
own sources. 

(e, These upgradatIon works are scheduled to 
be completed between 2006-2010. 

{TratItIIation] 

MonItoring of WeIfIIre ScMnaM 

·431. SHRt HARIKEWAL PRASAD: 

SHRtMATI SANGEETA KUMARI SINGH DEO; 

Wit the Minisler of SOCtALJUSTICEANO EMPQWER.. 
MENT be pleased to state: 

(a) whether the Government is aware that welfare 
schemes implemented by the Ministry have not succeeded 
in achieving their aet targets In the absence of proper 
monitoring and co-ordination; 

(b) if 10, the facts thereof; 

(e) the reaction of the Government thereto; 

(d) the ahortcomlngs noticed in the implemen-
tation of the ache"," during the Jut three ye .... ; and 

(e) the measures taken/to be taken by the 
Government to rectify those shortcomings? 

THE MINISTER OF SOCIAL JUSTICE AND 
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EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (d) 
The implementation of welfare schemes for development 
of persons belonging to Scheduled Castes. Other 
Backward Classes, MInorities. Persons with OisabOities, 
Street Children, Older Persons, Victims of Alcoholism and 
Drug Addiction is being monitored periodically. Quarterly 
performance review of all the schemes was done by. the 
Planning Commission for the last three years and half 
yearly basis in the current year. Performance review is an 
ongoing process. The schemes are also evaluated by 
independent .agencies. In the last three years 103 
evaluation studies have been sponsored to independe,~t 
agencies such as Universities Departments, Research 
Institutes, Voluntary Organisations, Professional Asso-
ciations wol1cing in the field of Social Welfare to obtain 
feed back for proper implementation of the Scheme. 

(e) On the basis of the experiences of the 
implementation of schemes, feedback and requests 
received from State Governments, NGOs and beneficiaries 
the schemes are revised as per requirements. For instance, 
Post Matric Scholarships for Scheduled Castes, Pra-Matric 
Scholarships for· Children of those engaged in un-clean 
occupation, National Overseas scholarships for Scheduled 
Castes and Scheduled Tribes, Scheme for assistance to 
Disabled Persons for Purchase of Aids and appliances 
and Dean Dayal Rehabilitation Scheme. Schemes under 
revision are Prevention of Alcoholism and Substance 
(Drugs) Abuse, Up-gradation of Merit and Scheme for 
Children in Need of Care and Protection. 

[English] 

Commltt .. to Examine 
Procurement Procedure 

*432. SHRI KISHANBHAI V. PATEL: Will the Minister 
of DEFENCE be pleased to state: 

Cal whether the Government has constituted a 
Commltl&e to examine the procedures for acquisitionl 
procurement of defence equipment; 

(b) if so, the detaHs thereof; 

(e) whether the Committee has submitted its report 
to the Government; 

(d) if so, the details of the recommendations 
accepted by the Government; and 

(e) if not, the time by which the said Committee is 
likely to be submit its report? 

THE MINiSTER OF DEFENCE (SHAt PRANAB 
MUKHERJEE): (a) to (e) Government reviewed the Defence 
Procurement Procedure 2002 (Version June 2003) that 
dealt with Capital acquisitions involving 'Buy' and 'Buy 
and Make' categories, and promulgated the Defence 
Procurement Procedure (D.P.P.) 2005. Government also 
promulgated the Defence Procurement Manual (D.P.M.) 
2005 for Revenue stores. Both D.P.P. 2005 and D.P.M. 
2005 are part of the website of the Ministry of Defence 
(www.mod.nic.in). 

In addition, a Committee was set up by the 
Govemment under the chairmanship of Dr. V1jay L. Kelkar 
to inter alia examine the following: 

(i) The current procedure and recommend changes in 
the acquisition process based on a 'product strategy' 
for items which need development internally or 
through the 'Transfer of Technology· route. 

(ii) To recommend modalities of integration of the user, 
the Defence Ministry and the Indian industry both in 
private and public sectors in the acquisition process 
of products required by the Armed forces. 

(iii) To recommend changes required to increase defence 
exports and incorporation of offs~ts in defence 
acquisition, etc. 

The Committee has since submitted its report. 

[Translation] 

Killing of Workers on 
Railway Tracks 

*433. SHRI HEMlAL MURMU: Will the Minister of 
RAILWAYS be pleased to slate: 

<a) whether the Railways are aware of the 
increasing incidents of Railway workers getting hit and 
killedlinjured by the passing trains while wor1dng on railway 
tracks in the country; 

(b) if so, the number of workers kllledlinjured 
during each of the last three years and the current year, 
Zona-wise; 

(c) whether the Railways provides any compen-
sation to the woI1cers kI1ledIInjured in those accidents; 
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(d) if so, the compensation given to them during (g) the steps being taken by the Railways to check 
the said period; occurrence of such incidents? 

(e) whe1her the RaIlways haYe also ordered any THE MINISTER OF RAILWAYS (SHRllALU PRASAD): 
inquiries on such accidents to find out the exact cause of (a> Yes, Sir. 
such accidents and fixed responsibility of railway officials 
in 1his matter; (b) Number of workers killedlinjured during each 

of the last three years and the current year are as under: 
(f) jf 80, the outcome thereof and the action taken 

by the Railways against the officials found guilty; and 

Railways 2002-03 2003-04 2004-05 2005-06 
(upto Nov. OS) 

Killed Injured Killed Injured Killed Injured Killed Injured 

Central Railway 18 15 36 18 25 19 26 15 

Eastern Railway 16 0 19 0 13 0 11 0 

East Cen1ralRaitway .. 9 0 37 0 41 0 24 0 

East Coast Railway 16 8 0 16 0 15 0 

NorIlem Ralway 25 42 36 41 30 37 22 15 

North CentraJ Railway 23 41 22 24 23 22 26 30 

North Eastam Railway 3 8 8 2 6 0 

Northeast Frontier Raiway 8 0 11 0 16 0 10 0 

North Western Railway 1 0 3 3 0 " 0 

Southem Railway 10 0 17 0 22 11 0 

South Central Railway 13 9 25 2 23 2 32 0 

South Eastern Railway 10 3 12 9 6 1 6 0 

South East Central Railway 7 0 10 15 0 8 0 

South Western Railway 2 2 2 0 2 0 

Western Railway 16 108 17 124 15 100 12 ~ 

West Central Railway 19 9 21 9 15 5 16 0 

Total 236 237 284 232 271 188 228 114 

(el Yes, Sir. 
(e) and (f) Such accidents normally tak .. place with 

(d) Total amount paid as compensation in last the staff wortdng along the track and are a result of 
three years and during the current year upto Nov 2005, on miIjudgment on their part regarding the approaching train, 
Indian Railway Is approximately Rs 25.94 CI'OI'8. therefore inquiry to fix r8lpOM1bi1ity Is not generally 



41 Written AnSW8l$ PAUSA 1, 1927 (SAKA) To 0uestlrJnB 42 

resorted to. Inquiry II, however, conducted for each case 
to as .... the genuineness of the case for payment of the 
compen.ation. 

(g) The trackmen are given suitable training. The 
clothing of trackmen I. de8lgned keeping in view the longer 
visibility. Whistle board. are provided at locations having 
Ie .. visibility 10 that driver can warn the workers working 
on or near track. 

(English) 

DrtIIIng or 011 

·434. SHRI JOACHIM BAXlA: WIll the Minlste'" of 
PETROlEUM AND NATURAL GAS be pIeued to state: 

(a) whether the rate of drilling of oil from the 
exlltlng 011 fields " wry low In comparison to most of the 
011 fields of the advanced countrIeI; 

(b) If 10, the deIaIIa thereof and the reason. 
thetwfor; and 

(c) the at.". propoeed to be taken to incIuae 
the drllHng rate? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AlVAR): (.) and (b) Drilling r.te depends on 
the .ubsurface lithology and formation characteristics, 
which ant different for different .reas. The data on drlUing 
rat .. Is not publflhecl by international companies. The 
average ra. of dtIIIfng of Mil. (Commercial Speed) for 
Oft .nd N.turaI Gu Corporation (ONGC) and 011 India 
limited (OIL) In last three years was u under: 

Year 

2002-03 

2003-04 

2004-05 

Dr1IIing rate for ONGC 

(MlRM)· 

1187 

1247 

1233 

• MlRM: ..... pi!' RIg Month 

DriUing rate for OIL 

2207 

2154 

2252 

It may be noted th.t comparative drilling rates In 
dlhrent countrle. and for different companle. Is not 
published In Intern.tlonal journals. 

(c) The varIoul steps taken by oH companies to 
Inoreue drIIUng rate Include the followlng:-

Use of premium driB bits. 

Use of high performance mud systems. 

Use of state-of·the-art rigs. 

Regular training of drilRng crew. 

[Translation} 

IMtallation of Metro Channel 'n'anamlttera 

*435. SHRI RAt.4DAS ATHAWALE: Will the Minister 
of INFORMATION AND BROADCASTING be pteased to 
state: 

(.) whether the Union Government hal received 
requests from various State Governments for in.taIlation 
of Metro Channel Transmitters; 

(b) if 10, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAIVA RANJAN DASMUNSI): (a) No, Sir. The DO 
Metro Channel was closed down in 2003. 

(b) and (e) Do not ariM. 

(English) 

Role of Panchayd Raj lnatltutJona 
In 8harat Nlrman Project 

*436. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: WIll the Mlnl.ter of PANCHAVATI RAJ be pteuecl 
to state: 

(.) whether the Panchayati Raj Institution. (PRI.) 
are presently Involved In implementation of the Bharat 
Nirman Project; 

(b) if '0, the details thereof; 

(e) If not, whether any proposals In this regard 
are under consideration; and 

(d) if 10, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) to (d) Bharat NIrman is • programme 
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for building rural Infrastructure, COIT~risillg six components, 
namely, irrigation, water supply, rural roads, rural housing, 
rural tetecom connectivity and rural electrification. 
Panchayats are already involved In varying measu .... in 
aspects of planning and implementation of certain achemes 
under these components. The National Committee on 
Rural Infrastructure headed by the Prime Minister, while 
accepting in principle the centrality of Panchayata in the 
programme, has dealred that the feasibility of /nvoMng 
Panchayats In each of the Bharat Nirman components be 
considered by a Group of Secretaries under the 
Chairmanship of the Member-Secretary, Planning 
CommIuIon. The process of Interaction among different 
MlnlatrietlDepartments in thl. regard hu been Initiated. 

EIIotrHIoIIIIon of RaIlway LInN 
-437. SHRI ANANTA NAYAK: 

SHRIJUAL ORAM: 

Will the Minister of RAILWAYS be pInaed to ltate: 

(a) whether the electrification works on tome 
sections has been taken up by the Railways; 

(b) if 50, the details thereof, Zone-wise; 

(c) whether the RaIlways are aware. that there Is 
a very slow progress In electrification works; 

(d) If 10, the progrell made so far In each section 
aIongwith the reasons for delay In this regard, Zone-wi .. ; 

(e) the expenditure Incurred on the above works 
in each section, till date, Zone-wlle; and 

(f) the time by which the eIectrtfIcIIIon works on 
theM IIOIlonI .... Uuly 10 be completed? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) to (f) The electrification work on the following 
aections Is In progr8SI u per schedule. The details .... u 
under: 

(RI. In crore) 

s. ZoneIRIy. 
No. 

v.r of Route Coet ExpendIIunt Route T..-get Olte 

2 3 

KharagpurlNlmpura-
EIt1ubrIeehnr IncIucIng 
Innch line of Teicher-
Cuttack ParadMp 

2. Northern Ambala-Moradlbad 

a. MoractIIbad-
Lcckftow.Ulratle 

4. SouIh CennI TINpd·P .... KaIpmI 

6. 

s.nctIon t<IIoIMIre upto idiom..,. 
31.03.05 eledltlled 

upto 30.11.05 

4 5 6 7 8 

1tt5-te 540 325.16 805.88 

1112-83 274 223.78 201.83 170 

2005-08 338 201.20 0.0 

2OO4-OS 105 41.27 

18112-83 88 

, 
~.xcept 

CuthIak-p..aep 
BrInch line (eo RI<MI) 
__ eli for oompIeIIon 

by Maroh, 07 

MMIh'08P~ 

work 'n progr .... 

tMrch '08. OHE n 
IIgneIIIng WOIb In 
progren. 

Wofk con ..... on 
lingle line upID NMIIIw, 
further work to be taken 
byRVNL~ 

doubling. T..-get not 
fixed. 
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2 3 4 5 6 7 8 9 

6. Southem Emakulam-Trlvandrum 1999-2000 320 162.32 149.99 252 March '06. Work for 

7. VUlupuram-Pondicherry 2005-06 

8. Eutem Krlthnanagar-Lalgola 2000-01 

Electrification of 2005-06 
Bangalore area 

Purcha .. ot Electricity 
by Rillway. 

·438. SHRI BASU DEB ACHARIA: Will the Minister 
of RAILWAYS be plHHCI to .tate: 

(a) whether the RallWly. meet ltIeleclrlclty needs 
from the State Electricity Boards (SEBs) and the National 
Thermal Power CorporatIon Umlted (NTPC); 

(b) If 10, the estimated quantity of electricity 
purchued by the RailwaY' per annum; 

(c) whether the Railways are considering to 
purcha .. electtlclty from Independent power producers as 
reported In the 'Business Standard' dated November 23, 
200s;ancI 

(d) If 10, the fac1s thereof and the decision taken 
In the matter? 

THE MINISTER OF RAlLWAVS (SHRI LALU PRASAD): 
(a) y .. , Sir, PreHntly, Railways meet its electricity needs for 
tracIIon PUrpoHl from State utilities In 17 State. and 3 power 
oornp8nle. viz. Damodar Valley Corporation (DVC), MIs. 
TATA and NTPC UmIted. 

(b) The quantum of t\ectricIty purchased by.the 
RailwaY' for traction purposes was 10133 Million KUowatt 
hour In 2004-05. 

(e) V., Sir. RaIlwaY' are exploring the poall-
bIIItIet to purcha.. poWir from the Independent Power 
Producers (IP"-) and Power Trading Companies (PTCs). 

(d) The average rate charged for electric traction 
I. about 421 pal .. per unit. Thil do .. not have any 

OHE, Sub-stations and 
Signalling In progr .... 

38 8.6 March '06. OHE and 
signalling worb In 
progr •••. 

128 83.84 15.87 December '06. Work for 
OHE, Sub-stations and 
Signalling In progr.lI. 

46 21.44 0.0 March '07. Preparatory 
work In progr •••. 

relation with the cost at which the electricity Is produced In 
the country. Therefore, an 'Expre88lon of Interest' from 
IPPalPTCs to supply electricity at cheaper rates at RailwaY' 
Traction Sub-Station. (TSS) In Northern region (Require-
ment about 419 Mega Watt) and Southern region 
(Requirement about 490 Mega Watt) has ~n Invited. 

Detailed dlacu88lon Is being held with proapectlve 
IPPalPTCs to understand the complexities of the IlSue In 
view of the emerging .oanarlo In the context of The 
Electrtclty Act, 2003. RailwaYI are also exploring 
p088lblllties for hiring consultants to alslst Railways In the 
process of selection of IPPalPTCs through an open tender. 

Working HouI'I ot Operational Staff 

*439. SHRI PRABHUNATH SINGH: Will the Mlnil"r 
of RAILWAVS be pleased to state: 

(a) whether the operational ltaff of Railways, 
especially Gangmen, are put on duty for 22 to 24 houra 
continuously; 

(b) if 10, the lteps taken to reduce .tress level of 
the operational ltaff dealing with the safety operatlonl; 

(c) whether there Is any proposal to put them on 
duty for not more than eight hour.: and 

(d) If not, the reason. therefor? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 
(a) No, Sir. The Gangmen on Indian Railway. are not 
Included In the category of operational staff. They work on a 
daily duty/ro.ter of 8Va hours Including preparatory and 
complementary time. The Operational SlaH on the Indian 
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Railway mainly consiat of Drivers, Guards and Station 
Muters. DrIvers and Guards are classified as 'Continuous' 
and are statutorily required to WOJ1( for 54 hours in a week. 
Their rostered hours have been fixed as 104 hours in a two 
weekly period of 14 days. This includes preparatory and 
complementary time. 

Station Masters are generally cIasaifIed as 'Continuous' 
or 'Esaentially Intermittent'. When classified as 'Continuous', 
1hey ant statutorily required to wort< for 54 hours per week 
and when ctasslfied as 'Essentially Intermittent', they are 
atatutorily required to wort< for 75 hours per week. 

(b) The operational staff are required to work 
beyond roatered hours In exceptional circumstancea. To 
contain ..... level, provision exists for periodic .... t. 
Controlling over wortdng hours, modernization of aIgnaillng, 
Improvement in condition. of the running rooms, ergonomic 
dnlgn of crew-friendly locomotive cabs etc. are aome of 
the meaur'eI taken in regard to reduce stress levels. 

(c) and (d) No, Sir. VarIous CommitteealTrlbunaJ and 
CATlErnakulam have recommended to maintain the 
exidng clulHicatlonlworklng hours of Drivers and Guards. 
Duty hours of StatIon Maat8rs .... decided on the basil of 
... iftcation detarmlned by job anaIyais. Thla system II 
appIIc.tH for all categories of RaIlway .taff Including 
Station Masters. 

Hlu In Air Fa,. 

-440. SHRI BADIGA RAMAKRISHNA: 

SHRI BRAJA KlSHORE TRIPATHY: 

wtIt the Minister of CIVIL AVIATION be pleased to ..... : 
(a) whether Air India (AI) and Indian AIrlIne. (IA) 

have Incnued their 'are In the recent put In view of, the 
hb In AvIation Turbine Fuel (ATF) prtca; 

(b) If 10, the details of the ATF prIoH before 
increaN of the air ,.,..; 

(c) whether PubIc Sector 011 Companln have 
recently IIathed ATF prtca; 

(d) If 10, whether AIIIA proposes to sh .... sueh 
reduction with Its passengers; 

(e) If 10, the detailt in thls regard; and 

(f) If not, the reasona therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ClVtL AVIATION (SHRI PRAFUL PATEL): <a) While Air India 
has not reviaed the airfares, a marginal adjustment in fuel 
surcharge is done from time to time depending on the coat 
of ATF, Indian Airlines has increased fare by 10% (eftective 
October, 2005) to offset the increase In the coat of 
operations due to increase of ATF prices. 

(b) Details of ATF prfce movement since AprIl, 
2005 is as under: 

Month Price (Rs. per kUo litre) 

AprfI,2005 32250 

May, 2005 34800 

June, 2005 31550 

July, 2005 33500 

August, 2005 34100 

September, 2005 36700 

October, 2005 38400 

(c) to (f) Though the average price of ATF has declined 
to A8.33,560/KL In December 2006, even this price 
continues to be about 22% higher than the average price 
of RI.27500 In 2004-05. As lueh, there 18 no propoaal for 
the time being, to reduce farea. 

Inter UnkIng of Military Hoep ... la 

-441. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of DEFENCE be pleased to .tate: 

(a) whether the Government propo ... to InterUnk 
III mlUtary holpltail to a Central Network for providing 
maximum medical facilities to the nHdy Army peraonnet; 

(b) if 10, the details thereof; 

(c) whether the Government I. allO planning to 
link private ho.pltals with the Military Hospital. In the near 
future; 

(d) If 10, the detail. thereof; 

(e) whether the general public wtII be permitted 
to get epecIaIIzed treatment In the .. hospitals; and 
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(I) if so, the detalla thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Yes, Sir. There is a project to 
Inter-link all military hospitals by providing Very Sma/I 
Aperture Terminal (VSAn connectivity. This will facilfiate 
transmission of aiphanumeric data as well as images like 
X-ray, Ultrasound, Computed Tomography (Cn Scan, 
Magnetic Resonance Imaging (MRI) alongwith Video 
Conferencing facility. Presently, telemedicine facility is 
available between Army Hospital (Research & Referral) 
Deihl Cantt and a few border Military Hospitals. 

(c) No, Sir. 

(d) In view of (c) above question does not arise. 

(e) No, Sir. 

(f) In view of (e) above question does not arise. 

Helicopter Service to Holy Places 

4305. SHRI S.K. KHARVENTHAN: WIll the Minister 
of CIVIL AVIATION be pleased to state: 

(a) the names of Important holy places for which 
helicopter services are presently exists in the country; . 

(b) whether any proposaJ to extend the helicopter 
services to 01her important religious and hill temples is 
under consideration of the Govemment; 

(c) if so, the details thereof and the time by which 
the services are likely to be Introduced; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Vaishno Devi, 
Kedamath, Badrinath and Amarnath shrines are being 
proYldecl helicopter services by various operators. 

(b) to (d) The operators are free to provide helicopter 
services to bther religious places as per their commercial 
judgement subject to obtaining requisite clearance from 
the concerned State Governments and religious Trusts 
manning the shrines, as may be required. 

Tndnlng In FHm and TelevllIon 
In8tlIUte, Pune 

4306. SHRI G.M. SIDDESWARA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to slate: 

(a) the fields in which training is being imparted 
by the Film and Television Institute of India, Puns; 

(b) the number of students who are getting training 
and the number of staff members working in t.e said 
Institute at present; 

(c) the numbers of students to whom boarding 
facility is available in the said Institute; and 

(d) the annual expenditure incurred by the 
Government on this Institute during each of the last three 
years; 

(e) whether there is any proposal to restart the 
'Training In acting' in the said Institute; 

(f) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) The Film Institute 
of Pune imparts training in all aspects of film production 
and television programme production, viz.: 

, 
i) three-year post-graduate diploma in Film and 

Television, i.e. direction, cinematography, audio-
graphy and editing; 

ii) acting under 2-year post-graduate diploma 
course and 2-year post-graduate diploma in art 
direction; 

iii) one-and-half-year certificate course in animation 
and computer graphics; 

iv) one-year post-graduate certificate course In 
direction, electronic cinematography, video editing 
and audiography and television engineering; and 

v) one-year post-graduate certificate course In 
feature film screenplay writing. 

Besides, under short-term courses, in specialized 
areas, in-service training is provided to the officers of all 
grades of Doordarshan. liS probationers, working 
professionals and people having interests in related areas. 

(b) 223 and 224 respectively. 

(c) There are students hostels for both boys and 
girls with the capacity to accommodate an the students 
admitted for all the courses. For boarding, mess 
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arrangements are made when sufficient numbers of 
students are available for running a cooperative mess on 
cost-sharing basis. 

(d) The annual expenditure incurred by .the 
Government of India on the InatiMe during each of the 
last three years on net deficit basis is as below: 

(RsJlakhs) 

Year Plan Non Plan Total 

2002-03 30 452 482 

2003-04 358 490 648 

2004-05 306 824 930 

(e) and (I) The two-year Post-graduate Diploma 
Course in Acting has already been started from the 
Academic Year, 2004. The first session commenced from 
12 July 2004. The intake of the course is 20. 

[Translation] 

Telecut of Obecene Films from 
Kalla,.,. Relay Station 

4307. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government is aware of the 
telecast of obscene films on November 4, 2005 from the 
Kailarus Relay Station on DO.f television channel; 

(b) If so, the facts thereof; 

(e) whether any inquiry has been conducted in 
the matter; and 

(d) if so, the outcome thereof and the action taken 
thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAIVA RANJAN DASMUNSI): (a) and (b)Prasar 
Bharall has Informed that there had been a telecast of 
undesirable programme (video) a10ngwlth audio algnal of 
00-1 channel from LPT Kailaraa for about alx minutea on 
2nd November 2005. 

(c) and (d) Praaar Bharatl has intormed that an on 
the apot inquiry was conducted by Ooordarshan and three 

allegedly erring officials were placed under suspension 
w.e.f. 10th November 2005. 

{English} 

Juvenile Crimes 

~. SHRIJASHUBHAIDHANABHAIBARAD:wm 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state: 

(a) whether juvenile crimes are on the rise; 

(b) if so, the reasons therefor; 

(c) whether any guidelines have been issued by 
the Union Government to handle juvenile crime cases; 

(d) it so, the details thereof; and 

(e) the steps taken by the Union Government to 
check the rise in such crimes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) Does not arlle. 

(e) and (d) The Model Rules under the Juvenile 
Justice (Care and Protection of Children) Ad, 2000 provide 
for detailed handling of juveniIM in conflict with law 
including their instiMionai management and procedure to 
be followed in holding inquiries. 

(e) Does not arise. 

Certlftc.uon of Alms 

4309. SHRI P. KAAUNAKARAN: Win the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) the guidelines for certification of films in India; 

(b) whether any instances of violation in censor-
ship has come to the notice of the Government during the 
current year; 

(e) it 10, the details thereof; and 

(d) the action taken in thia regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) The Central Board 
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of Film Certification (CBFC) certifies film for public 
exhibition in accordance with the provision~ of Section 
5B(1) of the Cinematograph Act 1952 and the guidelines 
issued thereunder. 

(b) and (c) CBFC has informed that there were certain 
Instances of violations of censorship that have come to 
the notice of the CBFC during the current year. The total 
number of violations detected region-wise is given in the 
enclosed Statement. 

(d) The enforcement of the penal prOvisions of 
the Cinematograph Act lies with the State Governments! 
Union Territories. However to strengthen the hands of the 
State governments in detecting violations of the 
Cinematograph Att and the rules made thereunder, the 
Central Government has evolved a Scheme for appoint-
ment of private detective agencies for all the nine regions 
of CBFC. These agencies assist in checking violations by 
conducting raids in cinema theatres and filing FIR's with 
Pollee authorities. 

Statement 

Region Number of violations detected 

Mumbal 5 

Chennal 45 

Kolkata 20 

Hyderabad 6 

Bangalore 100 

Thlruvanathapuram 104 

Deihl 

Total 

[TraMlatJonJ 

22 

302 

Manufacturing of New 
Intercept Pia".. 

4310. SHRI AVINASH RAI KHANNA: Will the Minister 
of DEFENCE be pleaaed to state: 

(a> Whether Russia proposes to manufacture new 
Intercept ptanes jointly with India; 

(b) if so, the details thereof; 

(c) whether any talks were held between India 
and Russia in this regard; 

(d) if so, the details thereof; and 

(e) the time by which a decision is likely to be 
taken in this regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (e) Russia has proposed joint 
development and manufacture of Fifth Generation Fighter 
Aircraft. Talks have been held between India and Russia 
in this regard. The discussions are at a preliminary stage. 
Therefore, no time.limit for taking a decision in this regard 
can be indicated. 

[English] 

Marketing Division of Pruar Bharatl 
InNERegion 

4311. SHRI NARAYAN CHANDRA BORKATAKY: Win 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(al whether the Prasar Bharati is planning to open 
a Marketing Division OffIce in North Eastern Region; 

(b) if so, the details thereof; and 

(c) the time by which it Is likely to be opened? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAIYA RANJAN DASMUNSI): (al to (c) Yes, Sir. 
Prasar Bharati has Informed that a proposal has been 
Initiated for opening a Mal1teting Division OffIce in North 
East Region at Guwahati. Prasar Bharati has also informed 
that they are working out details in this regard and it Is 
likely to be opened by the end of thi~ financial year. 

inquiry CommlttMe on R .. I Accldentl 

4312. SHRI SANAT KUMAR MANDAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the inquiry commltte.s appointed on 
rail accidents take long time to submit their reports; 

(b) If 80, the reasons therefor; 

(c) the details of railway accidents on which 
Inquiry reports are yet to be submitted; and 
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(d) the steps takenlbelng taken by the Govem- the prescribed guidelines of time frame. Though, all efforts 
are made to complete the accident inquiries within the 
prescribed time, however:in some of the case, submission 
of report is delayed due to some unavoidable circu-
mstances e.g. matter requiring deep technical scrutiny, 
witnesses not being available, delayed receipt of technical 
reports from non-railway agencies etc. Inquiry reports of 
only 8 accidents (6 of the Commission of Railway Safety 
and 2 of railway inquiry committees) are under various 
stages, details of which are given below: 

ment for speedy action in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) No, Sir. The 
Commission of Railway Safety while conducting inquiries 
into serious Railway accidents under Section 114 of the 
Railways Act; 1989 and accident inquiry committees of the 
Zonal Railways submit their Inquiry Reports mostly within 

S.No. Date of Accident 

1. 05.09.2005 

Brief Description 

Dashing of rail bus 602 with autorikshaw at 
manned level croSSing no. 20 between 
VlSnagar-Vadnagad stations of Ahmedabad 
division of Was-tern Railway. 

Remarks 

Inquiry being conducted by the Comml-
&sioner of Railway Safety. Preliminary 
Report has been received. 

2. 03.10.2005 DeraIlment of 1108 DN-Bundel khand Expreaa Inquiry being conducted by the 
between Datia-Songir stations on Jhanai division Commissioner of Railway Safety. 
of North Central Railway Preliminary Report has been received. 

3. 29.10.2005 Unusual occurrence leading to derailment of Inquiry being conducted by the 
415 RepaUe-Secunderabad Delta Fast Commissioner of RalIway Safety. 
Passenger train between block stations. PrelIminary Report has been received. 
Ramannapet and Valigonda at bridge no. 
61 of Guntur division of South Central Railway. 

4. 07.11.2005 Dashing of truck with JWO-SSB SpJ. Goods Inquiry being conducted by the 
train at manned level crossing No. 96 between Commissioner of Railway Safety. 
stations Shri Madhopur and Kachera on Jaipur Preliminary Report has been received. 
division of North Western Railway. 

5. .09.11.2005 Side collision of 619 Up Gomoh-Chopan Inquiry being conducted by the 
passenger with LHM SpJ. Up goods train in Commissioner of Railway Safety. 
Barwadih station yard of Dhanbad division of Preliminary Report has been received. 
East Central Railway 

6. 17.11.2005 Fire in Coach No. NE 00206 WGS of 8616 On Inquiry being conducted by accident 
Hatia-Ranchi-Howrah Express under Ranchi inquiry committee of the railway. 
~ of South Eastem Railway Technical details require deep scrutiny. 

7. 25.11.2005 Rear-end-collision of 8006 Dn-Koraput Howrah Inquiry being conducted by the 
express against stationary K-112 Kharagpur Commissioner of RaIlway Safety. 
Howrah passenger outside Home Signal of Preliminary Report has been received. 
Panakura station on Kharagpur division of 
South Eastern RaIlway. 

8. 12.12.2005 Daaching of tractor trolley against train engine Inquiry being conducted by II<lCkIent 
of 4633 Ravi Express at unmanned level crouIng inquiry committee of the railway. 
No. C-21 between Jaintipura and BataIa station 
of Ferozpur Division of Northern Railway. 
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Stall. to Faml .... of Swa"ntnda 
Sangram Salnanl 

4313. SHRI KASHIRAM RANA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number 01 stalls allotted to the families of 
Swatantrata Sangram Sainani in Mumbai Division for 
catering at railway stations; 

(b) the names of stations on which these stalls 
are located; 

(c) whether the Railways under Its New Catering 
Policy 2005 propose to retain these stalls allotted to 
famHies of Swatantrata Sangram Sainani; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) One refreshment 
stall at Vapi station, was allotted toa Swatantrata Sangram 
Salnanl. 

(c) and (d) As per Catering Policy 2005, licences of 
reserved category licensees will be renewed every 3 years 
on satisfactory perfonnance. Renewal will be done for the 
existing licencees under the reserved category only on 
payment of all dues and arrears. 

(Translation) 

AccId8nt of Puruaholt8m Express 

4314. SHRI SUNIL KUMAR MAHATO: wm the 
Minister of RAILWAYS be pleased to state: 

(a) whether accident of Purushottam Express took 
place near Gamahria station of Jamshedpur during June, 
2005; 

(b) if so, the details thereof; 

(c) the details of inquiry committee appointed to 
enquire into the said accident; 

(d) whether the report of inquiry committee on 
said train eccident has been received; 

(e) If so, the outcome thereof; 

(f) If not, the reasons therefor and the time by 
WhIch the report on said accident is likely to be received; 
and 

(g) the action taken/to be taken by the Railways 
against the officials found gUilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. On 
20.06.2005 an Electrical Bank/ng Engine collided with 
2802 Down New Delhi-Puri Purushottam Express between 
Gamharia and Birarajpur stations on Chandil-Tatanagar 
Broad gauge section of Chakradharpur division of South 
Eastern Railway. In this unfortunate accident, 4 persons 
including 2 Railway staff were grievously injured and 22 
persons including 5 Railway staff received simple injuries. 

(c) to (g) As per Section 114 of the Railways Act, 
1989, Commissioner of Railway Safety, South Eastern 
Circie, conducted statutory inquiry into this accident and 
has submitted his final report concluding that the above 
accident occurred due to the driver of banking engine 
passed 'UP' starter signal at danger without any authority. 
Major penalty charge sheets under Discipline and Appeal 
Rules have been issued to the officials ~eId responsible 
for this accident. 

[English] 

Steam locomotives 

4315. SHRI E.G. SUGAVANAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of steam locomotives presently in 
working conditions in the Railways, Zone-wise; 

(b) whether some of the steam locomotives are 
not in operation and are kept as national heritage; 

(c) if so, the details thereof; and 

(d) the steps taken by the Railways to preserve 
those locomotives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> As on date, 29 steam 
locomo.tives are working on Indian Railways in different 
zones as under: 

Railway Nos. of locos 

Central 01 

Northern 04 

Northeast Frontier 15 

Southern 07 

National Rail Museum 02 
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(b) to (d) Yes, Sir. Considering the heritage value of 
steam locomotives, some locomotives have been displayed 
for posterity in the Rail Museums, ZonallDivisional Railway 
Headquarters and public places. In addition, some of the 
steam locomotives are aIeo under rehabiIi1ation, to make 
them functional. 

4316. SHRI TUKARAM GANGADHAR GADAKH 
WIft the Minister of RAILWAYS be pleased to state: 

<a) the present status of construction work of 
Nahur Raitway Station;· 

(b) the time by which construction work on the 
project is likely to be comphned; 

(e) whether funds for the construction of Foot 
Ovatbridge (FOB) at the above station has been sanc-
tioned; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU): (a) There are three major 
items to be compteted for construction of Nahur halt station. 
The present status of these work is as under: 

(i) Overhead Booking Office - Fabrication and 
erection of steel work has been completed. Roor 
slab have been cast. Brick work of wall is in 
progress. 

(ii) Island PIaHorm - PIaHorm walling on both down 
and up side, Earthwork and soling of plaHorm 
surface have been completed. Concreting of 
platform surface is in progress. 

(iii) Foot Over bridge - Foundation of column of toot 
over bridge on east side and on island platform 
have been completed. Columns on platform have 
been cast Steel girders of toot over bridge have 
been fabricated. Assembly of girders is in 
progress. 

(b) March 2006. 

(e) Yes, Sir. 

(d) Rs. 10.10 lakhs has been allotted during 
2005-06. 

I 

AIrporta Authority of india 

4317. SHRI SUBRATA BOSE: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the AIrports Authority of India (MI) 
was constituted as a consequence of merger of the 
National AIrports Authority of India (NMI) and International 
Aitports Authority of India (IMI); 

(b) if so, whether two different cadres of NAAI 
and IMI are stin working at various Airports under the 
name of AirporIs Authority of India; 

(e) if so, the reasons therefor; and 

(d) the time by which the complete merger is 
likely to take place? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
SIr. 

(e) and (d) Both National Airports Authority and 
International Airports Authority of India were having different 
pay-structure, work culture, career progression etc. The 
management of Airports Authority of India (MI) has 
attempted to bring about uniformity through various 
administrative orders by rationaJizing, reviewing cadres 
and extending benefits available in one division to another 
division. In pursuance of provisions contained in AAI Act, 
various common regulations have been notified. Besides, 
in order to decide broad principles for inter-se seniority of 
employees between various cadres so a8 to further 
integrate the working of different departments at various 
levels, a high power Committee has been constituted. 
Further efforts to merge different cadres/departments can 
be taken only after receipt of the report of the Committee. 
Hence, the time by which the complete merger can take 
place, cannot be precisely indicated. 

[Translation} 

ConstructIon of ROB In PIIIna 

4318. SHAI SUSHIL KUMAR MODI: WIll the Mlnlater 
of RAILWAYS be pleased to state: 

<a) whether a railway overbrldge Is being 
constructed at Chirrayatad in Patna; 

(b) If so, the details thereof; and 
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(c) the present status thereof aIongwith the time 
by which it is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The work of 
construction of a Road Over Bridge (ROB) at Rly kms.545/ 
1 at Chiraiyatand (Patna) has been sanctioned on cost 
sharing basis with Govt. of Bihar in Railway's Works 
Programme of 2000-01. The total estimated cost of work is 
Rs. 16.89 cr. with Railway's share as Rs. 7.95 cr. & State 
Government's share Rs. 8.94 cr. 

The 'Railway portion of work bridge proper i.e. bridge 
across the railway track is being constructed by Railway 
and approaches by State Govt.l8ihar Pul Nirman Nigam 
Ltd. 

The bridge is to be completed in two phases. In 1 st 
phase construction of new two lane 'bridge shall be 
completed and after commissioning of 1st phase, existing 
bridge wHI be dismantled and another two lane bridge will 
be constructed. 

Presently work is in progress on Railway portion as 
well as on approaches. The completion time shall depend 
on completion of approaches by State Govt. also. Railway 
shall make all possible efforts to complete its portion of 
work aIongwith the work on approaches. 

(English) 

NatIoMIInatitute of SocIIII Defence 

4319. SHRI RAVICHANORAN SIPPIPARAI: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the National Institute of Social 
Defence (NISO) provides training to Students in geriatric 
care; 

(b) If 80, the details thereof; and 

(c) the number of students trained during the 
current year aIongwith the placement provided for the 
pau-out studenll? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGAOEESAN): (a) Yes, str. 

(b) The NaitonaIlnstitute of Social Defence (NISD) 
has been organizing two long term courses namely, (a) 

One Year Post Graduate Diploma in Integrated Geriatric 
Care; and (b) Six Month Certificate Course in Geriatric 
Care. 

(c) During the current year 2005-06, 100 students 
were trained in Six Months Certificate Course in Geriatric 
Care and 19 students In One Year Post Graduate Diploma 
in Integrated Geriatric Care. These courses are not linked 
with direct placement with Institutions. 

Har .. sment of Trade,. by RPF 

4320. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Government is aware that trader 
community coming to Mumbai for purchase of goods is 
being harassed by the Railway Protection Force personnel 
at the Dadar, CST and Mumbai Central Railway Stations; 

(b) if so, whether any complaints has been 
received in this regard; 

(c) if so, the details thereof; and 

(d) the steps takenlto be taken by the Government 
to overcome such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS: (a) and (b) No, Sir. 

(c) and (d) Do not arise. 

Shortage of LPG 

4321. DR. K. DHANARAJU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether it is a fact that insplte of the assurance 
given by the Government for normal supply of Liquefied 
Petroleum Gas (LPG), the shortage of supply of LPG 
cylinder remains; 

(b) if so, the reasons therefor; 

(c) if not, the reasons for which more than one 
cylinder is not being given to customers on demand; and 

(d) the steps the Government proposes to take to 
ensure supply of at least two cylinders per customer per 
month on demand? 

THE MINISTER OF PETROLEUM AND NATURAL, 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN! 
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SHANKAR AIYAR): <a) and (b) The temporary shortage of 
LPG had emerged from September 2005 largely on 
account of non-materializatlon of some additional LPG 
imports planned by the Public Sector Oil Marketing 
Companies (OMes), shutdown of RIL's refinery for the 
period from 4th October to 1 st December 2005 and some 
unplanned shut clowns of other refinerialfractionators in 
the country during the c:urr8nt year. Normal production of 
the RIL refinery has resumed from 1 st December 2005. 

_ Also, OMCs have imported LPG over and above their 
originally planned quantities. The situation is expected to 
improve and normalize in the coming few weeks. 

(c) and (d) Domestic LPG is a subSidized product. 
While OMCs are making all efforts to meet the genuine 
demand of the customers, there is also a need to keep a 
check to prevent diversion of domestic LPG cylinders for 
unauthorized use. Thus, supply of at least two cylinders 
per customer per month on demand cannot be ensured. 

[Translation] 

ConstructIon of RohtangTunnel 

4322. SHRIMATI PRATlBHA SINGH: Will the Minister 
of DEFENCE be pleased to refer to the reply given to 
Starred Question No. 26 dated December 2, 2004 
regarding construction of tunneJ and state: 

(a) whether the global tenders for construction of 
tunnel at Rohtang Pass in Himachal Pradesh have been 
invited; 

(b) if so, the details thereof; 

(c) the agency to which contract has been 
awarded; 

(d) the time by which the construction work is 
likely to start; and 

(e) if not, the reasons for delay in inviting the 
global tenders? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to <e) Global tendering for the design 
consultancy and construction supervision for the Rohlang 
Tunnel Project has been invited and several parties have 
come forward with an Expression of Interest. These otIera 
are under evaluation. Only after the design for the Tunnel 
is finalized can the global lenders for construction of the 
tunnel be floated_ 

ConatructIon of ROB 
near Felcary 

4323. SHRI Y.G. MAHAJAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the proposal for construction of ROB 
(RaD Overbridge) near Fekary al National Highway-No.6 
in Maharashtra is pending with the Government; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to expedite 
the construction work on this proJect? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) No. Sir. The 
construction of Road ever Bridge (ROB) on National 
Highway (NH) No.6 near Fekary in State of Maharashtra is 
to be taken up on Built, Operate & Transfer (BOn concept 
by State Govt. Public Works Department (PWD)/NH 
Division. The General Arrangement DrawIng (GAO) has 
been already approved by Railway in 2001. The detailed 
drawing and design for Railway portion of work i.e. bridge 
proper (bridge across the Railway tracks) shall be checked 
and approved by Railway for which necessary centage 
charges has to be deposited by State Govt. to Railways as 
per extant rules. The detailed drawing and design is still 
awaited from State Govt. 

Issue of LPG Connections 

4324. SHAI SANTOSH GANGWAR: WlRthe Minister 
of PETROLEUM AND NATURAL GAS be pleased to state 
the number of liquefied Petroleum Gas (LPG) connections 
issued by the various Public Sector Oil Companies during 
each of the last three years, till date, company-wise? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): The details of LPG connections 
released by Public Sector Oil MaI1<eting Companies 
(OMes) during the last three years and April-November 
2005 are as under: 

Year 

IOC 

1 2 

2002-03 28.87 

Number of LPG connections 
(Figure in lakhs) 

BPC HPC IBP 

3 4 5 

19.15 18.20 1.12 

Total 

8 

67.34 
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2003-04 

2004-05 

April-Nov. 
2005 

[English} 

234 

29.83 26.77 21.11 

35.30 18.57 19.11 

14.39 7.27 6.65 

5 6 

0.58 78.29 

0.31 73.29 

0.28 28.59 

Cadre Review of Administrative Cadre 

4325. SHRI KISHAN SINGH SANGWAN: Will the 
Minister of DEFENCE be pleased to refer to the reply 
given to Unstarred Question No. 4566 dated August 25, 
2005 regarding Cadre Review of Engineering and 
Administrative Services in MES and state: 

(a) whether the examination of cadre review of 
Administrative Cadre in Military Engineering Services 
(MES) has been completed by the Departmental Cadre 
Review Committee; 

(b) if so, the detaUs thereof; 

(c) the foDow-up action taken thereon; and 

(d) if not, the time by which it is likely to be 
completed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) The examination of the cadre ReView 
of the AdminIstrative Cadre of the MilItary Engineering 
Services (MES) Is not yet complete. 

(b) Question does not arise. 

(c) Question does not arise. 

(d) Since Finalization of the cadre review involves 
consultation with the Department of Personnel & Training 
and the Ministry of Finance, no time frame can be fixed. 

Complaints by BPCL Dealers 

4326. SHRI RAGHURAJ SINGH SHAKYA: 

SHRIMATI PRENEET KAUR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Sharat Petroleum Corporation 
limited (SPCll dealers of Haryana had made any 

complaints against the officers of the company in 
September, 2005; 

(b) if so, the action taken by the Govemlllel1t on 
the Issues raised by the SPCL dealers; 

(c) whether the BPCL officials ot Panipat and 
Naida, against whom the complaints were made, have 
been issuing threatening letters for termination of the 
dealership instead of taking action on these complaints; 
and 

(d) if so, action taken against the erring officials? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHAI MANI 
SHANKAR AIYAR): (a) and (b) A complaint dated 
26.09.2005 was received from the Haryana BPCL Dealers' 
Association alleging that BPCL officials have illegaHy 
stopped supplies to MIs. Inder Filling Station, Bhadson, 
Kamal belonging to the SC category and that BPCL 
officials in Panipat have terminated the dealership of MIs. 
Diesel Service Centre, Kamal on frivolous/fake grounds. 

BPCL brought to the notice of the Ministry that on 
14.07.2005 their officers had visited MIs. Diesel Service 
Centre, a BPCl Rd located on the Kamal· Meerut Road, 
with the objective ot carrying out a detailed inspection of 
the RO. However, it was reported by BPCl that their 
Inspection Team had to undergo immense difficulties and 
trauma as they were prevented trom carrying out the 
inspection by a group of about 30 persons, reported to be 
the office bearers/members of the locaVstate petroleum 
dealers' association. SPCL had lodged a complaint in the 
matter with the Senior Superintendent of Police, Kamal 
and the matter was also reported in the press. 

The Ministry took up the matter with the State 
Government of Haryana and requested them to expedite 
action on the complaint lodged by BPCL; ensure the sefety 
of OMC staff & installation premises apart from safe 
movement of petroleum products; ::-rrange tor providing 
administrative participation In carrying out checks at ROs 
on a sustained basis; and to instruct the police authorities 
in the State to provide required support, such as 
registration of complaints and investigation in matters 
involving wrongdoings reported by the officers of OMCs. 

As regards Mis. Indar Filling Station, Bhadson, Kamal, 
BPCL have reported that in view of the serious nature of 
repeated malpractices/irregularities indulged in by the 
dealer, they are in the process of taking necessary steps 
to terminate the dealership. 
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(c) It is reported by SPCL that their officials have 
not issued any threat to any dealer. In fact, some of the 
dealers misbehaved with the officials of BPCl and made 
derogatory statements when malpractices commItIed by 
the dealer were found. 

(d) Does not arise, in view of the answer to part 
(e) above. 

ROB at Azamgarh RaIlway Station 

4327. MOHO. MUKEEM: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether the Railways have conducted any 
survey to construct bridge over the Bela/sa crossing near 
Azamgam railway station at Azamgarh district of Uttar 
Pradesh; 

(b) if so, the details thereof: and 

(c) the time by which the construction work is 
likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAY (SHRI R. VELU): (a) to (c) Railways construct 
Road 0ver1Under bridges in lieu of existing busy level 
crossings on cost sharing basis if the traffic density at the 
level crossing is one Iakh or more lVUs (lVU - A unit 
obtained by . multiplying the number of trains with the 
number of road vehicles passing over the level crossing in 
24 hours); otherwise on deposit terms. Proposals in both 
cases have to be sponsored by the State Government 
fulfiJHng certain preliminary pre-requisites required under 
extant rules. 

A proposal for construction of Road over bridge in 
lieu of Level Crossing 29 between Azamgam and Sarai 
Rani stations at Km. 4919-10 has been received for sanction 
on cost sharing basis. The proposals received from State 
Government are examined in respect of feasibility for 
construction of ROB at site, estimated cost of approach 
work submitted by State Govemment, undertaking for 
closure of level crossing after commissioning of Ros/ 
RUB, priority assigned by State Government in their Annual 
plan, progress on already sanctioned work and throw 
forward of the liabilities for already sanctioned works before 
being considered for inclusion in Railway's Works 
Programme presented to Parfiament along with Budget 
documents for approval. Before taking up the construction, 
General Arrangement Drawing (GAD), detailed designs 
and delalled estimate are prepared an~ approved and 

detailed soil investigations taken up at site. In view of 
multiple activities many of which depend on the initiative 
of concemed State Govemment and Road Authorities. no 
definite date of starting of construction can be indicated. 

Rajlv Glindhl National FeIIow8hIp Scheme 
for SCsIST. Studen .. 

4328. SHRI NAVE EN JINDAl: Will the Minister of 
SOCiAl JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government has formulated the 
Rajiv Gandhi National Fellowship Scheme for providing 
scholarship to SCs and STs students; 

(b) if so, the detaRs thereof alongwith the eligibility 
criteria and salient features of the scheme; 

(c) the funds earmarked for implementation of 
the scheme; and 

(d) the number of students to be awarded 
fellowship under the scheme annually? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) The Scheme is 
under consideration. 

(b) The Scheme Is intendec:llo provide feItowships 
to Scheduled Caste and Scheduled Tribe students for 
pursuing higher studies leading to M. Phil and Ph. D. 
students registered for M. PhiIIPh. D. course in UnIversitiesI 
Institutions identified under the scheme Ih8II be eligible 
for availing fellowship. 

(c) A sum of Rs. 24.83 crora has been provided 
to implement the scheme during the current financial year 
2005-06. 

(d) A total number of 2000 fellowahipa are 10 be 
awarded annually to Scheduled Cute and Scheduled 
Tribe students. 

(Translation) 

Survey of MMmact-Surat 
A8IIweyUnM 

4329. SHRI HARISHCHANDRA CHAVAN: Will the 
Minister of RAILWAYS be pleased to state: 
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{a) whether the Government has conducted any 
survey In regard to the Manmad-Malegaon-DhuJia-
Nardana-Surat railway line; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to accord 
its approval for the construction of the said railway line; 
and 

(d) if so, the time by which the approval is likt.!v 
to be accorded? 

THE MINISTER OF STATE IN THE MINfSTAY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) A broad gauge line 
already exits between Surat and Nardana. A survey for 
Shlrpur-Nardana-DhuJe was conducted earlier and the 
project could not be taken up in view of heavy throwforward 
of on-going projects and acute constraint of resources. 

[English] 

4330. DR. ARUN KUMAR SARMA: WlH the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment !,as made any plan 
for ensuring better air-connectivity to various destinations 
of the North Eastern Region (NER); 

(b) if so, the details thereof; and 

(c) the steps taken to Implement the plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Ca) to (c) 
Government has laid down Route Dispersal Guidelines 
with a view to achieve better regulation of air transport 
services taking into account the need for air transport 
services of different regions of the country including the 
North Eaatem Region. Subject to these guidelines, airlines 
are free to provide air services to any place depending 
upon the traffic demand and commercial viability. Indian 
Airlines, Alliance Air, Sahara Airlines, Air Deccan,' Jet 
Airways and Kingfisher Airlines are already providing 
connectivity to North East. BesIdes Alliance Air under an 
Memorandum of Understanding (MaU) with North Eastem 
Council has taken on lease <4 ATR aircraft which are 
exclUSively deployed in the North East Region. 

Acquisition of Land for Reftnery 
In P8nIcIIp 

4331. SHRI GIRIDHAR GAMANG: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the land has been acquired for setting 
up the refinery in Paradip; 

Cb) if so, the compensation paid to the land 
owners; 

(c) whether any agreement has been signed 
between Government of Orissa and Indian Oil Corporation 
Limited with regard to compensations, Sales Tax 
exemptions and other related matters; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Indian Oil Corporation Limited (IOCL) 
has acquired 3,347 acre of land for Paradip Refinery 
Project. 

(b) IOCL has paid an amount of Rs.57.5 crore to 
the Orissa Industrial Infrastructure Development Corpo-
ration (lOCO), a Government of Orissa Enterprise, 
nominated for carrying out land acquisition work for the 
refinery project on behalf of IOCL. The above amount 
included Rs. 40.3 erore towards compensation to land 
owners. 

(e) and (d) An Memorandum of Understanding (MaU) 
was signed between the Orissa Government and IOCL on 
16.02.2004 for the implementation of the project based on 
fiscal incentives agreed to by the Orissa Government. 
Compensation to the land owners had already been 
finalized before signing the MoU. Salient features of the 
MoU include a package of incentives given by the Orissa 
Government, including the deferment of Sales Tax on 
products of the refinery for 11 years from the commence-
ment of commercial production and exemption of Entry 
Tax Oil crude 011 & construction materials. 

Production of Commtnloned Programma 

4332. SHRI SUNIL KHAN: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to alate: 

(a) whether Kolkata Doordarshan has been 
allotted only about Rs.96 lakh for producing commissioned 
programmes by the Doordarshan Directorate, whereas 
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other major Kendras have been aIIotteej between Rs.4 to 
As.S crore for the same purpose; 

(b) if so. the reasons for allocating less funds to 
Koikata Doordarshan; and 

(c) the steps taken by the Govel'Mlent to allocate 
funds to Koikata Doordarshan at par wi1h the other Kendras 
for producing commissioned programmes? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAIVA RANJAN DASMUNSI): (a) and (b) Prasar 
BharaIi, a statutory autonomous corporation, has Informed 
that the allocation of As. 96 Iakh is specifically meant for 
the programmes In BengalI commissioned under the Indian 
Classics series. 

Funds ranging between Rs.39 lakhs to Rs.168 lakhs 
h8\18 been allocated in similar fashion to other Kendras 
for sUch productions in eleven other regional languages. 

(c) Prasar Bharali has informed that funds 
allocated to DDK, Koikata for the programmes in Bengali 
language under the Indian Classic series are adequate. 

4333. SHAI GlRDHARI LAL BHARGAVA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a whether higher pay scales to the staff of 
Programme and Engineering Cadre in All India RadIo and 
Doordarshan have already been given for opting their 
services in the Prasar Bharati; 

(b) if so, the reasons for not giving higher pay 
scales to other categories at par with the Programme and 
Engineering staff by giving them option; and 

(c) the steps taken/proposed to be taken by the 
Government to remove the pay-anomafies in the pay scales 
of different cadres arising out of the Ministry of Information 
and Broadcasting's order dated February 25, 19991 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) Higher pay acaIea 
had been given to the certain categories of Prasar Bharati 
employees on functional neceulty. 

(b) and (c) A proposal received from Prasar Bharatl 
is already under construction of the Govt. 

ProductIon of Towed Arrwt Sonar 
Nagan Syat8m 

4334. DR. K.S. MANOJ: Will the Minister of DEFENCE 
be pleased to state: 

(a) the present stage of Installalionllnductlon of 
indigenously developed Towed Array Sonar N$g8n System 
in Indian Navy; 

(b) whether the Indian Navy has placed ordeIa of 
this system to the Bharat Ektctronics UmIted; 

(c) if so, the details thereof; 

(d) whether the Keltron Controls hoor and KECl, 
KuHipuram is planned to augment their taclfrties and 
infrastructure to take up the production and testing of 
Array System; 

(e) if so, whether the draft technology docunent 
is transferred to the KeItron; 

(I) If so, whether the Letter of Indent for the Towed 
Array Sonar Nagan System is released to enable Keitron 
to take up the infrastructure investment; and 

(g) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Technical trials of the system have 
been completed onboard front line ship of Indian Navy. 
Balance sea trials and evaluation trials are scheduIecI on 
altemate platform September 6th onwards. 

(b) and (c) Indian Navy is considering placement of 
orders for this system for new construction ahlpa. Mis BE 
Bangalore has been identified as Prime Production lqency 
and system integrator for Nagan system. 

(d) Keltron Controls is presently .lntegrating 1M 
prototype array In Naval Physical and Oceanographic 
laboratory premises. Their facilities and Infrastructure 
n8eds to be augmented to produce Array. 

(e) Transfer of technology is aIreadr taking .... 

(f) and (g) Not yet. MIs. BE will place Letter of Indent 
on receipt of orders from Navy. 
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RetaIl 0utIete to SCaIST. 

4335. SHRI GANESH SINGH: Will the Minister of 
PETROLEUM AND NATURAl GAS be pleased to state: 

(a) whether Hlndustan Petroleum Corporation 
limited (HPCL) Is sanctioning retail outlets to the 
candidates belonging to SCs/STs; 

(b) if so, whether these outlets are set up by the 
HPCl at the cost of the company itseff; 

(c) if 80, whether persons belonging to .this 
category are compelled to purchase the land for setting up 
such outlets; 

(d) if 80, the reasons therefor; and 

(e) the number of retail outlets sanctioned by the 
company to SCslSTs in the country since 2004 bll date, 
StatlHrl .. ? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR A1YAR); (a) and (b) In terms of the guidelines of 
the public sector 011 marketing companies (OMCs), 
including Hindustan Petroleum Corporation Limited 
(HPCL), for the selection of dealers/distributors of 
petroleum products. 25% of the total retail outlets being 
set up are reserved for the Scheduled Caste/Scheduled 
Tribe (SClST) categories. In respect of all such reserved 
locations, HPCl, like other OMCa, set up the retail outlet, 
with all basic facilities, at their own COsl 

(c) and (d) Applicants belonging to in SC/ST 
categorie8 are not expected to offer land, infrastructure 
and finance foraetting up retail outlets. 

(e) The number of retail outlets allotted by HPCL 
to SClST category, in the country from January, 2004 to 
September, 2005, Stata/Union Territory-wise, is given in 
the encloaed StatemenL 

Statement 

StatelUnion Ten1foty ..... number of retail outJfIts 
under SClST caIe(1ory allotted by HPCL during 

January, 2004 to September, 2005 

SI. No. State/Union 
Territory 

No. of aBotments during January, 
2004 to September, 2005 

1. 

2. 

2 

Andhra Pradesh 

Assam 

SC ST 
3 

24 

2 

4 

16 

6 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Bihar 

Chandigarh 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Maharashtra 

Meghalaya 

Mizoram 

Madhya Pradesh 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamllnadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

To Ousstions 74 

3 4 

3 

o o 

6 7 

1 o 

o o 

11 22 

30 o 

7 

2 o 

4 5 

34 8 

25 2 

21 22 

o 8 

o 3 

10 26 

o 2 

4 7 

3 o 

66 o 

24 16 

o 
56 3 

61 5 

12 

14 5 

418 169 
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[Translation} 

CBllrNeatigatlon In TeheIIce Cue 

4336. SHRI RASHEED MASOOD: WtH the Minister 
of DEFENCE be pleased to state: 

(a) whether the CBI has completed the investi-
gation in Tehelka case; 

(b) if so, the findings thereof; 

(c) if not, the present status thereof; and 

(d) the time by which investigation is likely to be 
COI1ljJeted in this case? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) No, Sir. 

(c) and (d) No Time frame has been given to the 
Central Bureau of Investigation for completing the 
Investigation. It is for the Central Bureau of Investigation to 
decide in what time frame they would be able to complete 
the investigation. 

(English) 

Uat of Illnorft1ee 

4337. SHRIMATI D. PURANDES\"ARI: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Supreme Court of India has 
directed the Union Government that the notified list of 
minorities in the country be kept to a bare minimum and 
should ultimately be clone away with; 

(b) if so, detaDs thereof and the reaction of the 
Union Government thereto; and 

(c) the steps takenlproposed to be taken by the 
Union Government to Implement the directives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Yes, Sir. In 
the cue of BaI Patll & Another Veflul Union of India and 
0theI'I relating to inciUlion of 'Jainl' In the lilt of MlnoritIel 
Comrnunltlu notified by the Union Government, the 
Supreme Court of India inter-alia made the observallon 
that the Commillion Inltead of encouraging c:IaimI from 

different communities for being added to a list of notified 
minorities under the National Commission for Minorities 
Act 1992 should suggest ways and means to help create 
social conditions \/here the list of notified minot itles Is 
gradually reduced and done away altogether. The Ministry 
has taken note of the observation made by the Supreme 
Court. 

(c) The Government is already Implementing 
various Schemes for socia-economic development of 
backward sections of the minorities keeping that in view. 

DIgItalIzation of Cable TeIevI8fon 

4338. SHRI M. SREENIVASULU REDDY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Telecom Regulatory Authority of 
India (TRAI) has prepared a national action plan for 
digitalization of cable television; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to 
implement the action plan? 

THE MINISTER OF PARLtAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAIVA RANJAN DASMUNSI): (a) and (b) Ves, Sir. 
The Telecom Regulatory Authority of India (TRAI) In Its 
recommendationl dated 14th September, 2005 on 
digitalization of Cable Television has recommended that 
there should be a national plan for digitalization from 1st 
April, 2006 till 31st March 2010. These recommendationl 
are available at TRAl's website (www.tral.gov.ln). Euential 
features of this plan are: 

i) Introduction of digital service In all cities/urban 
agglomerations with a population of one million plus 
by 2010. In all these cities the existing analogue 
aervice will continue limultaneoualy; 

ii) UcenBing for new entrants and automatic licensing 
for existing operators; 

iii) Rationalization of import and domestic dutiea by April 
1,2008. 

Iv)" Use of Entertainment tax for • consumer educatlon 
programme during theM four years (2008-10). 

(c) These recommendations are under exami-
nation of the Government. 



[Translation] 

DoublIng of RaIlway Une from 
Allahablld to Va,..,..1 

4339. SHRI TUFANI SAROJ: Will the Minister of 
RAILWAYS be pleaBed to state: 

(a) whether long distance trains plying on 
Allahabad and Varanasl railway route generally get late 
due to single track; 

(b) if so, whether the Government proposes to 
double the railway line between Allahabad and Varanasi 
via Gyanpur; 

(c) if so, the detaUa thereof; and 

(d) if not, the reasons therefor and the steps being 
taken by the Government to overcome this problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. 

(e) Does not artae. 

(d) The section capacity has not yet reached the 
level to justify doubling. 

[EngNsh} 

Statu. ofWarWlcIow8 

4340. OR. RAJESH MlSHRA: 

SHRI J.M. AARON RASHID: 

WIll the Minister of DEFENCE be pIeued to state: 

<a) whether the widows of soldiers who sacrificed 
their lives during various operations before January 1, 
1999 are not being given the status of war widows; 

(b) If so,the details thereof; and 

(c) the stepa taken or proposed to be taken by 
the Government to remove the disparity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BlJOY HANDIQUE): 
(a) No, Sir. When a IOIdIer diu In any operation, there Is 
a ayatem of declaring him as a battle casualty as per. the 
preacrtbed procedure. WIdowI of such battle casualties 
are commonly known 81 war widows. 

(b) and (c) Various benefits are given to the war 
widowsInext of kin of the battle casualties depending on 
the nature of the operations. 

extension ot Railway Line from 
Pandurangapuram to Sarapelca 

4341. OR. BABU RAO MEDIYAM: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the proposal for extension of railway 
line from Pandurangapuram to Sarapalca in Andhra 
Pradesh was dropped by the Railways; 

(b) if so, the reasons therefor; 

(c) whether the Railways have received requests! 
representation from various quarters for laying the said 
railway line; and 

(d) If so, the details thereof and the reaction by 
the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Requests have 
been received for construction of new rail Une from 
Pandurangapuram to Sarapalca. The survey had been 
completed. In view of the heavy throwIorward of ongoing 
projects and the severe resource constraints, the proposal 
could not be taken up for consideration. 

TraIning Cent ... for 
LocomotIve Drlvera 

4342. SHRI G. KARUNAKARA REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(8) whether there is any proposal to set up 
Training Centres for locomotive drivers in the country 
particularly in Karnataka; 

(b) if so, the details thereof; and 

(c) the time by which these centres are likely to 
be .. tup? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (e) 00 not arise. 
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AtIeged PI ....... of Fuel 

4343. SHRIMATI ARCHANA NAYAI<: 

SHRI ASADUDDIN OWAISI: 

SHR1 M.P. VEERENDRA KUMAR: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government has inquired into the 
alleged pilferage and adulteration of fuel being supplied 
to the army in ladakh region; 

(b) if so, the outcome thereof; 

(c) the action taken against the persons/officials 
found guitty; and 

(d) the steps taken by the Government to avoid 
recurrence of such incidents? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) A Court of Inquiry was ordered by 
the Government to enquire into the alleged piHerage of 
fuel being supplied to the Army in the Leh sector. 
Investigations reveal a conspiracy between some ofllciala 
of the Indian Oil Corporation, Transport agencies, Truck 
driven and certain Army officials to fraudulen1ly supply 
water instead of fuet with the intent of receiving illegal 
gratification. Two officers have been suspended from duty 
and one offlC8l' was arrested by the civil police. Further 
investigations are in progress by the Army and civil police. 
To avoid such incidents, guidelines on accounting and 
storage of Fuel, Oil and Lubricants detailing the Accounting, 
usage of Bulk Storage tanka, inventory control and stock 
verification have been issued to all f .. 1d fonnations by the 
Government in September, 2005. 

Connecting Hajlra Port by Rail 

43«. SHRI RATILAL KALIDAS VARMA: 

DR. TUSHAR A. CHAUDHARY: 

WIII1he MinIster of RAILWAYS be pleased to state: 

(a) the pruent status of the project connecting 
~ Port to Its hinterland by railway line; and 

(b) the total expenditure Incurred on the project 
so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) It is an unsanctioned 
project to be implemented through Public Private 
Partnership by Rail VJkas Nigam Url'lited(RVNL). The 
Final Location Survey and bankability study have been 
completed. The financial stn,Icture envisages equity funding 
by strategic partners and viability gap funding. The strategic 
partners have not yet given clear commitment for financial 
participation. 

(b) An expenditure of Rs.13.21 lakhs has been 
incurred on bankability study and final location survey. 

[Translation] 

Commlulon to Petrol 
Pumpo..lera 

4345. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the difference between the ~mission being 
paid by the Public and Private Sector Oil Companies to 
their petrol pump dealers; 

(b) whether the Government has ntceived ..... 
sentations from the Public Sector Oil Companies petrol 
pump dealers to pay the commisalon at par with tho .. of 
private sector petrol pump dealers; 

(c) if so, the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The dealers' commission on petrol 
& diesel paid by the public sector 011 marketing companies 
to its retail outlet dealers is Rs.848IKL and Rs.5091KL 
respectivety. The dealers' commission offered by the private 
petroleum companies varies depending upon the 
inveatmentmade by the dealers. 

(b) to (d) Government have received 'representation, 
from the Federation of All India Petroleum Tradere (FAlPT), 
requn1ing • 5% ad valorem commiIIIon. The tndIan 
I~titute of Management (IfM), Ahmedabad have been 
engaged to conduct a study to examine the expenditure .... 
by OMC, on the marketing setup and dealers' comrntsston 
and to make ,uitable recommendatIOns. The report Is 
awaited. 
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Low Cost Air Servlcn 

4346. SHRI TUKARAM GANPAT RAO RENGE PAnL: 

SHRI V.K. THUMMAR: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the number of proposals for introducing low-
cost air services in the country received during the last 
three years, till date; and 

(b) the number of proposals of those have been 
approved by the Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHR1 PRAFUL PATEL): (a) and (b) The 
Government does not dtffentntiate airlines on the basis of 
thetr M1neu model hence no such data is maintained by 
the Govemment. 

However, during the yea,.. 2003 to 2006 (upto 
20.12.2005) 14 appIIc8IIona were "recetvect for operating 
ec:hectut.d air tranIpoI1 (p8lHl'lger) HrvIca: out of which 
5 were approyed. 

4347. SHRI L. GANESAN: Will the Mlnllter of 
PETROLEUM AND NATURAL GAS be plHHd to ltate: 

(a) whether Inland G .. Supply GrIdI are being 
Nt up to meet fuel demandl; 

(b) If 10, the detaill alongwlth Iocationl thereof; 

(c) If not, the manner In which the Government 
proposes to meet the needI .. per the demand and 
IUppIy of both Uquefled Petroleum Gu (LPG) and Natural 
Gu In the country; 

(d) whether thent Is a proposal to fully utilize the 
gat/oil rnouroea In the cauvery bUln benefit Tlruchira-
ppaHi, Pudukkottal, Thanjavur and Nagapattlnam dlatrictl 
In lamt\ Nadu; and 

(e) " 10, the detaIII thereOf? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Government II 

formulating a Pipeline Policy which envisages the 
progressive development of a nation-wide gas grid in a 
competitive environment. involving both the public" sector 
and the private sector. The Implementation of different 
pipeline segments will. inter-alia. depend upon achieving 
appropriate tie-ups for sources of supply and marketing of 
gas. 

Gas pipelines in the country have been laid and are 
being laid by the companies on commercial considerations. 
At present, GAIL. a public sector undertaking under the 
administrative control of this Ministry, is executing the Dahej 
- Uran pipeline and the Vijaipur-Kota pipeline projects. 
GAIL plans to implement various other pipeline projects. 
for which the Detailed Feasibility Reports (DFRs) are under 
preparation. The Gas Transportation & Infrastructure 
Company Limitau (GTICL) and Gujarat State Petroleum 
Corporation Limited (GSPCL) also propose to lay gas 
plpelinea in the country. 

(c) As against an estimated demand of around 
150 mlUlon standard· cubic metre per day (MMSCMD) of 
natural gal, the total availability at present il around 92 
MMSCMD. The efforts made to Incre .. e availability of 
natural gal Include augmentation of do mea tic gal 
availablUty under the New Exploration Licen8lng Policy 
(NELP). Import of liquefied natural gal (LNG) and Inltlatlv .. 
to Import gu through transnational pipelines. 

As regards LPG. the demand Is met through a 
combination of domeatic production and imports. During 
2004-05. the total demand was 9938 TMT. out of which. 
n37 TMT waa met through domestic production and 2217 
TMT was Imported. 

(d) and (e) The gaa available in the Cauvery basin is 
being fuDy utilized by the conaumera In various parts of 
Tamil Nadu. During the 1st and 2nd quartera of 2005-06. 
an average of 2.069 MMSCMD and 2.156 MMSCMD 
respectively of gas wu supplied from the Cauvery baaln. 

New Airport In NCR 

4348. SHRI K.S. RAO: 

SHRI BALASHOWRY VALLABHANENI: 

SHRI N.S.V. CHITTHAN: 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the Union Government is planning to 
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construct . a new airport In the NatIonal Capital Region 
(NCR): 

(b) If so, the details thereof; 

(c) whether the Government of Haryana Is offering 
4000 acre of land adjacent to IGI Airport for construction of 
Sista Airport; 

(d) If so, the dataila thereof; and 

(a) the reaction of the Union Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (a) Do not arise. 

P"n for RaJ...,. 
4349. SHRI VIRENDRA KUMAR: Will the Minister of 

RAILWAYS be pleased to state: 

(a> whether the Government has prepared any 
long term ptan for Railways; 

(b) if so, the main emphasis laid in the long term 
plan; and 

(c) the detail. about ita financial Implication? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRt R. VELU): (a> Ves, Sir. 

(i) Railways has formulated an Integrated RaIlway 
Moderni.ation Plan (IRMP) - 2005-2010 in 
November, 2004. 

(Ii) A Corporate Safety Plan 2003-2013 has also been 
prepared. 

(b) (I) Integrated RalIway ModernlHtlon Plan: Thi. 
Plan ldentifle. actIvltl.. with definite time frame for 
Implementation. The Plan Is directed towardl m0derni-
sation In freight bulln .. segment, passenger bu.,"". 
segment and in other ",'evant sphe .... of RaIlway wortdng. 
The identified actiYitIM seek modemltatlon not as an end 
but as a means to make RaIlways an even more responsive 
and responsible organization. Activities identified are 
oriented towards attaining enhanced efficiency, Increased 

customer sati.factlon or reduoad COltS. The Plan areas 
Include: 

Passenger Business Segment Includes Increased 
induction of modem coach.. In all RajdhanllShatabcll 
train., expansion of Passenger Reservation System (PRS) 
and Unreserved TIcketing System (UTS) ac:ron the country, 
Environment Friendly toilets In coache., Improved Safety 
features In coachea In terms of Its .QrUhwor1hineu and 
fire retarding features. 

Freight Busln... Segment includes introduction of 
Higher Axle Load, Double Stack ContaIners and RoiI-on-
Roll-otf wagon. on the IdentttIed routM, In1rOduotion of 
light weight and corrosion realatant .tftI and aluminum 
wagons, ExIenIion of Freight Operlllklna Management 
System 10 «Net Terminal, Rake and Otww ~t 
System, CompIeticIA of works Identtfted ,under National 
Rail Vlka. Yojana (NRVY) along wHh 801M other 
Throughput Entiancement works. 

Other Modeml,atlon Initiatives IncludelTrack 
Modemllation and malntenance pnICtloM, ~ 
of Bridge Management System. SIgnalling and Tele-
communication Sy.tem. MechanIcal and EllOtricaI SYtfiIm 
and the Diaaster Management System. 

The Modernl.ation Plan identifle. target. for 
completion of each acIIvIty along with funding requirements. 
A large number of theae works are already sanctioned u 
a part of Railways' successive annual plana, and would 
be financed through normal funding channels. The balance 
fund. required would have to be mobilized through 
measures such u increased Internal generation, extra 
budgetary resources and through enhanced budgetary 
.upport u necessary. 

h is expected that the Integrated Rallway ModernI-
sation Plan, the first such exerclte, win ensu ... that the 
Railways not only sustain the current level. of performance 
but .... also able to cater to the growing demands of the 
passenger and freight traffic, provide modern and efficient 
servlen to mIIIIona of Ita customers end become a Wortd 
Clau RaIlway .ystem in the fores ..... future. 

(II) Corporate Safety Plan: The Corporate Safety 
Plan .tates the objectIvea, .trategies and targets tor which 
the 'Indian RaIlways would be ttrMng In the next decide. 
The document encompaae. the priorities of the tafety 
r ..... worb and IndIcaIN • broad tImeframe 10 compIele 
them along wtIh ..... Md approximate IWqUINment Of 
fInanotaI invHtmenII. 
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While the endeavour is to minimize fatalities in 
accldentl. the p'an objectives can be treated as an 
intermediate stage In our efforts to realize a vision of 
accident-free and casualty-free Indian Railways system. 
Though achieving a situation of accident-free system is a 
herculean task, a realistic and analytical approach has 
been adopted while planning all necessary steps projecting 
the required investments in this labour intensive, resource-
strapped mammoth organization. 

The Corporate Safety Plan of the Indian Railways 
(2003-2013) allO .nviugel a lafety action plan directed 
towards COntinUOUI reduction in rllk level to its customers, 
implementation of suggested lyatem reforms, Imbibing 
bitter sa'ety culture, enhancement of us.t reliability etc. 
Thll COYerI contlnuoua rehabilitation and modernization 
of u .. tI, quaHtative changel In men and machines, 
Induction of appropriate technologies In support of human 
efforta etc. 

(c) (I) The plan alIo outlines our financial Itrategy. 
Out of the total expenditure of A8.24,OOO Crore, Rs.4,OOO 
Crore fa a~ under Special Railway Safety Fund 
(SRSF) , As. 3.730 Crora II propoled to be mobilized 
through intemal generationt and Rs. 6,000 Crore through 
market borrowing. The balance requirement of Rs.10,270 
Crore Is proposed to be met through Budgetary Support. 

(H) The Corporate Safety Plan envisages a 
aatety action plan, indicating broad time frames, involving 
total Investment of Ra.31.835 crores for safety related 
works In the ten year period, which covers continuous 
rehabilitation of mod.rnlzatlon of assets, qualitatIve 
changeI In men and machines, Induction of appropriate 
technologies In IUpport of human efforts etc. 

ArrugeIMftta for 8ecurIty 
Check8 tit Alrp0rt8 

4350. SHRI M. SHiVANNA: Will the Minister of CIVIL 
AVIATION be pIMMd to state: 

(a) whether the Govemment is aware that X-ray 
maohine to check baggag .. of the p .... ngara wu out of 
order on November 18, 2005 at Ralpur Airport and the 
luggage was lo.decI without checking; 

(b) If 10, whether there Is no stand-by arrange-
mentl at the airports In the country for security chicks; 

(c) If 10, the reuonl therefor; and 

Cd) the steps being taken to make alternative 
arrangements for security checks in such cases? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) On 19.11.2005, 
the machine installed for checking the registered baggage 
of the passengers at Raipur airport was unserviceable. 
However, as per the standing instructions the registered 
baggage of the passengers were loaded after manual 
checking. 

(b) to (d) Additional X-ray machines have been 
provided at some of the major airports In the country as 
standby to X-ray machines in operation. However, at 
smaller airports, due to constraint of space In the Terminal 
Building, addItional X-ray machines have not been 
provided. Whenever the X-ray machines go out of order, 
regiltered baggage of the passengers are checked 
manually by the security personnel. 

[Translation} 

HIring of Studio BuIldings 
on Rent 

4351. YOGI ADITYA NATH: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) whether studio buildings of Doordarshan 
Kendras In Uttar Pradesh have been hired on rent; 

(b) If so, the details thereof and the total 
expenditure Incurred during each of the last three years; 
and 

(c) the time by which the construction of buildings 
to house studios of each of the Doordarshan Kendras in 
Uttar Pradesh is likely to be completed? 

THE; MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Prasar 
Bharati has informed that only one Doordl!rshan Kendra 
(StudIo Centre) at Gorakhpur In Uttar Pradesh Is functioning 
from a rented building. The total expeodlture Incurred 
towarda rent 01 the building during the last three years 
(2002-03 to 2004-05) Is Rs. 3,68,8201-, @ Rs. 1,22,9401-
per year. 

(c) Conltruction of Doordarshan's own studio 
buildIng at Gorakhpur Is In progress which Is expected to 
be completed during 2006-07. 
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RelIwIIy LIne from 811upur 
toManclIa 

4352. SHRI PUNNU LAL MCHALE: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have conducted any 
survey for laying railway line from Bilaspur to Mandla; 

(b) if so, the outcome thereof; 

(c) whether the Railways have approved the said 
project; 

(d) if so, the reasons for delay in starting the work 
on the project; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) A survey was 
completed during 2003-04 exploring two altemative ways 
of connecting Bllaspur to Jabalpur - one, by construCting 
a direct line between Bllupur and Jabaipur via Mandla 
avoiding Nalnpur and the other, by constructing a new line 
from BIIupur up to Mandla Fort only and completing the 
gauge conversion of Mandla Fort-Nainpur aection. At per 
the survey reports, the coat of the first option wu .... 1Hd 
as As. 12M.11 crore, while the HCOnd option as Rs. 
738.96 crore, with a negative rat. of retum (ROR) In both 
theCU8l. 

In view of non-remunerative nature of the project, 
heavy throw-forward of ongoing proJecta and 'lcute 
constraint of resources, It has not been considered feasible 
to take up construction of Bllaspur-Mandla.Jabalpur new 
line wholly or partly for the present 

(English) 

DoublIng of RaJ..., Une from Vlramgam 
toJamnagar 

4353. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the MInt"'r of RAILWAYS be pleued to ltate: 

Ca) whether the Government propose. doubling 
of railway Hne from Vlramgam to Jamnagar; 

(b) If 80, the details thereof; and 

(c) If not, the reason. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) to (c) No, Sir. The traffic 
on the section has not reached the level to justify doubling. 

[TranslMion} 

Dlveralftcetlon of Busl.,... 
byONGC 

4354. SHRI RAJ IV RANJAN StNGH "LALAN": Win 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether Oil· and Natural Gas Corporation 
(ONGC) has not been producing crude 011 as per the 
target fixed for the last three years, continuously; 

(b) If so, whether the company is making efforts 
to diversify its business in other fields; and 

(c) If so, the reason for allowing the ONGC to 
diversify its business? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATt RAJ CSHRI MANI 
SHANKAR AIYAR): (a) During the period 2002-03 to 2004-
05 the actual production of oH by ONGC wu marginally 
higher than the large" fixed In 2002-03 and 2004-06 
whereas It wu marginally lower than the target In 2003-
04. The detalla are as folloWl: 

Year 

Target 

2004-05 26.174 28.4M 

2003-04 26.387 26.057 

2002-03 25.9 26.005 

(b) and (c) In addition to concentrating on Ita areas of 
core competence In exploration and production of oil and 
gas, ONGC have been exploring various option. 'or 
dlverliflcation of their activitle. by forward and backward 
integration, and in thl. context, have signed the following 
Memoranda of Underatandlng (MOU)lMernorandum of 
Agreement (MOA) with varlou. age"**: 

i) MOU with Gujaral lnduatrial Corporation Ud. (GIDe) 
to create Infra.tructure 'aellltl •• within the Dah.j 
Special Economle Zone (SEl) to facilitate Htting up 
LNG based value addition proJecII. 

II) MOO with Kamataka Induttriaf Artu Development 
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Board (KIADB) & Kanara Chamber of Commerce & 
IndU6try towards development of a Coastal SEZ at 
Mangalore, Kamataka. 

iii) MOU with KBkinBdB Sea Ports Ltd. (KSPl) & 
Infrastructure Leasing and Financial Services (IL&FS) 
for the devefopment of Port-Based SEZ at Kakinada. 

Iv) MOA with Infrastructure Leasing and Financial 
Services (Il&FS) for setting up a 750 MW combined 
cycte Gas Turbine power plant at Tripura in order to 
monetize its locked up asaets in terms of isotated 
gas pools. 

v) MOU with Power Trading Corporation (PTC) for bulk 
sale of surplus power from existing as well as future 
units of ONGC. 

The various projects relating to power generation, oil 
refinery, petrochemicals, LNG transportation, etc. 
envisaged in theBe MOUs are at B conceptual stage. 
HOYI8¥8r, ONGC have been advised that, in view of the 
critical importance of increased domestic oil and gas 
production to energy security and to fuel higher rates of 
growth to acoelerate poverty eradication, diversification 
projects should not be at the expense of ONGC's core 
competence whiCh is in the business of exploration and 
production. 

{Engll8h] 

Forgery In Ordnance F8ctory, Dehradun 

4355. DR. p.p. KaVA: WID the Minister of DEFENCE 
be pleased to alate: 

(a) whether the Defence Audit Authorities haYe 
reported a ca.. of forgery allegedly committed by 
Ordnance Factory, DehIadun; 

(b) If 10, the d8taIIa thereof; 

(c) whether any enquiry has been conducted in 
this regard; 

(d) If 10, the oukXIme thereof; 

(e) the action taken against the erring officials 
held reeponaIbIe; and 

(f) If not, the reason. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 
(a) A case of procedural Irregularity has been observed by 
Defence Audit. 

(b) It was reported that the inspection documents 
for supply of items to Army were certified by the agency 
other than designated. 

(c) Unit level enquiry has been conducted. 

(d) The item under consideration is simul-
taneously supplied to Army and MHA. Supplies to Army 
are inspected by Controller of Quality Assurance. MHA 
accepts the stores under self certifICation by the factory. 
The inspection documents got mixed up. The documents 
for MHA were inadvertently attached with documents for 
the supplies to Army. 

(e) No action was taken against any individual. 

(f) The mistake occurred inadvertently. Preventive 
measures have been taken to avoid recurrence of such 
mistakes by the factory. 

{Translation] 

India'. Participation In TAP Gas 
Pipeline Project 

4356. PROF. MAHADEORAO SHIWANKAR: 

SHRI CHANDRA BHUSHAN SINGH: 

SHRI SHISHUPAl N. PATLE: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

SHRI MOHO. TAHIR: 

SHRI MUNSHI RAM: 

SHRI ASHOK KUMAR RAWAT: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government is exploring the 
possibilities of joining the Turkmenistan-Afghanistan-
Pakistan (TAP) Gas Pipeline Project in view of uncertainty 
of Indo-Iran Gas Pipeline as reported in Dainik Jagran 
dated November 27,2005; 

(b) if so, the facts thereof; and 
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(e) the progress made in this regard so far? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHAI MANI 
SHANKAR AIYAR): (a) to (e) There is no uncertainty in 
regard to the Iran-Pakistan-India (IPI) Gas Pipeline Project. 
The Government is discussing the details of the project 
with the Governments of Iran and Pakistan. Two separate 
Secretary-level Joint Working Groups (JWGs) , viz. India -
Pakistan JWG and India - Iran Special JWG (SJWG). have 
been constituted for this purpose. The meetings of these 
Working Groups are being held regularly and discussions 
are progressing satisfactOrily. 

India's participation in the Turttmenlstan-Afghamstan-
Pakistan (TAP) Gas Pipeline Project is not Hnked In any 
way to the lran-Pakistan-India (IPI) Gas Pipeline Project. 
The Governments of Turitmenistan, Afghanistan and 
Pakistan have been examining for some time the setting 
up of a transnational gas pipeline to exploit the .gas 
reserves In Turiunenistan. They have designated ADS as 
the lead Consultant and development partner. India has 
recently been invited to join this pipeline project. Given its 
requirements of natural gas, India has agreed to do so, 
Initially as an 'Observer'. 

[English] 

ConstructIon of Eac8lator at 
RaIlway StatIoi .. 

4357. SHRI VARKALA RADHAKRISHNAN: WIll the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government has received any 
proposals for the construction of escalators at railway 
stations in the country particularly at the Trivandrum 
railway station; 

(b) if 50, the details thereof; and 

(c) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Demand. have 
been received for provision of escalators at various stations. 
The demand for provision of escalator at Trivandrum 
Central was received in November 2003. which was 
examined in detail but was not found feasible. 

HFOe MMI caFe . 

4358. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the number of persons nominated in National 
Film Development Corporation (NFDC) and Central Board 
of Film Certification (CBFC) since June, 2004; 

(b) whether the Government has removed any 
person from their organisations since June, 2004; and 

(c) if so, the reason. therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) While no 
appointment of a non-official member has been made to 
the Board of National Film Development Corporation 
(NFOC) since June, 2004, the Board of Central Board of 
Film CertIfication (CBFC) was reconstituted vide notification 
dated 05.02.05. 03.03.05 and 03.06.05' appointing 23 
members to the Board. The Chairperson was appointed 
vide notification dated 13.10.2004. 

For the purpose of enabling the CBFe to discharge 
Its functions for certifying films, the Central Government 
appoints advisory panel members for each of the regional 
offICeS from amongst the members of the public. There Is 
no ceiling on the number of members in each advisory 
panel. The details of the advisory panel members appointed 
since June, 2004 are given in the enclosed Statement-I. 

(b) and (c) According to Section 3 of the CInema-
tograph Act, 1952, the Central Govemment shall constitute 
the Board of the CBFC which shall comprise a Chairman 
and not less than 12 and not more than 25 other members. 
A5 per Rule 7 of the Cinematograph (CertificatIon) Rutes, 
1983, the Central Government shall constitute an advisory 
panel at each of the regional offlC88 of the Board and the 
number of members would be determinect' after consul-
tation with the Board. However, the Central Government 
may dispense with such consultation in respect of membera 
not exceeding one third of the total number. The Board of 
CBFC Is constituted for a period of three years or until 
further orders whichever is eartler and the adYIaory paneIt 
are constituted for a period of two year. or ...,.. further 
orders, whichever is earlier. The Board of CBFC which 
was constituted on 28.01.2004 with 2. members was 
reconstituted again in 2005 vide notifications as mentioned 
above and the Chairman was also replaced. The advisory 
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panels for the nine regional offices which were constituted 
on 04.02.2004 were reconstituted again in 2005 for six 
regional offices as trlen In the enclosed statement.lI. 

"""""t-l 

MBmbe,. appointed to CBFC's Advisory 
PaneI$ der June, 2004 

S.No. Region No. of Members appointed in 2005 

1. 

2. 

3. 

4. 

s. 
6. 

S.No. 

1. 

2. 

3. 

4. 

S. 

8. 

Mumbal 

Bangatore 

Hyderabad 

Chennai 

Thiruvananthapuram 

DeIhl 

100 

44 

109 

97 

42 

27 

StatMnent-n 

Members trHnOVed from CBFC's AdvisoIY 
Panels after June, 2004 

Region No. of Members appointed 
before June, 2004 

MumbaI 53 

Bangalore 27 

Hyderabad 30 

Chennal 28 

Thtruvananthapuram 27 

DeIhl 30 

AcquIIIIIIan 01 Land 

4358. SHFUMATI e.S. SUJATHA: Will the MinIster of 
CIVIL AVIATION be pleased to stale: 

(a) whether any a88Ur&nC8 had been given by 
the AIrports Authority ~ India (MI) to the land owners for 
providing ....,yment to the family memberS at the time· of 
acquIaIIion of their land for development of CochIn Airport; 

(b) If so, the details theAlOf; 

(e) whether agreemema were also signed at the 
time of land .:quIsition In tIlle regard; 

(d) if 110, whether all the aseurancealCOl"lllTlilmen 
havebeen~ 

(e) if so, the details thereof; and 

(f) if not, the. reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) to (f) Do not arise. 

Revenue earnIngs from Advertisements 

4360. SHRI A. SAl PRATHAP: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the revenue eamed by the Railways through 
advertisements displayed at the railway stations in Andhra 
Pradesh during the last three years, year-wise; 

(b) whether any share or benefit has been given 
to the State Government from such eamings; and 

(e) if sO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Details of revenue earned 
ttvough advertisements displayed at the railway stations 
in Andhra Pradesh during the last three years is indicated 
below: 

(Rs. in erores ) 

2002-03 1.18 

2003-04 1.56 

2004-05 2.22 

(b) No, Sir. 

(e) Does not arise. 

{Ttanslation} 

Running ofn-aina 

4361. SHRI NARENORA KUMAR KUSHAWAHA: 

SHRI SHISHUPAL N. PATLE: 

PROF. MAHADEORAO SHIWANKAR: 

SHRI MOHO. TAHIR: 

SHRI MUNSHI RAM: 

SHRI ASHOK KUMAR RAWAT: 

WiN the Minister of RAILWAYS be pleased to state: 
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Ca) whether the Railways haw conducted any 
experiment in coAaboration with liT for running several 
trains on the same track as reported in the Navbharat 
Times dated November 25, 2005; 

(b) if so, the detaRs thereof; 

(e) whether experiment conducted on the said 
tracks has proved to be successful; 

(d) if 50, the details thereof; 

(e) whether the Railways propose to introduce 
such system; and 

(f) if 50, the progress made in this regard 10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. However 
a project on ·Satellite Imaging For Rail Navigation" 
(SiMRAN) was taken up by Research Design & Standards 
Organisation (ROSO) in collaboration with Indian Institute 
of Technology (lIT)IKanpur. The project aimed at designing 
a Global Positioning System (GPS) based train running 
information system. The scope of Ihe project did not include 
running several trains on the same track. 

(e) and (d) IIT/Kanpur conducted initial survey. for 
mapping the track Latitude & Longitude of section Kanpur-
Allahabad & Kanpur-Lucknow. 

(e) and (f) 11 has since been decided to drop the 
proiect. 

[Eng/ish] 

4362. SHRI BALASAHEB VIKHE PATIL: 

SHRI MOHAN RAWALE: 

Will the Minister of CIVIL AVIATION be pleased to .... : 
(a) whether a number of international flights are 

operating from Pune Airport; and 

(b) if 50, the details of international flights that 
have already commenced or are scheduled to commence 
in near future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SYRI PRAFUL PATEL): (a) and (b) Both, 

Air India and lna.n Airlines have commenced scheduled 
international •• rvices to/from .Pun. by operating 3 
fraquencieaIwee to Dubai and 2 hque~ .10 
Singapore respectiYety. 

[Translation] 

~ of Platform UveI 

4363. SHRI SAJJAN KUMAR: WiD the MInister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have approved to raise 
the level of platform at Mandawatl and Chandrawal railway 
stations in Delhi; 

(b) if 80, whether construction works for raising 
the level of platforms at these stations have been started; 

(e) if 50, the progress made so far in this regard; 
and 

(d) if not, the time by which the works are likely to 
be started? 

THE MINISTER OF STATE IN THE UINISTRY OF 
RAiLWAYS (SHRI R. VELU): (a) to (e) There is only one 
station named MandawaII Chander Vlf:Iar In DelhI. The 
work of raising of platform at MandawaJi Chander VIhar on 
UP line side has been started and progreQ 10 far Is 50%. 
The work of raising down line has also been approved 
during 2005-06. 

(d) Does not arise. 

[Eng/ish] 

........ RaIlway Zone 
tor KMIIIa 

4364. SHRI S. AJAYA KUMAR: WII the MInister of 
RAiLWAYS be pleased to state: 

(a) whether there is a PfOPOHI for ntIbIIIhrnent 
of 88parate Railway Zone for KeraIa; 

(b) if 80, the details thereof and the time by which 
it is likely to be established; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE·UINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 
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(b) Does not arise. 

(e) New zones are set up keeping In view factors 
like size, wortcJoad, eceea8ibllity. trafficpattem and other 
administrativeloperatlonal requirements consistent with the 
needs of economy and efficiency and not on ragional 
considerations. The demand for a zone in Kerala, when 
examined In the light of these considerations has not 
been found feastie. 

Rutrlctlon on Export of 
Jet-KerolATF 

4365. SHRI D. V. SADANAND GOWDA: Will the 
Minister of PETROlEUM AND NATURAl GAS be pleased 

[Translation} 

EIecIrIfIcatIon of Nelnl-ltanl 
RaIlway Route 

48 SHRI RAKESH SINGH: Win the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal for electri- • 
fication of Naini to Itarsi railway route; 

(b) if so, the details thereof; and 

(c) the time by which the wort< is Ukely to be 
started? 

to state: THE MINISTER OF STATE IN THE MINISTRY OF 

(a) whether the Pubfic Sector Oil Companies have 
requested the Government to conatder for imposing 
restrictions on the export of Jet-KerolAviation Turbine Fuel 
(ATF); 

(b) if so, the details thereof; and 

(c) the decision taken by the Government 
thereon? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) The 011 marketing companies 
(OMes) distributing PDS kerosene represented to the 
Government in February-Uarch 2005 that stand-alone 
refineries, in both pubUc and private sectors, were not 
offering the required quantities of kerosene at the 
appropriate prices for PDS kerosene. In consequence, 
OMCs were being obliged to import kerosene at higher 
prices even while some stand-alone refineries were 
exporting Jet kerosene/Aviation Turbine Fuel, a product 
equlvatent to Superior Kerosene Oil (SKO). Apprehending 
that the non-availability of domestically produced SKO at 
the required prices for the PDS might assume critical 
proportion, the Government began consideration of various 
options to ensure availability of kerosene for PDS, including 
restriction on export of Jet kerosene/ATF. Meanwhile, as a 
result of Intensive consultation held during the period April-
July 2005 among all concerned, including stand-alone 
refineries, there was a substantial improvement in the 
availability of kerosene at the appropriate prices for the 
Public Distribution System (PDS). The situation is being 

kept uncler close review. 

RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

{English] 

4367. SHRI BALASHOWRY VAUABHANENI: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Govemment proposes to conduct 
any study on Asia Gas Grid; 

(b) if so, the detaII8 thereof; 

(c) whether the Government has received any 
proposal from some foreign countries for joining In such 
studies; 

(d) if so, the details thereof; and 

(e) the time by which a final decision is likely to 
be taken in this regard? 

THE MINISTER OF PETROLEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (e) The idea of an "AsIan Gas 
Grid" linking the North and Central AsIan and GuH natural 
gas producing countries with the consuming countries of 
Asia was first proposed by the Minister (P&NG) at the 
Third Asian Gas Buyers' Summit In New Delhi, on February 
14-15, 2005. 

This proposal was given concrete shape at a 
presentation made by an international financial consultant 
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at the Ministerial Round Table of North and Central Asian 
01 Producers in dialogue with principal AsIan consumers 
in New Delhi on 25 November, 2005. The participants at 
the Round Table W8t'8 Informed that the Asian Gas Grid 
proposal was a practicaJ proposition. It would require the 
setting up of gas pipelines across the Asian Cdntinent 
extending over 22,000 km, at an approximate cost of US 
dollars 22 billion. 

At the Round Table a consensual view emerged that 
-the possibility and feasibility of promoting and developing 
gas and oil interconnections through LNG and through 
trans-national oil & gas pipelines within the Asian region-
should be studied. This study -could include the 
exploration of . atl atternative linkages by land and sea 
throughout Asia, including altematives of linking the 
Caspian basin to countries in South Asia -

It was agreed that India, in association with RepublIc 
of Korea and other participating countries, would set up a 
Working Group to prepare the Master Plan to pursue these 
proposats, inclucing the setting up of an Asian Gas Grid 
Institute which would monitor, guide and support the 
proposal. The time required for the implementation of the 
proposal wot*t be known after the proposed studies ·have 
been completed. 

DoubIIng"'~ 
RaII··rUne 

4368. SHRI P.C. THOMAS: WID the Minister of 
RAILWAYS be pleased to state: 

<a) the present status of doubling of railway line 
from Emakulam-Kayankulam line via Kottayam and 
Alappuzha; 

(b) whether the Government has any plan to 
modernize the Kottayam railway station in Kerala; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) On Ernakufam..Kayankulam 
line via Kottayam and Al/eppey routes, patch doUblIng of 
Ernakulam-Mulanturutti· KuriJppantara, Kayankulam-
Mavelikara-Chengannur and Kayankulam-Cheppad-
Haripad sections respectively have been taken up where 
worb are in various stages of progress. 

(b) and (c) Following passenger amenity works are 
In progren at Kottayam railway sta1Ion for Its upgradaton: 

(I) Improvement of flooring of platform surface, 

(it) ImprOvement of circulating area of Computerised 
Passenger Reservation System (PAS) Oftice, 

(iii) Improvement of Face to Face and telephone enquiry 
systems. 

In addition, provision of coach consist information 
system has atso been sanctioned for Kottayam staton and 
the work wIU start shortly. 

[Translation} 

'n'anamIuIon of PllkTY In 
BorderIng~ 

4369. SHRI KAllASH MEGHWAI.: 

SHRI JASWANT SINGH BlSHNOI: 

SHRI RAMDAS ATHAWALE: . 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether falae propaganda is being broadcast 
by Pakiltan from across the intematIona/ border by using 
high power transmitter. can easily be received in 
RajaaIhan; 

(b) H so, whether the Government of Rajasthan 
and the security agencies have been demanding to the 
Union Government for Increasing the number of high power 
transmitters and also to strengthen broadcaating system in 
border States partlcutarty In areas of Rajuthan aJong the 
International border; 

(c) If so, the deta/la thereof; and 

(d) the correctiYe meaaures being taken by the 
Government In this regard? 

THE MINISTER OF PARLIAMENT~ AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (d) Praaar 
Bharati has Informed that Pak TV programmes are reported 
to be received in parts of border ch1ric1s of Rajasthan. 
Requests for strengthening of TV coverage In the border 
area of Rajasthan have been received from time to time 
from various quarters. For terrestrial coverage, two high 
power transrnttters at Jalsalrner and Banner (IntIrIm HI 
up) and eleven low power tranamlttera are preHntty 
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functioning In the border districts of Rajasthan. For further 
expansion of terrestrial coverage, a high power transmitter 
Is under installation at Bikaner, and capacity of the 
transmitter at Banner is envisaged to be augmented to a 
permanent set up. 

Ooordarshan has launched ita Ku-Band (free-to~) 
DTH service which provides multi-channel TV coverage in 

. the entire country (except A & N Islands) including border 
.... as of Rajasthan which can easily be accessed with the 
help of a small sized dish receive unit 

[English} 

AppoIntment of AIr HosteeII 
Right Purser 

4370. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the crIterta and eligibility conditions prescribed 
for appointment of AIr HostesalFlight Purser In the National 
Camers; 

(b) whether knowledge of Hindi language is 
compulsory for appointment to these posts; 

(c) if so, the IacIB thereof; 

(d) whether the Govemment has received repre-
aentatlons from the non-Hlndi speaking persons to remove 
the 'Knowtedge of Hindi Language' from the selection 
criteria; and 

(e) If so, the details thereof and the reaction of 
the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The eligibility 
conditions for the post of AJr HostesslAight Purser in Air 
India are: (i) the candidate should be unmarried having 
Indian nationaJlty; (ii) should be graduate from Indian 
University or HSC(10+2) with 3 years Diploma in Hotel 
Management a Catering Technology from Institute affiRated 
to National Council of Hotel Management; (iii) Height tor 
Female Is 167.5 ems. & for Male 165 ems. (relaxation of 
height by 2.54 oma for Gorkhu, Gart1waIIs and those 
helllnglrom North East States & hilly areas); (Iv) Weight -
Inpoportion to height as per Company Itandard; (v) Age 
limit 8houId not be more than 24 years as on the speclfied 
dale. The upper age limit 18 reIaxabIe upto 5 years tor SCI 
ST and 3 years for OBC candidates; (vi) Normal eyesight 

and (vii) should be fluent in English and one or more 
Indian languages. Preference is given to applicants who 
are conversant in French, Germany and Japanese. 

In Indian Airlines, the eligibility conditions are (i) 
should be graduate from Indian University or HSC (10+2) 
with 3 years Diploma in Hotel Management & Catering 
Technology from Institute affiliated to National Council of 
Hotel Management; (ii) Height for Female is 154.5 ems & 
for Male 163 cms.(relaxation of height by 2.5 ems for SCI 
ST candidates); (iii) Weight - in proportion to height as per 
Company standard; (iv) Age Limit should be between 18-
25 years. The upper age limit is relaxable upto 5 years for 
SCIST and 3 years for OBC candidates; (v) Normal eyesight 
and (vi) should be fluent in English and one or more 
Indian languages. Should also having working knowledge 
in Hindi. For Cabin Crew two years experience in an 
airlines of repute. 

(b) and (c) In Indian Airlines, working knowledge of 
Hindi has been prescribed as one of the conditions for 
determining eligibility for the candidates for the post of 
Cabin Crew. However, in Air India, 10 marks are allotted 
for proficiency in Hindi for all posts as per the 
recommendation of Parliamentary Committee on Official 
Language. 

(d) No, Sir. 

(e) Does not arise. 

RPF NexU8 with MafIa 

4371. DR. M. JAGANNATH: Will the Minister of 
RAILWAYS be pleased to stale: 

(a) whether there is any nexul between RaIlway 
Pro~on Force and mafia as reported in the Asian Age 
dated October 5, 2005; 

(b) if so, the facta thereof; 

(e) the reaction of the Govemment thereto; and 

(d) the steps taken or being taken by the 
Govemment to check the activities of the RPF personnel 
deputed at the railway stations and to plug the loopholes 
in the Act? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) No, Sir. 

(b) to (d) Do not arise. 
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4372. SHRI NAVJOT SINGH SIDHU: WiH the Minister 
of SOCIAl JUSTICE AND EMPOWERMENT be pleased to 
stale: 

(a) whether the Government has received any 
repasentations for inclusion of Thalassemia children in 
the handicapped category; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (e) The Foun-
dation Against Thalassemia, had requested that children 
with Thalassemia should be kept under the category of 
persons with ciSabnities so that they may avail the benefits 
of various Government programmes. Since Thalassemia 
is a disease, persons suffering from this disease cannot 
be 1reated as persons with disabUities. 

Procurement of AIr Defence System 

4373. SHRI BRIJBHUSHAN SHARAN SINGH: Will 
the Minister of DEFENCE be pleased to state: 

(a) whether the Government proposes to procure 
AJt Defence System from Russia; 

(b) if so, the details thereof; and 

(c) the time by which it Is IIkety to be procued? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) Procurement of required weapon 
systems including AJr Defence System, is done as per the 
Dafanc:e Procurement Procedure. It would not be in the 
interest of national security to give details of the ~ 
procurementa. 

Gauge Conver8Ion of DlndIguI SaNI1m8Ia 
RelIwayHne 

4374. SHRI N.S.V. CHITTHAN: Win the Minister of 
RAILWAYS be pleased to state: 

(a, whether the Government has taken up the 
gauge conversion WOJt( of Dindigul-Sabarimala metre 
gauge Une into broad gauge Hne; 

(b) If so, the present status thereof: and 

(e) if not, the reasons .therelor?' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) No Railway line 
exists between Dlndigul-5abarimala. 

(Translation] 

ConstructIon at ROa. 
In Haryana 

4375. SHRI ATMA SINGH GILL: Win the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government proposes to construct 
Railway Over Bridges (ROBs) on the national highways in 
Haryana; 

(b) if so, the details thereof; and . 

(c) the time by which these are likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) Railway constructs 
the Road Over Bridge (ROB) In lieu of My level crossing 
(LC) where traffic density is more than 11akh Train Vehicle 
Units (TVUs) otherwise on deposit terms. ROBIRUB on 
cer1aln important National Highways are cons1ructed by 
National Highways Authority of India (NHAJ) under National 
Highway Development Programme (NHDP) Scheme. 
These ROBsIRUBs are fully funded by NHAI. On other 
National Highways wor\( is executed on cost sharing buill 
deposit terms with respective State Govt. The proposal for 
construction of ROBs on cost sharing basia are aponsored 
by the State Govt.lRoad AuthorIties and are exanined In 
respect of feasibility for construction of ROB at •• 
estimated cost of approach work aubmiIted by State GcM., 
undertaking for closure of level croulng after c0mmi-
ssioning of ROB/RUB, priority alligned by State 
GoYernment In their Annual Plan etc. pre-requIaItM 
required under extant rules. After fu1fliiing the abow criteria 
necessary action is taken by Railway for unction of work 
in Ra/lway'l Works Programme. RaIIwIIy takes up the 
Railway portion i.e. across the Railway tracks and ~ 
is done by State GovtJRoad Authorities. Railway make aI 
pou/b/e efforts to complete Its portion of WOJt( aIongwIth 
or before completion of approaches by State GovtJRoad 
AuthorItIes. 
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There are two ROB works I.e. ROB In lieu of LC 
No.63/A & LC No.32IB on NH-10 sanctioned on cost 
sharing basis In the State of Haryana. In case of LC No. 
631A detailed estimate has been sanctioned and General 
Arrangement Drawing (GAD) modified by the State Govt. 
and same Is under approval. In case of LC No.32/B State 
Govt. !las not taken up their portion of work. GAD and 
estimate are awaited from the State Govt. 

St0pp8g8 of Traina 

4376. SHRI TEK lAl MAHTO: Will the Minister of 
RAILWAYS be pleased to state: 

<a) whether very few trains have their stoppages 
at Bokaro and Giridlh railway stations; 

(b) If 80, the reasons therefor; 

(c) whether the Government proposes to ensure 
the stoppages of other express/mall trains at the above 
stattons to solve the problems faced by the pusengers of 
thl ..... ;and 

(d) If 80, the datal" thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAlL.WAYS (SHRI R. VELU): (a) to (d) There are two 
.ta1iona of &okaro viz., Bokaro Steel City and Bokaro 
Thermal. All the trains puslng/termlnatlng have stoppages 
at Bokaro Steel City and Gtridlh. All the puslng trains 
except 302513026 Howrah-Bhopal Expre .. (weekly) have 
stoppage at Bokaro Thermal station. At present, there Is 
no propoaaI to provide stoppage of additional trains at 
Bokaro Thermal. The paaung8rl of Bokaro Thennal can 
avail 302513026 Expreu from Gomta, which Is 5 Kms. 
away from Bokaro Thermal. 

(Eng/I,hl 

Cra. of ... HarrIer Jump Jet fighter 

43n. SHRI RAVI PRAKASH VERMA: 

SHRI ANANDRAO VITHOBAADSUL: 

WHI the MlnIIter of DEFENCE be pleuec:t to state: 

(a) whethM • Sea HarrIer Jump-Jet Fighter of the 
Navy cruhed while taking off from Dabolim airport at Goa 
reoenUy; 

(b) If 80, the lou of live. and propertlM auffeNd 
.s a result thereof; 

(c) the compensation paid to tt-.. victims; 

(d) whether the Government has conducted any 
inquiry in this regard; 

(e) if so, the findings of the said inquiry; 

(f) whether there is any proposal to upgrade Sea 
Harriers Fighter Aircraft keeping in view of such incidents; . 
and 

(g) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) A Sea Harrier Jump-Jet fighter of 
the Indian Navy met with an accident while taking off from 
Dabolim Airfield, Goa, on 5th December, 2005. The pilot 
Lieutenant Commander H.P.S. Pannu died in the accident 
and the aircraft was totally damaged. The compensation 
to the next of kin of the pilot shall be paid according to the 
service norms. 

(d) and (e) A Board of Inquiry has been constituted to 
enquire Into the reasons of the accident and Its report Is 
awaited. 

(I) and (g) Mid Ufe Upgrade of Sea Harriers In 
accordance with the scheduled planning has been 
entrusted to the Hindustan Aaronautlca Umlted. 

Project of HariJan Sevak Sangh 

4378. SHRI ANANDRAO VITHOBAADSUL: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of SOCIAL JUSTICE AND EMPOWER-
MENT be pleased to state: 

(a) whether the Union Government hu .tappecI 
the funding for a project run by the Harijan Sevak Sangh; 

(b) If so, the details thereof and the reaaons 
therefor; 

(c) whether the Union Govemment has blacklisted 
some NGOs for running schools project meant for weaker 
sections; and 

(d) If so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATl 
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SUBBULAKSHMI JAGADEESAN): (a) and (b) The grant-
in-aId for a residential school at Barchana. Distl Jalpur. 
on... was stopped due to tack of appropriate fac8ities. 
Recently, the school has been inspected and In view of 
improvements, It has been decided to restore the grant. 

(c) and (d) 17 NGOs have been blackliated due to 
non-co.,..,aance wi1h the terms and conditions of the grant, 
adverse reports from the State Govt. and mtsutillaalton of 
the grant. . 

Ec:IucdonaIneInIng to Mentally 
RtUrcIecI Child,.., 

4379. SHRI JOACHIM BAXLA: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pIeued to ..... : 

(a) whether the Union Government propoHt to 
Nt up more InstttuteI for Imparting educational training to 
mentatly retardacI children in the country; 

(b) If 10, the detaiIa thereof; State-wise; and 

(c) the time by which these institut .. are likely to 
beNt up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRtMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) and (c) Do not arise. 

4380. SHRI NARAVAN CHANDRA BORKATAKY: Will 
the MinIster of RAILWAVS be pleased to state: 

(a) whether the large number of train accidents 
occurred at level croulnge due to lack of awareneu among 
public; 

(b) If to, whether the Government 18 taking any 
rnMIUf'H for creating awareneu among public In this 
regard; and 

(e) If 10, the rneuurn takenlbeing taken by the 
GoYwnment In this reganf alongwlth funds earm&ft(ed for 
the purpose during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) There had been 98 
IICGidenta at level cro.stngs during 2002-03, whioh came 

down to 95 in 2003-04 and 70 (provislonat) dwing 2004-
05. Majority of these accidents took place at unmanned 
level crosslnga on account of failure of road users for not 
following the provisions of Section 131 of Motor VehIc1es 
Act, 1988. 

(b) V .. , Sir. 

(c) Some of the measur .. takenlbeing taken by 
the Government in this regard are as follows: 

(I) To educate road UN,. about ... e practices 
to be followed by them at level crouingI, 
publicity campaigns are periodically launc-
hed through dIff..."t media ... quIddea on 
TV, cinema alida, poaters, r.dIo, MWIP8PM' 
and street play etc . 

(II) Involvement of village Panohayatl Is allO 
organized In railways' public awarene .. 
programmes. 

(iii) Safety poste,. and pamphlets etc. are 
progreulvely displayed I dIatrtbuted at level 
crossings, village Panchayal OffIces, petrol 
pumps etc. 

(Iv) Joint Ambus" Checks with civil authot1tieI 
are conducted to nab errant road vehicle 
drivers under the provisions of Motor 
Vehicl.. Act, 1988 and the RaIlways Act, 
1989. 

RaIlways have been undertaking publicity ~. 
for creating awareness about various upecta of railway 
working, Including safety measures at railway level 
crossings, through print and electronic media. No ....... 
budget Is earmarked only for the safety menures. 

OpenIng of Military College 

4381. SHRI SANAT KUMAR MANDAL: Will the 
MInIster of DEFENCE be pleased to atate: 

(a) whether the Ruhtrlya Indian Military College, 
Dehradun " the only college In the country to provide 
necessary preliminary training for boys of Indian birth or 
domtcI", wishing to become otIIcerI In Armed forces of 
India; 

(b) If 10, whether there II any proposal under 
COI1IId.-aIIon of the Government to open any such college 
In other parts of the country; 
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(e) if 10, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) In adcItion to Ruhtrlya Indian Military 
College (RiMe), Dehradun, there are five Military Schools 
and 20 Salnk Schools In the country which prepare boys 
for entry Into the Armed FOfOH of india. 

(b) and (e) There II no propoaaJ to open another 
Ruhlriya Indian MUitary College In other parts of the 
country. 

(d) Aa therw are five MIll.." SchooII nJ twenty 
SIInIk SchooIa with limIIar objIcIIvet aIrRdy functioning 
In the country, there II no need to open another Rllhtriya 
Indian MIIIIIIry College. 

~ br GAIL In Ga er.cur profecta 
4382. SHRI E.G. SUGAVANAM: Win the Minister of 

PETROLEUM AND NATURAL GAS be pIeaaed to state: 

(a) whether the GAIL (India) Ltd. has proposed to 
Invest In varloua gas cracker projects In th8 country; 

(b) If 10, the details alongwlththe amount 
proposed to be Invested therein; and 

(e) the time by which the .. are likely to be 
operational? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Ves, Sir. 

(b) and (e) The detalla of estimated COlts and time-
Ichedulea for the oompIetIon of IUCh projecIa Is as under: 

S. No. Name of the Project Ellimated coat 
(Ra. In crore) 

Est/mated time tchedule for 
completion 

1. 5480.81 80 months from the date of 
approval by the Govemment. 

2. KtmIa~ 

Complex, AmbUnugIl, 
near Koehl. K..aa 

8210.00 48 monthl from Ihe dale of 
appointment of the ~roject 
Management ConlUltant after 
approval by the Board of Directors 
of GAIL. 

flJ'an*tIonJ 

ConIIruDIIon OIl OIda __ 

,..." ........ ' 
4383. SHRISUSHIL KUMAR MODI: WIll the Mlnlater 

of DEFENCE be pIeued to .... : 

(a) the total expenditure Incurred on the conatru-
0II0n of ordnMoe tactory at ReJgIr In BIhar; 

(b) ..... the conItNcIIon of the MId factory In 
~ ... biJen 1Iapp8d; 

(e) if 10, the ,.... therefor; nJ 

(d) If not, lie time by whIoh It II likely to be 
oompIetH? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOV HANDIQUE): 

(a) An expenditure of As. 308.04 crorft has been incurred 
on the construction of Ordnance Factory at Rajglr till date. 

(b) V.. Sir, the construction has been kept In 
abeyance. 

(e) and (d) The sanctioned cost of the project was 
RI. 941.13 crena. WhIle executing the project, cost overrun 
of a1moat 57% has been estimated. Keeping this in view, 
an Expert Committee has been constituted to review the 
Ordnance Factory, Nalanda Project. 

[English} 

RllllwlyTwmlnue et Nlgpur CIty 

4884. SHRI SUBODH MOHITE: WUI the MinIeIer of 
RAIlWAVS be pIeued to .tea: 

(a) whether any propoNI to conatruct railway 
termlnua at NIgpur City near Godhnl II pending .. Ihe 
Govemment; 
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(b) if 80, since when it Is pending along with the 
reuons therefor; and 

(e) the time by which this project is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (e) Do not arise. 

Con8IructIon of RIng RaIlway 
at SautMI,Ini 

4385. SHAI JASHUBHAI DHANABHAI BARAD: WIll 
the Minister of RAILWAYS be pleased to state: 

Ca) whether the Government has raceMtd "any 
proposals for construction of Ring Railway In Saurashtra 
rwgion to .... traffic problem; 

(b) If 10, the detaIts thereof; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAt R. VELU): Ca) No, Sir. 

(b) Md (e) eo.. not ariMo 

{1'ian8Iatlon] 

8urwy of Punextll. 
Rllw.rLlnl 

4388. SHAI HARtSHCHANDRA CHAVAN: WUI the 
..... of RAILWAYS be pIeued to ..... : 

(a) whether the Government hu oonducIed any 
aurvey In Ngan:I to Pune-Nulk-DhahMu rWIway line; " 

(b) If 10, the dltalil thereof; and 

(e) the lime by which the Hid railway line I. 
IwIy to be conAuded? 

THE MINISTER OF STATE IN THE MlNtSTRY OF 
RAILWAYS (SHRt R. YEW): (a) to (e) The .urwy for 
P\N NIIIk MW .... line wu compIetId In 2000-01. ". '* the IUIWY, COlI of conIIrucIion of thIt 218 km long line 
............. RI.1044 eRn. Keeping in vt.w heavy 
ltIIowfoIWMI of on-goIng proJecII .rid acute oonltralnt of 
,.,.,.,., It was not found ....... to conaIder the 
propotaI. 

[English] 

Outstanding Due. under PrelPoat-uatrlc 
Scholarahlp Sehemea 

4387" SHRI TUKARAM GANGADHAR GADAKH: WiU 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state: 

(a) whether a huge accumulatiOn of dues under 
Pre-Matric and Post-Matrie Scholarship schemes for the 
Scheduled Castes and Other Backward Classes are 
outstanding to be paid to different State Governmental 
Union Territory AdministratiOns; 

(b) if so, the details of outstaJ1d!ng due8 under 
the said schemes aeparately, till date, StatelUT-wise; 

(e) the reasons for growing accumulations; and 

(d) the steps taken by Government for regular 
clearance of such du .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and Cb) A .tatement 
IhowIng StatelUT wi .. outatandlng dues towards Central 
Share during the year 2005-08 under the Icheme of Pott 
Mab1c Schol .... hlp for BC ltudenta II encloHcl. WI1h regard 
to Other Backward CI ..... , fundi .,. released on year-
to-year balls k .. plng In view 1heovwaH budget aHocation. 

Ce) The revlalon of 1M Poat Matrlc SchoIarIhIp 
Scheme for Scheduled Cute .tudentl bV which fuR tuition 
fee Inllead of 50% tuition f .. wal to be paid along with 
the Increu. in rate. of maintenance "allowance and 
Increase In Income ceiling of the eligibility reauHlng In 
Increase In the number of beneftclary ItUdenta led to an 
Increase In the requirement of fundi for the PoIt MaIrto 
SchoI .... hlp Scheme. In addition, State Govemrnentl have 
been Increulng the fee .tructure In IChooIa and coIIegnI 
unMrlltlel including prote.1ionaI Inltl\utlona. 

(d) The Mlnl.try ha. .ent propo.al. to the 
Planning Oommlllfon and the MJnIltry of Finance to 
provide additional fundi during the ounwrt flnanolal year 
to clear the outstanding due8. 
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Sllltement 2 3 

Centrally Sponsored Schemed Post-matric Scholarship 24. Uttaranchal 2.97 
to sc Students - Stste-wiae position of outstanding dues 

to be released as Central assistance during 2005-06. 25. West Bengal 629.50 

S.No. S1ate Amount 26. Daman & Diu 1.53 
(Rs. in lakhs) 

27. Dadra & Nagar Haveli 0.00 
1 2 3 

28. DeIhl 0.00 

1. Andhra Pradesh 19186.32 
29. Pondicherry 80.60 

2. Allam 4.00 
Maintenance of Border Roads 

3. Bihar 0.00 
4388. DR. RAJESH MISHRA: 

4. Chhattlsgarh 0.00 
SHRI AVTAR SINGH BHADANA: 

5. Goa 0.00 SHRI J.M. AARON RASHID: 

6. Gujarat 0.00 Will the Minister of DEFENCE be pleased to state: 

7. Haryana 64.56 (a) the length of border roads maintained by 

8. Himachal Pradesh 0.00 Border Roads Organisation (BRa) in the border districts of 
some States alongwith intamatlona! border with Pakistan; 

9. Jammu & Kashmir 95.55 
(b) the total expenditure incurred on construction 

10. Jharkhand 27.27 and maintenance of border roads In Punjab during each 
of the last three years; 

11. Kamataka 7281.26 
(c) whether the Govemment is aware that many 

12. Kerala 3034.13 of the border roads in Punjab are in dilapidated conditions; 

13. Madhya Pradesh 0.00 and 

14. Maharashlra 5264.63 (d) if so, the steps taken by the Govemment to 
repair these roads expeditiously? 

15. Manlpur 102.43 
THE MINISTER OF DEFENCE (SHRI PRANAB 

16. Meghalaya 6.83 MUKHERJEE): (a) 2921 Kms. 

17. Orissa 0.00 (b) Year Expenditure 

18. Punjab 541.29 2002·2003 As. 8.57 erores 

19. Rajasthan 1914.92 . 2003-2004 Rs. 7.94 Crores 

20. SIkkIm 0.54 2004-2005 Rs. 11.98 Crores 

21. Tamil Nadu 1713.31 
(c) The roads malfitained· by BRa In Punjab are 

22. Tripura 2.75 in good condition. 

23. Uttar Pradesh 16299.19 (d) Does not arise. 
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[TranslatJon] 

SwpIua Staff In AI end IA 

4389. SHRI SUNIL KUMAR MAHATO: 

SHRI V.K. THUMMAR: 

Will the Minister of CIVIL AVIATION be pleased to 
slate: 

<a) whether there Is any surplus staff in Air India 
(AI) and Indian Airlines (IA); 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to 
rationalize the staff strength in these airlines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) No, Sir. 

(b) and (c) Do not arise. 

(English] 

4390. SHRI S.K. KHARVENTHAN: Will the Minister 
of CIVIL AVIATION be p/eued to state: 

<a) whether Approach Lighting aystem has been 
Inatalled at the alrporta in Tamil Nadu for the operation of 
wide bodied aircraft; 

(b) If so, the details thereof; and 

(c) if not, the time by which it Is likely to be 
Installed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Approach 
lighting systems are already provided at Chennal, 
Colmbatore and Tiruchlrapalll airports in Tamil Nadu. Work 
for Installation of approach lighting system at Madurai 
airport has been initiated and Is scheduled to be completed 
by June, 2006. 

RatIon8II..uon of Airport a.,.. 
4391. SHRI RAYAPATI SAMBASIVA RAO: 

SHRI IQBAL AHMED SARADOI: 

Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether the Government has received 
representation/requests from the domestic: airlines for 
rationallaatlon of airport charges and modification in Route 
Dlapersal Guidelines; 

(b) If so, the details thereof; and 

(c) the reac-tion of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) The 
scheduled airlines have requeated the Ministry of Civil 
Aviation to review the Route Dispersal Guidelines on 
account of heavy losses suffered by them especially on 
Category " and itA routes. There la no specific request for 
rationalisation of airport charg ... 

(c) A Committee was set up In September, 2003 
under the Chalrmanahlp of Shrl Satencb Singh, Director 
General of Civil Aviation (DGCA), to review the Route 
Dispersal Guidelines ISlued by DGCA in 1~. The 
Committee hu submitted Ita report In March, 2005. Inter-
Departmental consultations are being made for Imple-
mentation of the recommendations of the Commltt ... 

(Translation] 

ConatrucIIon of HoueIng UnIte 

4392. SHRI BAPU HARI CHAURE: Will the Mlntlter 
of DEFENCE be pleased to state: 

<a) the number of housing units constructed fa( 

the 'dies of army personnel during the lat three yeara 
and current year ao far, StatelUnlon Territory-wise; 

(b) the expenditure Incurred thereon during the 
said period; and 

(c) the number of housing unlta likely to be 
constructed In the near future? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): <a) to (c) Housing unlta for families of Army 
personnel are being constructed under the Married 
Accommodation Project. No project has been compteted 
as on etate. Presently, construction activity Is In progre .. at 
43 stations. An expenditure of Re. 284.42 cror .. has been 
Incurred till date for construction 01 married accommodation 
for families of Army personnel under the Project. Ph ..... 1 
of the project envisage. construction of 50,185 DwellIng 
Unlta for the Army. 
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Return of Land after ExpIondton 

4393. SHRI JIVABHAI A. PATEL: 

SHRI HARISINH CHAVDA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the detalla of the land acquired by the 011 and 
Natural Gu Corporation (ONGe) for carrying out Its 
exploration and production actMties during the last five 
years; 

(b) the amount of compensation paid to the land 
ownen during the laid period; 

(c) whether ONGC has received representations 
from the land owners for return of the land where 
exploration work II over; 

(d) if 10, the detalia thereof; and 

(e) the action taken by ONGC in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ <SHRI MANI 
SHANKAR AIYAR): <a) Details of land acquired by ONGC 
for carrying out their exploration and production activities 
during the Iut five years are al under: 

Total land acquired Compensation 
(In Acres) paid (As. In 

Crores) 

2000-01 986.16 13.73 

2001-02 910.91 15.07 

2002-03 691.36 15.42 

2003-04 746.40 19.29 

2004-05 642.91 16.36 

Total 3977.74 79.87 

S.No. Delcrlptlon of work 

2 

(b) An amount of Rs.79.87 Crores was paid by 
ONGC to land owners as compensation during the iast 
five years. 

(c) to (e) A representation was received for the return 
of land acquired on a permanent basis In Assam. The 
case is under process to return the land to the original 
owner through the district revenue authorities. 

Representations are received OCCIUIionaUy compla-
ining of non-payment/delay in payment of compensation. 
These are resolved in association with the district revenue 
authorities concemed. 

[English] 

ModernIsation of RallwllyTownl 

4394. SHRI L. GANESAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have any polley 
regarding modernisatiOn/renovation of Railway towns; 

(b) If so, the details thereof; 

(c) whether the Railways propoaed to Improve 
the basic facilities like widening existing road, over brldgel 
and repairing/renovating the houses, schools and parks in 
TIruchlrappaili Railway town; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) There is no proposal regarding widening of 
existing Road over Bridges in TIruchirappalli Junction 
station. There are proposals for rewiring of staff quarters, 
replacement of pipelines, re-roofing of schaal and 
Improving the colony road in Tlruchchlrapalll area. 

(d) The details of the works sanctioned in 
TiruchchirapaHI area are given below: 

Cost 
(in Thousand of RI.) 

3 

1. Golden Rock - Reconstruction of Staff Quarters. Type - I -
30 units Type-II - 16 Type 1/1-12 & Type Iy - 4 units. 

2,66,00 
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2. Ponmalai Colony: Rewiring of Staff Quarters Type -1- 815, Type /1- 342. 

3. Ponmalai - Replac:ement of pipelines in colony to ensure 
unifonn distribution of water supply (C-Type-1300 % F-Type-5OO) 

4. Golden Rock - Re-construction of Staff Quarters on 
age-cum-condition basis Type /11-7 units 

5. liruchhirappalll: Re-construction of Type V - 2 units 

6. T1ruchirappalli: Re-construction of Type IV - 4 units 

7. liruchirappaJli Fort Re-construction of Type /I - 4, Type 1112-units 

8. liruchirappalli: Re-construction of Type V - 2 units 

9. Kallukuzhi Colony: Replacement of corroded pipe lines 

10. Ponmalai Railway Hospital: Re-buildlng of dilapidated septic ward. 

11. 1lruchirappalH Goods Yard - Re-tiling of Staff Quarters - 60 units 

12. TIruchirappaili In. - Replacement of over-aged scaled pipeline In 
distribution system. 

13. Golden Rock Colony - Railway Mabiculation Higher Secondary SchooV 
English medium: Re-roofing. of existing Mangalore tiles roof into RCC slope;d roof. 

14. Golden Rock Railway Hospital - Improvements to the operation theater Phase - I. 

15. liruchirappalli Goods Yard - Colony - Extensive repairs to the colony road, 
shoulders damaged flooring and plastering front varandah. 

16. Ttruchirappa/li Division: Kimber Garden: Re-roofing of Mangalore tiled roof 
with RCC tiled roof for the barracks. 

Uneconomic Tl'llina 

ToQuHtlons 120 

3 

1,00,00 

60,00 

25,76 

28,30 

24,19 

28,10 

26,70 

41,00 

29,25 

16,55 

12,53 

9,00 

9,00 

24,45 

15,64 

4395. SHRI SUGRIB SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway ,Board has made any 
study to find out the uneconomic trains; 

(b) if 80, the details In this regard, zone-wise; 

(c) the action taken by the Railways on such 
study; and 

(d) the details of revenue loss by various zones 
during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY' OF 

RAILWAYS (SHRI R. VELU): (a) and (b) Study of occupancy 
of trains is a continuous exercise being carried out by 
Zonal Railways to take corrective steps to Improve the 
earning and occupancy wherever the occupancy is found 
low. However, out of approximately 9000 passenger 
carrying trains running daily on Indian Railways, about 
4000 are Electrical Multiple Unit (EMU) trains which have 
a set pattem of occupancy i.e. running over-occupied 
during peak hours with a much lower occupation level 
during .off-peak. Of around 1500 MalVExpres8 trains, about 
10% to 15% on an annual average basis remain at a low 
occupation level (below 300/0 of the capacity) in the 
reserved segment. The remaining around 3500 ordinary 
passenger trains with predominantly unreserved segment 
are generally occupied over 30%. 



121 Written An8wws PAUSA 1, 1927 (SAKA) To Questions 122 

(e) Some tralna have been cancelled due to low 
occupancy while quotas/compositions of trains have been 
changed in raspect of some other trains with low occupancy 
so 88 to improve their patronisation. 

Cd) Figures of train wise revenue loss are not 
maintained separately on the railwa)'S. 

[Translation} 

ExtensIon of Satna Rewa R ..... y Una 

4396. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of RAILWAYS be pleased to state: 

Ca) whether there is any proposal to extend the 
Satna-R.wa railway line upto Mirzapur; 

Cb) if so, t"e details thereof; and 

Cc) the time by which the construction work on 
this railway line is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS CSHRI R. VELU): Ca) to Cc) A survey for Rewa-
Mirzapur new line C175 krns) has been taken up. 

4397. SHRI SANJAY DHOTRE: Will the Minister of 
RAILWAYS be pleased to SlUe: 

(a) whether the Railways are contemplating to 
start round the clock reservation of service in Metro cities; 

(b) if 10, the details thereof; and 

(c) the time by which it is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS CSHRI R. YELU): Ca) to Ce) Reservation booking 
on inta"net through the website www.irctc.co.in of Indian 
Railway Catering and Tourism Corporation CIRCTC) is 
avaHable throughout the country including the Metro Cities 
from 04.00 tn. to 23.30 hrs. There is no proposal to 
extend it further. 

(English) 

lnIning to ArrrftJ Pereonnel 

4398. SHRI BRAJA KISHORE TRIPATHY: 

SHRI BADIGA RAMAKRISHNA: 

WIH the MInIater of DEFENCE be pIeaIed to state: 

(a) - whether the School of Foreign Languages 
impart training to personnel of Armed Forces; ./ 

(b) if so, the details of various foreign languages 
courses offered by the said school; 

(c) the number of army personnel got training in 
different foreign languages during each of the last three 
years; 

(d) whether civilian students are also admitted in 
the said school; and 

(e) if so, the criteria fixed for admission of civilian 
students in the said school? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) The School conducts four types of courses, 
namely Interpretership, Certificate of Proficiency, Advanced 
Diploma and Short-term in ten languages (Arabie, 
Burmese, Bahasa Indonesia, Chinese. French, German, 
Russian, Sinhala, Spanish and Tibetan) on a regular basis 
and twelve languages (Dari, Dwivehi, Hebrew. Italian, 
Japanese, Malay, Persian, Pak Urdu, Pushto, Turkish, Thai. 
Vietnamese) on request basis. 

(c) The number of Army personnel who received 
training in different foreign languages at the School during 
the years 2003, 2004, and 2005 are 49, 40 and 45 
respectively. The language-wise break-up is given in the 
enclosed Statement. 

(d) Yes, Sir. 

(e) Admissions of civilian candidates are made 
on the basis of an entrance examination to test English 
language ability and general awareness with the minimum 
eligibility criteria of 10+2 pass. 

Stament 

The Number of Army Personnel who received training at 
School of Foreign Languages in different languages 

during the years 2003, 2004 and 2005 

SI. No. Language 2003 2004 2005 

2 3 4 5 

1. French 04 02 08 

2. Russian 02 03 04 



123 Written Answets DECEMBER 22, 2005 To QueItIons 124 

2 

3. German 

4. Turtdsh 

5. Yletnamese 

6. Arabic 

7. BIIndonesia 

8. Chinese 

9. Dar! 

10. Spanish 

11. Tibetan 

12. Persian 

13. Pushto 

14. Dzonkha 

15. Sinhala 

3 4 5 

01 02 

02 

01 

04 02 

03 06 01. 

02 06 21 

02 

01 01 

02 01 01 

05 

23 14 

01 

02 02 

IntematlOnal Council (ACI) for ascertaining Customer 
Satisfaction Level of Mumbai and Deihl airports and 
benchmartdng them against the best airports of 1he Middle 
East/Asia Pacific. For July-September (2005) quarter, the 
survey has rated Mumbai airport as 2.99 (for International 
operations) and 3.22 (for domestic operations) and Delhi 
airport \2.78 (for intemational operations) and 3.01 (for 
domestic operations) on a five point scale. 

(c) ActIons are at final stages for modernisation! 
restructuring of Delhi and Mumbai airports through Joint 
Venture route to make them workl class airPorts with wortd 
class management. 

{Translation} 

Widening of Bllaspur Alratrlpa 

4400. SHRI PUNNU LAL MCHAlE: WIll the Minister 
of CIVIL AVIATION be pleased to stale: 

(a) whether there ia a proposal to Increase air 
services from Raipur and Bilaspur; 

(b) if so, the details thereof; 

(e) whether the Government proposes to widen 

16. Thai 02 BUaspur airstrip or construct a new airstrip; 

17. OwiYehi 03 (d) if so, the details alongwittl the time by which 

Total 49 40 

eu.tomer Service at DeIhl and 
Mumbai Airports 

45 

4399. SHRI AOHAlRAO PATIL SHIVAJIRAO: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether a study conducted recently at the 
behest of the Airports Authority of India has revealed that 
the customer satiafaction level at Delhi and Mumbai 
Airports, is much below the international standard; 

(b) if so, the facts thereof; and 

(c) the steps proposed to be taken by the 
Government to further improve the services at these airports 
to bring them at par with international standard? 

THE MIMSTER OF STATE OF THE MINISTRY OF 
ClvrLAVIATION (SHRI PRAFUL PATEL): (a) and (b) Airport 
Authority of India eAAI) has conducted a survey through 
the Intemational AIr Transport Association (lATA) and Airport 

construction work is likely to be started; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): '(a) Md (b) No, 
Sir. However, Government has laid down Route Oispersal 
Guidelines with a view to achieve better regulation of air 
transport services taking into account the need for air 
transport services of different regions of 1he country. Subject 
to these guidelines, airlines are free to provide air 88MceI 
to any place depending upon the traftIc demand and 
commercial viability. 

(e) to (e> There ia no proposal to upgrade theextsting 
airstrip or construct new airstrip at Bllaspur at pr...m .. 
there is no firm demand from any scheduled airliM. 

Agreement between IncIJe 
end France 

4401. SHRI AVlNASH RAIKHANNA: 

SHRI Y.G. MAHAJAN: 

WiU the MiniaIer of DEFENCE be pteued to state: . 
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(a) whether any agreement has been signed 
between India and France on defence co-operation 
recently; 

(b) if 80, the details thereof; and 

(c) the benefits 11ka1y to be accrued to India as a 
result thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to' (c) No agreement on defence 
cooperation has been signed between India and France 
recently. Pursuant to the Joint Statement issued on 
September 12, 2005 following the meeting between Prime 
Minister Dr. Manmohan Singh and the French President 
Jacques Chirac, both countries are holding discussions 
with a view to finalising a framework agreement on defence 
cooperation. 

[EngHsh} 

ReductIon In PrIces of Aviation 
1\IrbIne Fuel 

4402. SHRI UDAY SINGH: 

SHRI RAJIV RANJAN SINGH "LAl.AN": 

SHRI RAWI LAL SUMAN: 

Will the Minister of PETROlEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government has decided to 
reduce the prices of Aviation Turbine Fuel (ATF); 

(b) if so, the reasons therefor and the extent to 
which the prices are proposed to be reduced; 

(c) the number of times the prices of ATF were 
reduced in the last two years - aIongwith the dales thereof; 

(d) whether the Government proposes to reduce 
the prices of other petroleum products; 

(e) If so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): <a) to (c) The prices of Aviation Turbine 
Fuel (ATF) were deregulated effective April, 2001. 
Government neither raises, maintains or reduces ATF,. . 

prices. These are commercial decisions taken by the oil 
marketing companies (OMes) in the light of prevailing 
market ~itions. Recently, the public sector OMes have 
reduced the domestic prices of ATF by around 1.8% in 
view of fall in international oil prices. The price revision in 
the ex-storage price of ATF (ex-Mumbal) during the last 
two years Is given in the enclosed Statement. 

(d) to (1) Since the end of 2003, there has been an 
unprecedented, sharp and spiraling increase in inter-
national oil prices combined with considerable week-to-
week and even day-to-day volatility. Therefore, Govern-
ment, in June 2004, elucidated the principles which would 
govern its policy of containing the burden of increase in 
international prices on consumers of sensitive petroleum 
products. It was decided that the burden should be 
equitably shared by consumers, the Government and the 
oil companies. Therefore, the full impact of the international 
price increase has not been passed on to consumers of 
sensitive products and OUOs have been modulating the 
price increase in petrol & diesel besides maintaining the 
prices of subsidized products like domestic LPG & PDS 
Kerosene, in consultation with the Government. In 
consequence, CMes have incurred huge under-recoveries 
on sensitive petroleum products namely, petrol, diesel, 
PDS kerosene & domestic LPG. The prices of other 
petroleum products are determined by OMes based on 
commercial considerations. 

Stlllement 

Ex-storage Point Price of ATF Ex-Mumbai 

RSIKL 

01.01.04 14110.00 

01.02.04 15030.00 

01.03.04 13790.00 

01.04.04 13920.00 

01.05.04 14820.00 

01.06.04 17210.00 

01.07.04 16150.00 

01.08.04 17850.00 

01.09.04 19900.00 

01.10.04 20670.00 
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01.11.04 22730.00 

01.12;04 20800.00 

01.01.05 18030,00 

01.02.05 18120.00 

01.03.05 18030.00 

01.04.05 21700.00 

01.05.05 2355000 

01.06.05 21150.00 

01.07.05 22560.00 

01.08.05 23000.00 

01.09.05 2463000 

01.10.05 25910.00 

01.11.05 25390.00 

01.12.05 22320.00 

(Translation] 

Recruitment Rules for Prasar 
Bharatl Employees 

4403. SHRI GIRDHAA1 LAL BHARGAVA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Hon'ble Supreme Court had 
recendy directed the Union Government to finalise the 
service conditions of the employees 01 Prasar Bharati; 

(b) if so, the details thereof; 

(c) the action taken by the Government in the 
matter; and 

(d) the time by which the service condition of the 
employees of Prasar Bharali are likely to be notified? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRt PRIYA RANJAN DASMUNSI): (a) and (b) Yes Sir. 
The Hon'ble Supreme Court in its recent order has directed 
th~ Government to finalise the Recruitment Rules & Service 
Condition for employees of Prasar Bharali within 6 months. 

(c) and (d) Necessary steps have been initiated to 
expedite the finalisation 01 the Recruitment Rules and 
Service conditions at the eartiest as per the directions of 
the Supreme Court. 

OUtdoor Ratlway AgencI .. for 
BookIng of ParcIeIa 

4404. SHRI HARIKEWAL PRASAD: Will the Minister 
of RAilWAYS be pleased to stale: 

(a) the norms prescribed for appointing Outdoor 
Railway Agencies for booking of parcels and luggage 
under the liberafised schemes; and 

(b) the commission and the service charges paid 
by the Railway to these agents under the said 8Cheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) The contracts for worf(ing 
of Out Agencies and City Booking Agencies are awarded 
by inviting open tenders. The contract is .awarded to the 
lowest satisfactory tenderer. Other requisites like financial 
soundness, experience, availability of godowns, trucb, 
buses, trained manpower etc. being equal, preference is 
given to Scheduled Caste sf Scheduled Tribes tenderer. 

(b) The rate 01 commission or service Charge for 
road bridging of parcels and luggage from Out Agencies! 
City Booking Agencies to rail head is quoted by the tenderer 
while submitting their tenders. 

[English1 

Electrtftcatlon of AhmedebachJamnagar 
Railway Route 

4405. SHAI VIKAAMBHAI ARJANBHAI MADAM: WIll 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Government proposes to electrify 
the railway route from Ahmedabad to Jamnagar; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Due to relative priority for electrification of other 
high density routes, there is, at present no proposal to 
electrify Ahmedabad-Jamnagar section. 
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Formation of Independent 
DGQABoard 

4406. DR. P.P. KOYA: WIll the Minister of DEFENCE 
be pleased to state: 

(a) whether a High Level Committee has reco-
mmended that Director General of Quality Assurance 
(DGQA) should be separated from the control of 
Department of Defence Production; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to form an 
independent Defence Quality Assurance Board (DQAB)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 
(a) No, Sir. 

(b) Does not arise. 

(c) There is no proposal to set up an independent 
Defence Quality Assurance (DOA) Board. 

[Translation} 

Inveatment made by 
ONGCAbroad 

4407. SHRI BHUVANESHWAR PRASAD MEHTA: 

SHRI SITARAM YADAV: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the total investment made by ONGC (Videsh) 
Limited abroad till November 1, 2005 country-wise; and 

(b) the details of Income-expenditure of ONGC 
during 2003-04 and 2004-05? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR A1YAR): (a) The investment made abroad by 
ONGC Vidttsh Limited (OVL), a whoUy owned subsidiary 
of 011 and Natural Gas Corporation limited (ONGC) till 1 st 
November 2005 In various projects in the oil and gas 
sector, is as follows: 

(Rupees in erore) 

Country Amount spent till 
1 st November, 2005" 

Vietnam 896.18 

Russia 10,041.15 

Sudan 6,011,40 

Australia 34.64 

Ivory Coast 47.42 

Libya 65.66 

Syria 7.56 

Myanmar 106.32 

Kuwait 1.29 

Iraq 4.43 

Iran 30.39 

Others 22.22 

Total 17,268.67 

• The figures are provisional 

(b) The details of income and expenditure of 
ONGC during 2003-04 and 2004-05 are as follows: 

(Rupees in crores) 

Income from operations 32927.00 47245.40 

Total Cost & Expenses 20392.10 28768.60 

Completion of RaIlway Projects 

4408. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether in the past the Railways had issued 
white paper with regard to shortage of funds and non-
availability of adequate funds for the ongoing projects of 
Railways; 

(b) if so, the details thereof; 

(c) whether revenue earnings of the Railways 
from various sources has increased recently; 
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(d) if so, the details thereof; 

(e) whether the Government proposes to fix 
priority to complete the pencIng and ongoing projects of 
Railways keeping in view the increase In revenue earning 
of Railways during the recent past; and 

(1) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAlLWAVS (SHRI R. VELU): (a) and (b) A White Paper on 
Railway Projects was published in July, 1998 in which'the 
Issue of heavy throwforward and availability of inadequate 
funds for Railway proieds was highlighted. 

(e) and (d) The overan traffic revenues of the 
Railways to end of November, 2005, have registered a 
growth of 13.89% (approximate) over the corresponding 
period of last year. Segment-wise detaHs are as under: 

(Figura: Rupees in crore) 

Traffic Segment Traftic Revenue to end of 

November, November, %age 
2004 2005 growth 

(Approximate) 

P .... nger 9279.41 9827.48 5.91% 

Other Coaching 614.51 694.18 12.98% 

Goods 19356.70 22881.24 18.23% 

Sundry 645.00 642.42 -0.40% 

Total 29895.62 34045.32 13.89% 

(e) and (f) Re-prioritisaIi of projects has been done 
recently. Further with the increase in intemal generation, it 
is proposed to revive Capital Fund for funding of some of 
the critical throughput enhancement worb. 

[English] 

InIroducIIon of s.brtmaIa PlIgrI .... SpecIal 

4409. SHRI VARKALA RADHAKRISHNAN: 

SHRI S. AJAVA KUMAR: 

WUI the Minister of RAILWAYS be pleased to state: 

<a) whether Ihent is any proposaJ to InIroduce 

SabarlmaIa Pilgrimage weakly special between Mumbai 
and Emakulam through Konkan Railway; 

(b) if 10, the details thereof; and 

(e) the time by which a tinaJ decision la likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Ves, Sir. 

(b) and (e) 1651166 Dadar Terminus to Emakulam 
via Konkan RaIlway winter apec:lala have been planned to 
run on 20.12.05, 24.12.05, 27.12.05 and 31.12.05. Train 
No. 165 will depart from Dadar (T) at 12.45 hrs. and reach 
Emakulam next day at 16.45 hfs. whereas Train No. 166 
will depart from Emakulam at 23.45 hra. and reach Dadar 
(T) at 03.45 hrs. on the third day. 

(Translation] 

4410. SHRl V.G. MAHAJAN: 

SHRI HARIBHAU RATHOO: 

Wli the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Indian Airlines has recently 
launched a Net Utsav Scheme; 

(b) if 10, the details thereof; and 

(e) the extent upto which the acI'Ieme proved to 
be beneficial to the company? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRl PRAFUL PATEL): (a) and (b) Indian 
Airtines had launched the Net Utaav Scheme from 30th 
August, 2005 to 25th October, 2005 as Incentive to the 
passengers who book tickets online through their webaite 
and travel against the Natickets. The schemea was open 
to passengers purchasing neticket on Bangalore-Mumbel, 
Delhi-Bangalore and Delhi-Mumbai and vice versa sectora, 
and also entitled them certain inCentives In the form of 
free tickets and additional bonus points etc. 

(e) The acheme enabled lncIan AIrI/nes to promote 
its 'NetIcket' product In the marIwt as a dletributlon medium 
for tick8t sales • well • to promote indian AIrIiMa' producI 
on the apecifted sectors, where h was lacing competition. 
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[English} 

Employment In AUUCO 

4411. SHRIMATI MANEKA GANDHI: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
Slate: 

<a) whether the Government Is aware that the 
wastage of public money through employment of casual 
personnel In ArtifICial limbs Manufacturing Corporation of 
India (AUMCO). Kanpur; 

(b) If so, the facts thereof; 

(c) whether the Government has taken any step 
to improve the productivity of permanent employees of 
AUMCO;and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) The casual 
employees are engaged by ALIMCO for achieving 
production targets on urgent basis. The number of such 
employees has come down from n in April 2005 to 33 by 
November 2005. 

(c) and (d) A training calendar for improving the 
productivity and Human Resource SkIRs of employees is 
drawn for f1!I8ry year. In the cunent year between ApriI-
Nov 2005, 53 employees have been trained. 

[Translation} 

PetrfotIc Rima 

4412. SHRI RAMDAS ATHAWALE : WiH the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a> whether there has been any sharp decline in 
production of patriotic films during the last some years; 

(b) if so, the reasons therefor; 

(0) the number of patriotic films produced and 
telecast In the country especiaHy in Maharashtra during 
the last three years, Doordarshan-wise; 

(d) whether the Government proposes to promote 
the production of such films and curbs the production of 
action films in future; 

(e) If 80, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c): The film 
industry in India is almost entirely in the private sedor and 
no data is centrally maintained on the genre of film made 
every year. However, the comments of the Central Board 
of Film Certification (CBFC) and Doordarshan have been 
Obtained. CBFC have stated that there Is no such category 
as "patriotic film" in the classification of films under which 
the certificates are issued. If at all, there are any patriotic 
movies they are included in the classification as historical 
which may include other movies also which are not 
patriotic. As such, no concrete reply pertaining to the 
number of films so produced can be given. Doordarshan 
have stated that they do not produce any feature films and 
the number of patriotic films telecast from DDK, Mumbai 
are two in the last three years, out of which one film was 
repeated four times. In the National Network 13 patriotic 
films were telecast in the last three years. 

(d) to (f) " is the endeavour of the Government to 
encourage production of quality films in all categories. 
OrganisatiOns such as the National Film Development 
Corporation, Directorate of Film Festivals and Children 
Film Society, India play an important role in meeting this 
objective through financial support, Awards and film 
festivals at the national and regional levels. 

[English} 

Utilization of Central AssIstance by 
Karnataka Government 

4413. SHAI D. V. SADANAND GOWDA: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the funds released during 2004-05 
under the centrally sponsored scheme for the construction 
of hostels for SC boys and girls have been fully utilized by 
the Govemment of Kamataka; 

(b) if so, the details thereof; 

(c) the number of hostels have been constructed 
and the pending plans of the constructions; and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No sir. 

(b) .to (d) In the year 2004-05. Govemment of India 
had released Rs.447.68 Iakhs towBlds 50% share of the 
estimated cost for construction of 23 boys hostets for 1150 
SC boys vide sanction order number 11013117I2OO4-SCO-
I, dated 29J9J2004. In the same year, another sanction 
order beating no. 1101511712004-SCD-1. dated 291912004, 
was issued for releasing an amount of Rs.150.15 lakhs 
towards 50% Central Share for construction of 9 hostels 
tor 450 SC girts. 

According to the schematic norms, the State 
Government is required to complete the project within a 
period of 5 years from the date of release of Central 
share. 

Employment on eom ..... onate 
Ground. In BAO 

4414. SHRI SUBRATA BOSE: 

SHAI HITEN BARMAN: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government has made any policy 
for dependants of parsons serving in the Border Roads 
Organisation (BRO) who are entitled for employment on 
compassionate grounds in case of their deaths; 

(b) if so, the details thereof: 

(c) whether the Government is aware that wid6lrs 
of the deceased employees have been refused empIoy-
mentin BRO; 

(d) if so, the reasons therefor and the number of 
such casas pending with the BRO as on date; and 

<e) the steps taken by the Government to appoint 
the widowsItemaIe dependents of the deceased ampIoyees 
in BRO? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yas, Sir. 

(b) Compassionate appointments are made 
against five percent direct recruitment quota of group 'C' 
and '0' posts. These appointments are given to a 
dependent family member i.e., spouse or son (including 

adopted son) or daughter (Including adopted daughter) or 
brother or sister in case ot unmarried Govemment Servants 
who are wholly dependent on the Government servant. 

(e) to <e) From January 1985 to January 2002, there 
was a ban on recruitment of female personnel in the 
Border Roads Organisation. Female dependents are now 
employed within the provision of rules. At present there 
are 165 pending cases of widows and 35 casas of other 
female dependents seeking appointment. 

[Translation) 

4415. SHRI RAKESH SINGH: Win the Minister of 
RAILWAYS be pleased to state: 

(a) whether the proposal to extend the Mahakoshal 
Express plying between JabaJpur and Nizamuddin up to 
Jammu is pending with the Government; 

(b) if so, the present status of the proposal; 

(e) whether there is any proposaJ to Introduce 
new train on the said route keeping In view the consistent 
demands of the passengers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(e) No, Sir. 

(d) Does not arise. 

[English) 

Incio-lran Gas PIpeline 

4416. SHRI BAlASHOWRY VALLABHANENl: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether Russia has expressed its willingness 
to set up Indo-Iran gas pipeline; 

(b) if so, the details thereof; 

(c) whether any discussions have been held in 
this regard; and 
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(d) If so, the outcome thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) In a recent meeting between 
the Minister of Petroleum & Natural Gas and the Minister 
for Industry and Energy of Russia, in New Delhi, on 
24.11.2005, the Russian Minister said that the Russian 
national gas company, Gazprom, was prepared to 
participate In the Iran-Pakistan-India gas pipeline project 
as an investor or as a contractor; the Russian Minister 
conveyed that the former role was the preferred option for 
Gazprom. 

The Government is discussing the details of the 
project with the Governments of Iran and Pakistan. Two 
separate Secretaty-level Joint Working Groups (JWGs), 
viz., India-Pakistan JWG, and India-Iran Special JWG 
(SJWG), have been constituted for this purpose. 

Gazprom's offer to join the project will be considered 
when the structure of the proposed project has been agreed 
to between the three principal participating countries. 

Import of eo.chH 

4417. SHRI ANANTA NAYAK: Will the Ministet of 
RAILWAYS be pleased to state: 

(a) the estimated requirement of different types of 
railway coaches In the Eleventh Flve Year Plan; 

(b) whether the Government has worked out any 
plan to meet the requirement of coaches; 

(c) if so, the details In this regard; 

(d) If not, whether the Government proposes to 
go for import of such coaches; and 

(e) if so, the steps taken by the Government in 
the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to Ce) No estimate of the 
requirement of coachn for the Eleventh FIV8 Year Pian 
hu been made yet. 

[Translation] 

NorHdIIIedon of HIncIon AIr Force Statton 

4418. SHRJ BRAJESH PATHAK: WIll the Minister of 
DEFENCE be pIMIed to state: 

(a) whether the Government is aware that the 
airstrips in Hindon Air Force Station are damaged due to 
non-utilisation for the last many years as reported in 
'NaYbharat Times' dated October 2,2005; and 

(b) if so, the steps taken by the,Government to 
renovate and utilise the airstrips of Hindon Air Force 
Station? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) The airstrip at Hindon airfield is 
being extensively utilized by the Indian Air Force for flying. 
No damage to the airstrip has been caused due to non 
utilization of the airstrip. 

ExpaneionlUodeml .... on of Airports 
In Himachal Pradesh 

4419. SHRIMATI PRATIBHA SINGH: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government has any proposal for 
expansionlupgradation of airports in Himachal Pradesh; 

(b) if so, the details thereof; 

(c) the funds earmarked for the purpose; and 

(d) the time by which the works 'are likely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) to (d) Details of works along with funds involved 
and status are as under: 

Extension of runway upto 4500 feet, construction of 
apron, taxiway, terminal building for 10'0 passengers, car 
park, operational wall etc. have been completed at Kangra 
airport with an estimated cost of RS.1 0.76 crores. 
Completion of some minor works is contingent on diversion 
of road by State Governmenl Construction of new terminal 
building complex for 100 passengers with an estimated 
cost of RS.7.81 crores at Kullu airport is at advanced 
8tage. At Shimla airport, construction of new fire station 
(Category IV) with an estimated cost of Rs.2.50 crores is 
at preliminary stage. 

Inter-Clty Train betwaen Slru-Pefhl 

4420. SHRI ATMA SINGH GILL: Will the Minister of 
RAILWAYS be pleased to state: 
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<a) whether the Government proposes to introduce 
an inter-city super fast train between Sirsa and Delhi; and 

(b) if so, the time by which it is likely to be 
introduced? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(English] 

4421. SHRI NAVEEN JINDAL: wm the MInister of 
DEFENCE be pIeued to state: 

(a) whether Military Engineering ServIces (MES) 
has failed to accept tenders for married accommodation 
projecta within the time stipulated under the Fast Track 
procedure; 

(b) if so, the resultant extra expenditure involved 
aIongwith the reasons for the same; 

(c) whether any overpayment has also been 
made to the contractors due to the negligence of GarrIson 
Engineer, Mathura; 

(d) if so, the details thereof; 

(e) whether any responsibility has been fixed In 
this regard; and 

(I) if so, the details thereof alongwlth the 
precautionary measures taken to avoid such mistakes in 
future? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (I) No MarriacI Accommodation Project 
has bean sanctioned under the Faat Track Procedure in 
the last three years. Therefore, the question of extra 
expenditure on the account does not arise. 

ChIef Engineer, Lucknow Zone had concluded two 
contracts for execution of construction works at Mathura In 
1996 at a total cost of Rs. 9.01 crores. Due to Incorrect 
pricing of deviations, an overpayment of As. 52.91 lakhs 
to the contractora was det8cted. A staff Court of Inquiry to 
investigate the overpayment was ordered In July, 2002. 
The Court of inquiry has held eight personnel reepoMIbIe 

for the deemed overpayment The departmental disciplinary 
action against these personnel is In progress. The 
measures to be taken to avoid overpayment are already 
laid down In Departmental Manuals and Regulations. 

[Translation] 

RaIlway SIdIng at GIrkIIh 

4422. SHRI TEK LAL MAHTO: WIll the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment Ie aware that rail 
passengers are facing a lot of Inconvenience due to non-
availability of railway siding at Glrldlh in Jhartthand; 

(b) if 10, whether the Government would consider 
to construct railway siding at GlrkIh; and 

(c) if 80, the time by which the conatructIon work 
on the project II Hkaly to be atarted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) There Ie no 
inconvenience to rail passengera due to non-avallability 
of railway siding at GlrtdIh In Jharkhand. There Ie. Goods 
Shed which can accomodate 08 elght-wheelecl-wagon at 
Glrldlh. There has been no Inward or outward traffic for 
last 02 years, and the Goods ahed at GrrIdIh was closed 
due to non--avaIIabIIlty of traffic. RailwaYI may re-open 
Glrldih Goods _had if adequate traffic I_ offered. 

4423. MOHO. MUKEEM : Will the Minister of 
PETROLEUM AND NATURAl GAS be pIeaHd to ltate: 

<a) whether the Govemnwrt Ie &Want that various 
illegal oil depots are operating and selling apurioUi 
petroleum products In DeIhl; 

(b) if so, whether any raids have been conducted 
by the Government to find out auch Illegal 011 depota; 

(e) If so, the details thereof and the number of 
Illegal ofl depots detected by the Government; 

(d) the action taken against them; and 

(e) the measures taMn by the 'Government to 
check the operation of auch Illegal ofl depots? 

THE MINISTER OF PETROLEUM AND NATURAL 
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GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AlYAR): (a) to (d): Govemment of NCT of DeIhl 
has reported that there have been a few instances when 
complaints were received regarding selling of petroleum 
products lIIegany. Based on the complaints, raids were 
conducted. During the period April-November. 2005, two 
raids were conducted at the locations at Mayapuri and 
Badarpur In Delhi and FIRs were lodged in respective 
police stations against the unauthorized dealers. 

(e) ·Petroleum Products" is an essential commo-
dity under the Essential Commodities Act, 1955. This 
Ministry has Issued Motor Sprit and High Speed Diesel 
(Regulation of Supply and Distribution and Prevention of 
Malpractices) Order, 1998, Naphtha (Acquisition. Sale. 
Storage and Prevention of Use in Automobile) Order. 2000 
and Solvent, Ratfinate and Slop (AcquIsition. Sale, Storage 
and Prevention of U.e In Automobile) Order, 2000 with a 
view to curbing Ulegal sale and unauthorized diversion of 
petroleum products for the adulteration of auto fuels. Any 
person found violating the· provIalons of these Control 
Orders ia liable to be proceecled against under the 
EasentIaI CommodWes Act, 1955. The State Govemments 
are empowered to take action under these Control Orders. 

(Engn.h] 

sta .. : 

Model nIutIon of DelhI and 
Mumbal AIrport. 

4424. SHRI RAVI PRAKASH VERMA: 

SHRI ANANDRAO VITHOBAADSUL: 

Will the MInIster of CIVIL AVIATION be pleased to 

(a) whether the Planning Commission is seeking 
to scrap the entire process of modernisation of Mumbai 
and Deihl airport; 

(b) If 10. the reasons therefor; 

(c) whether there is any difference of opinion 
between Planning Commission and Ministry of Civil 
Aviation over the laaue; 

(d) "10, the details In this regard; and 

(e) the stepa taken to I'8IOIve the dispute? 

process of modemisation and restructuring Delhi and 
Mumbai airport is being carried out through inter-ministerial 
consultations. Government takes appropriate decisions 
after taking into account various view points. 

Security Breach 

4425. SHRI ANANDRAO VITHOBAADSUL: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of DEFENCE be pleased to state: 

<a) whether attention of the Govemment has been 
drawn to the newa-item captioned "Army plays down 
security breach" appearing In the 'TImes of India' dated 
December 8, 2005; 

(b) if so. whether the Govemment has conducted 
any inquiry into the incident; 

(c) if so the outcome thereof; 

(d) the action taken by the Govemment thereon; 
and 

(e) the steps taken by the Government to check 
recurrence of such lapses? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): <a) to (e) A case of lOBS of pen drive in the 
Army Head Quartets has come to the notice of tha 
Government, recently. A Board of Officers was conBtituted 
to inquire into the incident and it has come to the conclusion 
that the pen drive was lost by an Army OffIcer but it 
apparently did not contain any official or claasHied material. 
The concemed officer has been counselled for the said 
lOIS. Appropriate security related remedial measure. hava 
been takan to prevent recurrence of such lapses. 

Joint-venture with RUH'a for 
Production of Defence 

4428. SHRI KINJARAPU YERRANNAIDU: Will the 
MInister of DEFENCE be pleased to state: . 

(a) whether India has entered into a Joint-venture 
with Russia for the production of Defence components, 
submarinas and fifth generation fighter aircraft; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF THE MINISTER OF DEFENCE <SHRI PRANAB 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) to (a) Tha ~ MUKHERJEE): (a) No Joint-venture exists for production 
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of defence components, submarines and fifth generation 
fighter aircraft. 

(b) Does not arise. 

Inventory in ONGC 

4427. SHRI JOACHIM BAXlA: WHI the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment is aware of the huge 
Inventory is being held by the Oil and Natural Gas 
Corporation (ONGC); 

(b) if so, the value of inventory held by ONGC at 
the end of each of the last three financial years; 

(e) whether any independent body has ever 
carried out a physical verification of inventory; 

(d) if so, the results thereof; 

(e) if not, whether the Govemment proposes to 
carry out the verification; and if so, the details thereof? . 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) According, to information received 
from ONGC, their inventory holdings are directly related to 
the magnitude of operations envisaged/carried out during 
a particular period. 

(b) The value of inventories held by ONGC during 
the last three financial years is as below: 

As on (Rs. in Crore) 

31.03.2005 2569.19 

31.03.2004 2405.89 

31.03.2003 1571.02 

(c) to (e) No outside agency has carried out a physical 
verifICation of ONGC's inventory. Such verifications are 
carried out by ONGC's stock verification wing under the 
Materials Management Department, and its reports are 
acceptable to their auditors. ONGC are now planning to 
engage an outside agency to carry out verification of the 
large number of low value items. 

Agreement with Thailand for Exploration 
of 011 end Gas 

4428. SHRI E.G. SUGAVANAM: WID the Minister of 
PETROLEUM AND NATURAl GAS be pteased to state: 

(a) whether any agreement was made with 
ThaUand to explore 011 and gas in Its offshore region and 
to invest in setting up CNG distribUtion netwom; 

(b) if so, the present status thereof; and 

(c) the steps taken by the Government to. explore 
more oil and gas outside the country and to reduce 
dependence on imports? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR A1YAR): (a) No, Sir. 

(b) Does not arise. 

(c) PSU Oil Companies like Oil & Natural Gas 
Corporation Limited (ONGC) through Its subsidiary ONGC 
Videsh Limited (OVL), Oil India limited (OIl), GAIL (India) 
Limited, Hindustan Petroleum Corporation limited (HPCL) 
and Indian Oil Corporation limited (iOCl) have interests 
in exploration and production acreages abroad. OVl has 
expanded its portfolio to thirteen countries, namely, 
Vl8tnam, Russia, Sudan, Libya, Syria, Iran; Iraq, Myanmar, 
Egypt, Qatar, Sao Tome & Principe, Cuba and NIgeria. 
Similarly, OIL-IOC consortium has taken exploration blocks 
in Ubya with OIL as operator. The total investment 
commitment in overseas F.&P projects is estimated to be 
over US$ 5 billion. OVL's production from its overseas 
ventures amounted to 5.06 million metric tonnes of oil and 
oil equivalent gas during 2004-05. These companies are 
vigorously pursuing exploration and production opportu-
nities abroad for Mure acquisitions. 

Restart of Mehenecll Ex.,..._ 
4429. SHRI SUBODH MOHITE: Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Government proposes to restart 
Mahanadi Express between Bhopal and Bilaspur via 
Nagpur; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Not justified. 
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SchooIeICoIIegnlH08talaITechnlcai Training 
Centrn for sea and osee 

4430. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state: 

(a) whether the Government provides financial 
uaIatance to the StateslUnion Territories for opening and 
expansion of schoolslboarding achools/collegeslhostelal 
technical training centres for SCs and OBCs; 

(b) If so, the details of proposals received from 
various StateslUnion Territories in this regard and the 
financial Ulistance allocated/released thereunder during 
2004-05 and 2005-06, StateIUnion Territory-wlse; 

(e) the number of proposals pending with the 
Union Government In this regard, particularly from Gujarat; 

(d) the reasons for their pendency; and 

(e) the time by which these proposals are likely 
to be cleared? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Ves Sir. Government 
is providing financial assistance to the States/Union 
Territories under the Scheme of Hostels for SCS and OBCs. 

(b) There is no StatelUT wise allocation of funds 
under the said schemes. However, the details of funds 
requested/released to StatesiUnion Territories during 2004-
05 and 2005-06 for SCs and OBCs are given in the 
statement-I and II respectively. 

(c) 5 proposals are pending for SCs and 7 for 
OBCs including the proposal of State of Gu;arat. 

(d) Proposals in respect SCs are pending due to 
paucity of funds. Proposals in respect of Backward Classes 
are held up for want of additional documents from the 
State GovernmentsiUT Administration. 

(e) These proposals will be considered on 
availability of sufficient funds In case of SCS. Proposals for 
Backward Classes will be considered as soon as State 
GovernmentsiUT Administration furnish the requisite 
documents. 

StIIfement-l 

Central Assistance requested/released to various StateslUTs under the 
scheme of Hostels for 50s Boys and Girls Hostels. 

S.No. StateslUTs 2004-05 2005-06 

Funds requested Amount sanctioned Funds requested Amount sanctioned 

2 3 4 5 6 

1 Andhra Pradesh 3650.00 700.00 5563.00 0 

2 Chhettiegar'h 196.90 196.90 398.05 0 

3 Gujerat 0 0 0 60.00 

" HIrnacheI Pradesh 0 0 1907.53 1907.53 

5 JhlU'khand 206.94 206.94 222.88 222.88 

6 Jammu end Kashmir 0 0 6.39 8.39 

7 Kern.taka 593.87 593.87 0 0 

8 Kerata 152.21 152.21 0 0 

9 Pondicherry 0 0 242.52 SO.OO 

10 Punjab 0 0 0 0 
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2 3 4 5 8 

11 Rajasthan 0 0 96.75 96.75 

12 Tamtl Nadu 1275.00 1275.75 0 0 

13 Tripura 158.83 158.83 0 151.89 

14 Uttar Pradesh 0 0 395.67 395.67 

15 Uttaranchal 95.81 95.81 0 0 

Total 7627.80 3435.28 8044.69 2891.11 

St.tement-ll ---
Central Assistance requested/released to various StateslUTs under the scheme 

of Hostels lor OBCs Boys and Girls Hostels. 

S.No. StateslUTs 2004-05 2005-06 

Funds requested Amount sanctioned Funds requested Amount sanctioned 

2 3 4 5 6 

Andhra Pradesh 440.00 330.00 781.00 330.00 

2 Assam 8.00 0 20.00 0 

3 Bihar 0 0 287.00 0 

4 • ChhaHisgarh 133.00 133.00 0 0 

5 Gujarat 138.00 138.00 150.00 0 

6 Himachal Pradesh 42.00 42.00 140.00 0 

7 Jharkhand 97.00 97.00 86.00 0 

8 Jammu and Kashmir 0 0 546.00 0 

9 Kamataka 0 0 259.00 258.00 

10 Keraia 48.50 0 48.50 48.60 

11 Manipur 233.00 0 233.00 0 

12 Madhya Pradesh 91.50 91.50 120.00 120.00. 

13 Orissa 0 0 3.00 0 

14 Pondicherry 371.00 SO.OO 0 0 

15 Punjab 0 0 58.00 0 

18 Rajasthan 0 0 52.00 0 
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2 3 

17 Tamil Nadu 630.00 

18 Trlpura 27.00 

19 Uttar Pradesh 355.00 

20 West BengaJ 0 

Total 2475.00 

Declaration of Year 2006 a. 
Ex-servlcemen Year 

4431. OR. RAJESH MISHRA: 

SHRI AVTAR SINGH BHADANA: 

SHRI J.M. AARON RASHID: 

SHRI M.K. SUBBA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government has received any 
requests from various quarters for declaring the year 2006 
as the Ex-servicemen Year; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 
(a) and (b) Yes Sir, some requests have been received to 
declare 2006 as the year for Ex-servicemen. The activities 
suggested are rally of ex-servicemen, honouring the 
veterans, publicity and cultural show etc. 

(c) There is no plan to declare year 2006 as ex-
servicemen year. 

{Translation] 

Reelres .. 1 of GrIevances of Ex-servicemen 

4432. SHAI SUNIL KUMAR MAHATO: 

SHRI JIVABHAI A. PATEL: 

Will the Minister of DEFENCE be pleased to state: 

(a) wf1ether the Government has received comp-
Ialntafrom ex-servicemen relating to different problems! 
aspects; 

4 5 6 

157.50 787.00 205.00 

27.00 39.00 39.00 

212.00 249.00 71.00 

0 97.00 0 

12.76 4252.00 10.72 

(b) if so, the number of such complaints received 
during each of the last three years; and. 

(c) the steps taken or being taken by the 
Government for redressing their grievances? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 
(a) Yes, Sir. Representations are received from ex-
servicemen at various levels and locations in the 
govemment. 

(b) The number of representations received from 
ex-servicemen in the Ministry of Defence, Department of 
Ex-servicemen Welfare in the last three years is as follows: 

2003 8031 

2004 7193 

2005 7518* 
*(upto 16th December 2005) 

(c) The grievances of ex-servicemen are atten-
ded to expeditiously in consultation with concerned 
CentraVState Government agencies. 

[English] 

Additional Funds for 
Welfare Schem .. 

4433. SHRI S.K. KHARVENTHAN: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) the details of the funds allocated to Tamil 
Nadu for the implementation of various welfare schemes 
during each of the last three years; 

(b) whether the Government of Tamil Nadu has 
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requested for additional funds for the implementation of 
schemes; and 

(c) if so, the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Statewise allocation 
of funds is not made. Funds are released to the State 
GovemrnentslUTs on the basis of the proposals received 
under various schemes and programmes as per the terms 
and conditions. 

(b) No, Sir. 

(c) Does not arise. 

{Translation} 

Renovation of Amelner 
RaHway StIllIon 

4434. SHRI BAPU HARI CHAURE: Win the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment has any proposal for 
renovation of Amalner Railway Station in Jalgaon district 
in Maharashtra; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(e) All prescribed amenities exist at the station. 

(English) 

Export of LPG 

4435. SHRI SANAT KUMAR MANDAL: Will the 
Minister of PETROlEUM AND NATURAL GAS be pleased 
to state: 

<a) whether there is any plan to export Liquefied 
Petroleum Gas (LPG) to various countriet; and 

(b) if so, the details thereof and the steps taken In 
this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): <a) and (b) As the current demand of 
LPG is more than domestic production, Oil Marketing 
Companies (OMes) import LPG to meet the shortfall. 
However, Indian Oil Corporation Ltd. (IOC) supply bulk 
LPG to the tune of about 75 TMT to 80 TMT per annum to 
Nepal Oil Corporation (NOC), Nepal under an Agreement 
valid till 31.3.2007. In addition to this, about 500 MT of 
packed LPG per month is being supplied to Bhutan by 
IOC. 

Reconstitution of Partnerahlp 

~36. SHRI C. KUPPUSAMI: Will the Minl8ter of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether it is the policy of the Indian Oil 
Corporation to accept the resignations frofn the Financial 
Partners of firms of Petrol pump SKOILPG dealership and 
the firm is &Rowed to be reconstituted; 

(b) if so, the period requiredltaken to complete 
the formalities keeping in view the fact that these products 
are covered in eBSentiai commodities; 

(c) the number of such dealerships being run on 
adhoc basis due to pendency of such reconstitution 
proposals; and 

(d) the time by which these proposals are likely 
to be cleared and the dealership firms wi" be allowed to 
be reconstituted finally? 

THE MINISTER OF PETROLEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): <a) and (b) Indian Oil Corporation 
Limited (IOC) do accept resignations of financial partners 
from retail outlet (petrol pump) dealershlps/SKO-LDO 
dealerships/LPG distributorships if such partners are 
signatory to the dealership/distributorship agreements. 
Such dealerships/distributorships are allowed to be 
reconstituted, in terms of Company policy, depending upon 
the merits of the case. Sincerequeats for reconstitution 
require detailed examination, and the process involves 
obtaining legal clearances, no specific time limit can be 
stipulated for taking a decision In the matter. 

(e) IDC have reported that no ICC dealership is 
being Nn on an ad hoc basis owing to the pendancy of 
any proposal for reconstitution. 
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(d) Does not arise in view of reply to part (c) 
above. 

Procurement of Consumable Itema for 
Defence Forces 

4437. SHRI BRAJA KISHORETRIPATHY: 

SHRI BADIGA RAMAKRISHNA: 

WID the Minister of DEFENCE be pleased to state: 

(a) whether Army Purchase Organisation procures 
Items for the cOnsumption of Defence Forces; 

(b) if so, whether quality control of the contracted 
items is ensured by the Composite Food laboratories; 

(c) if so, the number of inspections to supervise 
dispatch of goods to various supply depots carried out 
during 2004-2005; 

(d) the number of cases in which the supply was 
found below the tendered requirements; 

(e) the action taken against such suppliers; and 

(f) the steps taken to check such sub-standard 
supply? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) to (f) Inspections are carried out to analyse quality 
of goods and ax:epted goods are dispatched under the 
supervision of a Board of Offtcers to various supply depots. 
If supply is found below specifications, such sub-standard 
suppty is rejected. During the year 2004, out of a total 
22,002 aampJee drawn for analysis. 1921 samples were 
rejected. 

{Translation} 

OpenIng of Gu AgenCIes 

4438. SHRI BHUVANESHWAR PRASAD MEHTA: 
WHI the MInIster 01 PETROLEUM AND NATURAl GAS be 
pleased to state: 

(a) whether the Government haS received req-
uests/representations for opening of Gas Agencies in 

JhaItchand and BIhar, 

(b) if 80, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Representations received for 
the opening of LPG distributorships in the country, including 
Jharkhand and Bihar, are forwarded to Public Sector Oil 
Marketing Companies (OMCs) for their consideration. 
OMes have the freedom to set up LPG distributorships at 
viable locations based on their commercial considerations. 
As a matter of policy. Government have also advised OMCs 
to concentrate their future expansion plans in semi-urban 
and rural areas. The details of places where gas agencies 
are likely to be opened in the near future in Jharkhand 
and Bihar are available with Director (Marketing) of OMCs. 

DIatrIbution of Rickshaws to 
Handicapped Persons 

4439. SHRI HEMLAL MURMU: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government proposes to distribute 
rickshaws among handicapped persons for their welfare 
on payment basis as well as free of cost; 

(b) if so, the details thereof; 

(c) the number of rickshaws distributed among 
handicapped persons during each of last three' years and 
current year on payment basis and free of cost, separately. 
State-wise; 

(d) whether rickshaws so distributed are purcha-
sed by the Government themselves; and 

(e) if so, the present rules regarding purchase of 
rickshaws for the handicapped? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) to (e) Do not arise. 

'{English} 

MIHlllllution of ADIP Funds 

4440. SHRIMATI MANEKA GANDHI: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased to 

state: 
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(a) whether the Government is aware of the mis-
utilisation of ADIP funds disbursed to Artificial Limbs 
Manufacturing Corporation of India (ALIMCO), Kanpur 
during 2004-05; 

(b) if so, the details thereof; and 

(c) the measures taken by the Government to 
prevent mis-utilisaiton of funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (c) As per 
provisions of the Scheme of assistance to disabled persons 
for purchaselfitting of aidslappliances (ADIP), funds' are 
given to the implementing agencies including Artificial 
Limbs Manufacturing Corporation of India (ALIMCO) for 
distribution of aids and appliances to persons with 
disabilities. No complaint regarding mis-utHisaiton of funds 
has been received against the officials of ALIMCO during 
the year 2004-05. It may also be mentioned that in all the 
camps held by ALiMCO StateslDistrict Authorities are 
associated. 

(Translation) 

Allotment of Petrol Pumps 

4441. SHAI BRAJESH PATHAK: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government is aware of the large 
scale irregularities in allotment of petrol pumps as reported 
in 'Dainik Jagran' dated August 17, 2005; 

(b) if so, whether the Government has con~ted 
any inquiry in this regard; and 

(c) if so, the outcome thereof and the action taken 
thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAA AIYAR): (a) to (c) The news item in question 
refers to alleged allotments of dealerships made to some 
politicians and their relatives, etc. The guidelines of the 
public sector oil marketing companies (OMes) for selecllon 
of dealers/distributors of petroleum products, which are 
objective and transparent in nature, provide for a detailed 
procedure to be foHowed by OMCs in making selection of 
dealersldistrIbutof's. As per these guidelines, there is no 
bar on allotment of dealerships/distributorships to 

politicians or to their relatives, provided they are selected 
in keeping with the provisions of these guidelines. 

However, in case a complaint is received against 
any such selection, and it is established after inquiry that 
the selection has been in violation of the said guidelines, 
remedial action is taken by the OMCs as per their 
grievance redressal mechanism. Further, as and when 
any complaint/representation is received by the Govem-
ment against selection of dealers/distributors, the same is 
looked into and appropriate remedial action taken after 
enquiry through the mechanism available in the OMCs. 

[English} 

freight Terminals 

4442. SHAI ANANDRAO VITHOBAADSUL: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether theAailways have signed a MoU 
with the Central Warehousing Corporation to develop a 
networit of freight terminals to provide single window 
service including loading/unloading, storage and road-
bridging, at the originating and destination points; 

(b) if so, the details of terms and conditions 
thereof; 

(e) the number of freight terminals identified for 
the purpose, zone-wise; and 

(d) the stepa taken by the Railways to streamline 
the freight services to boost the earnings of Railways? 

THE MINISTER OF STATE IN THE' MINISTRY OF 
RAILWAYS (SHAI A. VELU): (a) Yes. Sir. 

(b) The broad terms and conditions as envisaged 
in the MoU are as under: 

(i) Aailway will provide land on lease for a 
period of 30 years to Central Warehousing 
Corpon~tion (CWC) who wlU construct 
railway aiding for the purpose of development 
of warehousing complexea. The ~ea •• 
period can be extended further on mutually 
agreed period between RaIlway and CWC. 

(Ii) ewe will construct, develop and maintain 
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the entire warehousing oompIexes at their 
own coston the leased railway land. The 
.common facUities like approach road., 
circulaq areas, lighting and fencing etc. 
wilt be provided by cwe at their own cost. 
Additional godowns can also be constructed 
by Aallways or any other authorized party at 
the same rail terminal. 

(iii) Railway Administration will charge a 
nominal lease .rent @ Re 1/- (one rupee) 
per sq. meter per annum for the lands 
leased to CWC. 

(Iv) 5% of the Gross Revenue from the third 
year of the agreement shall be railways' 
share. 

(v) cwe will proVide loading/unloading faci-
lities and total logistics through storage! 
delivery/distribution by road to the door 
steps of the user&. 

(vi) CWC will provided state-of-the-art ware-
housing and handling facility in tune with 
tect.1OIogIcaI upgradation and the faciHties 
offered by other competing modes of 
transport so as to attract the customers to 
avail of facitities available at the complex. 

(vii) CWC. making full use of the logistics 
services and the infrastructure available at 
the Warehousing complexes will act as 
marketing partner of the Railways to 
improve the .hare of Railways in transport 
sector by (a) aggregation of piecemeal 
traffic for outward movement in block rakes. 
and (b) storage. handing and road brid-
ging/distribution of inward traffic received 
in block rakes. 

(c) 22 locations have been identified for develop-
ment of warehousing complexes. The zone wise details 
are as under: 

Central Railway - 5, Eastern Railway - 3. East Coast 
Railway -2, Northern RaIlway - ., North Central Railway -
2, Southern Railway - 1. South Central Rallway-1, South 
E .... rn Rallway- " Western Railway - 1 and West Central 
RaIlway - 2. 

(d) To streamline the freight service and to boost 

the earnings of Railway, the following steps have been 
taken: 

i. The siding rules have been liberalized and made 
customer friendly. 

ii. A new scheme called "Engine-on-load (EOl)" 
wherein the train engine waits during loading! 
unloading operations, was introduced to get faster 
release and better availability of wagons. 

iii. In order to encourage public-private partnership in 
procurement of wagons anel auract additional traffic 
to the Railways. a scheme caKed "Wagon Investment 
Scheme (WIS)" has been introduced by Railways. 

iv. In addition to CWC. state-of-the-art Rail Side 
Warehouse Complexes shall be developed through 
public-private partnership. 

v. Container Corporation of lnelia Ltd. (CONCOR). a 
public sector undertaking (PSU) is also playing a 
vital role in attracting export/imporl cargo through 
containerized movement. 

vi. 10% concession In freight rate to the incremental 
traffic booked from sidings during the period 
December 2005 to January 2006. 

vii. 20% concession in freight rate for incremental traffic 
booked from sidings in the notified empty flow 
directions of wagons. 

viii. 15% concession in freight rate to the incremental 
traffic booked from sidings during the non-peak period 
i.e. from July to September. 

ix. Powers have been delegated to the General 
Managers of the Zonal Railways to give Station-to-
Station Rates to attract incremental traffic. 

Military exercise with China 

4443. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of DEFENCE be pleased to state: 

(a> whether India has signed any agreement with 
China for mHitary exercises in the Indian Ocean; 

(b) if so, the details thereof; and 

(c) the benefits India is likely to derive from such 
exercises? 
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THE MINISTER OFOEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) India has not signed any 
agreement with China for military exercises in the Indian 
Ocean. 

o. .. apment of Air Borne Early WernIng 
Mel Control System 

4444. SHRI E.G. SUGAVANAM: WiH the Minister of 
DEFENCE be pleased to state: 

(a) whether Defence Research and Development 
Organisation (DROO) proposes to develop indigenous Air 
80me Earty Warning and Control System; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be developed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a> Yes, Sir. 

(b) A programme for design and development of 
indigenous Airborne Early Warning and Control (AEW &C) 
System costing Rs. 1BOO erore was sanctioned by 
Government on 6th October 2004. Preliminary designs of 
various subsystems of the AEW&C are completed and are 
under review by expert commitIees. 

(c) The Airborne Early Warning and Control 
System is lItety to be developed by April 2011. 

RegIonal Programmes 
on DDfAIR 

4445. SHAI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of INFORMATION AND BROADCASTING be 
p/ea8ed to state: 

(a) the names of the States where Doordarshan 
have ac:cordecI priority to the regional programmes; and 

(b) the steps taken to accord priority to. the 
programmes promoting culture of the State and rural life? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAlYA RANJAN DASMUNSI): (a) and (b) Prasar 
Bharati has informed that Ooordarshan gives priority to 
programmes promoting culture of the States and depiction 
of rural life through 32 Ooordarshan Kendras located all 
over the country. A statement giving names of ODKs and 
their States is enclosed. 

Prasar 8harati has atso infonned that all AIR Stations 
have been mounting various programmes In different 
formats like talks, features, discussions, and playa etc. on 
promotion of cultural heritage of the country. AIR Stations 
put out regular programmes providing coverage to the 
important cultural activities of their area and also apprise 
their llatenara about the prevalent cultural mores In their 
areas. They also broadcast folk and IrtbaI music as well 
as programmes based on light and classical music and 
folk theatre to promote the cultural tradition of different 
parts of the country. 

Ust of RegionsJ Kendras 

1. OOK, Ahmedabad (Gujarat) 

2. DOK, Agartala (Tripura) 

3. DDK, AizwaI (Mizoram) 

4. DOK, Bhopal (Madhya Pradesh) 

5. DDK, Bangalore (Kamataka) 

6. DDK, 8hubaneshwar (Oriaaa) 

7. DDK, ChaMai (Tamil Nadu) 

B. DDK, Dehradun(~nch~) 

9. DDK, Delhi (New Delhi) 

10. DDt<, Gangtok (Slkkim) 

11. ODK, Guwahati (Assam) 

12. DDt<, Gorakhpur (Uttar Pradesh) 

13. DDK, Hissar (Haryana) 

14. DDK, Hyderabad (Andhra Pradeah) 

15. ODK, Imphal (Manipur) 

16. DDK, ltanagar (Arunach~ Pradesh) 

17. ODK, Jalpur (Rajasthan) 

18. DDK, Jalandhar (Punjab) 

19. DOK, Jammu (Jammu & Kashmir) 

20. DDK, KoIkata (West Bengal) 
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21. DDK, Leh, Ladakh Region (Jammu & Kashmir) 

22. DDK, Lucknow (Uttar Pradesh) 

23. DDK, Mumbai (Maharashtra) 

24. DDK, Panaji (Goa) 

25. DDK, Patna (Bihar) 

26. DDK, Pondicherry (Pondicherry) 

27. DDK, Port Blair (Andaman & Nicobar) 

28. DDK, Ranchi (Jharkhancl) 

29. DDK, Ralpur (Chhattisgarh) 

30. DDK, Srinagar (Jammu & Kashmir) 

31. DDK, Shillong (Meghalaya) 

32. DDK, Shimla (Himachal Pradesh) 

Development of Nllgirl 
............. ~ 

4446. SHRI S.K. KHARVENTHAN: WiD the Minister 
of RAILWAYS be pleated to state: 

(a) whether the Nilgiri Mountain Railway (NMR) 
is running Into losses; 

(b) If so, the reasons therefor and the details of 
financial position during each of the last three years; 

(c) whether the Railways have any proposal to 
improve the track, coaches and other infrastructures in 
NMR; 

(d) If 80, the details thereof and the amount 

earmarked for the purpose; and 

(e) the steps taken by the Raitways to improve 
the services and to provide better facilities to the tourists 

visiting NMR? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. The 
Nllgiri Mo&.nQin fQIlway is running into losses owing to 
leu patronage. The financial position during the last three 

y ... .,. .. below: 

(Amount in Crore of Rupees) 

2002-03 2003-04 2004-05 

Earnings 3.35 3.68 4.22 

Expenditure 4.93 5.07 8.68 

Loss 1.58 1.39 4.46 

(c) to (e) An amount of Rs.2 crores has been 
sanctioned for coach maintenance. Besides, there are 
proposals for the manufacturing of additional coaches, 
locos and for the track renewals. 

Computerised reservation with Touch Screen facility 
has been provided with at Mettupalaiyam, Coonoor, 
Udhagamandalam stations for the convenience of the 
tourists. Funds for provision of amenity and repair works 
at various stations, over this Railway, has also been 
allocated. 

Production of Crude 011 from Sick Wells 

4447. SHRI SUBODH MOHITE: Will the Minister o( 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether The Energy Research Institute (TERI) 
has developed a microbiological technique to enhance 
the production of crude oil from sick 011 wells upto three 
times; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to introduce 
this technique in the country; and 

(d) If so, !he details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Energy and Resources 
Institute (TERI) has developed a microbial technique to 
enhance production of crude oil from oil wells up to three 
times. TERI's extensive research work in this regard was 
initially (1992-1995) funded by the Department of 
Biotechnology, Government of India. Later on, TERI signed 
an agreement with the Institute of Reservoir Studies (IRS) 
of the Oil and Natural Gas Corporation Limited (ONGe) in 
1999 for the development of the Microbial Enhanced Oil 
Recovery (MEOR) technique to enhance production of oil 
from stripper 011 wells upto reservoir temperatures of goo 
C. This technique, which Is more applicable for wells with 
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low production than for sick wells, is found to contribute a 
two-to-three fold production gain. 

(c) and (d) The MEOR technique has been imple-
mented in 26 weDs of the Ahmedabad and Mehsana assets 
of ONGC and in 3 wells of Oil India Limited in Assam. 
ONGC have initiated steps to implement this technique in 
their Assam asset also. Further, ONGC plan to implement 
MEOR on a large scale in the fields of Ahmedabad and 
Mehsana assets. some 60 wells/year from 2006-07. 

Assessment for ModemIaatlonl 
Maintenance of AIrports 

4448. SHRI SANAT KUMAR MANDAL: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether any fresh assessment has been made 
regarding the modernization and maintenance needs 
required at various airports in the country; 

(b) if so, the details thereof; 

(c) the steps takerVbeing taken in this direction 
by the Government; and 

(d) the details of major additional facilities 
proposed to be created at the international airpoI1s to 
make them more customer friendly and safe? 

THE MINISTER OF STATE OF THE MIN1STRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to· (c) 
Modernisation and maintenance of infrastructure facilities 
at the airports managed by Airports Authority of India (MI) 
is a continuous process which is assessed and taken up 
from time to time depending on traffic requirement and 
avaltability of resources, land etc. 

(d) Major additional facilities proposed to be 
provided at international airports inter-alia include 
increased terminal capacity, additional conveyor belts, 
additional check-in immigration and customs counters, 
introduction of Common User Terminal Equipment (CUTE) 
system, check-in counters and In-line baggage system 
with check-in baggage conveyor belt, additional X-ray 
baggage inspection system and additional baggage 
trolleys. Besides, AAI has also initiated action to provide 
additional passenger boarding bridges, MC8lators. 
eIeYators ate. 

4449. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

SHRI BADIGA RAMAKRISHNA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Ordnance Factories have incre-
ased their sales to the non-defence customers including 
exports; 

(b) if so. the details of sale to non-defence 
customers during 2004-2005, factory-wise; 

(c) the details of major non-defence customers of 
ordnance factories; and 

(d) the steps taken to achieve the said targe" by 
these factories? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 
(a) Yes, Sir. 

(b) During 2()()4..2005, Ordnance Factories have 
sold items worth Rs. 977.75 crores to Non~fence 
customers. Factory-wlse details of sale to non-defence 
customers during 2004-2005 are given !nthe enclosed 
Statement. 

(c) The major non-defence customer. of 
Ordnance Factories are Central and Para Military forces. 
like CRPF.· 88F. CISF and NSG. State Police Organizations, 
Civil Sector and Overseas cuatomeI'IS. . 

(d) Capacity in Ordnance Factories has been 
exclusively created to meet the requirement of Defence 
Forces. Since actual requirement from Defence Forces 
varies from the requirement projected during creation of 
capacity. constant endeavour is made to exploit the 
installed capacity by increasing supply to non-defence 
sector through product diversification, after meeting the 
Oefence Forces' requirement. 

8m .... ", 

SI. No. Factory 

2 

1. Ordnance Factory, Katnl 

2. Ordnance Factory. Ambamath 

As. in Crore 

3 

2.00 

21.26 
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2 3 2 3 

3. Metal & Steel Factory. Ishapore 6.16 30. Heavy Vehicle Factory. Avadi 0.39 

4. Ordnance Factory. Muradnagar 0.01 31. Ordnance Factory, Medak 51.19 

5. Ordnance Cable Factory, Chandlgarh 1.09 32. Ordnance Factory, Oehradun 29.24 

6. Ordnance Factory, Bhusawal 0.04 33. Opto Electronics Factory, Dehradun 0.69 

7. Ordnance Factory, Ambajhari 4.33 34. Engine Factory, Avadi 0.01 

8. Machine Tool Prototype Factory, 3.95 35. Ordnance Equipment Factory, Kanpur 4.52 
Amba~ 

36. Ordnance Parachute Factory, Kanpur 1.26 
9. Heavy Alloy Penetrator Project, Trichy 1.02 

37. Ordnance Clothing Factory. Shahjahanpur4.62 
10. Rifle Factory, Ishapore 147.69 

38. Ordnance Clothing Factory, Avadi 9.62 
11. Small Arms Factory, Kanpur 100.06 

39. Ordnance Equipment Factory, Hazratpur 0.00 
12. Gun & Shell Factory. Cossipore 38.70 

Total 9n.75 
13. Ordnance Factory, Dum Dum 0.00 

Acquisition of New Helicopters 
14. Ordnance Factory, Trichy 81.49 by Pawan Han. 

15. Ordnance Factory, Kanpur 0.00 4450. SHRI BRAJA KISHORE TRIPATHY: 

16. FJeld Gun Factory, Kanpur 42.30 SHRI KISHANBHAI V. PATEL: 

17. Gun Carriage Factory, Jabalpur 81.17 Will the Minister of CIVil AVIAnON be pleased to 
state: 

18. Vehicle Factory, Jabalpur 0.98 
(a) the number of helicopters with Pawan Hans 

19. Grey Iron Foundry, Jabalpur 0.48 as on date; 

20. Cordite Factory, Aruvankadu 2.43 (b) whether the Government has approved 
acquisition of new helicopters by Pawan Hans during 

21. High Explosive Factory, Kirkee 10.71 2004-05; 

22. Ordnance Factory, Bhandara 2.96 (c) if so, the details thereof alongwith the progress 

23. Ordnance Factory, ltarsi 2.00 made so far in this regard; and 

Ammunition Factory, Kirkee 134.93 (d) the details of the profit earned by Pawan Hans 
24. 

during each of last three years? 

25. Ordnance Factory, Varangaon 59.81 
THE MINISTER OF STATE OF THE MINISTRY OF 

28. Ordnance Factory, Khamaria 83.16 CIVil AVIATION (SHRI PRAFUl PATEl): Ca) As on date 
Pawan Hans Helicopters limited (PHHl) has 30 helicopters 

27. Ordnance Factory, Chandrapur 14.27 in its fleet. 

28. Ordnance Factory. 8admal 0.21 (b) and (c) In the Annual Plan for the financial year 
2004-05. the Government has approved an outlay of Rs. 

29. Ordnance Factory, Oehu Road 33.00 94 crores for acquisition of new helicopters. PHHL has 



187 DECEMBER 22, 2005 To QuestIons 188 

signed agreements for purchase of one new Bell 407 
helicopter and two Dauphin N3 helicopters. 

(d) During the financial years 2002-03, 2003-04 
and 2004-05, PHHL has earned net profit after tax of Rs. 
15.39 crores, 52.69 crores and Rs. 49.58 erores 
respectively. 

Recruitment In AUliCO 

4451. SHRIMATI MANEKA GANDHI: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government is aware that there 
are irregularities in the matter of recruitment at Artificial 
Limbs Manufacturing Corporation of India (ALlMCO), 
Kanpur; 

(b) if so, whether the rules are being flouted and 
discriminations taking place against SCs, STs and OBCs, 
candidates by the ALIMCO administrations; 

(cl if so, the facts thereof; and 

(d) the remedial measures taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCiAl JUSTICE AND EMPOWERMENT (SHRI..,ATI 
SUBBULAKSHMI JAGADEESAN): (a) Three complaints 
have been received in the matter of recruitmerlt in Artificial 
Limbs Manufacturing Corporation of India (ALIMCO), 
Kanpur. 

(b) to (d) The reservation to SCs, STs and 0BCs is 
being provided as per rules in ALIMCO. As on 1.12.2005, 
thele are two vacancies which are to be filled by SC 
candidates. The vacancies have arisen due to recent 
retirements. 

[Translation] 

state: 

Funds for Empowerment 
of Pancheylds 

4452. SHRI BRAJESH PATHAK: 

SHRI AVINASH RAI KHANNA: 

SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of PANCHAYATI RAJ be pleased to 

(a) the funds provided to Panchayats for the 
development of villages during each of the last three years 
and current year, StatelUT-wise; 

(b) whether the Union Government proposes to 
set up a fund of Rs.500 Clore for the empowerment of 
Panchayats; 

(c) if so, the details thereof; and 

(d) the progress achieved in this regard so far? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): <a) Funds are allocated to Panchayati 
Raj Institutions under the S&mpOOma Grameen Rozgar 
Yojana (SGRY) and Central Anance Commission Grants. 
SGRY is implemented by the MInIstry of Rural DewltopmenL 
The main objective of the Scheme is to provide additional 
wage ernployment in the rural areas as also food security, 
along with the creation of durable communitY, social and 
economic infrastructure in the rural areas. SGRY is 
implemented through Panchayatl Raj tnstitutions (PRls) at 
District. Block and Village levels, in the ratio of 20:30:50. 
Statement-I showing the mandays generated and worb 
completed under SGRY from 2OQ2..()3 till September, 2005 
is enclosed. 

The Central Ananee Commission Is required to make 
recommendations on the measures needed to augment 
the Consolidated Fund of the States to supplement the 
resources of the Panchavats on the basis of the 
recommendations of the State Finance Commissions. The 
Eleventh Finance Commission recommended grants of 
Rs. 8000 ClOre for Panchayati Raj Institutions for the period 
2000-2005. A Statement-II showing State-wise release of 
grants as per XI Finance Commission recommendations 
and Its utilization by Panchavatl Raj Institutions (PRI) is 
enclosed. 

The 12th Finance Commission recommended a grant 
of Rs, 20,000 crore for the Panch.yats for the period 
2005-10. Details of the release of the fim instalment for 
2005-06 are given in enclosed Statement-III. The share of 
States in allocation Is given in enclosed Statement-IV. 

(b) to (d) A proposal for the creation of an incentive 
scheme for the empowerment of Panchavats Is under the 
consideration of the Ministry of Panchayatl. ReI. 
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StIItement-lll 2 3 

Details of XII Finance Commission Grants Kerala 98.50 14.90 
released to States so far: 

Madhya Pradesh 166.30 36.10 
(Rs. Clore) 

Maharashtra 198.30 0.00 
State Panchayats Municipalities 

Grants Grants Manipur 0.00 0.00 
released released 

Meghalaya 0.00 0.00 
2 3 

Mizoram 0.00 0.00 
Andhra Pradesh 0.00 0.00 

Nagaland 0.00 0.00 
Arunachal Pradesh 0.00 0.00 

Orissa 0.00 0.00 
Assam 0.00 0.00 

Punjab 32.40 0.00 
Bihar 162.40 14.20 

Rajasthan 123.00 0.00 
Chhattisgarh 61.50 7.45 

Sikkim 0.00 0.00 
Goa 0.00 0.00 

TamO Nadu 0.00 0.00 
Gujarat 0.00 0.00 

Tripura 0.00 0.00 
Haryana 38.80 9.10 

Uttar Pradesh 0.00 0.00 
Himachal Pradesh 0.00 0.00 

Jammu & Kashmir 0.00 
Uttaranchal 0.00 0.00 

0.00 

Jharkhand 0.00 0.00 
Wast Bengal 127.10 39.30 

Kamataka 0.00 0.00 Total 1008.3 121.05 

Ststem.nt-IV 

Shares of States in Allocation (2005-10) 

81. No. State Panchayats Municipalities 

Per cent (As. Crare) Per cent (As. Crore) 

2 3 4 5 6 

1. Andhra Pradesh 7.935 1587.00 7.480 374.00 

2. Atunachal Pradesh 0.340 68.00 0.060 3.00 

3. AI88m 2.630 526.00 . 1.100 55.00 

4. &ihw .. 8.120 1624.00 2.840 142.00 
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2 3 4 5 6 

5. Chhattisgarh 3.075 615.00 1.760 88.00 

6. Goa 0.090 18.00 0.240 12.00 

7. Gujarat 4.655 931.00 8.280 414.00 

8. Haryana 1.940 388.00 1.820 91.00 

9. Himachal Pradesh 0.735 147.00 0.160 8.00 

10. Jammu & Kashmir 1.405 281.00 0.760 38.00 

11. Jharkhand 2.410 482.00 1.960 98.00 

12. Kamataka 4.440 888.00 6.460 323.00 

13. Kerala 4.925 985.00 2.980 149.00 

14. Madhya Pradesh 8.315 1883.00 7.220 361.00 

16. Maharashtra 9.916 1983.00 15.820 791.00 

16. Manipur 0.230 48.00 0.180 9.00 

17. Meghalaya 0.250 60.00 0.180 8.00 

18. Mizoram 0.100 20.00 0.200 10.00 

19. Nagatand 0.200 40.00 0.120 6.00 

20. Oris .. 4.016 803.00 2.080 104.00 

21. Punjab 1.820 324.00 3.420 171.00 

22. Rajasthan 6.160 1230.00 4.400 220.00 

23. SIkkim 0.065 13.00 0.020 1,00 

24. TamH Nadu 4.3S0 870.00 11.440 572.00 

25. Tripura 0.286 57.00 0.180 8.00 

28. Uttar Pradesh 14.840 2928.00 10.340 517.00 

2:1. Uttaranchal 0.810 182.00 0.680 34.00 

28. Weal Bengal 6.355 1271.00 7.880 383.00 

Total 100.000 20000.00 100.000 5000.00 
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ConceuIonaI ..... for mualc and 
..,arta programm .. 

4453. SHRI E.G. SUGAVANAM: Will the Minlsler of 
INFORMATION AND BROADCASTING be pleased to state: 

Ca) whether the Prasar Bharall has offered 
conceuIonaI rates for Rva telecast programmes pertaining 
to mualc and sports; 

(b) If 10, 1he details thereof; and 

Ce) the • ..,. taken by tha Gove~ment to Improve 
the performance or Pruar Bharall and to make it 
~ to private operators? 

THE MINISTER OF PARlIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
CSHRI PAIVA RANJAN DASMUNSI): Ca) and Cb) Yes, Sir. 
The ralls for CIIIh outftow for sports coverage are also 
IMIIIII:IIe to lYe mutIcaI performance etc. Thna range 
betwaMi As., 80,7001- to As. 3,08,7001- depending on 
factora auch • dIIIInoa from Kandra, availability of 
~ van Md uplinklng equipment and manpowar 
aec. 

(0) It Is Ihe conatant endeavour of DoordarIhan 
to anhanoe the qudty of Ita prograrnmM and ccwwaga of 
natIonII and Intematlonal tMII'ItI, by adopting innovative 
methode and moc:tam maaUtstratag!es. 

.....,. DepaIIIt far LPG Cyllndera 

4454. SHRI S.K. KHARVENTHAN: Win the Minll. 
of PETROLEUM AND NATURAL GAS be pIeuad to llate: 

(a) ttw.mount cNrged .. eecurity dapoIit for 
LPG cylinder on .... of a new connaotIon; 

Cb) whether there Is any proposal to reduce·the 
I8CIM'Ity depoaIt; and 

(c) If 10, the details thereof and H not. the rauona 
therefor? 

THE MINISTER OF PETROLEUM AND NATURAL. 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AlYAR): (a) The rate of I8CUrity deposil for 14.2 
kg domestic LPG connection is Rs.8501cyllnder effective 
19th January 2005. However, for theNorlh~Eastern region, 
inclucf.ng Sidcim, the rate of the security deposit is Rs.SOOI 
cylinder. The security deposit rate for 19 kg capacity LPG 
cylinders is Rs.1,000 per cylinder and for 5 kg LPG 
cylinders it is Rs.3S0 per cylinder. 

(b) and (c) No, Sir. Keeping in view the procurement 
cost & cost of servicing each customer, the chargeable 
deposit rate works out much higher. 

FM PrIvate Opemora 

4455. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

Will lhe Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Government has .. t up a Task 
Force to recommend the policies and no~ for FM private 
operators; 

(b) If 10, the dataNs thereof; 

(c ) whether the Task Force has submitted Its 
report; 

(d) H 10, the salient features thereof; and 

(a) the action laken by the Government thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN OASMUNSI): (a) to (e) The 
Government· has already notified a new policy for 
expansion of FM radio broadcasting through Private 
Agencies (Phase II). The policy, Inter-alla, provides tor 
One Time Entry Fee (OTEF) to be decided on the balls of 
closed tender system, annual fee @ 4% of gross revenue 
subject to a minimum of 10% of Reserve OTEF, foreign 
invastment including FOI, upto 20% of the paid up equity, 
continued restriction on braadcaatof news and current 
affairl programmes and a graded penalty regime for 
violation of Terms and Conditions. The policy also provides 
for migration of Phase I operators to Phase II regime. 



183 Written Answers DECEMBER 22. 2005 ToOuNtJon. 1M 

Further details of the policy are available on M1nistrYs 
website www.mIb.nic.1n 

4456. SHRI BRAJA KlSHORE TRIPATHY: WiH the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government has recently awarded 
gas exploration blocks in Assam and Arunachal Pradesh; 

(b) if eo. the details in this regard; 

(c) the estimated gas reserves likely to be 
axplored from these blocks; 

(d) the names of the agencies participated urider 
the new exploration licensing policy; and 

(e) the time by which the production wiD be started 
from these blocks? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes. Sir. Blocks AA-ONN-
200311 and AA-ONN-200313 failing in Assam and block 
AA-ONN-2003/2 falling in Arunachal Pradesh have been 
awarded separately to three coneortia under the fifth round 
of New Exploration Licensing Policy (NELP-V). Block No. 
AA-ONN-2OO3I1 has been awarded to a consortium of MIs 
JubUant Oil and Gas Pvt. Ltd .• Jubilant Securtties Pvt. Ltd .• 
Gujarat Stale Petro!eum Cofporation Ltd. and GAIL (India) 
Ltd; block No. AA-ONN-200313 has been awarded to 011 
India Ltd. and H1ndustan Petroleum Corporation Ltd. and 
Block No.AA-ONN-2003/2 has been awarded to a 
consortium of NTPC Ltd., GeopetroIlntemational Inc. and 
Canoro Resources Ltd. 

(e) to (a) These are exploration blocks, where 
.xpIoration of' oil & gal Is proposed to be carried out. The 
estimated gas reserves will depend on the size of 
discovery. if any. after exploration. Hence, no estimate of 
reserves can be made at this stage. 

Ex,."" Inc:wrM on 
............... of~ 

4457. SHRI JASHUBHAI DHANABHAI BARAO: WHI 
the Minister of CIVIL AVIATION be pleased to state: 

(a, the number of airports in the country; 

(b) the .xpendlture incurred on maintenance of 
airports during each of the last three years; 

(e) the average number 01 paasengera. IheIe 
airports handle ann:Jally. alrport-wiae; and 

(d) the details of the revenue earned by each 
airport during the last th .... years; year-wl8e? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) Airports 
Authority of India (AAJ) manages 126 airports In the country 

including 25 civil enclaves at Defence airfields. 

(b) The expenditure Incurred on maintenance of 
airpoI1s during the last three years I .•.• 2002-03. 2003-04 
and 2004-05 .... Ra.205.74 croree. Ra.US.02 crares and 
Rs.284.66 crorel respectively. 

(e) Number of passengers handled during 2004-
05 at top 45 airports, airport.... (including Intemalional 

and Oome&tic) are as under: Mumbai- 15866m, Delhi-
12782979. Chennai- 5633926. Bangalor.- 4113383. 
Kolkata- 34&4564. Hyderabad- 2845029, Cochin (CIAL)-
1596126, Ahmedabad- 1289747. Goa- 1265410, Trivan-
drum- 1160151, CaJicut- 827861, Puna- 600949, GuwahatI-
598932, Lucknow- 453845. CoI~. 391175. Srinagar-
389493. Jaipur- 380251. Vadodara· 361894,AmritIer-
347911. Nagpur- an830, Indont- 28ge25, MangaJore-
268424, Jammu- 262316, Varanaai- 253011. AgattaIa-
230328, Udaipur- 217018, Bhubaneahwar- 205230. 

Visakhapatnam- 200036. Port Blair· 193785. Patna-
176234, Bagdogra- 172619. Triehurapalli- 167991. 

MaduraI- 158424. Rajkot- 168172. l.h- 141000, Juhu-
134821. Aurangabld- 133199. ImphaI- 129103. BhopaI-
127510, Chandlgarh- 105846, Jodhpur- 104809, Dibru-
garh- 95678. Ralpur- 95257. SiIchar- 90509. Ranchl-

. 79698. The remaining airports handItci 83S824 passengers 
in total. 

(d) The details of the revenUe eamtc:l by CiYII 
AIrports during the last three years. year-wlH ..... given 
In the encloeed Statement. 
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Employment In RaIlways 

4458. SHRI TUFANI SAROJ: 

SHRI HEMLAL MURMU: 

WIll the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways had announced to 
provfde employment to one member from each of the 
families of those kIIted In train accidents; 

(b) if so, the detaIIa thereof; 

(c) whether the Railways had provided any 
employment during the current year; 

(d) If 80. the details In this regard; 

(e) if not, the reasons for making such announce-
ment without having any policy in Railways in this reg8ro; 
and 

(f) the steps taken by the Railways for making a 
policy for such cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRt R. VELU): (a) and (b) Certain 
announcements had been made for providing employment 
to those killed or crippled in some serious train accidents 
like1he accident of D1e8eI. Multiple Unit (oMU) and Jammu 
Tawi-Ahmedabad Express in Ferozepur Division of 
NorIhem Railway in December 2004 and derailment of 
Paseenger train between Ramanapet and Valigonda 
stations of Guntur Division of South Central Railway due 
to fI..., ftoods in October 2005. 

(c) No, Sir. 

(d) Does not arise. 

<e> and (I) The matter is under examination. 

Cable Tariff 

4459. SHAI NIHAl CHAND: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) the basic amount fixed/stipulated by Telecom 
Regulatory Authority of India (TRAI) according 10 which 
cable operators coukt charge 7 percent Increase with 
effect from January 1, 2005 from the consumers; 

(b) whether certain cable operators are charging 
higher than the said stipulated amount from the consumer; 

(c) if so, the details thereof; 

(d) whether there is any disparity in charges of 
cable operators in various areas of Delhi; 

<e) if so, the reasons therefor; and 

(f) the action proposed to be taken by the 
Government against the erring cable operators and make 
the charging identical from all the consumers? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) No basic amount 
is fixed/stipulated by Telecom Regulatory Authority of India 
(TRAI). TRAI has permitted 7% increase in cable charges 
with effect from 01.01.2005. The 7% increase will apply to 
the charges. excluding taxes. prevailing as on 26.12.2003. 
These tariff orders are available on TRAI's' website 
(www.trai.gov.ln) 

(b) and (c) Complaints againsl cable operators for 
charging higher than the permissible rates are dealt with 
in accordance with the provisions of Tariff Order dated 
1 .10.2004 and as per the provisions of TRAI Act 1997. 

(d) to (f) The TRAI in its recommendations dated 
1 .1 0.2004 on the issues relating to broadcasting and 
distribution of TV channels has nol proposed for regulation 
of uniformity of cable rates keeping in view of the fact that 
rates tend to vary from one area to another depending on 
various factors. However. TRAI is of the view that uniform 
rates shall start emerging after the introduction of 
addressability and non-discriminating interconnecting 
agreements and the best price regulation is done through 
competition. Government has, so far, issued one license 
and two Letters of Intent to Direct to Home service 
providers so as to bring in effective competition .. 

Separate Companies for Ground Handling 
and Engineering OperatIons 

4460. SHRI ASHOK ARGAL: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether there is any proposal 10 sel up a 
separate Joint Venture Company for ground handling and 
engineering operations; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 
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THE MINISTER OF STATE OF THE MtNISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) While 
there is no specific proposal at present for Joint Venture 
Company, Air India have formed subsidiary companies for 
ground handling and engineering services and Indian 
Airlines have formed subsidiary company for ground 
handing. Indian Airlines and AIrports Authority of India 
have plana to set up subsidiary companies for engineering 
services and ground handing respectivety. Action is at 
hand for Government approval of these subsidiary 
companies. 

,...,.. b81ween BEIIL end HIlT 

4481. SHRI IQBAL AHMED SARADGI: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Bharat Earth Movers Umited 
(BEML) has entered into a MoU with HMT to commence 
the process of drawing the financial assistance provided 
by the Planning Commission for buildlng metro infra-
structure in BangaJore; 

(b) if so. whether the Planning Commission has 
agreed in principle to grant financial assistance for building 
metro infrastructure; 

(c) if so, whether the financial assistance is being 
rou18d through the Depar1ment of Heavy Industry; 

(d) if so, the amount provided to BEML during 
2005-2006 for the project; and 

(e) the time frame fixed for the completion of the 
said project? 

THE MINISTER OF STATE IN THE MINISTRV OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRV 
OF PARLIAMENTARY AFFAIRS (SHAI BIJOV HANOIQUE): 
(a) Ves, Sir. However, during subsequent discussions with 
Department of Heavy Industry, it has been proposed to 
provide funds to BEML directly by Department of Heavy 
Industry. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(d) and (e) The project is expected to be completed 
in 16 months from the disbursement of Rs. 25 crore 
budgeted for 2005-2006. /' \ 

lledlcal Ex ..... Mllon 

4462. SHRI VIJOV KRISHNA: Will the Minister of 
DEFENCE be pleased to state: 

(a> whether It is a fact that during' 1999-2000 and 
2003-2004, 1608 recruits were declared medically fit at 
the time of their enrolments in the Army by Recruiting 
Medical Offecers (RMOs) but they were "equenlly 
declared medically unfit during the aec:ond medical 
examination conducted at the Training Centres and 10B3 
out of 1608 recruits were Invalidated on grounds of organic 
diseases and physical deformities which pre-existec:l even 
before enrolment; 

(b) if so, the reasons for not detecting the same 
by the RMOs during the time of recruitment; 

(e) whether the matter of false medical exami-
nation has been Inquired Into; 

(d) if so, the outcome thereof and the action taken 
against the officials found guilty; and 

(e) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHAI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) to (e) Aa per revised I'8CfUIImenl policy effective 
from 1 at April. 1998. recruitment in the AImy ia carried out 
through open rallies. The recruiImant proceaa staIts with 
the preliminary screening of the upiring candidates at 1M 
rally lite followed by doc:umenl cheGking and phylical 
fitness tesl Then mecical examination of the atIPirinG 
candidates is conducted by Rea'Uiting Mecftca/ OffIcers at 
the rally site. This is followed by a written examination for 
the medically fit candidates. 

The recruitment medical examination at rally site 
was conducted in sub optimal conditions, .s poor light, 
noise and insuffICient power supply. where a number of 
disabilities could be missed. Many cancidates, on the 
advice of private practltlonera, are also known to take 
drugs which may mask symptoms of 8 dlubiltty. Some 
defects may have been In the nascent stage, which may 
have. progreased In the 2-3 months intervening period 
between initial medical examination and second medical 
examination. 

Each case of non-detectlon of a disease at the 
Recruiting Medical Examination Is enquired into and 
suitable administrativeInary action taken. 
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The newly posted Recruiting MedIcal Officers are 
being provided special training in Military Hospitals for 
conducting medical examination at Recruitment RaHies. 

{Translstlon} 

AIIegecIlrregularttle. In Allotment of 
Petrol Pumpa 

4483. SHRI UMAKANT YADAV: Will the Minister of 
PETROlEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has received c0mp-
laints from various quarters regarding alleged irregularities 
in allotment of dealership of petrol pump "Kissan Seva 
Kendra" by Indian Oil Corporation (lOG) in Uttar Pradesh 
during the current year; 

(b) If so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Government receive 
complaints, from time to time, regarding alleged 
Irregularities In the allotment of different types of retail 
outlet dealerships (petrol pumps) by public sector oil 
marketing companies (OMCs). Such complaints, as well 
aa the complaints received directly by the OMCs 
themselves, are investigated by them In line with their laid 
down procedure, and remedial action taken based on 
results of such Investigations. 

In respect of the State of Uttar Pradesh, Indian Oil 
Corporation Limited (IOC) Initiated the process for 
appointment of dealers for the 'Kisan Seva Kendras', i.e., 
IOC's retail outlets in rural areas, from around the middle 
of June, 2005. Since then, out of 22 complaints received 
regarding alleged Irregularities in allotment of such outlets, 
2 complaints were not substantiated after investigation. In 
the remaining 20 cases, investigation Is at various stag88 
of the process. Remedial action in such cases wUl depend 
on the outcome of the ongoing investigations. 

NIIphthII CrackIng Plant, Panlpat 

4484. SHRI SITA RAM YADAV: WID the Minlstfr of 
PETROlEUM AND NATURAL GAS be pleased to state: 

(a) whether the Indian 011 Corporation has 
stopped conatruction work on the Naphtha Cracking Plant 
at Panlpat; and . 

Cb) if so, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AJYAR): Ca) No, Sir. 

(b) Does not arise in view of (a) above. 

(English} 

Petroleum substitute from 
plastic wutea 

4465. SHRIMATI MANORAMA MAOHAVRAJ: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Nagpur based scientists have claimed 
commercial production of petroleum substitute from plastic 
wastes; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) In terms of the information available 
with the Ministry of Petroleum and Natural Gas, a Nagpur 
based professor had claimed to have developed a catalytic 
process at laboratory scale for the conversion of plastic 
wastes into liquid hydrocarbon products. However, on 
detailed ICNtiny, the Scientific Advisory Committee of the 
Ministry of Petroleum and Natural Gas concluded that the 
proposal could not be recommended for further research 
andIor funding. The Ministry of Petroleum & Natural Gas 
have no further Information regarding the commercial 
production of petroleum substitute from plastic wastes. 

(b) and (c) In view of (a) above, do not arise. 

(Translation] 

4466. SHRI MUNAWAR HASSAN: Will the Minister 
of DEFENCE be pleased to state: 

(a) the amount allocated and released for 
constructlonlmalntenance of quarters for armed forces 
personnel during each of the last three years and current 
year, cantonment/station-wise; 
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(b) whether the Government is aware that the 
quarter situated at Race-course in Delhi are in dilapidated 
conditiona; and 

(c) if so. the steps taken to repair these quarters? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) The information is being collected and 
will be laid on the table of the House. 

(b) and (c) Some of the buildings at Air Force Station. 
Race Course. New Delhi are of very old vintage. In the 
current year 19 works amounting to Rs. 4.65 crores have 
been released tor repairs and upgradation of the existing 
buildings by the Air Force. 

[English] 

Supply of Substandard Quality Uniform. 

4467. SHRI RAGHUNATH JHA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the soldiers posted in Leh. Siachen 
and other hostile areas were provided sub-standard quality 
uniform and other livery items; 

(b) If so. the details thereof; 

(c) the steps taken to fix responsibility of the 
officera responsible for providing aub-standaRf uniform 
and Uvery Items to soldiers; and 

(d) the measures taken to provide uniform and 
other livery items to soldiers of these areas suitable to the 
environment conditions of the area? 

THE MINISTER OF DEFENCE (SHRt PRANAB 
MUKHERJEE): (a) to (d) In the recent put. no cue of 
sub-8tandard quality uniforms has been reported from Leh. 
Slachen and other hostile areas. The uniforms for the 
soldiers of the entire Army are procured either from 
Ordnance Factories. or through trade. Quality of the Items 
procured are as per the specifications provided by the 
Director General of Quality Auurance (OOQA). The stores. 
before supply to the oRfnance depots. are inspected and 
pasted by inepectors of OGOA. 

ReconstItutIon of DeeIerahIp 

4488. SHAI RAGHUAA.I SINGH SHAKYA: WIll !he 
MinIster of PETROlEUM AND NATURAL GAS be pIeued 
to slate: 

(a) the number of proposals for reconstitution of 
Petrol pumps! LPG I SKO dealership pending In the office 
of the Indian au Corporation (IOC) Uttar Pradesh. location-
wise; 

(b) the number of proposals out of them lying 
pending due to family settlement and death of one of the 
partner covered under the then approved reconstitution 
policy; 

(c) whether the IOC had issued instructions to 
the Divisional offices not to delay in finalizing the 
reconstitution propoaals coverad under ..,.:nved policy: 

(d) if 80. the action IIIkenIpropoaed to be .... to 
clear the pendency of such proposals; Md 

(e) the time by which all auch proposals are "ely 
to be cleared? 

THE MINISTER OF PETROlEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRt MANI 
SHANKAR AlVAR): (a) There are a total of 22 propouIa 
for reconstitution of ret&U outlet (petrol pump)! SKO-LOO 
dealerships and LPG diItrtbutorIhIp pending In the un.r 
Pradesh Stale 0tfIce of Inclan 011 CorporaIIon Urniled 
(IOC). location-wile break-up of whI<:h II u follows:-

Agra 7 cues. 

Allahabad 1 cue 

Barellly .9cuea 

Lucknow 3cuee 

TIloi 1 cue 

Varanul 1 cue 

(b) WhIle seven cues are pending owing to the 
death of one of the partners. one cue" pending becau .. 
of famRy settlement. 

(c) There are Inltruottona by IOCnot to delay 
finalization of any propol8l which II COV8t'8d under the 
approved poHcy. 

(d) and (e) Since requests for reconltttution require 
detailed examination. Md the proceu tnvot ... obtaining 
legal ....... nI) epecIfIc time HmIt can be ItlpuIaIId 
for taking a decision In the matter. 
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New R8hMy UN from RanlpnJ 
andBanlan 

4489. SHRI SUNIL KHAN: Will the Minister of 
RAILWAYS be ~ to state: 

(a) whether the Railways propose to introduce a 
new train from Durgapur to Howrah; 

(b) if so, the detaHs thereof; 

(e) whether any new railway line from Ranlganj 
to BanIwra Is going to be set up shortly in the Eastern 
Railway division; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): (a) No, SIr. 

(b) Does not ariae. 

(e) No, Sir. 

(d) Does not arise. 

ReqUHt for Hallcoptera 

4470. SHRI BADIGA RAMAKRISHNA: Will the 
MIniIW of DEFENCE be pleased to state: 

(a) whether the Union Government has received 
a request from the Government of Andhra Pradesh for 
providing four Defence helicopters to hi police department 
on demand to ensure quick deployment of forces and to 
curb nuaIIIe activities; 

(b) If so, the details thereof; and 

(0) the decIaion taken by the Union Govemment 
In thla regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) A request wu received from 
the Government of Andhr. Pradesh for providing 
helicopters •• and when requiIiIioned by the OI~ 
General of PoIfce, Hyderabed on .hart notice for the 
purpote of rescue and reconnaissance operations In 
Andhra Pradesh. 

(c) HeIicopter8 are made avaUabIe by the Indian 
Air Foroe, tor relief and I'MCU8 operations on case to case 
buIa, 8Ubject to avaa.bIJIty. 

Middlemen In Defence Deals 

4471. SHRIMATI D. PURANDESWARI: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether despite issue of orders, middlemen 
are still thriving in defence deals; 

(b) if so, the reasons therefor and the reaction of 
the government thereto; and 

(c) the steps proposed to eliminate the role of 
middlemen in defence purchase? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) Defence Procurement Procedure 
2005 followed for capital acquisition allows direct dealing 
with Original Equipment Manufacturer (OEMs)/Authorized 
Vendors/Govemment sponsored Export Agencies (appli-
cable in case of countries where domestic Laws do not 
permit direct exports by OEMs). Further the procedure 
incorporales several provisions to ensure transparency 
and cut down delays In the procurement process. Some of 
these provisions Include the following: 

(i) Making Qualitative Requirements more broad based 
ao as to avoid single vendor situations. 

(iI) Direct Offsets and Integrity Pact as part of the Request 
for Proposal (RFP) for Purchases over Rs. 300 erore. 

(iii) Standard contract terms upfront as part of the RFP. 
This includes provision regarding penalty for use of 
undue influence by the seller and prohibit engage-
ment of any agent or payment of agency commission 
by the seiler. 

(iv) Broad tlmeframe for completion of different procure-
ment activities. 

PromotIon of SCIST ~ In 
GAIL (india) Ud. 

4472. SHRI S. AJAYA KUMAR: Witl the Minister of 
PETROLEUM AND NATURAL GAS be pleased to stale: 

(a) the total number of percentage of Scheduled 
CastelSclheduled Tribes employees In GAIL (India) Ltd. 
category-wise; 

(b) whether reservation ru\eslorders for promotion 
of the Scheduled Castes/Scheduled Tribes are being 
followed in GAIL (India) Ltd.; 
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(c) if so, the number of Schedule Caste/Schedule 
Tribe employees promoted during the last three YE!8JS, 
category-wise; and 

(d) if not, the reasons therefor and the steps taken 
to implement the rules/orders in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AlYAR): (a) The total number of percentage of 
Scheduled Caste/Scheduled Tribes employees in GAIL 
(India) Ltd. Category-wise is as under: 

Group SCeJ% STs/"/o 

A 301115.1% 10515.3% 

B 66114.1% 23/4.90/0 

C 149117.9% 7418.9% 

0 6/15.0% 010 

(b) Yes, Sir. 

(c) The number of Scheduled Caste/Scheduled 
Tribe employees promoted during the last three years, 
category-wise, is as under: 

Group 2003 2004 2005 
SCslSTs SCslSTs SCslSTs 

A 45122 60118 49121 

B 13/2 9/2 811 

C 22111 34/20 16118 

0 312 011 010 

(d) Does not arise in view of (a) to (c) above. 

Bonus Points on AJr-MDeage 

4473. SHRI RAMDAS ATHAWALE: Will the Min/ster 
of CIVIL AVIATION be pleased to state: 

<a) whether certain airlines, including Indian 
Airfinea (IA) and /ttJr India (AI) are offering bonus points on 
air-mileage in respect of the journeys performed by their 
respective air11nes; 

(b) is so, the del8lls of such achemet; and 

(c) the amount spent by IA and AI during the last 
three years on such schemes, year-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. The details of Promotional SeMmes where members 
of "Aying Returns' were offered bonus points on air mileage 
are (i) Golden/Silver Edge Clubs - 25% & 10% extra 
mHeage point bonus can be eamed over and above normal 
accruals (depending on class of travel) on Indian Airlines 
and Alliance Air flights on domestic and SAARC sectors 
effective 01.07.2003 and 01.07.2004 respectively; (Ii) 25% 
additional mileage for every Air India. intemational flights 
booked online in India; (iii) bonus are also given fOr 
enrolment through American Express, .statement bonus, 
Member Profile, Member Get Member Points, Maharaja 
ClublLeading Edge Club Profile Update bonus, &-statement, 
paid enrolments, opting for membership for IC-AMEX Gold 
Co Brand Card and one time click bonus; (iv) AddItional 
mileage points have been offered for Air India flights from 
India-New York/Chicago, India/London/ Paris on First and 
Executive class and Air India nights from India-Frankfurt 
on Executive class. 

(c) There is no direct expenditure incurred by 
Airlines on bonus p()lnt credited to Frequent Flyer 
Programme (FFP) members account under promotional , 
SChemel. The points earned (ncirmal as well as bonus) 
can only be utilized by the member8 for laauance of award 
tickets on Airlines or any FFP Alliance Partner Airline. 

FaclHtJee to Forcea DepIoyH for 
Internal SecurIty 

4474. DR. ARUN KUMAR SARMA: Will the MinIaBr 
of DEFENCE be pleased to slate: 

(a) whether the forces deployed for internal 
security in the remote operational areas on regular basis 
are not equipped with adequate facilities for day-to-day 
operation; 

(b) if so, whether the Government hal not 
provided. any fund for such taoIIltiet In the operational 
areas; and 

. (c) if so, the steps taken ~ lbe·Government. in 
this regard? 

THE MINISTER OF DEFENCE (SHR!. PRANAB 
MUKHERJEE): (a) The units and formations of the Indian 
Army and the Assam Rifle, deployed In the .r..mote 
operational areas on intemal security/counter insurgency/ 
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counter terrorism duties, are adequately equipped with 
mobility and communication facilities, for effective 
performance of their tasks. 

(b) and (c) Do not arise. 

MonItoring of Air Space with Radars 

4475. SHAI ADHALRAO PATILSHIVAJIRAO; Will the 
MiniaIer of CIVil AVIATION be pleased to state: 

(a) whether the Government has taken steps to 
modemize the equipments for making the monitoring 01 
the- Indian .r spaoemore effective, partiCl,llarly in view of 
the Increasing pressure on air traffic; 

(b) if so, the details thereof; 

(cl whether the radars which are installed at 
various airports in the country are not of latest standard; 
and 

(d) if eo, the steps taJran by the Government to 
install aophtsticated fada,. at all airports in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVJATION (BHRt PAAFUL PATEL): (a) Ves, Sir. 

(b) Various steps taken by Airports Authority of 
India (MI) inter-alia include introduction of Reduced 
VertIcal Separation Minima (RVSM) In Indian airspace, 
Installation of Flight Data Processing System (FOPS) at 
Nagpur. Trivandrum. Ahmedabad & Varana~i airports, 
Automatic Dependent system (ADS) with Contro1\8r Pilot 
Data ·linl< Communication (CPDLC) at Kolkata. Cherinal. 
Delhi & Mumbai airports. Flight Information Display System 
(FIDS) at 16 airports. Advanced Surface Movement 
Guidance & Control System (ASMGCS) at Delhi airport. 
Dedicated Satellite Communication Network (DSCN) to 
connect 80 airports. radars at 12 sites for radar 
surveillance. radar networking. introduction of Satellite 
Beted Augmentation system (SeAS) for high level of 
accuracy. availability and reliability. Besides. AAI has also 
Initiated action for replacement of old equipment. high 
frequency transmitters. Non-Directional Beacons, Instru-
ment Landing Systems, Distance Measuring Equipment, 
Automatic Message Switching Systems, VOR/OVOR etc. 
wtltI the atate-of-the-artequlpment. 

(c) No, Sir. 

(d) D08S not arise. 

SelectIon of LPG Dealers 

4476. SHRI RATILAL KAUOAS VARMA: Wiij the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the criteria being adopted by the PubliC Sector 
Oil Companies for evaluating the incomelfinancial 
condition of an individual while making selection for 
Liquefied Petroleum Gas (LPG) dealership; 

(b) whether income of parents are not clubbed 
with the unmarried children in case unmarried children 
apply for LPG dealerships whereas the income of 
unmarried children are clubbed with parents income in 
case either of parent apply for same; 

(c) if so, the justification thereof? 

(d) whether the Govemment proposes to rectify 
this anomaly; and 

(e) if so. the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) The guidelines of the public sector 
oil marketing companies (OMCs) for $electlon of LPG 
distributorships. provide for evaluation of a candidate under 
different parameters. with different weightages attached 
thereto. Out of these parameters. the one relating to the 
capability of a candidate to provide finance carries a 
maximum weightage of 35 marks, out of the maximum 
allocable 100 marks under all the parameters. Further, 
thi' capabHlty is judged from the details that may be 
furnished by a candidate with regard to free and un-
encumbered fixed deposits in banks, any other documents! 
resources which can be readily converted to liquid cash, 
certificates from bankers/financial Institutions for credit 
worthiness and willingness to extend loan. fixed and 
moveable assets. income from business!agriculture. rent 
earnings. royalty, etc. 

However, in the case of distributorships reserved for 
Scheduled Caste/Scheduled Tribe category. no evaluation 
is made under this parameter. 

(b) and (c) In the context of allotment of dealerships! 
distributorships of petroleum products. a family unit is 
defined ,to comprise the individual coru:emed, his/her 
spouse and unmarried sons/daughters. As perthi5 
definition. parents of an applicant are not ,part of hislh.er 
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family, and, therefore, the lncomeIfinancial condition of the 
parents is not taken into account in eval~ng the financial 
condition of ' the appHcant. 

(d) and (e> No, Sir. In view of the ~y given to parts 
(b) and (e) above, no change in the exising guidelines of 
the OMCs in this regard is COIlteq)Iated .. 

[Ttanslation1 

aurma ...... 1on 
, 

44n. SHRI AVINASH RAJ KHANNA: Will the Minister 
of DEFENCE be pleased to state: 

(a> whether there was any regiment in Indian Army 
called Bunna Battalion; 

(b) if so, whether the benefits ayailable in armed 
forces are being provided to the soldier$ who have been 
medically discharged from the said regirrient; 

(e) if not, the reasons therefor; 

(d> whether the Government would consider to 
provide the benefits to those soldiers tot which they are 

. entitled; and 

(e) if 80, the details thereof? 
I 

THE MINISTER OF DEFENCE ~SHRI PRANAB 
MUKHERJEE): (a) to (e) As per recordS dating back to 
1948, no regiment of the Indian Army: was named the 
Bunna Battalion. Prior to Independenpe some Indian 
nationals had joined the Burmese Army. The pension 
liability of the Burmese Army pensioners of Indian origin 
and NepaIeM origin is of the Government of Myanmar. 
With a view to compensating these Burmese Army 
pensioners of IndianlNepalese origin and to meet the rise 
in coat of living, ex-gratia ad hoc allowance is borne by 
the Government of India. 

IIIIIntenence of NmIonai Highway. No. 22 

4478. SHRIMATI PRATIBHA SINGH: WiH the Minister 
of DEFENCE be pleased to state: 

(a) whether the National Highway No. 22 is 
maintained by General Reserve Engineering Force 
(GREF); 

Cb) if 80, whether the Government is considering 
to entrust the maintenance work of NH-22 to Public Worb 
Department of Himachal Pradesh; 

(c) if so, the detaiJI thereof; and 

(d) the steps taken to provide financial assistance 
to Public Works Department, Himachal Pradesh for the 
purpose? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Ca) The totai length of National Highway 
22 (NH-22) is 424 Kms. Of this, only the stretch of 89 Krns 
from Wangto-Pooh is under the charge of the General 
Reserve Engineers Force. 

(b) No Sir, thent is no propoaaI to entruIt the 
stretch with BRO to Public Works DepaJ1ment of Himachal 
Pradesh. 

(c) and (d) Question does not ariIe. 

[Engllsh1 

4479. SHRI G. KARUNAKARA REDDY: WiU the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Union Government hu Invited 
any country to hold fUm festivals in the country in 2005; 
and 

(b) if so, the rnponae of the reapective Govern-
ments in this regard? 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAlYA RANJAN DASMUNSI): (a) No, SIr. 

(b) Does not arise. 

[TranslatIon1 

Irr8guWIIIn In A_dlngTenden 

4480. SHRI RAGHURAJ SINGH SHAKYA: WID the 
Mlniater of RAILWAYS be pIeued to state: 

(a> whether there have been Irregularities In 
awarding tenders in RITES, Ltd. .. reported In Rashtrlya 
~ dated November, 20, 2005; 

Cb) if 10, whether the Go¥ernment hu conducIIId 
any Inquiry In this regard; 

(c) if 10, the outcome thereof and the follow-up 
action taken thereon; and 
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(d) the steps taken by the Government to check 
irregularities In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) On the basis at a 
report of the Central Bureau of Investigation, an 
investigation has been conducted by the Rail India 
Technical and Engineering Services (RITES) Vigilance 
which Has revealed that there have been irregularities in 
the awarding of a tender by RITES limited in regard to 
changing of 'the specification of material from machine 
broken ballast to hand broken ballast after opening the 
tender, awarding the tender to an ineligible firm and 
acceptance of the recommendations of the tender 
committee by the te~,~ccepting authority which was 
beyond his financial poWefs. For these irregularities, 
departmental action agalnst''''e officials responsible is 
undeI Wfft. The inegularities aSYfpOrted in the Rashtriya 
Sahara dated November 20, 20b5 have, however, not 
been established during investigation. . 

(d) Guidetines on construction 'project manage-
menthave been i88ued by RITES Limited, in September, 
2005 for strict adherence in order to avoid such 
irregularities in future. 

Terminal F8cIUtl .. at StatIoM 

4481. SHRI BAPU HARt CHAURE: Will the Uinister 
of RAILWAYS be pleased to state: 

(a) the details of railway stations in Maharashtra 
where terminal facility is available at present; 

(b) whether any proposal Is under considering of 
the Govemment to provide terminal facility at some other 
stations ot Maharashtra; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRt R. VELU): (a) At present, terminal 
facllittea are available at Mumbai Chhatrapti Sh!vajl 
Terminus, Mumbai Central, Bandra (Terminus), Oa~, 
Lokmanya Tilak (Terminus), Manmad. Bhusawal, Amravali, 
Nagpur, NeraJ, Pune Oaund, Solapur, Miraj, Chatrapati 
Sahu Maharaj (Terminus), Roha, Nanded, Purna, 

SI.No. Proposal 

2 

1. Chengannur-Koltarakara-Thiruvananthapuram 

Aurangabad and Ratnagiri in Maharashtra State. 

(b) No, Sir. Not at present 

(c) Does not arise. 

Construction of RaIlway Siding 

4482. SHRI TEK LAL MAHTO: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment is contemplating to 
construct a 'railway siding' for Iron FactOries in Giridih; 

(b) it so, the details thereof; 

(c) the time by which it is likely to be constructed 
and completed; and 

(d) the expenditure likely to be incurred on It? 

THE MINISTER OF STATE IN THE, MINISTRY OF. 
RAILWAYS (SHRI R. VELU): (a) No, Sir. There are 5 or 6 
Sponge Iron Factories near Girldlh. But they have not 
approached Railways offering any inward or outward traffic 
or asking for any Siding. 

(b) to (d) Do not arise, 

{English} 

New Railway Unes In KenIIa 

4483, DR. P.P. KOYA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government has received any 
representations from Members of Parliament to establish 
new railway lines in the State of KeraIa; and 

(b) if so, the details thereof and the reaction of 
the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Details of proposals 
received from the Hon'ble Members of Parliament during 
last one year for construction of new raJl line. falling fullyl 
partly in the State of Kerala and Action Taken thereon is 
as under:-

Action Taken 

3 

On the suggested alignment area,survey for 
Kayanf(ulam-Kotarakaravia Adoor, PaMnapuram & 
Auvaneeswaram has been taken up. 
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1 

2. 

3. 

4. 

5. 

6. 

2 

Guruvayur-ldappaHl 

Chamarajanagar-Guddalure/Niiambur 

Nilambur-Nanjangud 

Dindigul-SabarimaJa 

Valkam Road-Valkam Temple 

Benefb to Widows of Poet~. YIJ8r 

4484. DR. RAJESH MISHRA: 

SHRI AVTAR SINGH BHADANA: 

SHRI J.M. AARON RASHID: 

WIll the Minister of DEFENCE be pleased to state: 

(a) whether the Government has drawn distinction 
between Operation Vljay and Post Operation Vljay 
casualties thus cllutlng the benefits being ext8nded to the 
widowsInext-of-kin. of post Operation Vijay casualtiea; 

(b) if so, the reasons therefor; and. 

(c) the steps taken or proposed to be taken to 
remove the anomaly in this regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) A distinction has been made by 
the Government between caauaIIies in war on the one 
hand and those arising out of border sklnnI.h .. and action 
against militantalterrorists/extremists etc., on the other, 
owing to the different levels of risk. the intensity of action 
involved In each case and also in the InWHt of the 
morale of 1he Armed Forces personnel. 

According to this policy, Operation Vljay was treated 

3 

Survey was completed in 2003-04. In view of 
unremunerative nature of this 6ne and acute constraint 
of resources, the proposal could not be considered. 

In view of heavy throwforward of ongoing projects 
and acute constraint of resources, the proposal could 
not be considered. 

Survey was completed in 2003-04. In view of 
unremunerative nature of the line and, acute resource 
constraint with the Railways, the proposal could not 
be considered. 

Survey was completed in 1997-98. In view of 
uwemunerative nature of this line and aca.a conatrainI 
of resources. the proposal could not be considered. 

Survey was completed in 2002-03. In view of 
unremunerdve nature of 1his line and acute constraint 
of resources, the proposal could not be considered. 

as a war-like engagement and a special welfare package 
inctuding enhanced _ogratia oompenutioA of Rs. 10 lakhs 
to the Next of Kin of the 8at1Ie casuatties was provided. 
However, no distinction has been made between OperatIon 
V1jay and post Operation VIjay c:aauaItIes, In so far as the 
pensionary benefits are concemed. All war widows would 
be entitled to liberallfed family pension. 

[Translation} 

4485. SHRI SUBOOH MOHITE: WlH the Minister of 
RAILWAYS be pleated to state: 

(a) whether the Railways have paid the compen-
sation to theJand owners for acqul8itlon of their agriculture 
land of TaJuka Shirangaon Bund and PanIoda in ChMdur 
marMt IocalIId at Amrawati-Narkhed rail route for laying 
railway lines; 

(b) " not, the reasons for the delay; 

(c) the time by which it is likely 10 be paid 10 the 
land owners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU): (a) ,.. adviMd by the State 
Gowemment, the entire compensation amount for land 
acquisition In Parsoda village hu been disbursed. 
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~, in Shirajgaon Bund village the disbursement of 
compenaation amount to the tune of Rs.9,79,5251- has 
been done 80 far against As.12.28.441/-. 

(b) and (c) The land acquisition and disbursement of 
compensation Is being clone by Stale Govemment as per 
Land Acquisition Act. The necessary payment for land Is 
released to State GoYemment baaed on their demand and 
fut1her disbursement Is the responsibility of State Govem-
ment 

{English] 

4486. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of INFORMATION AND BROAD-
CASTING be pIeued to state: . 

(a) whether the Prasar Bharati acquired JV rights 
from seCI for five years with effect from 1999; 

(b) if 80. the term and conditions for payments 
fixed; 

(c) whether installments due were paid as per 
the terms and conditions fixed; 

(d) H not, the detaIIa of payments delayed by the 
Pruar Bharati during the said period; 

(e) the f8II8On8 for delay In payments; 

(I) the details of Interest paid to secl for such 
delayed payments; and 

(0) the . steps taken to make such payments in 
time by the Prasar Btwati in future? 

THE MINISTER OF PARlIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) and (b) Vas, SIr. 
Pruar Bharati has Informed 1hat the Agreement required 
Prasar Bharati to pay a rights tee of As. 46 crores per 
annum to the seCI for the period of the contract subject to 
pro-rata deductions on account of reduction in the number 
of playing day8Ihours of play. 

(c) to (e) Vea. SIr. Pruar Bharali has Informed that 
the delay In payment alai:' amount of Rs.161 crores was 

mainly on account of non-availability of sufficient funds 
and non-submIasion of invoices by seC!. 

(I) Rs.141.78 lakhs. 

(g) Ensuring availabHity of adequate funds to meet 
such Habilities. 

12.02 hra. 

PAPERS LAID ON THE TABLE 

(English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): I beg to lay on the 
Table: 

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Mass Communication. New Delhi. for 
the year 2004-2005, alongwith Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Institute of Mass Communi-
cation, New Delhi, for the year 2004-2005. 

[Placed in Ubrary. See No. L. T. 3469/05] 

(2) (i) A copy of the Annual Report (Hindi and 
Engnsh versions) of the Satyajit Ray AIm and 
Television Institute, Kolkata, for the year 
2003-2004, alongwlth Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Satyajit Ray Film and Television 
Institute, Kolkata, for the year 2003-2004. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(Placed in Ubrary. See No. L. T. 3470105) 

(4) . A copy of lhe Prasar Bharall (Broadcasting 
Corporation of India). Annual Report of the 
Corporation (Amendment) Rules, 2005 (HIndi and 
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English versions) published in Notificatioi'a No:, 
G.S.R. 713 (E) in GaZette of India dated the 9th 
December, 2005. 

[Placed in Library. See No. l.T. 3471/05] 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi 
and English versions) of the Aeronautical 
DevalopmentAgenoy, 8angaIore. for the year 
2004-2005, aIongwith Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English V8f'1iana) -by the Government of the 
working of the Aeronautical Development 
Agency, BangaIore •. 1or the year 2004-2005. 

[Placed in Ubrary. see No. LT. 3472105] 

(2) A copy of the Annual Administration Report (Hindi 
and English versions) of the Cantonment Boards, 
for the year 2004-2005, alongwith Audited 
Accounts. 

[Placed in Library. See No. l.T. 3473105] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Institute for Defence 
Studies and Analyses, New Delhi, for 
the year 2003-2004, alongwith Audited 
Accounts. 

. (ii) Statement regarding Review (Hindi and 
. English versions) by the Government of the 
working of the Institute for Defence Stucfl8S 
and Analyses, New Delhi, for the year 2003-
2004. 

(4) S......,t (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. l.T.3474105] 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR A1YAR): I beg to lay on the Table: 

(1) A copy each of the fonowing papers (Hindi and 
EngUah versions) under s.saction (1) of section 

. "m A of the Companies Act, 1958:-

Ca) (I) Review by the Government of the 
working of the Batmer Lawrie and 
Compilny limited, KoIkata, for the year 
2004-2005. 

(ii) Annual Report of the Balmer Lawrie 
and Company Umlted. KoIkata, for the 
year 2004-2005, atongwith Audited 
Accounts and comments of the COm-
ptroller and Auditor General thereon. 

[Placed in Ubrary. See No. l.T. 3475105] 

(b) (I) Review by the Govemment of the 
working of the Hindustan Petroleum 
Corporation Limilad. Mumbai, for the 
year 2004-2005. 

[Translation) 

(Ii) Annual Report of the Hindustan 
Petioteurn Corporation Llmited,Mum-
bai, for the year 2004-2005, IiIongwIth 
Audited Accounts and comments of 
the CoqJtro!!ar and AucIttor General 
thereon. 

(Placed in Ubrary. See No. LT. 3476105J 

THE MINISTER OF CHEMICALS AND FEATlLlZERS 
AND ~ISTER OF STEEL (SHRI RAM VJLAS PASWAN): 
Sir, I beg to lay on the Table; 

(1) A copy eac,h of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956; 

(a) (i) Review by the Government of the 
working of the MS~C Urriiteq including 
Its subsIdiary, Ferro Scrap Nigam 
Umltad, Kolka''', for the year 2004-
2005. 

(iI) Annual Report afthe MSTC limited 
including its subsidiary, Ferro Scrap 
Nigam limitad, Koikata. for the year 
201)4..2005. aJongwithAudited ~­
unts and comrnanls of the CampIroIler 
and Auditor Generallhereon. 

(PIaaecIInLtbrary .... No.L.T. 3477108) 
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(b) (I) Review by the Government of the (I) (I) Review by the Govemment of the 
working of the FCI AravaII Gypsum and worfdng of the Hindustan Antibiotics 
Minerals India Umited, Jodhpur, for the Umited, Pune, for the year 2003·2004. 
year 2004-2005. 

(ii) Annual Report of the Hindustan 
(iI) Annual Report of the FCI Aravali Antibiotics Limited, Pune, for the year 

Gypsum and Minerals India llmiIad, 2003-2004, aIongwith Audited Acco-
Jodhpur, for the year 2004-2005, unts and comments of the Comptroller 
aJongwlthAudlted Accounts and and Auditor General theron. 
comments of the Comptroller and 
AudItor General theAIon. [Placed in Ubrary. See No. L.T. 3482105] 

(Placed In Library .... No. L.T. 347~05] . (g) (i) Review by the Govemment of the 

Review by the Government of the working of the Hi~ustan Organic 
(c) (I) 

Chemicals Limited, Raigad, for the wortcing of the Hinduatan FertHlzer 
year 2004-2005. 

Corporation Limited, New DeIhl, for 
the year 2004-2005. (iI) Annual Report of the Hindustan 

Annual Report of the Hindustan Organic Chemicals Limited. Raigad, (II) 
for the year 2004-2005, alongwith Fertilizer . Corporation Limited, New 
Audited Accounts and comments of Delhi, for the year 2004-2005, along· 
the Comptroller General thereon. with AudIted Accounts and comments 

of the CompIroHer and Auditor General [Placed in Library. See No. L.T. 3483/05] 
thereon. 

[Placed in Library. See No. L. T. 3479105] 
(h) (i) Review by the Govemment of the 

working of the Fertilizer Corporation 

(d) (I) Review by the Government of the of India Limited. New Delhi, for the 

working of the Sponge Iron India year 2004-2005. 

limited, Hyderabad, for the year 
(ii) Annual Report of the Fertilizer Corpo-

2004·2005. 
ration of India Limited, New Delhi, for 

(II) Annual Report of the Sponge Iron the year 2004-2005, alongwith Audi· 

India limited, Hyderabad, for the ~ear ted Accounts and comments of the 
2004-2005, aIongwith AudIted Ar;oo. Comptroller Auditor General thereon. 
unts and comments of the CornptroUer 
and Auditor General thereon. [Placed in Library. See No. L.T. 34&4105] 

(Placed in Library. See No. L.T. 3480105] (i) (i) Review by the Govemment of the 
working of the Rashtriya Chemicals 

(e) (I) Review by the Government of the and Fertilizers Limited, Mumbal, for 
working of the Bharat Refractories the year 2004·2005. 
Umlted, Bokaro Steel City, for the year 
2004·2005. (il) Annual Report of the Rashtrlya 

Chemicals and Fertilizers Limited, 
(II) Annual Report of the Bharat Refrac· Mumbai, for the year 2004·2005, 

tories Limited, Bokaro Steel CIty, for alongwith Audited Accounts and 
the year 2004·2005. alongwith Audi· comments of the Comptroller and 
ted Accounts and comments of the Auditor General thereon. 
Comptroller General thereon. 

(PIaoed1n library. "'No. L.T. 34811~] [Placed in library. See No. L.T. 3485/05) 
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(j) (i). Review by the Govemment of the 
working of the Madras Fertilizers 
Limited, Chennai, for the year 2004-
2005. 

(ii) Annual Report of the Madras Ferti-
lizers limited, Chennai. for the year 
2004-2005, aIongwIth Audited Acco-
unts and comments of the CompIroRer 
and Auditor General thereon. 

[Placed In Library. See No. L.T. 3486f05] 

(k) (i) Review by the Government of· the 
working of the National Mineral 
Development Corporation limited, 
Hyderabad. for the year 2004-2005. 

(ii) Annual Report of the National Mineral 
Development Corporation limited, 
Hyderabad, for the year 2004-2005. 
alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

(Placed in Library. See No. L.T. 3487/05] 

(\) (i) Review by the Govemment of the 
working of the Rashtriya Ispat Nigam 
Limited, Visakhapalnam, for the year 
2004-2005. 

(ii) Annual Report of the Rashtriya Ispat 
Nigam Limited. Vtsakhapatnam, for 
the year 2004-2005, a10ngwith AUdi-
ted Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. L.T. 3488/05] 

(m) (i) Review by the Government of the 
working of the Macon Limited, Ranchi. 
for the year 2004-2005. 

(iI) Annual Report of the Mecon Limited, 
Ranchi. {or the year 2004-2005. 
alongwith Audited Accounts and 
comments of the Comptroller and 
Audltor General·thereon. 

(2) Statement.(Hindi and Engliatfvel'8iOnS)ahowing 
.. reasons for delay in lIIytng1hepapers mentioned 

at Item (flof (1) aboVe, 

[Placed in Library. See No. L.T.3489/05] 

(3) A copy of the Statement (Hindi and Eng/Ish 
veraions) explaining I'88SCIM for not laying the 
AMual Report. and Audited Accounts of the 
Hlndustan lnaecticidee I.imiIed for the year 2Q04-
2005 •• in the stipulated period of nine months 
after the close of the accounting year. 

[Placed in Library. See No. L. T. 3490105) 

(4) (i) A COPY of the Annual Aeport (Hindi and 
English wrsions) of the Central Institute of 
Plastics Engineering and Technology, 
Chennai. for the year 2004-2005. alongwtth 
Audited Acoounts. 

(Ii) A oopy of the Review (Hindi and EngHsh 
. versions) by. the GoYemtR8f1t of the working 
of 1he ~ 'nstituteof Plastics Engi-
neering and TechROlogy; Chennal, for year 
2004-2005. 

[Placed in Library. See No. L.T. 3491105] 

(5) A copy of the Statement (-Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and A&JdiI8cI AOoounts of the Indian 
Drugs and Pharmaceuticals limited, for the years 
2002"2003.2009-2004 and 2004-2005, within the 
slipulat8d period of trine months after the close of 
18speCtive accounting years. 

[Placed in Library. See No. L. T. 3492105J 

(8) A copy of the Statement (HIndi and English 
Versions) explaining reasons for not la.ying the 
~nual. Report and ""dited Accounts of the 
1~ti1ute of Pesticide Formulation Technology, 
for the year 2004-2005. within the stipulated 
period of nine months after the close of 
accounting year. 

[Placed inl.,jbrary. See No. LT. 3493105] 

(7) A copy of the StalemQnt (HindI and English 
versions) explaining reasons for not laying the 
Annual Report and AudttedAccounts 01 the 
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Hmdustan Antibiob Umited, for the year 2004-
2005, within the stipulated period of nine months 
·after the close of accounting year. 

[Placed in Library. See No. LT. 3494/05] 

(8) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Reporland Audited Accounts of the Bengal 
ImmuniW UmIted, for the year 2004-2005, within 
the stipulated period of nine months after the close 
of accounting year. 

(Placed in Library. See No. L.T. 3495105) 

(9) A copy of the Statement (HindI and English 
versions) explaining reasons for not laying the 
Annual Report and Audit Accounts of the Smith 
Stanistreet Pharmaceuticals Limited, for the year 
2004-2005, within the stipulated period of nine 
months after the cIoaeof accounting year. 

[Placed in Library. s.. No. L.T. 3496/05] 

(10) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
AMuaI Report and Audited ~unts of the 
Bengal Chemicals and Pharmaceuticals Limited, 
for the year 2004-2005, within the stipulated 
period of nine months after the close of 
accounting year. 

(Placed in Library. See No. LT. 3497/05] 

[English} 

THE MiNISTER OF STATE OF THE MiNISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): I beg to lay on 
the Table: 

(1) A copy of the Annual Report (Hindi and English 
versions) of the Indira Gandhi Rashtriya Uran 
Akademi, Rai Bareli, for the year 2004-2005, 
alongwithAudited Accounts. 

(2) Statement regarding Review (Hindi and English 
versional by the Government of the working of 
the Indira Gandhi Rashtriya Uran Akademi, Rai 
Bareli, for the year 2004-2005. 

(Placed in Ubrary. See No. LT. 3498105] 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): I beg tolay on the Table a 
copy each of the foHowing papers (Hindi and English 
versions) under sub-section (1) of section 619 A of the 
Companies Act, 1956: 

(1) Review by the Govemment of the working of the 
Indian Railway Finance Corporation Limited, New 
Delhi, for the year 2004-2005. 

(2) Annual Report of the Indian Railway Finance 
Corporation Limited, New Delhi, for the year 2004-
2005, alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

[Placed in Library. See No. L. T. 3499/05] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Trust for 
the Welfare of Persons with Autism Cerebral 
Plasy, Mental Retardation and Multiple 
Disabilities, New Delhi, for the year 2004-
2005, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Trust for the Welfare of 
Persons with Autism Cerebral Plasy, Mental 
Retardation and Multiple Disabilities, New 
Delhi, for the year 2004-2005. 

[Placed in Library. See No. L.T. 3500/05] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Commi-
ssion for Backward Classes, New Delhi, for 
the year 2004-2005. 

(ii) A copy of the Memorandum of Action Taken 
(Hindi and English versions) on the advices 
tendered by the National Commission for 
Backward Classes, New Delhi, for the year 
2004-2005. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Commission for. Backward 

. Classes, New Delhi,· for the year 2004-
2005. 

[Placed in Library. See No. L. T. 3501105] 
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(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956: 

12.03 h .... 

(i) Review by the Government of the working of 
the National Scheduled Castes Finance and 
Development Corporation, New DeIhl, for the 
year 2004-2005. 

(ii) Annual Report of the National Scheduled 
Castes Finance and Development Corpo-
ration, New Delhi, for the year 2004-2005, 
aJongwith Audited Accounts and convnents 
of the Comptroller and Auditor General 
thereon. 

[Placed in Ubrary. See No. L.T. 3502105] 

MESSAGES FROM RAJYA SABHA 

{English} 

SECRETARY GENERAl: Sir, I have to report the 
following messages received from the Secretary General 
of Rajya s8bha: 

(i) -In accordance with the provisions of sub-ruIe(6) 
of rule 186 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha. I am directed to 
return herewith the Taxation Laws (Amendment) 
Bill, 2005, which was passed by the Lok Sabha at 
its sitting held on the 14th December, 2005 and 
transmitted to the Rajya Sabha for its recommen-
dations and to state that this House has no 
recommendations to make to the Lok Sabha in 
regard to the said sm.-

(ii) -In accordance with the provisions of sub-rule 
(6) of rule 186 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am 
directed to return herewith the Appropriation 
(No.5) Bill, 2005, which was passed by the lok 
Sabha at ita sitting held on 15th December, 
2005 and transmitted to the Rajya Sabha tor its 
recommendations and to slate that this HOuse 
has no recommendations to make to the Lok 
Sabha in regard to the said Bill.-

(iH) -In accordance with the prOvisions of sub-rule 
(6) 0' rule 186 of the Rules of Procedure and 
Conduct of Busine8a in the Rajya Sabha, tam 
directed to retum herewith the Central Sale Tax 
(Amendment) Bin, 2005, which was passed by 
the Lok Sabha at Its sitting hetd on the 20th 
December, 2005 and tranarnith!d to the Rajya 
Sabha tor Its recommendations and to state that 
this House has no recommendations to make to 
the Lok Sabha in regard to the said Bill.· 

12.04 Iva. 

lEAVE OF ABSENCE OF MEMBERS FROM THE 
SITIINGS OF THE HOUSE 

{Engfish} 

MR. SPEAKER: The Committee on Absence ot 
Members from the sittings of the House in ita FHth Report 
presented to the House on 21 December, 2005 have 
recommended that leave of absence from the sittings 0' 
the House be granted to the toHowing Members tor the 
period mentioned against each: 

(1) Shri Chandra Shekhar 

(2) L.aIe PrakaIhbapu V. P8111 

(3) Shri Rajeeh Ra1ja1 alias 
Pappu Yadav 

(4) ShrI Harihar Swain 

(5) Shri Suraj Singh 

(6) Shri ~1nIIh Kunnur 

(7) Shri GovInda Aroon AOOja 

25.07.2005 to 30.08.2005 

25.07.2005 to 30.08.2005 

22.03.2005 to 24.03.2005 
19.04.2005 to 13.05.2005 

and 
25.07.2005 to 23.08.2005 

23.11.2005 to 23.12.2005 

23.11.2005 to 23.12.2005 

29.11.2005 to 23.12.2005 

25.07.2005 to 30.08.2005 
and 

23.11.2005 to 14.12.2005 

Is it the pleasure o. the House that leave as 
recommendec:l by the Committee be granted? 

SEVERAl HON. MEMBERS: Yes. 

MR. SPEAKER: The leave Is granted. The Members 
will be Informed accordingly. 
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12.0414hra. 

COMMITIEE TO INQUIRE INTO THE ALLEGATIONS 
OF tMPROPER CONDUCT ON THE PART 

OF SOME MEMBERS 

Report 

[Eng/ish] 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, I 
beg to lay on the Table a copy of the Report (Hindi .and 
English versions) of the CommIttee to inquire into the 
allegationa of Improper conduct on the part of BOmb 

members. 

MR. SPEAKER: Copies of the Report and translation 
will be available on the publication Counter. 

12.04~ hra. 

PUBLIC ACCOUNTS COMMITTEE 

Twenty-Third Report 

[English] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
I beg to present the Twenty-Third Report (Hindi and English 
versions) of the Public Accounts Committee (14th Lok 
Sabha) on "Review of norms for re-appropriation of funds". 

12.05 hra. 

COMMITTEE ON THE WELFARE OF SCHEDULED 
CASTES AND SCHEDULED TRIBES 

Statement 

[Translation] 

DR. SATYN<lARAYAN JATIYA (Ujjain): Sir, I beg to 
lay on the Table the Statements (Hindi and English 
versions) showing Final Action Taken by the Government 
on the recommendations/observations contained in 
Chapter I of the Second Report (14th Lok Sabha) on the 
subject "Working of National Scheduled Castes and 
Scheduled Tribes Finance and Development Corporation 
(NSFOC)" of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes. 

12.OS1A hrs. 

COMMIITEE ON GOVERNMENT ASSURANCES 

Eighth Report 

[Translation] 

SHRI HARIN PATHAK (Ahmedabad): Sir, I beg to 
present a copy of the Eighth Report (English and Hindi 
versions) of the Committee on Government Assurances 
regarding New Civil Aviation Policy and Purchase of Aircraft 
by Indian Airlines and Air India. 

12.05~ bra. 

RAILWAY CONVENTION COMMIITEE (2004) 

Fourth Report 

{English] 

SHRI MADAN LAL SHARMA (Jammu): I beg to 
present the Fourth Report (Hindi and English Versions) of 
Railway Convention Committee (2004) on 'Revival of 
Capital Fund from 2005-06'. 

12.06 hra. 

STANDING COMMIITEE ON CHEMICALS AND 
FERTIUZERS (2005-2006) 

Tenth Report 

{Eng/ish] 

SHRI V.K. THUMMAR (Amreli): I beg to present a 
copy of the Tenth Report (Hindi and English versions) of 
the Standing Committee on Chemicals and Fertilizers on 
'Pricing and feedstock Policies relating to Fertilizers'. 

12.061A hra. 

{English] 

STANDING COMMIITEE ON COAl 
AND STEEL (2005-2006) 

Eleventh to Thirteenth Reports 

SHRI ANANTH KUMAR (8angalore South): I beg to 
present the foiiowing Reports (Hindi and English versions) 
of the Standing Committee on Coal and Steel (2005-06): 
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(1) Eleventh Report of the Standing Committee on 
Coal and Steel on Action Taken on the recommen-
dations contained in the Eighth Report on the 
Demands for Grants (2005-06) of Ministry of Coal; 

(2) Twelfth Report of the Standing Committee on 
Coal and Steel on Action Taken on the 
recommendations contained in the Ninth Report 
on the Demands for Grants (2005-06) of Ministry 
of Mines; and 

(3) Thirteenth Report of the Standing Committee on 
Coal and Steel on Action Taken on the 
recommendations contained in the Tenth Report 
on the Demands for Grants (2005-06) of Ministry 
of Steel. 

12.06~ hrs. 

STANDING COMMITTEE ON FINANCE 

-r-nty EIgbth to Thirty Second Report 

[Translation] 

MAJ. GEN. (RETO.) B.C. KHANDURI (GarhwaI): Sir. I 
beg to present a copy of each of the following Reports 
(Hindi and English versions) of the Standing Committee 
on Rnance: 

(1) Twenty-eighth Action Taken Report on .the 
Demands for Grants (2005-2006) of MInIstry of 
Finance (Departments of Economic Affaire. 
Expenditure and Disinvestment) 

(2) Twenty Ninth Action Taken Report on the Dema-
nds for Grants (2005-2006) of Ministry of Rnance 
(Department of Revenue) 

(3) Thirtieth Action Taken Report on the Demands for 
Grants (2005-2006) of the Ministry of Planning 

(4) Thirty-first Action Taken Report on the Demands 
for Grants (2005-2006) of the MInistry of Statistics 
and Programme Implementation. 

(5) Thirty-second Action Taken Report on the 
Demands for Grants (2005-2006) of the Mnistry 
of Company Affairs. 

12.07 Iva. 

STANDING COMMITTEE ON FOOD, CONSUMER 
AFFAIRS AND PUBLIC DtSTRlBU110N 

Statements 

[Translation] 

SHRI DEVENORA PRASAD YADAV (Jhanjharpur): 
Sir, I beg to lay on the Table a copy each (Hinci and 
Engish versions) of the Statements 8howli1g AcIIon Taken 
by the GovemrneI'It on the feCOfnMendatiOnI contained In 
the following ActIon Taken Reports of the Stardng 
";ommittee on Food, Consumer Affaire and PublIc 
Distribution talaling to Department of Food and Public 
Distribution and Deparbnent of COnsumer Affairs: 

L Department of Food and PublIc DIatrIbutIon 

(1 ) Eleventh Report of the Standing CommIttee on 
Food. Civil Supplies and Public Distribution (1995-
96}. Tenth Lok Sabha on Ministry of Food, 
Demands for Grants (1994-95). 

(2) Sixteenth Report of the Standng ConvnIttee on 
Food, Civil Supplies and Public DIstribution (1995-
96). Tenth Lok Sabha on Ministry of Food, 
Demands for Grants (1995-96). 

(3) Seventh Report of the Standing Committee on 
Food, CivIl ~ and P\dc Diatrfbution (1994-
95), Tenth Lok Sabha on MInIstry of Food-Annual 
Report (1992-93). 

(4) Third Report of the Standing Committee on Food, 
Civil Supplies and Public DIs1ributIon (lt96-87), 
Eleventh Lok Sabha on Ministry of Food. Demands 
for Grants (1996-97). 

(5) Sixth Report of the Standing Committee on Food, 
Civil Supplies and Public Distribution on 'Sugat'. 

(6) Ninth Report of the Standng CommIttee on Food, 
Clvtl SupplIes and PubrIC Dfstribution (1997-98), 
Elev&nth Lok Sabha, on Ministry of Food. 
Demands for Grants (1997-98) of the (Erstwhile 
MInIstry of Food). 

(7) Fifth Report of the Standing Committee on 
Food, Civil Suppiiea and Public DlstrIbution (1998-
99) - Twelfth Lok Sabha-on Mlnlatry of Food.& 
Consumer Affairs (Department of Sugar & Edible 
Oils), Demands for Grants (1998-99). 
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(8) Sixth Report of the Standing Committee on Food, 
Civil Supplies and Public Distribution (1998-99), 
TweHth Lok Sabha on Ministry of Food. Demands 
for Grants (1998-99). 

(9) FInIt Report of 1he Standing Committee on FOoct, 
Civil Supplies and Public Distribution (1999-
2000). Thirteenth Lok Sabha on Demands for 
Grants (1999-2000) of the erstwhile Ministry of 
Food and Consumer AffaIrs (Department of Sugar 
and Edtble Oils). 

(10) Second Report of the Standing Committee on 
Food, CivIl Supplies and Public Distribution on 
ActIon Taken Report on the N"lflth Report of the 
CommIttee on Demands for Grants (1999-2000) 
of the erstwhile MInistry of Food and Consumer 
Affairs (Department of Public Distribution). 

(11) Eighth Report of the Standing Committee on 
Food. Civil Supplies and Public Distribution (1999-
2000), Thirteenth Lok Sabha on Ministry of Food. 
Consumer Affairs & Public Distribution (Depart-
ment of Food & Public Distribution) on Demands 
for Grants .(2000-01). 

(12) Ninth Report of the Standing Committee on Food, 
Civil Supplies and Public Distribution (1999-
2000). Thirteenth Lok Sabha on Demands for 
Grants (2000-2001) of the erstwhile (Department 
of Sugar and Edible Oils). 

(13) Fourteenth Report of the Standing Committee on 
Food, CIvIl Supplies and Public Distribution on 
Demands for Grants (2001-2002) of the Depart-
ment of Food and Public Distribution. 

(14) Nineteenth Report of the Standing Committee on 
Food. Civil Supplies and Public Distribution on 
ActIon Taken by the Govemment on the Reco-
mmendations/Observations contained In the 
Sixteenth Report of the CommIttee on Demands 
for Grant (2002-2oo3). 

(15) Twenty Fourth Report of Standing Committee on 
Food, CivIl SupplIes and Public Diatribution on 
PfOCUf8IMIlt, Storage and DIstrIbutIon of Food-
grains. 

(16) Twenty FIfth Report of the StandIng Committee 
on Food, Civil Supplies and Public Oiatrlbution 
on Demands tor Grants (2003-20M) of the 

Ministry of Food, Civil Supplies and Public 
Distribution (Department of Food and Public 
Distribution) . 

(17) Third Report of the Standing Committee on Food, 
Civil Supplies and Public Distribution on Sick 
Sugar Industry and Sugar Development Fund of 
the Ministry of Consumer Affairs. Food and Public 
Distribution (Department of Food and Public 
Distribution) . 

(18) Fourth Report of the Standing Committee on 
Food. Civil Supplies and Public Distribution on 
Demands for Grants (2004-2005) of the MInistry 
of Consumer Affairs, Food and Public Distribution 
(Department of Food and Public Distribution). 

I. Department of Consumer Affairs 

(1) Thirteenth Report of the Standing Committee on 
Food, Civil Supplies & Public Distribution on 
"Consumer Protection", 

(2) Seventh Report of the Standing Committee on 
Food. Civil Supplies & Public Distribution on 
Demands for Grants (1998-99)-Ministry of Food 
& Consumer Affairs (Department of Consumer 
Affairs). 

(3) Third Report on Demands for Grants (1999-2000) 
of the erstwhile Ministry of Food and Consumer 
Affairs (Department of Consumer Affairs). 

(4) Seventh Report on Demands for Grants (2000-
2001) of the erstwhile Ministry of Consumer Affairs 
and Public Distribution. 

(5) Thirteenth Report on Demands for Grants (2001-
2002) of the erstwhile Ministry of Consumer 
Affairs, Food and Public Distribution (Department 
of Consumer Affairs). 

(6) Eighteenth Report on Demands for Grants (2002-
2004) of the Ministry of Consumer Affairs. Food 
and Public Distribution (Department of Consumer 
Affairs). 

(7) Twenty-Third Report of the Committee on 
Demands for Grants (2003-2004) of the Ministry 
of Consumer Affairs, Food and Public Distribution 
(Department of Consumer Affairs). 
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(8) Fifth Report of the Standing Committee on Food, 
Consumer Affairs and Public Distribution on 
Demands for Grants (2004-2005) of the Ministry 
of Consumer Affairs, Food and Public Distribution 
(Department of Consumer Affairs). 

12..~tn. 

STANDING COMMITTEE ON COMMERCE 

Seventy-sbrth Report 

[English} 

SHRt KASHIRAM RANA (Surat): I beg to lay on the 
Table the Seventy-sixth Report (Hindi and English 
versions) of the Standing Committee on CcImrnen:e on 
"Aoriculture' . 

12..0ni hra. 

STANDING COMMITTEE ON SCIENCE AND 
TECHNOLOGY, ENVIRONMENT AND FORESTS 

One Forty Seventh to One fifty Second Reports 

[English} 

OR. SWAN CHAKRABORTY (Jadavpur): I beg to lay 
on the Table the tollowlng Reports (Hindi and English 
versions) of the Department-related Parliamentary 
Standing Committee on Science & Technology. Environ-
ment & Forests: 

(1) 147th report on Action Taken by Government on 
the recommendations contained in the 143rd 
report ot the Committee on Demands for Grants 
(2005-2006) of the Department of Ocean 
Development; 

(2) 148th report on Action Taken by Government on 
the recommendations contained in the 145th 
report of the Committee on Demands for Grants 
(2005-2006) of the Department of Atomic Energy; 

(3) 149th report on Action Taken by Government on 
the recommendations contained in the 140th 
report of the Committee on Demands for Grants 
(2005-2006) of the Department of Science & 
Technology; 

(4) 150th report on Action Taken by Government on 
the recommendations contained in the 144th 
report of the Committee on OernandIfor Grants 
(2005-2006) of the Department of Space; 

(5) 1518t report on Action Taken by.Government on 
the recommendations contained in the 142nd 
report of the Committee on Demands .for Grants 
(2005-2006) of the Department of Scientific & 
Industrial Research; and 

(6) 152nd report on Action Taken by Government on 
the recommendations contained in the 141 st 
report of the Committee on Demands for Grants 
(2005-2006) of the Department of Biotechnology. 

12.08 hrs. 

STATEMENTS BY MINISTERS 

(I) Status of Implemetltallon of r.commendatlons 
contained In the FIfth Report of Standing 
Committee on Petroleum and Netural Gas on 
Demands tor Grants (2004-05)·01 the Ministry 
of Petroleum and Nldural Gas 

(English} 

·THEMINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): Sir, I beg to lay the statement on the 
status of Implementation of recommendations contained 
in the Fifth Report of Standing Committee on Petroleum 
and Natural Gas (14th Lok Sabha) in pursuance of the 
direction 73A of the Honble Speaker, Lok Sabha vide Lok 
Sabha Bulletin - Part II dated September 01, 2004. 

The Fifth Report of the Standing Committee on 
Petroleum and Natural Gas (14th Lok Sabha) was 
presented to the Lok Sabha on 20.4.2005. The report 
relates to the examination of Demands for Grants of Ministry 
of Petroleum and Natural Gas for the year 2005-2006. 

Action Taken Statements on the recommendatlonsl 
. observations contained In the report of the Committee had 
been sent to the StandIng Commiu.e on Petroleum and 
Natural Gas on 20.7.2005. 

There are 26 recommendations made by the 

·LaId on II'Ie Table and allO pieced in Libr.ry. See No. l.T. 3503105 
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on Crude Oil 

Committee in the said report where action is called for on 
the part of the Government. Thete recommendation mainly 
pertain to issues like strengthening of the exploration 
programmes, setting up strategic stor~ge for Crude Oil! 
Petroleum Products, setting up of regulatory mechanism 
to oversee consumer interests, development of altemate 
fuels, energy conservation measures, technology 
upgradation, National au Grid, rationalisation/restructu-
ring of duty atnJcture on Petroleum Products etc. 

The present status of implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to '"'I Statement which is laid on the Table of 
the Houee. I would not like to take the valuable time of the 
Houae to read out all the contents of this Annexure. I 
would request that this may be considered as read. 

12.08~ hra. 

STATEMENT CORRECTING REPLY TO STARRED 
QUESTION NO. 141 DATED 01.12.2005 REGARDING 

ROYALTY ON CRUDE OIL 

[English] 

-THE MINISTEA OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): Mr. Speaker, Sir, in reply to statement 
with reference to part (a) of the Starred Question No. 141 
dated 1.12.2005 asked by Shri V.K. Thummar and Jivabhai 
Ambalal Patel, Members of Parliament, regarding Royalty 
on Crude Oil, the amount of royalty paid to the crude oil 
producing States during 2003-04 against the Gujarat State 
was shown as As. 8667.46 crore, which may please be 
read as Rs. 867.46 crore. Aa such, a copy of the corrected 
statement of the question is being laid on the Table of the 
House. 

MR. SPEAKER: Well, some regret should be 
expreased, even for a typing mistake, I take it. 

SHRI MAN! SHANKAR AIYAR: Sir, I express "PI deep 
regret at this typing error. 

MR. SPEAKEA: Thank you. 

Royalty paid to the Crude Oil Producing States 
during last three years 

Amount of Royalty received in (As Crore) 

States 2004-05 2003-04 2002-03 

Gujarat 1130.97 867.46 887.97 

Assam 894.06 703.18 589.13 

Andhra Pradesh 77.25 77.29 78.35 

Tamil Nadu 102.32 70.64 71.06 

Tripura 6.96 5.94 5.75 

Rajasthan 2.39 1.43 1.20 

Arunachal 10.98 20.84 4.51 
Pradesh 

Total 2224.93 1746.78 1637.97 

12.09 hra. 

(0) (a) Statu. of Implementation of recommen-
dation. contained In the Sixth Report of 
Standing Committee on Chemical. and 
Fertlllzera on Demands for Grant. (2005-
06) of the Department of FerUllzera 

{Translation] 

-THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND STEEL (SHRI AAM VILAS PASWAN): Mr. Speaker, 
Sit, I beg to lay on the Table the statement on the status of 
implementation of the recommendations contained in the 
sixth report of the Standing Committee on Chemicals and 
Fertilizers in pursuance of Direction 73A of the Hon'ble 
Speaker, Lok Sabha, issued vide Lok Sabha Bunetin Pt. " 
dated September 01,2004. 

The Standing Committee on Chemicals and Fertilizer 
examined Demand for Grants of the Department of 
Fertilizers for the year 2005-06 and presented the sixth 
report to Lok Sabha and Rajya Sabha on 21st April, 2005. 
The report contained 16 recommendations. These 
recommendations related to: 

1. Payment of subsidy directly to the farmers; 

• leId on the TBie end ..., pieced In Ubrary. See No. L.T. 3504105. "": °lllld on the TII:II. end also placed in Ubrary. See No.LT 3505105. 
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2. The impact of new priCing scheme on the finances 
of the fertilizers manufacturing units and finding 
solution for the same. New Pricing Schem9 (NPS) 
for urea units is being implemented in two stages 
- stage-I & 61age II (from 1.4.2003 to 31.3.2004 & 
1.4.2004 to 31.3.2006). A Working Group has 
been constituted under the Chairmanship of DR. 
Y.K. Alag to review the effectiveness of stage I & II 
of NPS beyond stage II i.e.fmm 1.4.2006 onwards. 
The Committee desired that the Working Group 
would give its report at the earliest and they be 
Informed of the latest developments in this regard. 

3. Facilitate adequate availability of feedstock 
mainly gaslLNG and conversion of Naphtha/ 
Fuel OiIIlSHS plants into gas based plants, 
rationalizing and making competitive the pricing 
of LNG. The Committee recommended that the 
issue relating to preferential allocation of 
domestic natural gas and making available 
imported LNG to fertilizers units at reasonable 
prices requires an expeditious examination and 
an early decision in the overall interests of the 
fertUizers industry. 

4. A joint Venture Project (OMIFCO) between Oman 
Oi Company and Indian Sponsors KRIBHCO 
and IFFCO is under construction at Sur in Oman 
for production of urea/ammonia. The overall 
progress made by the project was 97.26% in 
relation to construction. commissioning and 
supervision activities against the original target 
of 99.73%. The Committee recommended that 
the Deptt. of Fertilizers shoUld take all possible 
steps to ensure that the OMIFCO project wID go 
on stream as per the schedute and that there 
are· no cost and time overruns in the commi-
lSioning of the project. 

5. Endorsing the Demands for Grants of Rs. 
17167.07 crore of which "As. 16398.82 cmre are 
non-Plan funds of the Department of FertlRzer8 
for the year 2005-06. the Committee observed 
1hat Ministry shou1d try to contain the expendituN 
for the year within the sanctioned budget of the 
MInistry and follow the Inetructions of the MinI8try 
of Finance to observe austerity. 

6. The Committee recommended that for balanced 
fertilization stagnation in consumption of 
phOephatlc fertilizers Is a cautre of concem. The 

factors including the policy environment wfth 
regard to phosphatic and potassic feI1IIlzera 
sector should be looked into. To overcome1he 
availability of baSic raw-materlats ·forthe8e 
fertilizers, Government should give neceesery 
incentives tor setting . up mont· joint ventur88 in 
countries where raw-materials a ... available In 
plenty. The Committee also recommended that 
immediate necessary steps should betaken by 
Oeptt. of Fertilizers to ensure adequate and 
timely availability of raw materials and also to 
remove other bottlenecks, so that the actual 
production of fertilizers meet the targets Nt and 
also . that aft the fertiHzers companies -PublIc. 
Private and Cooperative operate at an optimUm 
level of the instafted capacity and that the 
dependence on imported fertilizers is kept to 
the bare minimum possible. 

7. Recalling the recommendations made by the 
Committee in its 41 st and 44th reports (13th Lok 
Sabha). the Standing .Committee stated that the 
problem regarding the Issuing of sales carll-
fleates by the State Govemments delays the 
payment of concession to the units In the 
decontroned fertilizers. Efforts should, therefore, 
be made to expedltioualy replace the existing 
methodology with the new scheme based on 
the data of imports, production and dispa1che8 
of fertilizers 

8. Out of the 10 PSUs coming under the purview of 
the Oeptt. of Fertilizers, viz FACT, FCI, NFL, RCF, 
PPCL. MFl, POlL, HFC. BVFCL and FAGMIL 
during the last four years only four PSUs, namely, 
RCF, NFL, POlL & FAGMll were profit making 
and the rest of them are either chronically sick 
or loss making. In this regard the revival of the 
sick, loss making and closed fertilizers PSUs 
has been entrusted by the o.pn. of Fertilizers to 
Project and Development of India Ltd. (POlL). 
POlL has submitted their report in respect 0' 
PSUa to Oeptt. of Fertilizel'a. The propoeals for 
revival of these unitsbaMd on. their techno-
economic viability will be eent to the Board tor 
Restructuring of Public Sector Enterprises 
(BRPSE) tor their consideration. The Committee 
recommended that Department should expedite 
the process of examination of report8 for revtvaI 
of PSU& to BRPSE at the HIhst. 



241 Statements by PAUSA 1.1927 (SAKA) Ministers 242 

All the recommendations of the Committee have been 
considered In the Ministry and action has already been 
initiated. Of the total 16 recommendations/observations. 
12 recommendations/observations i.e. 1.2.3.4.5.6.7.8.10. 
11.14 and 15 have been accepted by the Government. 
One recommendation/observation i.e. 9 the Committee 
does not desire to pursue in view of the Government 
replies. The factual position in respect of recommendations 
12. 13 & 16 have been given to the Committee on 
22.11.2005. 

The Action Taken Replies in respect of recommen-
dations/observations i.e. 1 to 16 have been sent to the 
Committee on 29th July. 2005. No further observations 
have been received on these ATNs. 

12.10 hra. 

(B) (b) Statu. of Imp ...... ntatlon of recommen-
datton. contefnetl In the Fifth Report of 
Standing Comml:~ .. on Chemicals and 
Fertilizers on Demand. for Grant, (2005-
01) of the Department of Chemical. and 
Petrochemical. 

[TntnS'ationJ 

"'MINISTER OF CHEMICALS AND FERTILIZERS AND 
STEEL (SHRI RAM VILAS PASWAN): Mr. Speaker. Sir. I 
beg to lay on the Table a statement on the status of the 
Implementation of the recommendations contained in the 
FIfth Report of Standing Committee on Chemicals and 
FertIIzers. 

The Standing Committee on Chemicals & Fertilizers 
examined the Demands for Grants of the Ministry of 
ChemlcaJa & Fertilizers (Department of Chemicals and 
Petrochemicals) for the year 2005-06 and presented their 
fifth report to Lok Sabha on 21st April 2005. The report 
contained 22 recommendations. The gist of the recommen· 
datIona Is u foIIowI: 

I) Utilization of budgetary a/IocatiOn of Implementing 
agenci.s. 

II) Establlehment of new extension centers of CIPET. 

III) Framing of a Nattonal Policy on Petrochemicals. 

• lAd on the Table and aiIO placed in Ubrary. See No. L.T. 3506105. 

iv) Setting up a Design and Tool Room Centre at 
Hajipur (Bihar). 

v) Implementation of Assam Gas Cracker Project. 

vi) Disbursement of pro-rata compensation to 
Bhopal gas victims. 

vii) Provision for requisite in-house expertise to 
enable IPFT to undertake assigned activities. 

viii) To develop and discover new drugs in Tuber-
culosis Malaria Leishmainia. etc. 

be) Mechanism to monitor the price behaviour in 
Pharmaceutical sector in the wake of the 
amendments in the Patents Law. 

x) Research and Development in Pharmaceutical 
sector. 

xi) Monitoring of prices of drugs not under price 
control. 

xii) Follow up action on the recommendations of 
interim report for ensuring availabUity of life 
saving drugs at reasonable prices. 

xiii) Check on usage of banned drugs In the country. 

xiv) Budgetary allocation for increastng exports 
under Pharma Export Promotion SCheme. 

xv) Details of the recovery and the extent of pending 
liabilities of the drug companles. 

xvi) Provision to be made for Drug companies to 
Initially pre-deposit a percentage amount before 
resorting to judicial remedies. 

xvii) Development in progress of MCIE 

xvIII) Utilisation of funds for North Eastern Region. 

xix) Reconstruction of the Endosulfan Plant of HIL. 

xx) Revival of sick/closed companies 

xxi) RehabiHtation of IDPL 

xxii) Financial assistance to RDPL 

All the recommendations of the Committee have been 
considered In the Department of Chemicals & Petro-
chemicals and action has already been Initiated. The 



243 Stalflmfmls by DECEMBER 22, 2005 244 

Department reviewed the plan fund position of the 
imptemerlmg agencies. The Govemment is making all 
efforts to ensure that the three new extension centers of 
CIPETare ftStabIishad within the f8I1'I&ining period of the 
Tenth Five-year Pfan. The department is in the process of 
obtaining approval of the Expenditure Finance Committee 
(EFC). The Cabinet Note on National Policy on 
Petrochemicals is in the process of being submitted to the 
Cabinet Secretariat. The scheme for setting up a Design 
and Toof Room Centre at Hajipur (Bihar) was not an 
approved scheme in the 10th Five year Plan. The 
Department had taken up this scheme with the Planning 
Commission at the time of the Mid-term Appraisal of the 
1 Dth Ftve Year PJan. Howewr, the Planning Cc:mmission 
did nol approve it. The Public Investment Board (PIB) has 
recommended the Assam Gas Cracker Project. The draft 
Cabinet Note has been circulated to Ministries/departments 
concemed for· their comments. Disbursement of pro-rata 
compensation to the victims of Bhopal Gas Leak Disaster 
is taking place through the office of the Welfare 
commissiOner on the directions of the Supreme Court. TBI 
2nd December 2005. claims of 5,01,582 persons have 
been settled and they have been paid a total pro-rata 
compensation of Rs.1349.85 crore. The cadre restructuring 
exercise in IPFT has been completed. The amendments in 
recruitment rules to incorporate the proviaions of 
appointment on contract are under process. Efforts are 
being made by NIPER to develop and discover new drugs 
in T~, Malaria, Leishmainia, etc. The National 
Pharmaceulical Pricing AuIhority (NPPA) has been advised 
to undertake a special watch on the prices of medicines in 
view of the introduction of product patent for medicines. As 
regards thrust on R&D, a meeting was hetd with the 
Department of Science and Technology, Department of 
Biotechnology and Department of AYUSH. The proposals 
for adcfrtional funds on various schemes for R&D support 
have been conveyed to the Ministry of Fmance. NPPA has 
an effective system of monitoring the movement of prices 
of non-scheduled medicines of mass consumption. Due to 
efforts made by NPPA. 32 companies hIM reduced the 
price voluntarily in respect of 32 formulation packs ranging 
from 1.15% to 34.82'%. A Committee under the chairman-
ship of Joint s.cr.tary wu constituted to examine the 
span of price control (Including trade margin) in the light 
of National Common Minimum progran •••. The Comnttee 
has submitted Ita interim report to the government. Aa a 
follow-up action on the recommendaItons of the Comm-
1tIee, MInistry .01 Health and Family Welfare has also been 
requeIt8d for Ita comments on the i""e of greater 
coverage of health Insurance Scheme, SpecIal Scheme 

for people below poverty line and other related Issues. A 
Task Force constituted under the chairmanship of the 
Principal Adviser (PP). Planning Commission to explore 
various options other than price control for achieving the 
objective of making available life saving drugs at 
reasonable prices has submitted Its report. A Core Group 
under the Chairmanship of Joint Secretary has been 
constituted to examine the recommendations of the Task 
Force and to draft a new Pharmaceutical Policy. The 
Ministry of Health & Family Welfare looks after the subject 
of banned drugs. The budgetary provision of Pharma 
Export Promotion Scheme has been raised in the year 
2005-06. The government is making all possible efforts for 
early recovery of DPEA liabilities. As regards feasibility 
report on Mega Chemical Industrial Estate (MCIE), the 
Consultant has submitted the location Study report aM 
also a Project cost report for site at Haldla (West Bengal). 
The Endosulfan Technical Plant of Hindustan Insecticides 
Limited (HIL) has been re-commissioned andtriaJ 
production has started. The revival proposals of HOCL 
and HIL hubeen considered by the· Board· of Recon-
struction of Public Sector Enterprises and recommended 
by it. A Note OR rehabilitation package of HAl is being 
placed before the Committee of Secretan.. (COS) for its 
recommendation. A draft Cabinet Note on I8Vival of BCPL 
was circulated to the Ministries/departments concemed. 
However. as per extant instructions the matter would be 
placed first before Board for Reconstruction of Public SecI.or 
Enterprises (BRPSE) for consideration/recommendations. 
The department has released Rs. 6.00 crore to IDPl for 
making its plants at Gurgaon, Rishlkesh & Chennai 
Schedule M complaint and for the repairlupkeep of building 
& Labs at R&D centre, Hyder~ and for rehabilitation of 
the Muzaffarpur plant. Regarding RDPL, this department 
is considering the release of RS.1.oo crore aa ~to 
RDPL subject to provision of funds by the Planning 
Commisalon. 

12.10~h .... 

(II) (c) Statue of Implemenllltlon of ~. 
dation. contained In the Tenth Report of 
Standing Committee on Coal and 8tH1 on 
Dell ....... for car.ru (2CIOM8) . pertaining 
to the MInistry of .... 

[Tf8It8Idon} 

"THE MINISTER OF CHEMJCALS AND FERTIUZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 

• Laid on the Table II'Id aIeo pieced In Ubrwy. See No. L. T. 35071015 
. , 
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Sir, I beg to lay on the Table a statement on the status of 
implementation of recommendations contained in the Tenth 
Report of the Standing Committee (Fourteenth Lok Sabha) 
in pursuance of the direction 73-A of the Hon'ble Speaker, 
Lok Sabha Issued vide Lok Sabha Bulletin • Part II dated 
1st September, 2004. 

The aforesaid Tenth Report was presented to the 
Lok Sabha on the 26th April, 2005. The Report relates to 
the examination of Demands for Grants of Ministry of Steel 
for the year 2005-2006. 

The Committee in the said report has made a total of 
31 recommendations (contained in 38 paras) with 
reference to Aims, Objectives and Achievements of the 
Ministry and where action is called for on the part of the 
Government. 

The Action Taken Statements on the recommen-
datlona/observations contained in the Report of the 
CorrvnIttee had been sent to the Standing Committee on 
Coal and Steel on the 25th August. 2005. 

The present status of implementation of the various 
recommendation made by the Committee Ie Indicated in 
the annexure to my Statement,which is laid on the table 
of the Lole Sabha .• t.IOUId not like to take the valuable time 
of the HouM to readout an the contents of this Annexure. I 
would request that this may be considered as read. 

12.11 hn. 

(II) Statua of Implementation of reconmtendatIon. 
contained In the Third Report of Standing 
Committee on Water Resource. pertaining to 
the Mlnlay of .. tar Resource. 

{English] 

-THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): I beg to 
lay a statement on the .tatus of implementation of 
recommendations contained in the Third Report of Standing 
Committee on Water Resources in pursuance of Direction 
73A of the hon. Speaker, Lok Sabha issued vide Lok 
Sabha Bulletin-Part 1I, dated September 01, 2004. 

·LMt on the T..a Md -'eo pIMed In 1.Jbruy. See No. L.T. 3508105 

The Third Report of the Standing Committee on 
Water resources (Fourteenth Lok Sabha) was presented 
in the Lok Sabha on 20th April 2005. This Report related 
to the examination of Demands for Grants of the Ministry 
of Water Resources for the year 2005-06. 

Action Taken Notes on the recommendationsl 
observations contained in the above said report of the 
Standing Committee had been sent to the Committee on 
August 26, 2005. There were 27 recommendations! 
observations made by the Committee in the said report 
where action was called for on the part of the Government. 
These recommendations mainly pertained to the issues 
like augmentation of budgetary resources, utilization of 
irrigation potential already created, strengthening of 
monitoring mechanism for effective implementation of 
various schemes, need for expeditious clearance of 
projects, need for a single Administrative Ministry for 
dealing with all issues concerning Water', expeditious 
implementation of interlinking of rivers project, need for 
creating awareness among the people to conserve as 
well as put to good use the available Umited ground water 
resoun:es in the country, to improve the quality of Ground 
Water and prevent decline in the Ground Water, to remove 
boHlenecks for full utilization of funds under the Command 
Area Development Programme, expeditious implement of 
various flood control schemes, to take urgent steps to 
prevent diversionlmisutilization of funds released to State 
Government under Accelerated Irrigation Benefits 
Progranvne, etc. 

The present status of implementation of the various 
recommendations made by the Committee is indicated in 
Annexure to my Statement which is laid on the Table of 
the House. I would not like to take the valuable time of the 
House to read out all the contents of this Annexura. I 
would request that this may be considered as read. 

12.12 hra, 

(Iv) Status of Implementation of recommendldlons 
contained In the 88th report of Standing 
Committee on Transport, TOuriam and Culture 
on DemMd. for Grente (2OOf.-D8) of '" IIInI*Y 
of ClvU Aviation 

(English] 

-THE MINISTER OF STATE OF THE MINISTRY OF 
CtVILAVIATtON (SHRI PRAFUL PATEL): I am I'MkIng thI& 

'LaId on the T.tJIe and 11110 placed in LibraIy. See No. LT. 3Ii08I05 
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statement on the atatua of impIamentaIIon of recommen-
elations contained In 1he 88th Report of the Department 
Related Partlamentary Standing CommIttee on Transport. 
Tourism and Culture in pursuance of the directions issued 
by hon. Speaker. Lok Sabha vide Parliamentary Bulletin-
Part II, dated September 1st, 2004 under the provisions of 
Rule 389 of the Rules of Procedure and Conduct of 
Business in Lok Sabha. 

The Eighty-Eight Report on the Department Related 
Parliamentary Standing Committee on Transport, Tourism 
and Culture was presented to the Rajya Sabha on 29th 
April. 2005 and laid in the Lok Sabha on 29th April, 2005. 
The report contains 30 recommendation&lpara(s). These 
recommendations of the Committee have been 8X8mmed 
carefully in the Ministry of Civil Aviation. Action Taken 
Replies on various recommendations have already been 
sent to Ra;ya Sabha Secretariat on 30.09.2005. The 
majority of the recommendations have been accepted by 
the Government and action has already been taJcenI 
initiated. A Statement indicating the action takanlatatus of 
all the recommendationa contained in the Standing 
Committee Report Is annexed. 

12.12~ hra. 

(v) 5 ..... of Implementation of recommenclatlona 
conIIIInecIln the 8th to 10th Reporta of 8tIIncIIng 
CommlttM on Ral...,. 

[English} 

*THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): I beg to lay ........... on 
the statue of implemeldation of the recommendation8 
contained in the 8th. 9th and 10th Reporta of the 
Parliamentary Standing Committee on RaUways (2004-
OS) in pursuance of Directive 73 A of the hon. Speaker. 
Lok Sabha i88ued vide Lok Sabha Bulletin-Part II. dated 
1st September, 2004. 

The 8th Report of the Committee on "Demands for 
Granta (2005-08)." preaented to the Lok Sabha on 
20.4.2005, contained 30 recomrnenclatlon (Inctuding part 
recommendations) which were considered Oy the Ministry 
of Railways and ActIon Taken Notes thereon were furnished 
to the Committee in October. 2005. 

The 9th Report of the CommlH.. on "Railway 
(Amendment) Bill. 2004." presented to the lok· s.bhe on 

"Lad on the TIllIe and IHo IIIiCed Iiniii;;Y. See No. L. T. 351CW5 

11.5.2005. contained 7 NCOmm8I'Idation and Action T .... 
Notes thereon have been furnished to the CommIltee in 
September. 2006. 

The 10th Report of the Coinrnittee on "RItIIOUJ'Ce 
MOODiaation (Action Taken on the 181h Report of the 
Standing Committee on Railways (XIII Lok Sabha)." 
presented to the Lok 8abha on 11.5.2005 con1aIned 7 
recommendations and ActIon Taken Notes therton have 
been furnlahed to the CommIttee In September, 2005. 

Statements showing details of aU the recommen-
dations contained in these Reports and irnpIementaIion 
status thereof are enclosed. Since the atatements are 
voluminous. I request that the same may be taken as read. 

12.14 hrL 

CALLING ATTENTION TO MATTERS OF 
URGENT PUBlIC IMPORTANCE 

{English] 

(I) .HMd to fonnuI.ae a IIutIIr Plan tor ..... 
ment of _clewarel ., ... of the coulllrr. 
particularly thlrly4bl ..... ranI df.trtct. of 
BIhar .. announaecl lay ......... of Finanoe 
during Budget 200l-0I. 

MR. SPEAKER: Mr. Ram Krlpal Yadav, pie ... call 
the attention of the hon. Minister. 

A little more alertneu should be there. It Ia not that 
onty the Speaker hu to remain ...... 

[Tran.tlon} 

SHRI RAM KRIPAL YADAV (Paine): Mr. Speaker, Sir. 
I draw the attention of the Minister of Finance towards the 
following matter of urgent public Importance end requeat 
him to make ..... emant in thIe regant 

"Need to formulate a Muter Plan for ctevatopmant of 
the backward .,... of the country, partculatly thlrty-lfx· 
backward districts of Bihar u announced by MJriI8ter ot 
.F1nanc8 &Iring Budget 2005-08" 

[EngIWIJ 

"THE MINISTER OF FINANCE (&HAl P. CtflDAM-
BARAM): Sir. while pr8Hnting the Budget for 2005-08, I 

"PIeced In LIbrary. See No. L.T. 3511. 
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had announced ... establishment of a Backward Region 
Grant FUnd. I had made an allocation of Rs. 5000 crore in 
the Budget for 2005-08. I had also announced that 
consequent upon the establishment of the Fund, the 
existing Rashtriya Sam VIkas Vojana (RSVY) would be 
wound up with suitable tranaitional anangements that will 
protect every district now covered under the RSVY. Under 
the transition arrangementl, Bihar will continue to receive 
aaaistance under RSVY. 

I had also referred to the NCMP which lays emphasis 
on special economic packages for States including Bihar. 
... (Interruptions) 

MA. SPEAKER: Silence please. 

SHRI P. CHIDAMBAAAM: The Planning Commission 
is the nodal '9'ncy for designing and implementing the 
Backward Region Grant Fund. The Planning Commission 
has informed that the scheme is under finalization and 
has been circula1ed to the Ministries concemed. The draft 
proposal is like to be submitted to CCEA for approval 
shortly .... (Interruptions) 

MA. SPEAKER: What 18 happening here? I cannot 
even Ilaten to the Miniater. 

SHRJ P. CHIDAMBAAAM: At present 21 districts of 
Bihar are covered under the backward districts inltialive of 
the RSVY. DiIIlricts plans have been approved for RI. 45 
crore per dislrict over a ..... year period starting from 
2003-04. An amount of As. 165 crore has already been 
released. However, the Government of Bihar has given 
utilization certificate for only part of the amount It is 
expected that utilization certtficates for the remaining 
amounts will be submitted In due course. 

In addition, under the SpecIal Plan for BIhar, as part 
of RSVY, an amount of As 270 crore has been already 
released In 2005-06. ...(Irtfenuptlons) 

MR. SPEAKER: Please maintain silence. It is very 
unfortunate. 

[TratIIIaIIon] 

SHRI RAM KRrPAL YADAV: Sir, the honble Minister 
has given his ."lement in responle to the Calling 
Attention. Through you, I would like to draw his attention 
towarda his budget speech and quote from hil budget 
1paeCh. He had said, "All announcement for • Grant Fund 
for Backward DIatrk:ta was made in the lalt budget and a 

lot of debate has taken place on this proposal 1hereafter. 
An Inter-Ministerial Group (IMG) has identified 170 
backward districts on the basis of norms affecting people 
socio-economically. It has also been proposed by the IMG 
that resources will be provided under the new facility on, 
the condition on Panchayati Raj Institutions being given 
adequate powers, which incfudes transfer of officials and 
funds. I propose to accept the recommendations made by 
IMG and am happy to announce the establishment of a 
Backward Region Grant Fund. An amount of Rs. 5,000 
crore has been allocated under the Plan for 2005-06 and 
similar amount will be allocated every year for the next 
four years. Consequent upon the establishment of this 
Fund. the existing Rashtriya Sam Vikas Yojana (RSVY) 
would be wound up with suitable transitional arrangements 
that will protect every district now covered under the RSVY.· 

His second point was regarding Bihar and I would 
like to draw the attention of the hon'ble Minister towards 
the same. He had said, "Special Economic Packages for 
Bihar. Jammu and Kashmir and N.E. region have been 
mentioned in the National Common Minimum Programme. 
Bihar has been getting special assistance through RSVY 
till now. Transitional arrangements under RSVY will 
continue till 2006-07. In the meanwhile backward districts 
of Bihar wIU start getting assistance from Backward Region 
Grant Fund. I would also like to mention that recognizing 
the needs of Bihar, the Twelfth Finance Commission has 
given a whopping grant of Rs. 7,975 crore for a period of 
2005-10." 

Bihar is one of the states recognised for requirement 
of special grants for development in the· area of health 
and education. Bihar has not received funds in accordance 
with its needs since the commencement of the first five 
year plan after attaining freedom and it is now in a pitiable 
condition. The people of Bihar have always been looking 
at the centre for help and for its due share. After the 
division of Bihar and creation of Jharkhand .its condition 
has become worse. The state of Bihar used to get 70% of 
its revenue from Jharkhand and with the creation of 
Jharkhand, Bihar is bereft of this 70% of revenue and Is 
left with only Rs. 30 out of Rs. 100, and it has a population 
of 8 crore, the condition of its roads is poor, the condition 
of electricity is poor, health and education sectors are in 
bad shape, arrangement for water Is poor. no industry has 
been established there and whatever industrial units it 
had, have gone in the area of Jharkhand after partition. 
Not a single big industrial unit established by Centre is left 
there. The remaining part of Bihar depends especially on 
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[Shri Ram KripaI Yadav] 
agriculture. Appropriate thing to do there was to revive the 
cIoaed sugar mHIs, but Bihar has always been neglected. 
Particularly Bihar has been maltreated by the previous 
government for 6 years at a s1r8tch, it has got stap-motherty 
traalment and this is a history In i1MIf. I will give an 
example of one department which Is under the Ministry of 
Rn Development to illustrate the negled of Bihar by the 
NDA Government, Its share of Rs. 300 crore per year 
amounting a total of Rs. 1800 crore has been curtaIecI. 
NDA Government has not given the amount which ~ to 
be given under the Ministry of Rural Development and 
other departments. The present UPA government is 
commiled to the upliftment of backward and poor states 
and according to It the hon'ble Minister of Finance has 
proposed to allocate Rs. 5000 crore for the development 
of 170 backward districts. 

[English] 

MR. SPEAKER: What is your question? 

[Translation] 

SHRI RAM KRIPAL YADAV: It is very unfortunate to 
say that what the hon'ble Minister of Finance has replied, 
what he had promised, the commitment made in the budget 
was that 36 districts of Bihar are poor and only one distrid 
has been left out, instead he should have given pad<age 
for the whole stale. But what I think is that he has given. 
vague reply. I think It is not going to help the state. Bihar is 
the most poor state in this country. There is utmost poverty 
there. I want to ask to the honble Minister thai he has 
announced to provide Rs. 5000 crore for 170 backward 
districts which include 36 distrids of Bihar, what has 
happened to that amount? Eight months have lapsed, but 
not even one Rupee has been given to the backward 
distrfcIs..of Bihar. 

[English] 

MR. SPEAKER: There is a limit to everything. You 
are violating the rule flV8ry second. 

[Translation} 

SHRI RAM KRIPAL YADAV: I will conclude with one 
last question? 

MR. SPEAKER: WeH, you can uk. 

[English] 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I have 
a submission. 

MR. SPEAKER: Well, I win corne to your matter. 

SHRI GURUDAS DASGUPTA: I have a submission 
to make before you take up ,the CaNing Attention. My 
submission is that I have been informed by the Secretariat 
that the second Calling Attention liated today has been 
postponed. 

MA. SPEAKER: Well, I find the hon. Minister ia here. 
If you want, I can allow it to be put it. 

[Translation} 

SHRI MOHAN SINGH (DeorIa): You may do It after 
Calling Attention. 

SHRI GURUOAS DASGUPTA: First listen to my 
question. 

[English] 

MR. SPEAKER: Let us ClOSS the bridge when we 
cometoll 

SHRI GURUDAS DASGUPTA: I am not raiaing the 
Calling Attention. My submission Is that this Is most 
unfortunate. Yesterday the hon. MInister was very -much 
present for four hours. 

MR SPEAKER: I have not allowed you. 

SHRI GURUDAS DASGUPTA: I am not going into 
themalter. 

MR. SPEAKER: Mr. Dasgupta, It Is my decision. 
Please do not make any ob8ervation on the Minister. 
Somebody is iH. We cannot help it. 

SHRI GURUDAS DASGUPTA: SIr, I am raising thia 
matter. The reduction of interest rate. of provident fund ill 
an important Issue . ... {/rQrruptions) 

MR. SPEAKER: Now, I will see that nothing Is 
recorded. This is not the time. Who has said I am not 
allowing? I have committed to you. Knowing that, you are 
raising it. You are the senior-moat Members of the Houae. 
Do you want me to make a commitment on the floor of the 
Houle? 

SHRI GURUDAS DASGUPTA: No. 

MA. SPEAKER: Then, why are you nIiIIng it? 

. .. (IntenuptJons) 
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MR. SPEAKER: What is it? 

~tion] 

SHRI JUAL ORAM (Sundergarh): Mr. Speaker, Sir, I 
have given you a notice regarding breech of privilege. 

[English] 

MR. SPEAKER: Very well, that matter is under my 
consideration. Nothing more can be said now. 

I was thinking of reverting back to the CaDlng Attention. 

SHAI RAM KRIPAL YAOAV: I would like to know from 
the hon. Minister the time by which he is going to release 
funds and whether the Govemment have devised a master 
plan for the over all development of Bihar. Do you earnestly 
strive to push the State of Bihar out of the vicious bracket 
of backwardness coupled with acute poverty? 

MR. SPEAKER: He has already replied to this 
question. 

SHRI RAM KRlPAL YADAV: Which steps are proposed 
to be taken for the development of this State? Through 
you, I would like to know from the hon. Minister what is 
being done for the development of Bihar? 

MR. SPEAKER: How will the Minister respond? 
Unless you sit he will not be able to respond. 

[English] 

May I remind hon. Members - because it has become 
necessary - that they have been misusing the facility 
whlc:h is given to them? 

I have been too IIbecaI in allowing Calling Attention. 
The rule is: 

"The shaH be no debate on such statement at the time 
it is made but each member in whose narne the item 
stands in the list of business may, with the permission 
of the Speaker, ask a clariflcatory question and the 
Minister shall reply at the end to all such questions.· 

Because the Chair has been allowing, you are asking. 
Of Course, there Is no question of allowing now. You are 
insisting forcibly that you must be given time for as long as 
you Want The whole purpose of Calling Attention is coming 
to an end. Therefore, I shall consider in fubJre whether to 
aHowor not. 

Shri Sita Ram Yedav - not present. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: You can see that all of them are 
leaders here. In such a situation how can CaIIlng Attention 
be moved. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Mr. Speaker, Sir, you need to be liberal ·at this point of 
time. 

SHRI DEVENDAA PRASAD YAOAV (Jhanjharpur): 
Mr. Speaker, Sir, you have permlttad . ... (Interruptions) 

MR. SPEAKER: Throw this book away then see how 
liberal I am . ... (Interruptions) 

MR. SPEAKER: Mr. Devendra Prasad Yadav. Please 
speak up. Please ask some long question. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, an honourable Member is absent. Please permit me to 
raise question on his behalf. The absent Member is also a 
Member of our party. 

[English] 

MR. SPEAKER: You have already lost. 20 seconds. 

{Translation} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, in the struggle for freedom, Bihar spearheaded the 
entire nation, however, Bihar is yet to come out of the 
backwardness bracket. The underlying reasons have been 
covered in the reply given at 12.00 hrs. This answer is 
delayed. Reply to CalUng Attention Motion should have· 
been presented by 10.00 hrs as it serves asa feedback 
material to the Members in raising questions. The han. 
Minister has produced figures in it. 

[English] 

MR. SPEAKER: You are such an asbJte Member. h fa 
only a one page statement. 

[Translation} 

SHRI DEVENDRA PRASAD YADAV : FJg4lres show 
that as many as 21 backward districts of Bihar have been 
covered under Rashtriya Sam Vikas Yojana, whereas of 
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[SM Devendra Prasad Yadav] 

these 21 district, it was said in the beginning that each of 
the backward districts will be allotted the sum of Rs.40 
crore for three years and Rs.165 crore has been released. 
Under special pian of Rashtriya Sam Vikas Yojana, Rs.270 
crore was released and an amount of Rs.45 erore was 
allotted to each of these 21 districts, thus it turns out to be 
Rs.945 cror8. Now. let me refer to the middle part which is 
read as follows: 

[English] 

-rt1e planning Commission is the nodal agency for 
designing and implementing the Backward Region 
Grant Fund. Planning Commission has informed that 
the scheme is under finalisation and has been 
circulated to the Ministries concerned. The draft 
proposal is likely to be sent to CCEA for approval 
shortly." 

[Translation] 

Mr. Speaker, Sir, this answer is very unfortunate. l am 
very sorry to say that, injustice has been done in case of 
Bihar. This is why I had asked that what time it will be 
submitted. Way bad<. in the year 2002, it was in the House 
that the then Minister of Finance had stated that a 
COS HANG cell shall be put in place under the Chairman-
ship of Deputy Chairman of the Planning Commission to 
eHminate the element of backwardness from Bihar. But 
what is the fate of that cell? It is being said that the 
Planning Commission is drafting it and it is close to 
finalisation. Subsequently, it will be referred to CCEA, 
thereafter it will be forwarded to the Cabinet Committee 
on Economic Affairs and then eventuaHy approval shall be 
accorded to it. I have also been a Minister. 

[English] 

MR. SPEAKER: Shri Devendra Prasad Yadav, you 
know how to delay matters. 

[Translation] 

SHRI DEVENDRA PRASAD YADAV: This will be an 
w.nding process. This is an injustice against Bihar. Under 
Calling Attention Motion the Inter-Ministerial group had 
selected as many as 170 backward districts across the 
country. But what is the status of my district. I would like to 
know from the han. Minister the time by which a special 
package shall be put in place under time-bound 
programme for the upgradation of Bihar. 

As of now, the basis of upgradatlon has not been on 
the Gadgll formula or the demograph but on the basis of 
the internal resources of the State concerned, allocations 
have been continued to be made to Bihar. If the 
Government continues to have the same policy In practice, 
the elimination of the element of backwardoeas shall 
continue to be a distant dream. So, therefore, plan 
allocation should be made on the basis of poverty, on the 
basis of population, on the basis of need ofStat8 but not 
on the basis of availability of internal resources of the 
State. After the formation of Jharkhand, nothing but 
drainage is left in Bihar. The mines and minerals have 
been covered within the territory of Jharkhand and now its 
status has become similar to North-East Stales. Mr. Speaker, 
Sir, your neighbouring State Assam is also faced with the 
same sort of circumstances . ... (Interruptions) 

MR. SPEAKER: That is why I have allowed you. 

SHRI DEVENDRA PRASAD YADAV: Today Bihar is 
passing through financial crisis. Therefore, I would like to 
know from the han. Minister to take measures for the 
development of the areas concerned under Rashtriya Sam 
Vikas Yojana so that Bihar may faU into the· maln 81ream 
category. I would like to know the quantum of amount 
proposed to be released to BIhar under the cell to be 
constituted by the Planning Commission. By the time It is 
finalised and is allowed to see the light of the day, it will 
remain with the Planning Commission, thereafter it shall 
be referred to the CCEA and as a result of the procedural 
delays involved therein, Bihar will continue to be neglected. 
It will simply delay the whole process. I would like to know 
from the Government when It will be completed; 

SHRI GANESH PRASAD SINGH (Jahanabad): Mr. 
Speaker, Sir, hon. Minister has stated in his reply that he 
has released RS.165 erore for Rashtriya Sam Vlkas 
Yojana. Besides, he has also stated that an amount or 
Rs.270 crore has been released under special schemes. 
Hon. Minister ia willing to deviate from the prime it8U8. In 
the Calling Attention Motion the bask: Issue was that the 
backward districts identified In the CoUntry are 170. Out of 
38 districts of BJhar a lot of people have not been included. 
There is a strong apprehension that ~ district does 
not figure in the lisl Through you, I want to submit that 
hon. Minister of Anance has stated in his Budget Speech 
on 28 February, 2005 that. ... (Interruptlons) 

MR. SPEAKER: You are asking about them. You 
should ask some different question. . 
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SHAI GANESH PRASAD SINGH: Mr. Speaker, Sir, in 
his budget speech hon. Minister of FInance stated that a 
col'I'U' shall be put in place for the economic and socially 
backward people and he had aasuNd to earmark As. 5 
thousand crore to this end. 

MR. SPEAKER: ShrI Ram Kripal Yadav has already 
asked this question. 

SHAI GANESH PRASAD SINGH ; I am just asking 
whether As. 5 thousand crore shall be released. Hon. 
Minister nas stated in his reply that this issue is lying 
pending with the Planning Commission and the Piat;:-ing 
Commission has kept the same on the back-bumer. 
Whether the hon'bIe Minister be pleased to grant approval, 
to those schemes which are kept pending for long under 
Backward Area Grant Scheme and release amount for 
them during the March, 2005? 

[English] 

MR. SPEAKER: Hon. Members, I have been humbly 
seeking your cooperation. I nave already said that I would 
not allow any other Member who has not given a notice. 
As an exception since one Member is not present today, I 
am aUowing Shri Prabhunath Singh. 

... (Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, you are 
very kind. 

{English] 

MR. SPEAKER: Shri Prabhunath Singh, I have 
allowed you to put only .0n8 (JJeStion and beyond one 
question, It will be deleted. 

. .. (lnterruptions) 

[Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, I shall 
obey your orders and not ask any long question. 

SHRI RABINDER KUMAR RANA (Khagaria): Mr. 
Speaker, Sir,1 had also given Notice for this but my name 
does not figure In it. 

MR. SPEAKER: Do you know the manner, in which 
the name appeats? 

SHRI RABINDER KUMAR RANA: Mr. Speaker, Sir, I 
had given my name. 

MR. SPEAKER: You may ask your leader. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
hon'ble Minister has stated in his reply that 21 districts of 
Bihar have been included in it. ... (Inlerruptions) 

(English] 

MR. SPEAKER: Shri Prabhunath Singh, you put only 
one question. 

...(Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I would 
like to know what will happen to the left-out districts? 

MR. SPEAKER: What will happen to the left out 
districts? 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, hon'ble 
Minister has stated that the 'Rashtriya Sam Vikas Yojana' 
is being discontinued. Under this scheme 21 districts of 
Bihar have been allocated funds. It means that As. 45 
crore have been given but as per my information, this 
amount has been kept at the disposal of the officers on 
whose discretion the type of work and the amount to be 
spent. will be decided. This arrangement will lead to scams 
loot of money as the people's representatives have been 
left out. They can't give their suggestions and if given, 
these will not be taken into account. 

Mr. Speaker, Sir, through you, I would Uke to know 
whether the suggestions given by the people's represen-
tatives to the Govemment of Bihar will be accorded priority 
or not and whether the remaining districts in addition to 21 
will be included . 

{English] . 

MR. SPEAKER: It is a very pertinent question . 
. .. (Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH: Sir, I have asked a 
pointed cjuestion. 

MR. SPEAKER: That is why I have allowed you. 
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[English] 

SHRI P. CHIDAMBARAM: Sir, hon. Members will 
recall that the Backward Regions Grant Fund was intended 
to be an expanded and restructured RSVY. But I made it 
very clear that until the Backward Regions Grant Fund is 
established, the RSVY wID continue. In fact, the RSVY is 
continuing since 2003-2004 and while the Planning 
Commission is in the final stages of designing and 
submitting it to CCEA for approYal, it is not correct to say 
that the RSVY stood suspended. The RSVY is stiR being 
implemented and the money earmarked in the Budget is 
being spent under RSVY. When the Backward Regions 
Grant Fund is established it will be subsumed in· the 
Backward Regions Grant Fund and it will be spent as 
Backward Regions Grant Fund. 

Therefore, there is no question of money not being 
released. I have figures for the whole country up to 22nd 
of December, 2005. In 2003-2004 a sum of Rs. 1,073.25 
crore was released. That was the last year of the NDA 
Government. In 2004-2005 a sum of Rs. 1,764.09 crore 
was released. That was the first year of the UPA 
Government In the current year we have, so far, released 
to the whole country under RSVY a sum of As. 1,014.12 
cror8. The total release, if you add the As. 200 crore that 
was givan to Orissa under KBK in 2002-2003, is As. 4,051 
cror8_ But, as of today, the expenditure reported to us is 
only Rs. 2,256 crore . ... (Interruptions) 

{Translation] 

SHRt GANESH PRASAD SINGH: How much money 
has been released for Bihar? 

[English} 

SHRI P. CHIDAMBARAM: I am coming to it. Please 
wait a minute. I am giving you the figures. 

We have released, including the amount of As. 200 
crore under KBK, a sum of Rs. 4,051 crore and the 
expenditure reported by all the States is Rs. 2,256 CI"OI'8. 

Now, let me corne to Bihar. In BIhar, for reasons which I do 
not wish to go into now, nothing was released to Bihar in 
2003-2004 under RSVY. The UPA Government released 
Rs. 157.50 crore divided into 21 districts at the rate of Rs. 
7.50 crore per diatrict as the first Instatment We have 
received, 10 far, and In the current year, 'rom one district 

an utilisation certificate. Because Wf; have received the 
utilisation certificate we have released another Rs. 7.5 
Cr0r8. We have received no utilisation certificate in respect 
of any other district for any other part of the money. 

The rules are very clear. The rules say that the 
second instalment will be released once you giva an 
expenditure statement for 60 per cent of the first instalment. 
When that is not given, how does the Government, bending 
its rule, release more money? I woutd respectfuRy submit 
that all hon. Members from Bihar should urge upon the 
State Govamm8nt -I am not saying this Party Government 
or that Party Government - to please send us the utlfIaation 
certificate 10 thai we can release the further Instalments of 
money. 

Sir, apart from this, as an of you know, an amount of 
Rs. 1,000 crore was earmarKed for Bihar under a special 
plan and that is what I have mentioned in the last 
paragraph of my statement. Under that special plan, an 
amount of Rs. 270 crore has been released to Bihar in 
2005-2006. I submit with great respect that I can only 
provide the money and ask Pariiament to vote for it. If 
Parliament vote's it, as it did, the money is available. The 
money can only be given according to the rules. The 
money has been given to 21 districts of Bihar according to 
the rules. The next instalment of money can be given only 
if the rules are obeyed and the utilisation certificates are 
fumished. As and when utilisation certificates are fumisheet, 
money wiD be released and I am confident that the Planning 
Commission will get the approval of the CCEA for the 
Backward Regions Grant Fund . ..• (Interruptlons) 

{Translation} 

SHRl PRABHUNATH SINGH: My Question has not 
been answered. 

[English] 

MR. SPEAKER: Will other districts be Included In 
RSVY? 

... (lntenuptJons) 

{Translation] 

SHRI PRABHUNATH SINGH: What layour respoM8 
to our suggestion of Including people'. ~ 

SHRt DEVeNDRAPRASAO YAOAV: \\4hen wilt the 
tlme-bound planning for the development of Bihar be 
formulated. 
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[EngkhJ 

MR. SPEAKER: On your behalf f have put. the 
question. 

... (Interruptions) 

MR. SPEAKER: I will ask trim not to reply if you do it 
inlhls manner. 

... (Interruptions) 

MR. SPEAKER: Please take your seat. I am coming 
to your matter. 

... (Interruptions) 

SHRI P. CHIDAMBARAM: Sir, as far as districts are 
concerned, untif the Backward Regions Grant Fund is 
approved by the CCEA, we are bound to implement the 
RSVY in the 21 districts already identified. When the 
Backward Regions Grant Fund proposal is approved, the 
districts will be Hsted there and only then, I can make the 
district. public. Before Cablriet approval, how do I say 
which are the districts? At Ihe moment, 21 districts are 
covered . ... (Interruptions) 

MR. SPEAKER: No doubt, your matter will be 
considered. 

... (/nterrupttions) 

MR. SPEAKER: Since the hon. Minister is here, we 
may take next Calling Attention, item no. 28. 

12.41 hra. 

(I) SItuatIon arIeIng out of NCIuctIon In the Intent8I 
rate of Employees' Provident Fund 

[English] 

. SHRI RUPCHAND PAL (Hooghly): Sir, I caU the 
attention of the Minister of Labour and Employment to the 
foUowing matter of urgent public importance and request 
that he may make a statement thereon: 

"The situation arising out of reduction in the interest 
rate of Employees' Provident Fund." ... (Interruptions) 

MR. SPEAKER: Silence Please. Otherwise, I' will 
adjourn the House and go away. 

-THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): Sir, 

• Placed In Lbwy. See No. LT. 3512105 

declaration of the rate of interest is governed by the 
provisions of the Employees' Provident Fund Scheme, 
1952, according to which the interest Is required to be 
credited on the balance available in the accounts of the 
members of the Fund al such rate as may be determined 
by the Central Government in consultation with the Central 
Board of Trustees, Employees' Provident Fund. In 
determining the rate of interest, the Central Government 
shall satisfy itself that there is no overdrawal on the Interest 
Suspense Account. 

The Central Board of Trustees (EPF), in its meetings 
held on 21.11.2005 and 7.12.2005, had deliberated upon 
the issue of rate of interest for the year 2005·06. In the 
meeting held on 07.12.2005, the Board authorised the 
Chairman, CBT to take a decision in the matter. The 
Chairman, CBT, EPF has accordingly declared the rate of 
interest for the financial year 2005-06 at the rate of 8.5 per 
cent. 

Thereafter, the central trade unions and others have 
raised the demand that the rate of interest should not be 
reduced from 9.5 per cent to 8.5 per cent. This demand 
was also raised during the Indian Labour Conference 
held on 9-10 December, 2005. 

The recommendation of the CST, EPF has been 
received in the Ministry of Labour and Employment, and 
the matter is under consideration in the Ministry, at Present 

SHRI RUPCHAND PAL: Sir, this statement of the 
hon. Minister is not at all satisfactory. I want to know from 
the hon. Minister the rationale behind this steep reduction 
of ooe per cent in respect of the interest rate. Secondly, I 
would also like to know whether it is a fact that the 
Government is seriously considering or reconsidering, on 
the basis of or in view of the countrywide protests by 
employees' organisations, against this reduction. 

Thirdly, there is a huge amount, and if that be so, 
what is the total amount accumulated in the Special Deposit 
Scheme and how is it being used? 

Lastly, Employees' Provident Fund is the only sort of 
social security in respect of a large number of employees, 
whose number may be more than four crores. In such a 
situation, when there is hardly any other. social security 
available to the employees of the country and when a 
huge amount has been accumulated, is the Government 
not prepared to consider the interest of the employees 
and just bring the interest rate to the original level that has 
been existing? 
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MR. SPEAKER: I am thankful to you. This is how the 
Calling Attention notices should be dealt with. I wish to 
compfiment you, Shri Rupchand Pal for this. 

SHRI BASU DEB ACHARIA (Bankura): You are 
complementing him for the first time. Sir. 

SHRI SURESH KURUP (Kottayam): Sir. the country 
has witnessed large-scale protests against the decision of 
the Government to reduce the interest rate on EPF. Sir. the 
12 per cent interest which was available was reduced by 
the previous NDA Government. It was because of such 
policies pursued by the NDA Government. the people of 
this country have voted them out. This Government is 
doing this against the mandate of the people of this country. 
The people have given them a mandate not for doing 
these type of things. If they are insisting or continuing the 
very same policies of the previous Government. the ~ 
fate awaits this Govemment also. This is a social security 
scheme. 

MR. SPEAKER: Please put your question first and 
after that. the threat can be given. 

SHRI SURESH KURUP: EPF is a covenant between 
the Government and the workers of this country. The 
workers have entrusted the amount with them. The 
Government has no right to reduce the interest rate 
urVlaterally. This is a scheme which helps the workers 
when they retire. Therefore, the Government is not 
supposed to betray the trust reposed by the workers on 
this Government. 

SIr, the Finance Minister says that he is not capable 
of finding As. 1,300 crore towards EPF interest. However, 
Sir, the Finance Minister can very well find Rs. 700 crore 
for the corporate and elite members of this country, and 
the Government can pay mlHIons of dollars as compen-
sation to multinational companies concerning Dabhol, 
when they took over it. But the Government is not abI8 to 
find As. 1,300 crore towards EPF interest. This interest 
rate was reduced as per the recommendation of the Reddy 
Committee Report. 

MR. SPEAKER: The Minister has said that the matter 
is under consideration. 

SHRI SURESH KURUP: At that time, Sir, the inflation 
was three per cent only and now the inflation has touched 
eight per cent, and it is natural that the Government should 
retain at least 9.5 per cent Interest rate. 

The interest rate on the SpecIal Deposit Schema 
where the major part of the corpus fund is deposited hu 
also been reduced. If only you increase'" Interest ..... of 
the SpeciaJ DeposIt Scheme, you can Incteaae the IntIreat 
rate of the EPF also. 

So, I would like the Government to gM a categorical 
reply that considering the demand of the worMra all CMIr 

the country. the interest rate on the EPF should be retained 
at least at 9.5 per cent. I WOHId also like to know whether 
the Government will conaider increasing the interest rate 
on the Special Deposit Scheme also. 

MR. SPEAKER: Shri Hem&aI Munnu is not present; 
Shri Gurudas Dasgupta: 

SHRI GURUDAS OASGUPTA (Panaskura): The 
question has to be prefaced. as I undemand from your 
deliberations in Partiament. when you were not in the 
Chair.... . 

MR. SPEAKER: I was a bed Member. do not follow 
me. 

SHRI GURUDAS DASGUPTA: Sir, I cannot use harsh 
language becau .. the Minist8r is new. 

MR. SPEAKER: He is not the Minister concemed. He 
is trying to be a stop-gap or is deputiaing for a sick Minister. 

SHRI. GURUOAS DASGUPTA: I cannot be hard on 
him. 

MR. SPEAKER: You should not be hard on anybody. 

SHRI. GURUDAS DASGUPTA: Sir, I can be hard on 
untruth, and untruth is not an unperIiamentary word. 

MR. SPEAKER: No, I am not saying that. 

SHRI GURUDAS DASGUPTA: The last part of the 
statement says that the recommendallon of the Central 
Board of Trustees (CST) has been received. It Is an 
incorrect statement, absolutely Incorrect. The Central Board 
of Trustees is composed of employers, the State and 
Central Governments and the trade unIoN. t have with me 
the joint statement of all the Ir8de unions oftha country 
Including INTUC. BMS, CITU. AITUC and 01hers. AU of 
them have opposed. The point la, the hon. Minister In his 
statement has not been truthful. 

Is it true that the trade unions have coHectivety . 
oppoI8d it? It Is a multilateral Committee. There cannot 
be a decision by majority. If the trade unions have opposed 
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It, how can the han. Minister say that they have received 
recommendations of the CST? 

The moat Important question Is, the National Common 
Minimum Programme says: -rhe UPA Government will 
never take a declsion on Employees Provident Fund without 
having considerations with and approval of EPF Board: 

MR. SPEAKER: The Government has not yet taken a 
decision. 

SHRI GURUDAS DASGUPTA: The EPF Board has 
not given any recommendation. 

MR. SPEAKER: Very well, you have said that. 

SHRI GURUDAS DASGUPTA: Sir, you are an eminent 
Parliamentarian. You know that the EPF Board cannot 
take a unilateral decision. . 

MR. SPEAKER: You have said It already. 

SHRf GURUDAS DASGUPTA: Therefore, it is an 
Infrtnciement of the Common Minimum Programme by the 
Government. 

MR. SPEAKER: I atways pointed out, Mr. Dugupta, 
the statement saya 1hat the maner ia under tne consi-
deration 0' the MInistry. Therefore, no decision has been 
taken. That Is what I am saying. 

SHRI GURUDAS DASGUPTA: Sir, the point is, this Is 
the normal way to avoid this issue. 'Under consideration' 
does not mean the Government makes a commitment. It is 
a unique way of parliamentary evasion. The Minister Is 
indulging In parliamentary evasion not to lead the 
Patliament properly - I cannot say mislead. 

Sir, I am r.log a few more questions. Nearly five 
crore people are Involved in the Provident Fund. If. we 
take at least three members per family, t 5 crora people 
are Involved. It is the largest and the okIest social security 
scheme of the country. The Govemment seeks to play with 
Itl f have a ltatement of the Prime Minister. 

MR. SPEAKER: This is not a debate. You are such a 
senior Member. This II a question of seeking clarification. 

SHRI GURUDAS DASGUPTA: Sir, I am seeking a 
clarfflcatlon. Han. PrIme Minister Is reported to have laid, 
and the han. FInance Minllter is reported to have said, 
that they can dO it If they earn. That means, If the 
accumulation of Provident· Fund II R1.1,80,OOO crore and 

if the Provident Fund earns Rs. t ,60,000 crore, they can 
pay. That does n~ need the Government's approval. My 
basic question is, out of this amount of Rs.1,60,OOO crore, 
rupees one Iakh crore are deposited with !he Government 
under the Special Deposit Scheme. That Is the crux of the 
matter. 

The NDA Government had reduced the interest rate 
on Special Deposit Scheme from 12 per cent to 8 per cent. 
This Government has come into power defeating the NDA. 
How can the same policy continue? NDA had been 
defeated because of their policies. 

MR. SPEAKER: That is not the matter here. You 
cannot say whether he should be defeated or not defeated. 

SHRI GURUDAS DASGUPTA: Sir, at least with regard 
to Special Deposit Scheme, Govemment must be prepared 
to increase the interest rate. That is my s~d question. 
Will the Ministry of Labour in all its seriousness take up 
with the Ministry 0' Finance and Prime Minister the question 
of increasing the interest rate on Special Deposit Scheme? 

Sir, my third point is, this is a double-edged weapon. 
As an eminent person, you are aware of it. 

MR. SPEAKER: Why do you bring the hapless 
Speaker into all this? You go on and put your question. 

SHRI GURUDAS DASGUPTA: Sir, I have to address 
you. 

MR. SPEAKER: You address me. 

SHRI GURUDAS DASGUPTA: I cannot address 
somebody invisible I You are the first visible person for my 
eyes. I have to address you. I cannot close my eyes. 

MR. SPEAKER: I do not want you to close your eyes. 
You please think of me and the timel 

SHRI GURUDAS DASGUPTA: Han. Speaker, Sir, you 
are the only eminent visible personality in the House and I 
have to address you. ...(lnterruptions) After retirement, 
people put in all their funds in a fixed deposit and get the 
retum. During aH these years, the interest rates on fixed 
deposits, whether in a bank or elsewhere, that is, post 
offices, have been reduced by the present Government. It 
has come to nine per cent in some cases. In most of the 
cases, It Is eight per cent. Just imagine 1hat I am earning 
IesI because you are paying me less. After retirement, my 
benefit is becoming less becaun the Government ia paying 
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less. After retirement, I ·take the money and go to a post 
oftice. The interest rate is reduced there. Therefore, the 
provident fund holders are under the threat of reduction of 
interest rate by the Government . ... (Interruptions) 

MR. SPEAKER: The question is only one, whether 
the rates should be increased. That is the only question. 
What else is there? 

SHRI GURUDAS DASGUPTA: No, Sir. The Govern-
ment is gradually withdrawing social security. I can accuse 
them because there is a talk of the pension scheme being 
withdrawn. There is a talk in the background of thaL If the 
Pension Scheme is being withdrawn, the provident fund is 
being reduced, what win happen to the older generation 
of the country? What will happen? The Government is 
having a commitment towards the common people. I would 
like to know whether the Government can disown the 
responsibility of having the social security. Social security 
cannot be abandoned in a welfare State. It cannot be 
abandoned. There cannot be any mar1<et rate. Social 
security has to be continued by the Government by making 
a provision in the Budget. It is necessary to have it. A sum 
of As.700 crore is given. You can bail out UTI. This 
Government has bailed out UTI by paying thousands of 
crores of rupees. . .. (Interruptions) 

MR. SPEAKER: These are not questiona that he can 
answer. How can he answer these questions? 

SHRI GURUDAS DASGUPTA: He has to. He has to 
because he is in the Government. He represents the 
Governrnent. 

MR. SPEAKER: No, sorry. 

... (Intsrruptions) 

SHRI GURUDAS DASGUPTA: While the Government 
can bail out UTI by paying thousands of aores, while they 
can bailout Enron, while they can ball out the &lOCk 
martwt broker., why can they not provide Rs.700 erore to 
15 cront people of thll COUntry? That Is my basic: question. 
If the Government goes the way It is doIng,there are 
going to be uriou8 consequences . ... (Intenuptlons) 

MR. SPEAKER: That is not the question. It is • threat. 

SHAt GUAUDAS DASGUPTA: I am not holding any 
threat. I am teRing the truth. 

MR. SPEAKER: You .... enUtledtoit. 

ShrJ Chandra-ppan 10 'PUk. 

SHAI C.K. CHANDAAPPAN (Trichur): Sir, you said 
that he, the Minister was not sure whether they would be 
defeated or not. 

MR. SPEAKER: Who said that? 

SHRI C.K. CHANDRAPPAN: It ~ your reaction, 
when somebody was threatening, pointing out the fate of 
NDA Govt., you said that he wa8 not sura whether he 
would be defeated or not. I am not accusing anybody. J am 
saying that they should see the writing on the wall. 
... (Interruptions) When people sitting on this side, the NDA 
friends were there in the Govt. and when they were doing 
things which were unpardonable, they were rejected by 
people. This Govt. by reducing the interest of EPF has 
betrayed to a great extent, the support extended by the 
working people of this country. 1 would like now to ask my 
question. 

As a part of the implernentation of the UPA 
programme, this Government is spending Rs.75,OOO crore 
and introduced the Rural Employment Guarantee 
Programme for the uplift of rural poor. Now., the Government 
is going to abandon or to abdicate ita special responaIbIIIty 
of paying higher EPF interest to of the worlters. I wouJd 
like to know from this Government wMther they would 
evolve a scheme with the Budget auppott to provide the 
kind of 8IIiItanc:e to the workers 10 IIlat the workera 
would have been receiving the benefits, as If 9.5 per cent 
interest had been paid to them. 

13.00 hn. 

That is to say this. May 1 know whether you would 
start a new scheme for the worl<ers 10 that· they would get 
this much of money which they were losing otherwise? 

MR. SPEAKER: That II a good question. 

... (lnterruptlons) 

MR.SPEAKEA:No.Sony. 

.•• (InlerrupIJons) 

MR. SPEAKER: No. I am sorry. 

. .. (~ 
MR. SPEAKER; I· am sorry; please .x~ ... mII!~ ~. 

thehon. M1n1lter. .... ... . ..' 
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... (Interruptions) 

MR. SPEAKER: I am sorry. Otherwise, I wiN adjourn 
the House. 

... (Interruptions) 

MR. SPEAKER: Sorry. What is all this? 

... (Interruptions) 

MR. SPEAKER: Your names have not come out in 
the banot for eamng Attention. 

... (Interruptions) 

MR. SPEAKER; Very wen; Mr. Minister, you need not 
answer. Hon. Members, do you not want an answer? 

... (Interruptions) 

MR. SPEAKER: It is not a discussion under Rule 
193. You should have said that Calling Attention is not 
needed and you wanted adis()ussi~undet Rule 193. 
Now, I cannot convert the Calling Attention Into a 
discussion. 

... (Interruptions) 

MR. SPEAKER: Then, this will be converted as a 
discussion under Rule 193 and it will go to the next 
Session. I will allow you; you may give a notice for a 
discussion under Rule 193. Very well, then, let us adjourn. 

.u(lntMtuptions) 

SHRI GURUOAS DASGUPTA: Sir, we want an answer . 
... (Interruptlons) 

MR.· SPEAKER: A demand is being made from 
rasponstble Mamba,.. 

... (Interruptions) 

SHRI GURUOAS DASGUPTA: Let him answer. 
... (Interruptions) 

MR. SPEAKER: Everybody wants to put a qUestion 
now.'e It CaIIInOAttenOon or a dI8cusIIon7 

.. , (1rtIerruptIrms) 

MR. SPEAKER: Is it Calling Attention? Can anybody 
stand Up at any moment of time, can any question be put 
and can any demand be made? 

... (InIemJpIloM) 

SHRI GURUOAS OASGUPTA: We are sorry; please 
allow the answer . ... (Interruptions) 

SHRI C. KUPPUSAMI (Madras, North): Sir, I would 
like to say one thing on the EPF interest rate . ... (Interrup-
tions) 

MR. SPEAKER: I will not allow. If you are not satisfied, 
you can do whatever you like. You can move a simple 
motion for getting rid of me. 

...(Interruptions) 

MR. SPEAKER: You cannot blow hot and cold. 

[Translation] 

SHRI A. NARENDRA: The Chairman has been 
authorised by the CST to take decision on the interest 
rates. The decision on the interest rate had to be taken. 

[English] 

due to reduction in interest and vari~ investments, 
the net income has come down. The Corpus of EPF is As. 
79,764 «ore and the interest cannot be paid from the 
Corpus Fund. Interest has to be paid within the current 
income, for the recent years. 

Sir, the Corpus Fund up to 31.3.05, of the EPF is 
Rs.79,764.48 crore. 

SHRI GURUOAS DASGUPTA: Sir, I am on a point of 
order. 

. MR. SPEAKER: Whatls the point of order? 

SHRI GURUDAS DASGUPTA: He is quoting the 
figUrBs, which I believe is not 1rue . 

MR. SPEAKER: Very well, if he is misleading the 
House, you can bring a privilege motion against him; I do 
not mind. You are welcome to bring a privilege motion . 
How do I know that he Ie right or wrong? 

SHRI A. NARENORA: The figure for employees' 
pension is Rs.66,445 crore; employees' insurance deposit 
is Rs.4,518.erore. In ·u.case of contingency fund, it is 
R&.133 CIONI;fOlspecial reaervefund, It is Ra.205 crore; 
for additional recoveries, it is Rs.27 CfOl'&, totalling Re.365 
crore. 

SHRI GURUDAS DASGUPTA: Sir, .is it an answer? 



271 DECEMBER 22, 2005 272 

MR. SPEAKER: That is why I told you at the 
beginning. But you made a comment. I told you that the 
Minister concerned is ill; I made a mistake in admitting this 
Calling Attention. I requested you, but you wanted it and 
you made a comment that the Minister is not present here. 

... (Interruptions) 

SHRI GURUOAS DASGUPTA: I did not make any 
comment. ... (Interruptions) 

MR. SPEAKER: Shri Acharia, Shri Gurudas Dasgupta, 
aD of you are hon. Members of this House. You all know 
that I hold you in high respect. If the hon. Minister, who is 
obviousty deputising the hon. Minister of Labour, is not 
able to satisfy you, what can be done? 

... (Interruptlons) 

SHRI BASU DEB ACHARIA: Sir, he is not replying to 
our questions. So, we are walking out . ... (Interruptions) 

SHRI GURUDAS DASGUPTA: Sir, the Government 
should have been represented by an able Minister who 
could answer all· our questions. The ·Govemment Is meIdng 
him a scapegoat So, we are W8IkIng out . ..• (lnterruptlonB) 

13.06 tva. 

(At this stage, Shri Basu Deb Acharia, Shri Gurudas 
Dasgupta and some other 000. Members left",. HouH.) 

MR. SPEAKER: You may complete your reply. 

... (Interruptions) 

MR. SPEAKER: This is the result of my mistake. I 
made a mistake by admitting this CaJOng Attention. 

SHRI A. NARENDRA: In the Indian Labour Confe-
rence, the Prime Minister told that the available EPF . 
••• {lnterr1JptioM) 

(TrartSlation) 

PROF. RASA SINGH RAWAT (Ajmer): You support 
the Government, even then you are walking out. 
... {Interruptions) 

SHRI MOHAN SINGH (Deoria): Mr. Speaker, Sir, 
hon'ble Mini8ter is not giving • corNCt repIy.TheIvfore, we 
are accompanying with our party . ... (lntstrcJptloM) 

13.~hrs. 

(Shri Mohan Singh and some other Han. 

Members then Ieff the House) 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): Mr. Speaker, Sir, 9.5% interest rate is quite 
essential for the securedtuture of the employees. 
. .. (Interruptions) 

[English] 

MR. SPEAKER: Nothing win be recorded. 

(Interruptions) ... • 

SHRI A. NARENDRA: Decision will be taken by the 
Government at the appropriate time . ... {lnletnJPljons) 

MR. SPEAKER: Shri Khaire, this Is not the way. Do 
not disturb the House . 

... (lnIemJpIIons) 

MR. SPEAKER: If you went to uoout, you can aJso 
walk out. 

(Translation) 

SHRI CHANDRAKANT KHAIRE: You don't want to 
allow ua to apeak. ao, we too, .... walking out. 
... ('''''''''''''''') 
13.07 tn. 

(Shri Chandrakant KhaiIe Ihen /eft the House) 

[English) 

MR. SPEAKER: You may complete your reply. 

SHRI A. NARENORA: Sir, thia matter ia under 
consideration of the Government. 

[English] 

SHRI ANANTH KUMAR (~ South): Sir. 
woutd like to raise a very urgent matter of'~ impodance 
regarding conferring the status of cluaical language to 
Kannada. Actually. the atalu8 of danIcaIlanguage Is given 
,on the criteria of high antiquity of earty text and recorded 
history, ancient literature, original literary tradition and 
heritage and diatlnctness of form. 

As you very wefl know and will eppreciate aI8o, the 

Not recordlcl. 
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entire South Indian music Is known as Kamataka music 
and Purandara Dasa is known as the Pitamaha of this 
music. In Mahabharata, there is a mention of Kamataka. 
Even Pandharpur Vitthala is known as Kannada Vitthala. 

I would like to bring it to the notice of this august 
House that the earliest recorded word of Kannada 'Ianguage 
Is 'Islla' occurring In the Brahmagiri rock insCription of King 
Ashoka. The date of this Inscription Is 252 B.C. D. Lewis 
Rice has published this Prakrit inscription in Epigraphia 
Carnatica In the year 1903. 

Secondly, there Is one stone InSCription, known as 
Halmldl Inscription, which is In a village Halmldl In Belur 
Taluk of Haasan Dietrict. The date of this inscription is 450 
A.D. This inSCription is completely in KaMada script. 

Why I am raising this issue is, Pampa Bharatha, 
Gadha Yuddha of Ranna, Harlschandra Kavya of 
Raghvanka, Kumaravyasa Bharatha, Vachana Sahltya and 
Sharana Sahltya of Basaveshwara and Sharanas, Dasa 
Sahltya of Purandar Dasa and Kanakdasa, Jalmlnl 
Bharatha of Lakahmlsha and Prabhu Linge Leele of Bhima 
Kavl, ail these literary works purport to say that Kannada 
language is a very ancient language with great heritage. 

Up to 10th October, 2004, the conditionality to accord 
the claasicallanguage status was different. It was thousand 
years for Indian languages. Suddenly, the UPA Government 
has changed this criterion on 27.10.05. I would like to 
know the rationale behind It. I urge upon the Union 
Government to accord the classical language status to 
Kannada language as it is one of the ancient languages 
of India. 

Suddenly, the UPA Government has changed it on 
27.10.2005. I want to know the rationale behind it. 

I urge upon the Union Government to accord the 
classical language status to Kannada language because 
it is one of the ancient languages In India and it has more 
than two and half thousand years of prlatine literature. 

SHRlMATI JAYABEN B. THAKKAR (Vadodara): Sir, I 
thank you for permitting me to raise this matter. The 
Government of Gujarat has sought the consent of the 
Central Government for It proposed Indultrial Park 
Ordinance with amendments In the Industrial Disputes Act, 
1947. The con .. nt of Govemment of India has not been 
accorded 10 far. I would request the C8ntral Government 
to review the matter and accord ita consent at the earliest. 

{Translation] 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Speaker, 
Sir, through you, I want the Govemrnent to take cognizance 
of an important matter. The river Ganga, which is called 
'Mother' by our people, holds an important place in the 
psyche of our nation. Its water is used as part of ritual 
purification but, since many years, it has been getting 
more and more polluted and even after the repeated pleas, 
no attention has been paid towards it. The late Prime 
Minister, Shri Rajiv Gandhi had, on June 14, 1986, assured 
the people of cleaning it and during these 19 years, Rs 
1800 crore have been spent. Now it is claimed that the 
Ganga's water is no longer fit for ritual purification and if 
bath is taken with its water one may get Infected. This is 
causing a lot of anguish among the people and they are 
writing to the government to solve this problem. 

I, through you, want to bring it to the notice of the 
Government that nothing has been done to check all that 
is polluting the Ganges. The treatment plants of all factories 
are lying closed. Through you, I Implore the Government 
to take this up on priority basis and draw up an action 
plan so that the Ganges and other rivers are purified. 
Besides, the receding water table should be restored to its 
original position. The sanctity of Ganga river shOUld be 
maintained and we would cooperate In this task. I, through 
you, request the govemment to prepare an action plan in 
this regard. 

{English1 

MR. SPEAKER: The House stands adjourned to meet 
again at 2.10 p.m. 

13.12 hra. 

The Lok Sabha then adjoumtld tll/ ten minutes 
past Fourteen of the Clock. 

14.18 hra. 

(The Lok Sabha reassembled after lunch at 
Sixteen minutes past fourteen of the clock) 

(SHRI VARKAJ.A RAotiAKRISHNAN In tfIB Chait) 

{English] 

MR. CHAIRMAN: Now the House wID take up matters 
under rule 377. 
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14.17 hra. 

MATTERS UNDER RULE 3n 
(I) Need to hand over maintenance of NatIonal 

HIghway No. 22 In tImachIII Pradeshtc)the State 
Public Works Department for proper upkeep 
and maintenance 

[Translation] 

SHRIMATI PRATIBHA SINGH (Mandi): Sir, through 
you, I want to draw the attention of the House and the 
Minister of Defence of the Government of India towards 
the dilapidated condition of national highway No. 22 that 
leads to Klnnore district of Himachal Pradesh situated on 
the Indo-l1bet border, which is maintained by GREF, a unit 
under the MiniStry of Defence. This area witness heavy 
snowfall in winter season and the traffic on this national 
highway gets disrupted for hours together. 

Sir, GREF is unable to maintain this highway properly 
due to paucity of .... ource. and fund •. As a result of thI., 
local people, farmers and orchard owners have to face 
many difficulties because they are unable to aend their 
cash crops to markets due to diaruption of traffic and they 
have to bear heavy losses. Due to disruption of traffic, 
tourists also get stranded. 

Sir, through you, I appeal to the Minister of Defence 
to hand over the maintenance of national highway No: 22 
that connects the border district of Kinnore to the rest of 
the country. to Public Works Department of Himachal 
Pradesh and this Department may be provided with 
necessary equipments, machinery and sufficient funds for 
better maintenance of this highway. 

MA. CHAIRMAN: SM Madhu.udan Mistry - Not 
present. 

(8) Need to link village. In Lohardap Parlla· 
mentary Con8tltuency, Jharkhand with main 
roads under Pradhan Uantrl Gramln Sadek 
YoJna 

OR. RAMESHWAR OAAON (Lohardaga): Sir, a large 
area of my Parliamentary constituency, Lohardaga 
(Jharkhand) Is covered with forests and mountain •. Many 
villages in this area are inhabited by tribal. and non· 
tribal.. They have to visit the police station. the Block 
Development OffIce and also have to go to markets for 
.... and purchue of necessary goods. Due to the abaence 
of roads they have to face many difficulties in frequerltlng 

these places. There is an urgent need to construct a road 
there. 

Therefore, I urge upon the Government that the 
villages situated in the forest and mountain areas of 
Ghaghara, Bishunpur, Aaidlh. Basi .. Kamdara. Chainpur, 
Dumarl block (all in Gumaia) and Senha. Kiako block 
(district Lohardaga) may be linked to main roads of this 
area under Pradhan Mantri Gramin Sadak '(ojana on priorlty 
basis. 

(HI) N .. d to regulate the functioning of private 
school a with a view to check exploitation ot 
parent. 

SHAI AVTAR SINGH SHADANA (Farldabad): SIr, I 
want to draw your attention towards the whfmslcal attitude 
of private schools and all over the convert methods being 
employed by these schools to extort money. Education 
has been made an easy source of earning money by 
these schools. A handsome amount for 'Sharat Darahan 
Bhraman' Is being collected from the guardians by exerting 
pre .. ure on them and the students are taken to travtUlng 
to distant places .. 

During the travel studems are taken for a dip In the 
sea and other hazardous ventures where they face the 
danger of losing their lives In the absence of proper 
arrangements for theaafety of their 11'1" and belonging. 

There have bean many glaring examplel of extracting 
hefty sums from the guardian. by the 'private schoola 
under dure.. In the name of travelling for the .ake of 
maintaining discipline and the children are taken to coastal 
areas for a dip in the sea. 

I demand the Government that .uch inCidents 
occurred from January, 2005 till date, may be Investigated 
into and such school. may be penalised and clear 
guidelines in this regard may be Issued that the guardians 
who are unable to pay the amount and unwilling to lend 
off their only child for a long time may not be pre8sur1sed. 
In cue any complaint Is received In thl. regard, .tringent 
action may be taken against the school administration, 
Immediately. 

[Eng/'-h) 

MR. CHAIRMAN: Nothing wIH go on record except 
the approved text. 

(Interruptions) ... • 

• HoI reaorcllld. 
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(Iv) Need to review the functioning of Depertme~t 
of AgrIculture, Andaman and Nlcobar Islands 
with a view to protect the lntare_ of farmers 
In the region 

SHRI MANORANJAN BHAKTA (Andaman and 
Nicobar Islands): Mr. Chairman, Sir, the Department of 
Agriculture which is responsible for the welfare of the 
farming community In Andaman and Nicobar Islands 
through procluclion and productivity, improvement of the 
crops etc., Is not satisfactorily doing its job. Unfortunately, 
the Department failed miserably in all sectors like crop 
husbandry, soil and water conservation and minor Irrigation. 

Considering the potential of horticultural crops of 
the .. Islands, Government of India, as per the recommen-
dations of the Island Development Authority, approved 
hlgh·vaIue agriculture programme for an estimated layout 
of Rs.50.OS crora. The Department of Agriculture Is 
reaponslble for these programmes through an agency, 
High Yalue Agriculture Development Agency. Many farmers 
took up the programme as per the guidance of the Field 
Offloera Involving PRIS. Not a single farmer Is benefited 
out of thI. scheme sow. Moreover, many farmers have 
Invested on the advice of the Field OffIcers with the hope 
of getting .slstanoa as per Government of India's norms. 
The farmers are totally dluatlsfled with the functioning of 
the Agriculture Department. Let me add here that 70 per 
OInt population In Andaman DI.trict and 100 per cent 
~ In Nicobar DIatrIct are the farmers who totally 
depend on agricultural products. 

Further, the imposition of ban on extraction of timber 
from forest was the major blow on the economic 
development and employment opportunity. To mitigate this 
grievance, non-timber fore.t produce like medicinal, 
aromatic and dye plants development was proposed by 
the Sekhar Singh Commission. 

Accordingly, Andaman and Nicobar Medicinal Plants 
Board was created for promoting cultivation, collection, 
proce.slng and marMting, etc. The Government of India 
hal funded for the same but the Islanders are not 
benefited. 

I, therefore, urge upon the Government of India to 
look Into the grievance. of the farmers from these Islands 
and accordingly firm decision Is required urgently to set 
right the Agriculture Department of Andaman and Nicobar 
Administration. 

(v) NMdto ..... ttwt perIOI'II whO migrated from 
PIIIUWt In 1147 and Httled In Jammu and 
Kaehmlrget .... domicile of the State 

fTIanIIation/ 
SHRt GIRDHARI LAL BHARGAVA (Jalpur): SIi', In 

1947 attairment of independence was coupled with the 
partition of the country. Thousands of Hindu families left 
behind their all movable and immovable properties in 
Pakistan and took shelter in Jammu and Kashmir. Those 
people who settled in Jammu and Kashmir got the 
citizenship of India which enabled them to vote in the Lok 
Sabha elections but they didn't get the citizenship of Jammu 
and Kashmir because of which they can't vote in Legislative 
Assembly elections. 

Alongwith this, they are deprived of the citizenship of 
Jammu and Kashmir too. Due to this, they are also deprived 
of the benefits of government jobs of the State Government 
or in government schools, medical and engineering 
colleges, and education and loan facilities. After 58 years 
of Independence of the country, they are forced to live 
miserable life. 

I request the Union Government to solve this problem 
at the earliest. 

(vi) Need to provide loan. to farm .... of Vldarbha 
region at lower Internt rates and fix remunera-
tIVe prices of cotton and soyabean 

SHRI SURESH WAGHMARE (Wardha): Mr. Chairman, 
Sir, agrlcuhure is an important indictor. of the Indian 
Economy. 58 per cent labour force and two-third population 
of the country are dependent on agriculture. The 
Government Introduced many schemes for agriculture and 
rural areas but migration of rural people and suicide cases 
of farmers are on rise. 

There have been many cases of suicides of farmers 
of Vldharbha region of Maharaahtra In the country because 
of decline in cotton and soyabean prices, outstanding 
loans of the farmers and unavailabUity of power for Irrigation 
(load shedding). The Government must ponder over the 
recommendations of Swamlnathan Committee and 
implement It. 

It was shown on the television that the distressed 
rural people In my constituency have decided to sell a 
viiiage' named Dorll. This Is a matter of concern. Sir, when 
sensex dips then the share market falls down and 
Government seems very concerned towards It but it is not 
serious on the issue of suicides being committed by the 
farmers. 

I request the Government to fix the prices of cotton at 
Rs. 27001- per quintal and soyabean at Rs 1800/· per 
quintal, waive off the loans of farmers, make irrigation 
available for farming and provide loans at 4 percent Interest 
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rate for framing and get their loans provided through 
NABARAD. It should also implement O.T.S. scheme In all 
banks, provide electricity for irrigation, atop load shedding 
etc. By taking all these measures, migration of rural people 
can be stopped, farmers will not commit suicide and the 
economy of the country will be strengthened. 

[English] 

MR. CHAIRMAN: Shrimati Manorama Madhavraj -
Not present. 

(vii) Need to con.truet a foot over brldgelunder 
bridge at the rellwlly craning In Morene city, 
Medhya PredHh 

SHRt ASHOK ARGAL (Morena): Mr. Chainnan, Sir, 
there is a railway crossing in the heart of Morena city 
under the North central Railway which has been completely 
closed down by the railways due to which the local citizens, 
students reading in schools, university, Kendriya 
Vidhyalaya, Polytechnic collage as well as rickshaw pullers 
and hand cart pullers are facing a lot of problems. A 
number of people have lost their lives whOe crossing the 
railway line. In this regard there has been a long standing 
demand for constructl~ a foot over bridge/under bridge at 
this croSSing but BO far North Central Railway has not paid 
any attention towards this serious problem. 

(YiU) Need to conduct a eurvey for laytng of a new 
nlIway line from Konch to Dlblapur AIIllway 
etaDon In Uttar Prad .. h 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Sir, 
a shuttle train runs between Attie and Konch in my ,Loi( 

Sabha constituency Jalaun, Garoutha, U.P. In the year 
1987 when Janata Party was ruling at the centre a 
proposal was passed to link railway lines from Konch to 
Dibiapur Railway Station via Bhed Jalaun and OraIya. 
After the survey, BOrne work on laying of earth was also 
undertaken, however, it was stopped. The rural people of 
Jalaun and OraIya district will be benefited if action Is 
once again taken on that proposal. The people of Jalaun 
and Oralya districts are deprived of rail facUity till date. 
Around 50 lakh people of this area would be benefited 
from this. 

Therefore, I urge upon the Union Government to 
conduct a survey once again for laying a new railway line 
from Konch to Dlblapur in Uttar Pradesh and also to make 
budgetary allocation for the purpose BO that this backward 
raglon could be developed. 

(Ix) Need to ,.."... Drug Control Order toenaure 
avallebility of Drupto poor.,.opla at cheaper 
retee 

{Eng/ish] 

SHRIMATI MINATl SEN (Jalpalgurl): Sir, I rise to draw 
the attention of the Government towards a serious problem 
of soaring prices of medlcln.. for years due to policies 
adopted by the Union Government. It may be recalled 
that in 1978, the Unlon Government inued initial order 
for controHlng drug prices. The order was issued In 
consonance with the recomrnendlllons of Hathl CommiHee. 
The Hathl Committee's recommenclatlone were meant to 
control prices of drugs and to serve the In.retta of drug 
manufacturing pSUa, but auccumbing to the prasaure of 
multinational companle8 In drug bualneae, the Government 
brought clown the number of druge under Drug Control 
Order to 30 only in ntcent years from 188 In 1978. Thus, 
people of India, partlcularty thole living below the poverty 
line, have bean thrown at the mercy of MNCe. I request 
the GowI'nment to review the Drug Control Order to ensure 
availability of drug to poor people within their means. 

MR. CHAIRMAN: ShrI Rewatl Raman Singh - Not 
present. 

(x) Need to provide flMnclai .... nce to the 
Govemment of Blharfarlmprvvlng the ""0 .. 
et P.M.C.H., Patna, BIhar 

{Translation] 

SHRI RAM KRIPAL YADAV (Patna): The condition of 
the only prominent Government hospital In Bihar, the 
P.M.C.H. Patna is extremely pitiable. Th. same condition 
which was prevailing 20 years ago Is prevailing even 
today. Rather the condition has ~ worse. People 
from all over the etate come to this hospital for treatment. 
However, they did not get proper and satisfactory health 
care or treatment in this hospital. The main reason Is the 
pitiable economic condition of the state due to which the 
atate Government Is unable to fund Ita financial nHdI. 

Therefore, through this Hou .. , I urge upon the hon'ble 
Health Minister to provide aufficlent central .. eletance to 
P.M.C.H. PatnL 

(xl) Need to provkte ...... Soon .. Package to 
the Gowrnment of un. ,... .... 11_ oonaoII-
cIaIIon of rtver ............ In DulnaNganJ 
Parliamentary conatItuanar 

MOHO. MUKEEM (Dumarlganj): Through you, I would 
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like to draw the attention of the Government towards my 
constituency, Dumariaganj, district Siddharth Nagar, Uttar 
Pradesh where every year houses of people living In 
villages "ke Amaria Galghat, Magargah, Banjaraha, Kudja, 
Narkataha, Rasoolpur, Ekdegava, Gaura Bazaar, Amhawa 
situated on the banks of Rapti river, Semrehwa on the 
banks of Dhorahi river, Bhadwa, Aatri, Amhawa, Nandvalia, 
Gajhada, Baldoli on Banganga river, Tanejwa, Matiyar, 
Muhchurwa along Bumi Rapti river and Kukar Bhukwa, 
Parti Bazaar, Uska etc. situated on the banks of Kuda river 
are affected due 10 floods and soil erosion In these villages 
rendering people homeless and leading to loss of life and 
property. I have drawn the attention of the Government 
towards this subject a number of times but so far the 
Government have not done anything 10 check the soil 
erosion which is causing a sense of insecurity and 
resentment in the minds of people. 

Therefore, through you, I would urge upon the Union 
Government to provide special financial package in public 
Interest for protection and safety of villages situated along 
the Rapt! Gorahi, Banganga, Budhl Rapti and Kuda rivers 
in my constituency Dumariaganj, district S'lddharth Nagar, 
Uttar Pradesh from floods and erosion. 

(xU) Need to conduct a survey for laying • new 
railway line linking AmI town In Vellore parlia-
mentary constituency, Tamil Naclu 

{English} 

PROF. K.M. KADER MOHIDEEN (Vellore): Respected 
Sir, I would like to draw the attention of the hon. Minister of 
Railways to an important issue In my Vellore constituency. 
Ami town and its surroundings in my constituency are very 
famous for manufacture of silk saris and agricultural 
products consisting of varieties of rice. Ami pattusaris and 
Ami seeraga chamba rice remain the precious commodities 
that always attract international markets. Moreover, a 
number of temples of architectural beauty claiming ancestry 
from Ramayana period are attractions for plenty of tourists. 
In order 10 encourage weavers, agriculturists and tourism, 
a long standing demand of the people of this region is thai 
Ami should be broughl on the Railway map of the country. 
The RaIlway Ministry was good enough to consider this 
request favourably and included it in the Budget • A new 
railway line will be laid and It will connect Ttndivanam, 
Vanda Vaal, Ami, Seyyar, Arcot and Vellore Katpadi.· The 
people ·of the region were very much pleased with the 
announcement and felt very happy about it. But, Sir, since 
the announcement about two years have elapsed and 

until now there is no sign of any survey for the new 
railway line. This is very much disappointing for the people 
of Ami. 

I urge upon the hon. Minister of Railways to pay 
attention to this long standing demand of Arni people of 
my constituency and help to fulfil their long standing dream 
making it, at the ealiiest, a reality. 

(xiiI) Need to expedite the process of ousting Illegal 
Infiltrators from Bangladesh atmled in Orissa 

SHRI B. MAHTAB (Cuttack): Sir, I draw your attention 
towards the continuous stream of illegal Bangladeshi 
immigrants arriving through the sea route and settling on 
the coast of Orissa. This is not only a major concern for 
the State of Orissa but Centre should equally be aiarmed. 
There is no doubt that aliens cannot be allowed to settle 
on our land with impunity. 

Recently, Govemment of Orissa went on a drive to 
identify and deport illegal immigrants. This is a laudable 
step. But the manner in which the authorities have brought 
about their task has cast a shadow. Around three districts 
are affected by the Bangladeshi will exodees. I have been 
informed that the language being Bengali, many 
Bangladeshis illegally emigrate into Orissa, change their 
name to a Hindu one and try to enjoy the political 
protection. Some weeks back, the Centre has asked the 
State Government to review its decision. Meanwhile, there 
are reports of fresh batches of entrants arriving in the 
coastal districts of Orissa. As the infiltrators clear precious 
mangrove forests, set up colonies, fish in banned waters, 
lay prawn gheris and come in conflict with locals, the 
entire eco-system and the social system of the region 
faces problem. 

Therefore, there is an urgent need to expedite the 
process of ousting infiltrators. I would like to make it clear 
that since partition, no refugees were ever settled in the 
coastal districts of Orissa. I would urge upon the 
Government to curb infiltration and a systematic and just 
process of identification of illegal settlers be started at the 
earliest. 

(xlv) Need to take Initiative for modernisation of ag,.-
old lute mill. besides ensuring purchase of raw 
Jute by Jet from lute grower. at Minimum 
SUpport Price 

SHRI AJOY CHAKRABORTY (Basirhat): Sir, the jute 
industry at present is going through great crisis. This has 
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been aggravated more this year. Despite the guidelines 
issued by the Government, the miY owners are not 
purchasing raw jute from the JCI at the Minimum Support 
Price. As a consequence, jute growers are forced to sell 
their produce at a price far below the MSP. 

This scenario is leading to total ruination of the jute 
growers and on the other hand non-purchase of raw jute 
by million owners has placed the entire work force of the 
jute industry into a grim tuture. 

Due to this. indifferent attitude of the mill owners, our 
jute industry, which was once a price of the country as a 
whole, is on the verge of total collapse. 

Therefore, I urge upon the Government to undertake 
immediate steps to save both the jute growers and the jute 
industry itseH along with taking initiatives for modernising 
the age-old jute mills with modem technology in a time 
bound manner. 

(xv) Need to take ...,. to revive central c0ope-
rative Banks In Bihar with hundred percent 
Central share 

[Translation} 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar): 
Mr. Chainnan, Sir, the Union Government had set up 
cooperative banks with a view to benefit the rural farmers. 
The objective of this Bank was to promote cooperative 
agriculture and to provide loan facilities to the farmers. In 
the absence of any help from the Government the condition 
of Central Cooperative banks in Bihar region is becoming 
extremely pitiable. Not only that, the licenses of Chapra, 
Madhepura and Darbhanga branches of this bank in Bihar 
region have been cancelled. Farmer's money is depoSited 
in these banks when the farmers approach banks to 
withdraw their money for getting their daughters manied 
and for agricultural purposes, the banks refuse to give 
them money which forces the farmers to take loan from 
money lenders in spite of having their own money. Due to 
this a number of central cooperative banks in various 
districts of Bihar are on the verge of ctosure. 

On the other hand on the recommendation of 
Vaidyanathan committee, funds to the tune of As. 14,000 . 
crores are being released by the Minister of AgrIculture for 
central cooperative Banks, out of whleh 35 percent 
investment wiH be made by the State Government and 85 
percent by the Union government The financial condition 
of the Government of Bihar is extremely poor. Government 

of Bihar Is not in a position to Invest 35 percent of its own. 
In that situation, Union Government win have to invest the 
entire 100 percent capital to save the cooperative Banks 
in Bihar. 

I would urge upon· the Govemment· to again issue 
licenses to run the Central cooperative banks situated at 
Chapra, Madhepura and Darbhangha so thaI the farmers 
are able to get their money refunded and the banks resume 
their operations. A10ngwith th.the Government should 
also take some effective steps to save these banks which 
are on the verge of closure by investing 100 percent tunds 
released by the union Government. 

(xvt)N •• d to check circulation of Bhutan". 
cumtnCy IMide 1ndI8n Territory perftcuIarIy In 
aome parla of .... palgurl and Cooch Behar 
dlatricta ofWNt Bengel 

[English) 

SHRI JOACHIM BAXLA (Alpulttuar): Mr. Chairman, 
Sir, the currency of Bhutan is in circulation inaide Indian 
Territory particularly in some parts of JaIpaIguri and Cooch 
Behar Districts of Weal Bengal. Currency notes of 1, 2, 5, 
10 and 100 rupee denomination are Boated by some 
unscrupulous bueinenmen. smo. indian c:ummcy bears 
higher value than Bhutan currency notes, lncIan currency 
notes are collected by the above group of people and in 
exchange currency notes and coins are floated for 
circulation which is highly irregular and aIao a threat for 
the nationaJ security. Local administration may be well 
aware of the aItuaIion but suitable steps to stop this practice 
has not been initiated till now. I urge upon the hon. Home 
Minister to take immediate step to stop this illegal practice. 

(xvii) Need to formulat. apaclflc programme to 
rehabilitate 'amll ... dlaplacecl due to ftooda In 
Aaaam 

DR. ARUN KUMAR SARMA (Lakhlmpur): Mr. 
Chairman, SIr, attention of the Government Is drawn about 
the urgent necessity of drawing • apecIaI Central plan for 
organised rehabllttation of IandIeaa famillea uprooted In 
the flood affected States in the country. In Assam alone, 
more than 10,000 families uprooIed by flood and erosion 
during the decade &Ie now staying In temporary cIw8IIIng 
houses on roads, embankments and reserved forest areas 
whose economy are cornpletefy shattered due 10 toss of 
usable and by erosion. They are left with no prac:ticaJ 
source of Income. The one time relief pnMded with HmIted 



Criminal Law (Amendment) PAUSA 1,1927 (SAKA) B17/,2oo5 286 

Central Retlef Fund could not solve their problem. They 
are also denied lAY houses and employment under NFFWP 
or SGRY under DRDA due to their temporary seldemen!. 
Unless specific programme is drawn by the Central 
Government for meaningful rehabilitation of these peopte 
in line with Tsunami or earthquake, there will be starvation 
death and social problem with wide range of economic 
disparity. 

Therefore, I urge upon the Central government to 
seriously take up the issue as a national responsibility by 
drawing the special plans with 100 per cent Central 
assistance as the State Governments are unable to 
manage this huge task with limited resource available 
with them. Immediate de-siltation measures like dredging 
and river bank stabilisation through mechanised river 
training may also be taken up to prevent the recurring 
tIoocI and erosion as envisaged in the task force constitUted 
by hon. Prime Minister. The Brahmaputra Board may be 
directed to ensure immediate implementation of such 
programme already drawn with sufficient allocation of fund. 

(xviii) Need to expedite construction of Road Over 
Bridge at level crossing No.81/A on Ahmed&-
bad-Hlmmatnagar railway line In Saber-
k8ntha district, GuJarat 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, 
the level crossing No.81/A on Ahmedabad-Himmatnagar 
railway Nne of Western Railway in Sabarkantha District in 
Gujarat has become a headache for the traffic passing 
through the Himmatnagar town to Ambaji and further west 
In Rajasthan. The Railway Ministry has sanctioned the 
R.O.B. on this level crossing (81/A) and the Minister of 
State for Raltwaya has laid the foundation stone a few 
months back. However., the work of R.O.B has not started, 
though the Railway Ministry has already budgeted the 
money for construction of the R.O.B on this level crossing 
In the last year. and this yea(s (2005-06) Railway Budget. 

I request the Ministry of Railways to complete· the 
remaining formality, if any, to start the work of construction 
of the R.O.B. to relieve the sufferings of the people and 
vehicles passing through this level crossing No.81/A. 

14.47 ...... 

CRIMINAL U\W (AMENDMENT) BIll. 2005 

(English} 

MR. CHAIRMAN: Now, we shall take up the legislative 
bueinesa. him No.SO, Criminal Law (Amendment) Bill, 
2005. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATll): Sir, I beg to move: 

"That the Bill further to amend the Indian Penal Cade, 
the Code of Criminal Procedure, 1973 and the Indian 
Evidence Act, 1872 as passed by Rajya Sabha, be 
taken into consideration." 

Sir, this Bill seeks to amend the Indian Penal Code, 
the Criminal Procedure Code and the Indian Evidence 
Act. 

MR. CHAIRMAN: Are you amending all the three 
statutes by this Bill? 

SHRI SHIVRAJ V. PATIL: We are trying to amend 
certain sections of these statutes by moving this Bill and 
getting this Bill passed. It seeks to introduce a new Section 
in the Indian Penal Code. That new section is recognized 
as Section 195A. 

The Indian Penal Code provides that a person who 
gives false evidence can be punished but a person who 
induces another person to give false evidence or threatens 
another person to give false evidence cannot be punished 
under the existing Indian Penal Code. This clause ~rovides 
for punishment, which can be awarded, to a person who 
induces another person to give false evidence or threatens 
another person to give false evidence. The punishment 
provided is seven years imprisonment but if it is found that 
a person has been sentenced to life because of the false 
evidence given, the inducer or a person threatening can 
also be given the same kind of punishment. Not only 
seven years punishment can be awarded but also life 
imprisonment can be imposed on him. Clause 195(a) 
provides this. 

Sir, there is a provision that when a witness gives 
false evidence or produces a false document, he can be 
prosecuted. But the application for prosecuting him is 
required to be given by the judge himself and by no one 
else. It was very difficult for the judge who had to decide 
the cases fa go to other courts and file the complaints and 
appear in the courts and things like that We are now 
providing that the judge can file the complaint or he can 
authorize any other officer to file the complaint This is a 
provision which facilitates prosecuting the witnes$es giving 
false evidences. Now, this is another provision. 

This Bill seeks to Introduce ChL!oter 21 (al in the 
Criminal Procedure Code to provide for plea-bargaining. 
What is plea-bargaining? This is a new provision that we 
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are introducing in the Criminal Procedure Code. Plea-
bargaining is practised in other countries. Plea-bargaining 
is something mora stringent than the provision provided in 
the Criminal Procedure Code for compounding the offence. 
And it is less stringent than the provisions provided in the 
Criminal Procedure Code for sentencing and punishing 
the accused person. This is a route followed in between 
these two extreme positions. When a case is filed in a 
court, there are certain provisions, certain kinds of cases 
that can be compounded. The accused and the comp-
lainant can be allowed to compound these cases; 
compounding is allowed. There are certain cases in which 
the permission of the court is required to compound the 
cases. And once the compounding is allowed when the 
compromise is allowed between the accused and the 
complainant, the accused is treated as acquitted. Accused 
is without any blame and he can go scot-free. By having 
this provision, that is, provision for plea-bargaining, we 
are saying that in cases which are of a little more serious 
nature, when the case is filed in a court of law, the accused 
person can go to the court and say that I admit the guill 
And he is subject to himseH to your judgement under the 
provision of plea-bargaining. Such an application has to 
be accompanied by an affidavit and he has to say in the 
affidavit that he is doing it on his own without being under 
any pressure or without having been threatened in any 
manner. Of his free volition, he is doing this. That is what 
he is to submit in the court. If the court comes to the 
conclusion that what he is doing is correct then the court 
can give a notice to the prosecutor. If there is one to the 
lawyer who is supporting the accused - if the prosecutor 
is not there - and to the other lawyer also, the court can 
say that he can discuss this matter outside the court, and 
he can compromise in the matter. 

On the kind of compromise that could be arrived at, 
the accused, the complainant, the prosecutor and the 
defence lawyer could talk to each other outside the cOurt. 
They could decide what they should do to dispose of the 
case, to get the case disposed 01 by the court. In their 
discretion, they could decide that the victim could be given 
compensation. They could decide that the accused could 
be allowed to submit to the court and seek for lenience 
and things like that. When the matter is presented to the 
court, the court could accept the kind of agreement arrived 
at between the parties. The only thing that the court has to 
do is to see that everything that is being done Is being 
done of free volition and without subjecting them to any 
kind 01 pressure. That is the only precaution the court has 
to take. Once the court comes to the conclusion that they 

are doing it on their own, without any pressure from any 
quaner, the court could accept ttlat. 

When this kind of an agreement is arrived at, there 
are certain other conditions provided. If the minimum 
punishment is provided in any other law, what Is to be 
done? Thera are many laws which say that fIVe years' 
punishment is the minimum punishment that could be 
awarded or not less than five years' punishment has to be 
awarded. In that case, this plea bargaining provision 
provides that the court shall allow a punishment which is 
equal to half of the minimum punishment. So, half of the 
minimum punishment could be given. In other cases, where 
the minimum punishment is not provided for, the court 
could give a punishment which is equal to one-fourth of 
the punishment. These are the provisions here. 

There are certain kinds of cases in which plea-
bargaining Is not allowed. What are thOI!8 cases? If an 
accused could be punished to death or if it is a matter of 
very serious nature, such matter is not subject to plea-
bargaining. If an accused could be punished for life 
imprisonment, such a case cannot come to the court for 
plea-bargaining. II an accused could be punfshed for mora 
than seven years, the case cannot come to the court for 
plea-bargaining. If a juvenile offender is Involved, the case 
cannot be treated under plea-batgainlrlg. If there is any 
economic or social offence involved, such a case cannot 
be treated under plea- bargaining. These are the conditions 
under which pIea-bargainlng Is allowed. 

What are the advantages of plea-bargaining? One of 
the advantages of plea-bargaining is that the vicIIm could 
be given compensation. This law provides that when they 
talk to each other compensation could be decided upon 
by the parties involved. So, the accused would give the 
compensation and the victim would get the compensation. 
This is a new concept. Under the old law, under the 
existing criminal jurisprudence, the concept is to punish 
the offender. The concept is not to give compensation to 
the victim but to punish the offender. tn recent times, in our 
country and in other countries and other parts of the wortd 
also, the concept of giving compensation to the victim Is 
getting accepted slowly. It is not suffICient to punish an 
offender. The offender should be punished but that does 
not give any substantive relief to the victim. That Is why, 
now, the concept of giving compensation to the victim is 
getting accepted. 

15.00 hr.. 

We have introduced a law very recently, which Is the 
Communal Harmony Law, as we call it, which Is a law on 
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prevention of COlJU'!1unal violence and compensation to 
the victims. We have Introduced it and it may come up in 
the next Session or after that for discussion in this House. 
We have provided in that, that the victims of the communal 
violenoe shall be given compensation. Compensation by 
whom? This QOmp8osation can be given by the persons 
who are Nsponalble for creating the· violent situation in 
that area. This compensation can be given by the 
Government or by any other trust or by any other body 
who is cNated for this purpose. In other countries the 
trusts are created and those trusts are giving col1lpe'lsation 
to the vtctims of the violence. So, it Is one of the MIst 
Important things which provided that the offender should 
be punished. 

As is rightly said by the hon. Member who was sitting 
here -I do not know whether he is here or has gone out -
the offender has to be punished. But that is not sufficient. 
The victim has to be compensated and that concept has 
been accepted. There are many cases pending in the 
criminal courts and it has not been possible to dispose 
them of in time. Now, with the plea-bargaining, the rlisposal 
of the cases will be quicker and dispensation of the criminal 
justice will also be quicker. This is what is provided and 
this is one of the newest concepts, which we are 
introducing, in the Criminal Jurisprudence. So, there are 
these two things - plea-bargaining, allow the parties to 
corne together and decide the dtses. Second is to provide 
the compensation to the victims and thereby create a 
situation In which easier disposal of the cases becomes 
possible and easier. 

The other provision relates to the witnesses going to 
the court. These are the Important things. There are nine 
clauses and these nine clauses are providing for all these 
things. Now, this is an amending Bill. There was a demand 
made by many hon. Members and by many persons that 
we should amend the criminal laws in our country in order 
to make them more comprehensive and more effective. 

Now, new crimes are becoming visible to us. The 
Cyber crime is becoming visible to us and many new kinds 
of crimes are becoming visible to us. The Indian Penal 
Code or lOme other existing laws are not capable of 
meeting the requirements of the present time. That is why, 
an attempt is being made to find out what kind of new 
. crimea are becoming \Ilsi)1e and as to how to deal with 
them. There is a penal law which would be amended, 
pl'O<:8dural law"Woukt be amended as well as the law of . 
evidence would also be amended, to some extent, to meet 
the new requirements. This is one of the steps taken In 

this direction. We have passed the Criminal Procedure 
Code (Amendment) Bill in the last Session, we are passing 
this Bill in this Session and again we are likely to come 
before the House aSking for the passage of the Bill which 
will be introduced. Why are we doing in bits and pieces? 
... (Interruptions) This question is sometimes asked from 
us. 

MR. CHAIRMAN: Has the Law Commission also 
recommended it? 

SHRI SHIVRAJ V. PATIL: This plea-bargaining was 
suggested by the Law Commission. It waS suggested by 
other Committees which were appointed for that. The 
system of plea-bargaining is existing in other countries. 
By and large, we are trying to implement the suggestions 
given by the Law Commission. But it has not been possible 
for us to consider all the suggestions together and do it. If 
you try to do that, then a long time will be required. So, we 
are saying that let us cull out the suggestions which are 
easy to accept and introduce, and then amend these laws 
and take up other groups of suggestions, consider them 
and come back. So, in order to avoid the delays, we have 
adopted this method. Sometimes, people say that 'why are 
you coming like this, a few prOvisions this time and a few 
provisions afterwards. You do not do thaf. 

But we thought that we should not wait for a long 
time for all the provisions to be considered and introduced. 
So, whenever we find that on certain provisions there is 
an agreement, we are doing it. 

This Bill was introduced in the House. It had gone to 
the Standing Committee. The Standing Committee had 
made certain recommendations. We have accepted the 
recommendations in the Standing Committee. In the other 
House also, this BiU was discussed. When this Bill was 
being discussed, a few salutary suggestions were made 
on the floor of the House of Rajya Sabha by the hon. 
Members and the Government was in a position to accept 
those suggestions. Those suggestions were also accepted 
and I introduced this Bill. In the amended form this Bill has 
come to this House. I hope this House will accept this Bill 
and pass this BiR and allow us to have a better kind of 
Indian Penal Code, Criminal Procedure Code and the law 
of evidence . 

MR. CHAIRMAN: Motion moved: 

"That theBiU further to amend the Indian Penal Code, 
the Code of Criminal Procedure, 1973 and the Indian 
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Evidence Act, 1sn as passed by Rajya Sabha, be 
taken into consideration.· 

SHRI P.S. GADHAVI (Kutch): I thank you very much. 
Sir, for giving me this opportunity. I rise to support this BIll. 
I would like to mention to the hon. Minister that he has 
rightty said that our old laws, that is the Indian Penal 
Code, Indian Evidence Act etc. which are very old, require 
to be thoroughly amended and he would definitely try to 
take action on that line. 

Some amendments were made in the Criminal 
Procedure Code. At the outset I would Hke to request the 
hon. Minister that so far as the provisions on plea 
bargaining are concerned, there seems to be a requirement 
for giving training to the prosecutors because the 
prosecutor plays a very important role in this. A notice is 
required to be given to the prosecutor. We know that there 
are large number of cases pending in the courts. I think 
the conviction rate is hardly tan per cent There are so 
many reasons for that I welcome this amendment which 
has been brought here. 

As you know, our IegaJ system is based upon 1he 
Anglo-Saxon jurisprudence which proceede upon the 
premise of innocence of the accused and a presumption 
1hef8of. Obviously, that pramiae cannot be questioned. But 
those who are the victims of the offence, those who ate 
informants, certainly, also have got the right to 81181.1'8 that 
those who are culpable must be brought to book. And 
obviously, the experience in this connection is not very 
encouraging, which ultimately impulses us to come with 
one amendment or the other. 

Sir, you would recall that in criminal justice system, 
there are three components. FltSt is the police, second is 
the proeecutor and the third is the justice delivery system. 
In civil law, we have come with alternative dispute 
redressal mechanism. In civil courts, outside COf'I1)rornise 
is also allowed. Similarly, these amendments win definitely 
help to minimise the disposal of the cases. 

The sovereign responsibility cannot. at all, be given 
to any other authority. What is the position today? We are 
suffering in terms of policing. We are suffering in terms of 
proper prosecution and. as a result, the consequence is 
that proper justice delivery system is not being deliYerecl. 

I am given to understand that the conviction rate is 
10 per cent PIea8e correct me If I am wrong. But, I would 
Clrtal,,1y lice to know from the hon. Minister as to what II 

the conviction rate in this country. If this 18 the level of 
acquittal, then, perhaps, something is seriously amiss 
which you need to address. .. 

When we are getting the opportunity to discuas these 
important provisions by way of amending the Code of 
Criminal Procedure, certain connected and relevant iuues 
can also be focussed upon. I would be grateful If the hon. 
Home MInister can enlighten on thoee concerns. What 
steps are being taken to improve the policing system in 
this country? What steps are being taken to strenglhen the 
investigative capacity of the police? These Ie.,..s of 
acquittals are happening only because the investigation is 
not proper and, therefore, the prosecution fails. Maybe, 
the time has come to ensure effective training for policing 
and investigation. The system of Directorate of Prosecution 
may be introduced because prosecutors are required to 
be given proper training. My humble submission to the 
hon. Minister is to enlighten us on those points. 

Secondly, I would like to make some observations 
on the plea of bargaining. It is, indeed, a welcome step. I 
remember, the Law Commission, headed by Mr. Thakkar. 
had itself reconvnendecl as to why plea of bargaining 
should be inciuded. I would like to quote the reasons as to 
why the Law Commission, headed by Mr. Thakkar, in ita 
142nd Report talked about plea of bargaining. It has given 
five reasons and they are very Interesting. "When most 
people who are arrested are guilty anyway, then why 
should one bother about the trialT This was the first 
reason gWen. The second one was that public money 
should not be wasted. The third one that they have 
suggested was plea-bargalning as a way of compromise. 
Both sides give a little and galn a little. The fourth one was 
that trial consumes time and cost. The fifth one was that 
both sides should avail It. 

Based on the Thaldw Commission's Report, the plea-
bargaining has been provided for and It II a welcome 
thing. That wHl definitely help the victims also. What Is 
actually happening is that the poor victims are always 
suffering. When a poor man who has been punished for 
committing murder is acquitted, his poor family doH not 
get anything. In this amendment, you have made a 
provision to pay compensation. CompensatIon wi! give 
some solace to the person who II a vtctIm. My humble 
submiuion Is that there Is a need to bring In compre-
heMive amendments In the Code of CrIrNnat Procedu,., 
Evidence Act and the Indian Penal Code bec8uM cyber 
crimes and new C8S88 are oom/ng up. I would reque.t the 
hen. MInister to bring In compreheIwive amendmenla 
concemIng the criminal .ystam. 
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You have made mention about experts' evidence in 
counterfeit currency cases. Till now, only the experts from 
the Nasik Priming Press are allowed to give evidence. 
Now, when you have brought an amendment that other 
experts or experts from the Forensic Science laboratDry 
can also give evidence, I would like to point out that much 
requires to be done in our forensic laboratories. In many 
parts of our country, we do not have technoi0gicaliy 
cIeYeIoped modem forensic laboratories with the result 
that the cases are getting delayed. When a matter is 
referred to the fonmslc laboratories, it takes many, many 
months. My suggestion Is that at the district level, at ~e 
regional level, we must have good forensic laboratories. 

Another point that I would like to make is that the 
police .... taking statements, those statements are unsigned 
and with the result, many witnesses tum hostile In the 
ccut. 

15.1. hn. 

I also agree that according to article 21, we cannot 
force anybody to give evidence against himself. But here 
Is a cue where the despositian8 are recorded by the 
police under section 161, which are unsigned. My 
submiBSion is that those recorded statements are to be 
Immediately verified by the higher officers or by persons 
who have magisterial powers or the persons who have 
got the right to administer the oath. In that case, if tHose 
things are done, then there will be little chances for people 
to go hostile. Many times, the police also plays a very 
crucial role. If they want to have any conspiracy against 
anybody, then they can prepare a statement In the manner 
and way which they like. These statements are submitted 
in Court as a diary. We have got the experience, the 
police are changing statements. They can do and undo 
any things. You can consider all this under section 161. 
When the statements given to the Police are unsigned, 
they are to be verified by the higher officer or by the 
magistrate as early as possible in a time bound manner. 

WIth this, I support this Amendment Bill. I would 
request that comprehensive amendments should be 
brought In the Criminal Procedure Code, Indian Evidence 
Act and 80 on. We have now got the mafia crimes, cyber 
crimes. communal crimes and so on. It is very essential to 
have a comprehensive amendment for these cases. 

SHRI S.K. KHARVENTHAN (Palani): Sir, I rise to 

support the Criminal Law (Amendment) Bill, 2005. ThIs 
Bill Is for amending the Indian Penal Code, the Code of 
Criminal Procedure of 1973 and the Indian Evidence Act 
of 1872. 

This Bin was introduced by the then Deputy Prime 
Minister Shri 1.K. Advani on 22nd August, 2003. It was 
then referred to the Parliamentary Standing Committee on 
18th September, 2003. After having 14 sittings, the final 
Report was prepared on 18th February, 2005. The Report 
was laid on the Table of both the Houses of Parliament on 
2nd March, 2005. The Raiya Sabha passed this Bill on 
13th December, 2005. Originally, the amendments were 
proposed in Sections 161 and 162 and 164 of the Criminal 
Procedure Code. There was an amendment under Section 
344. The proposed amendments under Sections 161, 162, 
164 and 344 were opposed by so many lawyers of this 
country. The Bar Council of India and the various State 
Bar Councils including the Tamil Nadu Bar Council had 
also opposed it. The Standing Committee of Parliament 
had also opposed the proposed amendments. I, on behalf 
of the Tamil Nadu Bar Council and on my own behalf, 
have submitted a Memorandum to the hon. Minister. I am 
very much thankful to the hon. Home Minister for 
safeguarding the interests of the litigants and the interests 
of the poor claimants in the criminal courts. The proposed 
amendments, as suggested by the previous Government, 
talk about taking signature from the witness under sections 
162 Cr.PC and Section 164 Cr.PC talks about recording 
the statement of the material witness by the magistrates 
for the offences punishable with seven years imprisonment 
or more even death penalty. These were affecting the 
interests of the poor litigants. These provisions were 
removed. I personally and also on behalf of the lawyers of 
this country thanking the Home Minister for removal of 
these anti-pubiic amendments. 

I welcome the proposed amendment about plea 
bargaining. There is a new Chapter introduced from Section 
265A to 265J under plea bargaining. Plea bargaining is 
successful in the United States of America. It is a pre-trial 
negotiations. Previously, the Indian law does not recognise 
the concept of plea bargaining. However, Section 206 (1) 
and (3) of Cr. PC and Section 208 (1) of Motor Vehicles 
Act enables the accused to plead guilty of petty offences 
and to pay a small fine. It does not involve bargaining 
between the prosecution and the accused. Section 320 of 
Cr.P.C., with the permission or without the permission, 
permits the accessed as well as the victim to compromise 
offencea. Even under Section 320 Cr.P.C., only 53 cases 
are pennia8ible out of 383 offences, to be compounded, 
with or without permission. 
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After an elaborate discussion, the Law Cornrni~ 
recommended in its 142nd Report for pIea-bargaining. It 
is a good proposal and a good amendment brought in by 
our Government Even through the pIea-bargaining is not 
a forced one; it is according to the will and wish of the 
accused. 

According to Section 265(B), the accused has to first 
file tAe application, after the charge is filed before the 
Magistrate; so, he comes forward to file the application. 
The court is authorised to hear both the parties. According 
to Section 265 (G), hearing both the parties is permitted. 
Section 265 (E)(.a) deals with compensation to the victims. 
There is another provision to safeguard the interests of 
the accused. Suppose the accused files an application for 
compounding the cases, under Section 265 (B), under 
Section 265 (G), it cannot be treated against the accused. 
It will safeguard the interests of the accused. It is a welcome 
step brought in by this Government. 

There is another important provision under Section 
195 (a). The original Section 195 of the IPC states that 
giving or fabricating false evidence with intent to PfOC?UF8 
conviction of offences punishable with Imprisonment for 
life. Now, the provision brought In is clearly stating that 
'threatening or inducing any person', itself Is punishable. 
So, it is a very good amendment This SectIon 195 (a) also 
tells which could be tried in the court where evidence is 
given. It is a welcome step. 

With respect to Section 292 Cr.P.C., the cases on 
counterfeit, coinage, etc., there are many cases in the 
Magistrate's Court which are pending for want of concerned 
officers evidence. The present amendment will reduce the 
delays and the cases could be disposed of early. 

Hence, the amendments brought in by our Govern-
ment - by our hon. Home Minister - are welcome and I 
support this BiD wholeheartedly. 

SHRIMATI SUSMITA BAURI (Vishnupur): Sir, thank 
you for giving me the opportunity to participate in this 
debate. I am in support of this Bill. 

There are lakhs of pending cases in different courts 
of our country - from the highest court to the lowest. 
cases are pending for years. According to the National 
Crime Records Bureau, the number of under-trials In 
prisons at the end of 2003 was 2.17,659. A majority of 
them are booked for petty offences. This is a very serious 
matter. These are under-trials who remain in jails for many 

years. Many of them mlght not be proved guilty. Due to the 
long delays in the legal process, they are to remain In 
jails. What Is the condition of our jaDs? It Is horrible. 

All our jails are over-crowded. The National Human 
Rights Commission indicatee over-crowdlng of 32.33 per 
cent in our jails. The situation Is really bad. The Inrnataa 
are subjected to inhuman treatment. There ate violations 
of human rightll in every jail In 1he country. A complete 
overhaul of the system is needed. Also, .... are a number 
of vacancies of juc:Igea exl8ting in various ~. That 
should be filled up to clear the backlog of C8881. 

The Cr.P.C. as it stands today contains, for the purpose 
of disposal of criminal C8881, tour procedures of IrIaI 
namely Summon Procedure, Wanant Procedura, police 
case and complaint cue. There are Summary Procedure 
of Trial and Session Procedure of Trial. The proce .. of 
trial of criminal offences as indicated above and contained 
in the Cr.P.C. are not matching with the huge number of 
cases pending in the subordinate judiciary, which 
necessitated the Introduction of a separate procedure of 
trial of offences; and the same process of trial or 
adjucflC8lion of offence has been styled In the BUI. under 
the caption 'PIe.BargatnIng'. It is likely to be Inserted In 
chapter 21A of Cr.P.C. Just after the process of trial, 
summary trial begins from 260 to 265 Cr.P.C. 

The New chapter, as aforeaald, -Plea Bargaining" 
starts from, 265A to 265L of Cr.P.C. The analysis ofthe8e 
provisions indicated that this separate procedure of trIaJ 
would be much helpful in the matter of disposal of huge 
number of criminal cases. Pending for yeara together, the 
plea will be placed under con8ideration. If the plea had 
been given voluntarily, that will be considered aeparaIeIy 
in camera. In that event, there is no scope of aealing 
pressure upon the accused to ob&ain plea. If the plea 
appears to be voluntary, then subsequent sec:tions of the 
newly added sections, namely working out a satisfactory 
disposition of the case will come into play. 

It appears that seeking the provision of ptea 
bargaining is the option of the accused. If he seeka the 
benefit of the section and It is found that the same is 
voluntary, then the subsequent acts of working out a 
satisfactory disposition of the cue will follow and the cue 
will have Its finaDty. 

It win appear from the experience that a good number 
of cases wiH be adjudicated as per the procedtn laid 
down. I hope, this special procesa of trIaJ win be very 
much helpful to the aociety as a whole. 
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Sir, of course In the Plea Bargaining chapter offences 
are punishable just below 7 years. It will come under the 
purview of application of provision. Normally, offences 
punishable within 7 years uncIer the IPC are tried by the 
Magi.trate of the Fir.t Class. C.G.M. award punishment to 
the extent of 3 years. Offence. to be adjudicated uncIer 
the process of bial in the Plea Bargainlnng proces. is 
punlehable upto 7 years and it .. ems Magi.trate will 
adjudicata the aame pt'OCeeding. If .0, in cue Magi.trate 
awarda conviction for more than three years, he cannot 
hImMI, pas. Mf1tence. He I. to refer the matter to C.G.M. 
for pualng appropriate .. ntence, which will cause delay. 
So, amendment of section 29 of Cr.P.C. I. required. 

Sir, there wu a move by the previous BJP 
Go-Mmment to dilute the .xi.tlng proviaions, in the Cr.P.C .• 
relating to the CU8I of atrocl1l.. against women and to 
make such cue. compoundable. Such change. were 
dMlgnec:lagaln.t the rights of women. I thank the Minl.ter 
tor dropping It. 

With regard to compounding of offence., there. are 
apprehenslona that this prOvision could be misused by the 
rich and powerful. It would go agaln.t the Interests of the 
poorer sections. 

Sir, another point that I want to make I. related to the 
protection of witnes .... There are a number of In.tances 
where witne.... tum hostll., which ultimately save the 
guilty, making the rul. of law a mockery. In some case. 
wltn..... become untraceable and even physically 
eliminated. Mostly, in the case. involving rich and influential 
people, the wltn ..... tum hostile, be It the Jessica Lal 
murder case or the BMW case. 

SIr. the cue of Zahlra Sheikh, the witneaaln the Best 
a.kery case, Ie a fine example. The most recent example 
Is reported from KeraJa where in a sex-scandal case, with 
alleged Involvement of a former State Minister, some of 
the wltneaaea are reported to have turned hostile. In moat 
ca... In which Influential people are Involved, the 
wttneue. ant made to tum hostile by means of coercion 
and allurement. Hence, It is very easential to give 
protection to the wltne .. es. But there Is no comprehensive 
law Ixl.tlng In the country to deal with this is.ue. 

There are many recommendation. from the Law 
Commlaalon .Ince the year 1958. But the recommendations 
moatly related to allowances and facilities to be made 
available for the witne.ses. There is no suggestion of 
rneuures for the phy.ical protection of witnesses. It is 

high time that this aspect Is also looked at. Sir. I welcome 
this BiN on behalf of myself and my party. With these 
words, I conclude my speech. 

[Translation} 

SHRI GANESH PRASAD SINGH (Jahanabad): Sir, I 
expre.s my gratitude to you for giving me an opportunity 
to speak on the CrIminal Law Amendment Act. 2003. 

Sir. through you, and through this House. I would like 
to draw the attention of the hon. Mini.ter towards the fact 
that Criminal Procedure Code, Indian Evidence Act or 
Indian Penal Code had been formulated during the British 
Period and only minor amendments have been made In 
between. You are aware that theae minor amendments 
wHI not .et things right. The most complicated problem is 
of delay In the judicial procedure of the country. There Is a 
need to devise measures to remove delays In courts. 
Particularly, In criminal CU88, a young person becomes 
an old one till the judgement ia pronounced. I, therefof'e, 
suggest that a comprehensive refonn I. reqUired. 

Sir, there are several reason. reaponllble for It. Laich. 
of cases are pending In courts, be It the Supreme Court, 
be It the High Court, Session Courts or Courts at lower 
levels like courts of the Magistrates. Neither any law Is 
being fonnulated nor amendment is being brought forward 
for It. This Is urgently needed to ensure speedy justice for 
people. 

Sir, second point I would like to make is that corruption 
is prevalent In courts too but no step i. being taken by the 
Government to weed out corruption. There is a need to .et 
up a Commission for It also. 

Sir, these are the facts and unle.s laws are amended 
comprehensively, it will not be possible to remove It. 
Criminal Procedure Code was fennulated in 1880. It was 
amended in 1973. thereafter It was again 8IT18nded In 
2003 and stili again an amendment has been brought 
forward now. The pre .. nt amendment brought forward 
contain. onty .ome additions In the points included in the 
proposal of the 2003 amendment. You are aware that if 
someone commits a cognizable offence, he at first strike. 
at the wItne ..... ProvIsion for punishment has been made 
in this amendment for people bullying the wltnessea, 
preventing the witnes.es to depo.e by giving him 
allurement and for people giving false eviclence. A few 
words have been added in section 195(A) through this 
amendment. SimIlarly section 181 and section 182 have 
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also been amended and particularly an entry has been 
added to it provision regarding which was already there In 
the section. 

Sir, this amendment deserves to be welcomed and I 
support it, but at lut, I would request the hon'ble Minister 
that in view of the present circumstances and occurrencel 
there is a need to make comprehensive changes In the 
Criminal Procedufe Code, Penal Code and Evidence Act. 

With thes& words, I expretls my gratitude to yO\.! and 
conclude. 

[English] 

PROF. K.M. KADER MOHIDEEN (VeIIore): SIr, I thank 
you very much for giving an opportunity to partIc\pa1e In 
the dilcuallon on the Criminal Law (Amendment) BlR, 
2005 moved by the hon. Home Mlnllter. this BIIIIhouIcI 
be aupportecI by all. 

First of all, those who have been giving false 
evidence all these years are being lought to be punished 
for the first time. Tho8e who Induce or ttnaten the 
wItnesIea are now being punished. Th4nfore, It II a 
welcome featu .... 

Sir, another Important aspect of this Bill II that it 
contains the provision of plea-bargalnlng. The cases In 
criminal courts and In the civil courts In our country are 
piling up day In and day out. i would like to suggest three 
things before this august House. I am not a lawyer, but 
one amongst the ordinary citizens of this country. As a 
teacher by profession, I would like to suggest the following 
three things. 

The cues that are pending In the portala of the 
courts should be divided into three categories. First, there 
should be a filtration process. In a country like Singapore, 
cues are brought dally before the courts. The Magistrate 
Ilt8 in the court. as you are sitting In your Chair. The 
policemen present an accused before the MagIstrate: All 
the accused are made to stand in a queue. The policemen 
uk 1hem If they have filed their FiRs or noL The Magistrate 
uks the accuHd If he or &he had committed an offence. If 
the accuHd says that he had committed an oflence, then 
he illmmediately given a punishment In the form of a fin. 
or such other thing. Sometimes, H not found guilty, the 
accuHd Is acquitted also. The cue Is filtered out In this 
way. 

Second, If 1he accused accepts that he or &he hal 

committed an offence, then he Is given punishment on the 
spoL third, if the accu&ed says that he or she had not 
committed any offence, then he Is given the right to employ 
a lawyer to argue his case. Those cases are taken to the 
courts. ThIs process of filtering out caS88 is pursued by 
countries like Singapore. Adhering to such a practice would 
atso help reduce piling up of C08I In our coumry as well. 

Another aspect Is the elimination proceu. The pIea-
bargaining provision indeed fulftls the elimination procea. 
Our hon. Home Minister has said that death eentencea, 
life sentencea and In cases of seven .years ofitnprieonment, 
this provlaion of plea-bargaining will not ~. CrIme Is 
said to be an act against the law of the State. SpIritual 
leaders define sin as an act agalnlt the law of God. 
Anyone who commits a sin Is to be punished· by God. 
Anyone who commits a crtme agafnlt the law of the land 
Is to be punished by the State. But here, our hon. Kome 
MfnIster hal exempted death sentences from the ambit of 
plea-bargaining. Plea bargaining Is one the most 
acceptable and most welcome feature of thl. Bill. Cases of 
death sentences, life .entence. and sentences of 
Imprisonment up to seven years should be brought within 
the ambit of this plea-bargaining. 

In Arabian countries, where the Islamic law prevails, 
even in cases of death sentences, the provision of plea-
bargaining is In force. In Isl:lmlc law, the crime of killing ia 
not against the law of the land, but It is against the interest 
of the family. In the Middle East courts. in the countries 
where Islamic law Is practi.ed even in respect of death 
sentences, people who are affected by the murdered person 
is given compensation. The compensation given to the 
affected people is demanded by the affected people 
themselves. The family members ask for Ra. 20 ~re or 
20 billion dollars and It Is given by the offender. Such an 
arrangement is there. Therefore, plea bargaining has bien 
accepted here. This plea barga/ning should also be 
extended to all the aspects of death sentence, me sentence 
and even In cues rela»d to .. ven ye.,. imprisonment. 
This Is my humble suggestion. 

Crimes are committed by polluted minds of the 
people. I would like to appreciate our hon. Home Minister 
for bringing thlt Bill. He Is a great humanist. He wants to 
reduce the cases that ant piling up In the country. He 
wants to modemlze criminal law of our country. With that 
motive, he has brought forward thli Bill. In order to mlnimIH 
the crimes that are happening In the country, we should 
educate the people. I am pained to .. y one point In thia 
great House of ParlIament. Every IlIue II analyHd and 
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dllGUleed. But ethical education and spiritual knowledge 
have to be Inculcated In the people. How to prevent people 
from committing crimea? ThIs aspect has not been 
dllCuseed In this House until now. 

Therefore, moral education, ethical code and spiritual 
upacts of human Ufe should be Inculcated in the ordinary 
minds of the people from their infancy and childhood. 
Prevention Ia better than cure. That Is what people say. 
But people who are becoming criminals In the course of 
time have to be prevented from committing crimes in the 
very beginning. It has to be nipped In the bud Itself. Jhe 
country of criminals should be converted Into a country of 
non-ctlmlnall, a country of saints and spiritual leaders. 
Therefore, people have to be educated In this area. People 
are . to be Imparted spiritual knowledge and moral 
education. They should realize the Importance of not 
COnlmit1fng .Immoral acta In worldly ordinary life. This BIDs 
alms at preventing the growing criminal minds of the 
people. It has to be welcome by all Metionl of the people. 

I also want to say one more thing he .... If a Muallm 
commits a crime, he Is immediately called a Muslim 
criminal. If a HIndu commit. a crime, he Is called Hindu 
criminal and a Sikh committing a crime II called a Sikh 
criminal. likewise, they will say that the ... are MUllim 
terrortlta, Hindu terrori.ts and SIkh terrorists. Terrorism Is 
anti-humanity. It Is crime agalnlt humanity; One who 
commi1I a terrorlat act has to be treated as an enemy to 
humanity. He should not be called a. a Hindu or a Muslim 
or a Sikh or a Christian terrorist. ReUglons have nothing to 
do with crime. Religions have nothing to do with terro~sm. 
The ... fore, I request everyone in the country, for God's 
sake, not to call anyone In the name of ... liglon to which 
he belongs becauae he has committed a crime or an act 
or terrorism in the country. 

ThIs BUI which has been brought forward by our 
Home Minister II to minimise the plOng up of casas In our 
country and to mlnlml .. the punishment given to the people 
by plea bargaining. It wlH certainly help the growth of 
moral Ute In thla country. It win certainly reduce the growth 
of crime In this country. 

With th ... words, I conclude and Ilupport the Bill. 

SHRI SURESH PRABHAKAR PRABHU (Rafapur): 
SIr, I rise to support the Bill which deals with amending the 
Code of Crlmlnal procedure, the Indian Penal Code and 
the Indian Evtdence Act, 1812. 

At the outset, I would like to say that we need to 
modernise our laws when we are developing as a nation 
in which the citizens have a right to live in a manner thal is 
compatible with the other citizens of the rest of the world. 

We have seen that justice delayed is justice denied. 
In the case of an accused, If juatice is delayed for a pretty 
long time, it amounts to punishment awarded without justice 
being delivered. Therefore, as a consequence, we have 
seen that several accused per.ons are languishing In 
jaill, waiting for punishment to be given. But It Is a 
punishment that has already been given to such a person, 
which I, much more than the punishment that would have 
been awarded to him had Justice been delivered to him In 
time. The ... fo ... , we really need to modernise our system. 
So, I weIcomt; this provision. 

One of the objectives of thl' Bill il to dispense with 
jUltice In di' ahorteat possible time. But probably the law 
has to be first paaaed by the Parliament. I think, probably, 
we need to look into that ,yatem afresh. For example, this 
Bill was fir.t Introduced In Rajya Sabha on 22nd August, 
2003, mo ... than two years ago, by the then Deputy Prime 
Mintater. It has taken mo ... than two year. for It to come to 
the Lok Sabha. Hopefully we will pus it today. So, " will 
become an Important law of the land. I. the ... fore, think 
that we really need to look Into the time that is required, 
the time that Is consumed In this process for the BIR to be 
puled afresh. 

ThIs Bill has several components. I would deal with 
a few components. First, it tries to deal with the wltne ..... 
Nowadays, the witnesses a ... coerced, threatened or forced 
to give evidence In a manner that suits the person who Is 
an accused. It Is something which this Bllt deals with. So, 
this Is a very Important Isaue. In fact, it has been highlighted 
and Identified as one of the causes of Justice not being 
delive ... d In time and delivered In a right manner. Various 
Law Commissions, various institutions have gone Into that 
aspect. Therefore, this Is a welcome amendment. I 
welcome it. 

The second component deals with the plea-
bargaining. Thl, i, something which Is prevalent In the 
United States for a pretty long time. In fact, the moment the 
charges are framed, then the accused has a right to say 
that probably he would like to go for the plea bargaining 
and would go In for a system whereby he pleade guilty 
and he I, awarded a punishment which Is Iesa than that. 
In fact, as the hon. MInister was saying. It wUlbe half of the 
minimum punl8hment prescribed In· our Indian Iystem or 
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one-four1h if no such minimum punishment Is prescribed 
under any law under which he is now tried. 

I would rather feel that you are confining this plea-
bargaining to certain situations and exempting certain 
punishments, certain accused persons who are undergoing 
trials for certain punishments and they witl not be coWred 
by that. For example, there is the life imprisonment or 
punishment for seven years or even for punishment where 
there is a life sentence. I think that if you are really going 
In for a system which Is elaborately mentioned In the law, 
how can It be really practicable? The accused, the Defence 
Counsel, the Public Prosecutor and ali the four of them 
have to come together and agree to a particular thing. So, 
It Is a very system which Is oiJ..proof. I think we really need 
to expand it, not just to this but also, probably, to all 
possible crtmes that may be committed. Maybe, It is a 
good beginning. We can start with this and proceed on 
that So, as I said earlier, plea bargaining Is something 
which Is prevalent In the United States for a very long 
partod of time. The experiences of that country and many 
other countries, where It is prevalent, are available to us. 
So, this Is not that we are making a first time effort. 
Therefore, using it and extending it to more than one will 
be mora applicable. 

ThIrdly, we are dealing with and which the Miniltar 
did not mention, is probably compounding of an oHence 
whefe the husband or the relatives of the huabancl could 
aile be subject to that. You are also considering this now. 

SHAI SHIVRAJ V. PATIL: It was the part of the original 
Bill and In the Rajya Sabha that is deleted. 

SHRI SURESH PRABHAKAA PRABHU: That Is why 
you cId not mention it. So, Sir, these type of new provisions 
which are now Introduced are really welcome and we 
raaIIy need to do it. ThIs Indian Evidence Act was first 
passed by the than Govemment In 1872 and that Is the 
law today. So, my suggestion to the Minister would be that 
if you are really thinking of modernising our legal .y.tam, 
we need not make just piecemeal arnanc:lmentl here and 
thera. We will need to look at It totally afreah and bring 
about a new law which will be really modem In content 
and In application. 

Take for example, he mentioned about the new law 
which the Parliament paasad about a few years ago 
dealing with crtmn of digital nature. Therefore, SIr, If you 
can bring about a new law completely modem and· not 
juat bring about a piecemeal amendment that we are 

doing now, this wiD really be helpful to us. Therefore, I 
would request the MInister that maybe In next year or year 
after next, set up a proper commlllion and enlure that all 
these laws be brought about and, probably, It can be one 
single law. It is because the Code of Criminal Procedure, 
the Indian Penal Code, the Indian EvIcIanca Act, probably 
some of these lawa can be really Integrated Into one. You 
can bring about a new law. So, I really stand to support 
the BIR. I hope that the Mlnl.ter would take cognisance of 
some of the suggestions that we have made. 

SHRI B. MAHTAB (Cuttack): Thank you Mr. Chakman. 
The criminal ju.tice system compri... chiefly the police, 
the prosecution and the judiciary which I. the arm of the 
State cioaest to the citizen. This proximity empowera It to 
vioiate the rule of law frequently and brutally. Every time a 
police officer wrongly arrests or tortures a citizen with 
Impunity, every time a rich or powerful peraon escapes 
punishment for a crime by bribing the prosecution and 
every time a big shot Interfere. in the criminal jUltice 
machinery to secure partisan goal., the Ideal II 
compromIaed. The judiciary functions indapandantly and 
fearlessly. The rule of law demands an Independent police 
organilation. It aI.o demands independent prosecution 
services which should be free from political interference 
but should be accountable for their actions. It II said that 
this Bill, as the hon. Minister mentioned, seeks to amend 
the Indian Penal Code, the Cr.r.C. and the Indian Evidence 
Act. The purpose Is to Improve upon the exilting criminal 
justlee system in the country. There i. huge pendency and 
that Is why we need it. Three reasons have been given. 
First is that there Is huge pendency of criminal case •. 
Secondly. there Is inordinate delay in their disposal. Thirdly, 
there Is very low rat. of conviction In cases involving 
serious crimes. These are the three main 1.lues which 
this BiH seeks to addr .... The remedies that have proposed 
are allO three, If not four. Prevention of the evil of witne18 
turning hoItlle in criminal cas... Secondly, Introduction of 
the concept of plea-bargaining. Thirdly, compounding the 
offenee under Section 498(a) IPC which deals with the 
cruelty to woman. 

11.U hra. 

(MR. SPEAKEFl/n the CIMIt'7 

The three acta which are propoaed to be amended 
are conaldarecl to be the butwart< of crlmJnaI julb system 
of our country. 

The propo.ed amendments are .bated on the 
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recommendations contained in 142nd, 154th and 178th 
Reports of the Law Commission and Committee on 
Reforms of Criminal Justice System which was headed by 
Or. Justice V.S. Mallmath. 

This BKI focuses on three issues, namely, witness 
turning hostile, plea-bargaining and compounding the 
offence under Section 498 A of the IPC and taking evidence 
of scientific experts in cases relating to fake currency. 

I will come to the aspect of witness turning hostile for 
which correction Is to be made in the Indian Penal CQde. 
We all know that criminal justice system is evidence-ba&ed, 
False and fabricated evidence in the court leads to poor 
rate of conviction In criminal cases. The conviction rate in 
crimInaJ cues Is as low as 10 per cent due to perjury. 
Perjury Is committed by the witness on his or her own 
volition or under threat or allurement or inducement by the 
third party. PunIshment exists today for the witness who 
mak .. 181M statements under Sections 193 to 196 of the 
IPC. But there Is no punishment for the person who 
threatena or Inducea the witness. This is not provided in 
the IPC. Here, this BIll seeks to make some addition. 

Sir, the Bill proposes to introduce imprisonment for a 
term up 10 seven y ..... with a fine or both for the person 
who threatens or Induces the witness to make false 
evidence, But my point Is, existing general provision under 
SecIIon 344 of Cr.P.C. prescribing summary trial for perjury 
Is found to be groaaly inadequate. Thus, to check the 
witness from turning hostile, summary trial has been 
proyIded and a maximum punishment of imprisonment 
hu been extended. 

But the amendment leaves untouched the steps that 
are to be taken. Here, when evidence is the core issue of 
criminal justice system, If an allegation is made against 
someone, • third party, that a person is threatening or 
inducing or &During a specific time should be provided to 
take evidence of that person. Now there is no scope for 
that Win the court dired the police? So, a time frame has 
to be fixed. I think, that is necessary. The han. Minister 
IhouId apprise us on this aspect while replying to the 
debate. 

I now come to the second aspect, namely plea-
bargaining. This Is nothing new in the jurisprudence system 
in the wortc:I. The United Slates of America has it, but it is a 
noveIldH for us. The Law CommIssion, In its 154th Report, 
was of • very atrong ¥iew that we should have a plea-
bargaining ayatem. The CommIttee on ReformS of CrIminal 

Justice System had also recommended the introduction of 
plea-bargaining in our country. It is not a replica, as the 
hon. Minister has also mentioned In his introductory 
remarks. 

MR. SPEAKER: Mr. Mahtab, we have to start a 
discussion at 4 0' clock. How long will you take? 

SHRI B. MAHTAB: Sir, I will conclude within 10 
minutes. I have two or three points to make. 

MR. SPEAKER: All right. You may continue your 
speech later on. Now, we will take up Item no. 35. 

16.00 hra. 

SHRI SHIVRAJ V. PATIL: Will the Bill be taken up 
today or tomorrow? 

MR. SPEAKER: We can have it today after this 
discusaion. It will corne at 6 o'clock today unless the 
diSCU88ion collapses earlier. 

SHRI SHIVRAJ V. PATlL: WIth this, I have some other 
things to do; I have to go. If I am not here, again there will 
be a problem. 

MR. SPEAKER: We will accommodate you later on. I 
am sorry. It is 80 because we have admitted the discussion. 
Harc8y we discuss sports. 

... (Interruptions) 

SHRI SHIVRAJ V. PATIL: WIll dlscusaion under rule 
193 have precedence over the Bill? 

MR. SPEAKER: That is not 80. The BIll will be paned 
in this Session. 

...(Interruptions) 

MR. SPEAKER: It seems it will take some time. 

... (Interruptions) 

MR. SPEAKER: Shrl Topdar, please listen. You need 
not join issue. 

... (Intenuptions) 

16.02 hra. 

DISCUSSION UNDER RULE 193 

Need to dneIop sporta Infrestructure In the country 
k8epIng In vie. the forIhcomIng aports ewnIa 

MR. SPEAKER: Before you start, I want to make one 
thing clear. h is because after I have admitted this notice 
for discussion, there have been certain, H I may say 80, 
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well-meaning but misinformed friends who have been 
advising me that I had done something Improper. Let me 
make it clear that I had not admitted any notice or Motion 
to discuss the omission of any player from any team 
whatsoever. I am not mentioning anything, everybody 
understands. But, it was a matter, it seems to be that 
comments were made in newspapers about the propriety 
of the Speaker in giving, fixing or allowing a motion on 
that Editorials were written. Some wen-meaning Member 
of the other House advised the Speaker what to do and 
what not to do. Therefore, I want to make the position very 
clear. 

I very much welcome it when young Members of this 
House took the trouble of giving a notice on an issue 
which concerns the nation as a whole. I believe, India's 
performance in sports requires a lot of improvement. 
Therefore, please restrict yourself, all the hen. Members, 
to the issue that he has mentioned. 

You have raised a matter regarding need to develop 
sports infrastructure in the country keeping in view the 
forthcoming sports events. Let them have a discussion at 
a proper level. Let it not be said that there has been 
manipulation to espouse the cause ot a particular player 
however big or however important he may be. It is because 
of the very unseemly comments made on the Speaker's 
decision to allow a discussion that I am forced to make 
these observations. 

SHRI NAVEEN JINDAL (Kurukshetra): Hon. Speaker, 
Sir, I am most grateful for being given an opportunity to 
speak on a subject which is very very close to my heart, 
and it is of very very great importance to the country as a 
whole, which is regarding need for building up a broad-
based, world-class infrastructure and environment of 
international standards. EspeciaUy, I am going to talk about 
Olympics . ... (Interruptions) 

MR. SPEAKER: I hope, very constructive participation 
will be there by some hon. Members and we shOuld 
complete it by 6 o'clock. 

SHRI NAVEEN JINDAL: This discussion is very timely 
for the forthcoming Commonwealth Games to btl held in 
March 2006 in Australia, Asian Games In Doha in 2006, 
Beijing Olympics In 2008 and the Commonweahh Games 
to be held In tndia in 2010. ActuaRy we ant late for preparing 
for these things. Internationally, they start preparing for 
OlympIcs eight yeara or 12 ,.ana In advance. We are just 

pntparing one or two years In advance. ThatailO showe 
why we perform the way we peffonn. 

Sir, you are yourself a keen kMIr of sports and 
whenever an Indian sportsman brings glory to the country, 
like Ll Col. Rathore or Sachin Tendulkar of the Indian 
Cricket team, you have neverfaled to make a apecIaI 
mention of It in the House. 

MR. SPEAKER: Shri Vijaypat Slnghanla alao. 

SHRI NAVEEN JINDAL: I am grateful to you for 
allowing me to raise this diacussIon. You are a Member of 
the Executive Convnittee of Mohun Bagan Athletic Club. 

Several hon. Members here ant very, very interested 
in sports like Mr.Sharad Pawar. He Is the President of 
BCCI. Prof. Vijay Kumar Malhotra is "e President of 
Archery AnocIation. Mr. Priya Ranjan Oumunsl ia the 
President of Football Associallon. Mr. Sontosh Mohan Dev 
has a lot of love for tennis. Mr. Dayanldhi Maran loves 
tennia and snooker. Rao Inderjlt Singh' has been the 
National Chainplon of Skeet Shooting for three years and 
created a new record. 

Mr. Rahul Gandhi has keen Interest in shooting and 
squash. My friend, Mr. Navjot Singh Siddhu haa been a 
former Intomatlonal cricketer. We are aU proud of Shrlmati 
Jyotlrmoyee Slkdar who won two gold medals In 1998 
AsIan Garnes. Mr. K.C. Singh Baba has been two times 
national champion in power lifting and won two silver 
medals in Asian championship. 

MR. SPEAKER: You compliment all of them. 

SHRI NAVEEN JINDAL: Mr. Sukhdev SIngh Dhlndsa 
is the President ot Cycling Association. Mr. Dushyant Singh 
is also very very keen on shooting. A large number of MPs 
of this House alao participated In the Parliarnenrs Sports 
Meel I look forward to an enthusiastic discussion and 
debate on the subject of sports. I am sure we can build a 
consensus 10 that we, as a country. ,xeel in sports 
internationally. 

Let us go back to the last Olympics In Athens In 
2OCM. WhUe the US, China, RUHia, Australia, Japan and 
Italy won gold medals in double digfts, India could bag 
only one sliver. So, we were relegated to the COft'1W'Y of 
tiny countries like Slovenia, Estonia, Hong Kong and 
Paraguay who had an bagged one IOIit11ry IIIv8r medIII. 



309 Discussion Under PAUSA 1.1927 (SAKA) Rule 193 310 

My congratulations to It. Col. Rajyavardhan Rathore for 
his outstanding performance which I was privileged to 
witness In Athens. 

16.07 hr.. 

(SHFu GlRIOHAR GAMANG in the ChaitJ 

The important fact. however. remains that we could 
only win one silver medal. Mr. Chalnnan. Sir. it was a very. 
very proud moment when we saw our Indian lady athletes. 
especially Anju Baby George. Soma Biswes and J.J. 
Shobha performing reaDy well. Even when Soma Biswas 
was Injured very. very severely. she still limpingly started 
her race and finished third. I was sitting in the crowd and 
millions were watching allover the world. It was a very, 
very proud moment, I am sure, for every Indian. 

Mr. Chairman, Sir, in purchasing power parity. our 
GOP of 3.3 trillion doUars is the fifth highest in the world 
after US. European Union. China and Japan. In population, 
we are comparable to China But while China bagged 32 
gold medals. 17 silver and 14 bronze medals totalling 63 
medals In the last Olympics. we could only win one silver 
mecIaI. Sir. I recall while I was witnessing the Olympics. 
everyday I used to stand four or five times to listen to the 
Chinese National Anthem. listening to it and seeing the 
Chineae athletes performing so well my admiration for the 
Chinese athletes really grew. 

I would like to tell you what China does. Schools of 
Sports In China enrol five year old children. Then they 
send potential candidates to Sport Centres in provinces or 
cities to receive a very rigorous training. They send the 
best 01188 to train together in national teams. Competitions 
are relentl .... The Chinese athletes are trained for years 
to become machines to generate gold medals. It is 
eatimated that out of two lakh athletes in China, about 
1200 enter the national team which produced 32 gold 
medaJs at Athens. Each gold medaIUst receives reward 
money which is 23 years' worth of a Beljinger's annual 
income. In the past two decades, China has produced 
1,113 champions who have broken world records more 
than 750 times. So. the costa are huge but China considers 
the spending justified for bringing national honour through 
Olympic medals. A report on the internet estimates that 
China has spent 2.4 billion dollars. about As. 11.000 crore 
in preparing lor the Athens OlympiCS. 

As against thiS. the Government of India had a budget 
of only Rs.42 crore in 1991-92 that has gone up to Rs.313 

crore in 2005-06. It is only 0.06 per cent of our national 
budget and a negligible percentage of our GOP. We are 
spending only three per cent of what China spends on 
sports. 

In international sports. the race for gold medals is 
becoming keener day by day. These medals have become 
symbols of the vitality of the country's youth and its fighting 
spirit. The Indian youth in the age group of 13-35 years 
constitutes more than 40 per cent of the population. So. 
we are a young nation. We have to concentrate on sports. 

Sir, first and foremost is the need to improve 
infrastructure. Unfortunately, we have travelled in the 
opposite direction in the recent times. Till the 31st March. 
2005, the Govemment of India used to give grants to State 
Govemments and the local bodies for construction of 
facilities like staaium, swimming pools, shooting ranges. 
etc. This scheme was stopped from 1st April, 2005 and 
transferred to States since sports falls in the States list. 
With great difficulty. it has now been decided that at least 
the incomplete projects should be completed by March, 
2007. Sir. since sports is low priority for many States, this 
money is likely to be diverted to other sectors unless the 
Planning Commission does something about it. As to be 
well prepared for this speech. I spoke to a lot of eminent 
sports persons in the country. 

Mrs. Anju Bobby George who practices at Bangaluru 
told us that we lack world class infrastructure; the 
gymnasium is old; no woman expert is available to help in 
quick recovery; the equipment for physiotherapy is 
outdated; there is no money even for watering the track; 
the number of coaches is insufficient; there was a single 
expert who was hired from Ukraine for 200 athletes; and 
good coaches are rare. All facilities including medicines, 
sports-science should be brought under a single roof. 
These were her suggestions. 

Sir, Ms. Maleshwari, the Bronze Medal winner in 
Sydney Olympics 2000 shares the same view that we lack 
world class infrastructure even at Nehru Stadium in Delhi. 
There is Netaji Subhash National Institute of Sports 
(NSNIS), Patiala. I have myself visited that. I was really 
concerned to see the state of affairs of the gymnasium 
over there. If you saw the treadmill over there. it is really 
bad. i think we need to do a lot to improve the sports 
facilities in the country. 

SIr, the Athletic Federation itself laments for lack of 
good accommodation for athletes even at New Deihl, 
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Bangaluru and Patiala; lack of science support, recovery 
measures and monitoring of diet. 

Sir, I would like to suggest the hon. Finance Minister, 
through you, Sir, that we need to do a lot and we need 
realty to increase our budget for sports. Even the 
Government is not spending The corporate section which 
is doing extremely wetl in the country is not really coming 
forward to spend in sports. Sir, most of the money in our 
country is going for Cricket. Cricket probably gets more 
than 80 per cent of all the sponsorship money. All our 
focus is towards cricket. Cricket is not even an Olympic 
sport. Cricket is played by, maybe 20 countries In the 
world whereas Olympic sports are played by more than 
200 countries in the world. 

Sir, through you, I would like to request the hon. 
Finance Minister that in the coming budget, he must give 
tax exemption to the companies, to the public sedor, to 
the corporates who encourage Olympic sports, who 
encourage sportsmen pursuing Olympic sports. If 150 per 
cent tax exemption is given then, I am sure, a lot of 
companies would come forward to encourage Olympic 
sports and sportsmen and we would start doing really 
wetl. Sometimes one does not appreciate the importance 
that sports play In our life today. In the global arena, today 
sports are very important. When you are in Athens and 
sitting in the Olympic stadium and you He the Indian 
athletes running with Indian flag, the feeling of pride 8nd 
honour that one gets is very difficult to explain but we can 
all experience it. I think It is absolutely of paramount 
importance that this 150 per cent tax exemption Is given. 
This request was made by hon. Member Shri Kalmadl and 
other Members of Parliament also for giving this 
exemption. 

Sir, I would also like to request, through you, that the 
Government of India could also request the State 
Governments to ensure that the city Master Plans for urban 
development invariably earmar1< land for stadiums and 
sports facilities. We really need to strengthen Sports 
Authority of fndia as it is an apex body for country's sports. 
If we want medals, it has got to be strengthened. 

Budget for SAl's centres: SAl has developed Spofta 
Science Centres at five places. Five new Centres are 
pIaMed along with upgrading of NIS. PatIaIa. 

Dope Control: Drug disqualification is becoming 
another serious embarrassment for Indian tporta. We can 
hardly forget what happened to Ms. Pratima Kumari iInd 

Sanamacha Chanu, our welghtlifters at the Athens 2004. 
There is only one Dope Control Laboratory with IhaSAI 
today which has still to get accreditation with the 
International Olympic Committee. I suggest we have at 
least one lab in each Regional Centre of SAl. We may 
also consider making drug tests mandatory for all national 
competitions 10 create greater awareness of this menace. 

National Coaching Scheme: Under ~s Schema, SAl 
provides coaches to State Govemmenta on a matching 
basis for their State and District Coaching Centres. It 
spends money on their salary, kit, medical expenses and 
travel. The annual budget of SAl is about As. 37 crore. SAl 
has 1480 coaches only to cover the whole country, which 
is highly,· highly inadequate. It needs to be increased at 
least ten times in the shortest possible time. You would be 
surprised to know that there it no recrultment of coaches 
since 1992. 

Jaspal Rana, Arjuna awardee in pistol shooting, says 
that out of these 1480 coaches. ther8 is not even a single 
coach for shooting, aven when we Indiana 1118 from the 
land of Mahabharata and Arjuna. We have bemendous 
potential in archery and in shooting, but we do not have 
proper coaches or proper environment where we can 
grow. Otherwise, this country can produce hunchdaof 
Jaspal Ranas and Col. Rathorea. who can absolutely 
claim the number one position in the field of shooting and 
archery. 

Sir, when we talk about sports equipment. SAl has 
five Regional Centres and five Sub-Centrea for preparing 
Indian teams for Olympics and Asian games. The enUre 
infrastructure and equipment II provided by SAl. For such 
sports, the equipment. a lot of time, needs to be imported. 
We do not make such quality equipment in the country. 
However, at Tughlakabad Shooting Range, under the 'Pay 
and Play Scheme' no anns have been Imported since 
1982, and the allocation has been reduced from Rs. 5.5 
crore to Rs. 4.5 crore. Even though we have the stadiums, 
we have the shooting ranges, it is aeen that most of the 
times. the Government are interested in erecting bulldlng8, 
stadiums and shooting ranges, but nobody Is Interested In 
what is actuaHy happening Inalde those stadiume and 
shooting ranges. We see that at the shooting ranges. 
sometimes. there are no anns and ammunition and 1here 
are no targets. We are just making buildings and 
maintaining those buildings. What actually Is mIuIng 11 
the software part of it. We are Interested in creating the 
hardware, but the most important Ihlng Is that we ahouId 
have the software, we shoufd have the coaches and we 
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should have the equipment inside those buildings. It Is 
common knowledge that the arms and amrr Inition that 
we produce indigenously are of very poor quality. Leave 
alone the International competitions, the indigenous 
equipment is not even used in the national competitions. 
Our policies also discourage indigenous manufacture of 
these sports equipment, arms and ammunition in the 
prtvate sector, which needs to be reconsidered. 

Sir, our Sports Associations and Federations have 
frequentty been In news for all the wrong reason.. For 
talent scouting, Federations and Associations are 
supposed to hold annual championships in different 
categories. They are supposed to have an annual calendar 
of events. JIowerJer, most of them faD in holcfmg competitions 
regulatly; many of them fall in submitting their accounts as 
well. 

Since sports is a State subject. State Chief Ministers 
could be requested to ~ for identifying rural sports 
talent by organising Rural Sports Tournaments. Uke I said, 
today, cricket matches are watched with unparalleled 
enthusiasm and the game camera more than 80 per cent 
sponsorship. It is very ifT1)Ortant that we develop the 
Interest of our youth in different sports, especially in the 
0Jympic sports. I would like to congratulate Shri Sharad 
Pawar on becoming the President of the Board of Control 
for Cricket In India and also for increasing the revenue of 
the BCCI manifold, that Is, from As. 100 crore per annum 
to As. 400 crore per annum. Now, I feel that BCCI, along 
with taking care of cricket. should also encourage other 
OlympIc sports. I think, It is very important that we look 
beyond CrIcket now. MakIng sports and physical education 
a compulsory subject up to secondary level in schools is 
very Important A beginning could be made in the schools 
affiliated to the CBSe and all the Central Schools. I would 
Uke to quote what Swami Vlvekananda said. Swami 
Vlvekananda's can to the Youth was: 

-Be strong my young friends, that is my advice to 
you. You win be nearer to Heavens through football 
than through the study of Gita. You will understand 
Gila better with your biceps, your muscles a little 
stronger, you win understand the mighty geniUS and 
the mighty strength of Krishna better with a little bit of 
Itrong blood In you. You will understand the 
UparUhadI better and the glory of the Atman when 
your body stands firm upon your feet and you faal 

youruIvet .. men-. 

I think, the sports have always been playing a very 
important role and I feel we need to pay a lot of focus on 
that 

On sports equipment, the customs duty needs to be 
exempted in all the Olympic sports. Even today, when we 
Import equipment for Olympics, there is sometimes customs 
duty. It is a dilemma On the one hand, we want to 
encourage and get more and more medals internationally; 
on the other hand, when the sportsmen or the Federations 
want to Import equipment, they are subjected to customs 
duty. So, the Govemment rather than subsldislng them 
has been charging customs duty on that which I feel 
needs to be changed. 

Even for sports like Polo, which is a very very Indian 
sport, when you import horses, there is Customs Duty on 
that I feel, that also needs to be exempted. Col. A. V.S. 
Rathore, our Silver Medalist at the Olympics has suggested 
that cash Incentives to sports persons should be high 
because they provide financial security. Also that the highest 
level of achievement should quaUfy for additional incentive. 
This will encourage people to concentrate on one event 
rather than attempting to try their luck in multiple fields. 
Here, I would like to thank the Government of India and 
specially the Indian Army which allowed Col. Rathore to 
be a brand Ambassador for different products and in tum I 
am sure, Col. Rathore is the best brand Ambassador of 
the Indian Army. 

I would like to talk about shooting in detail because I 
am a little conversant with international shooting having 
very keen interest in shooting. I have been pursuing the 
sport for the last 15 years. I would like to teil this august 
House that from 15 year old to 25 year old, when I had all 
the time in the world I never had a proper gun. I could 
never get enough ammunition to practise. I waster ten 
years of my life for want of good gun, for want of 
ammunition because the rules said that only the top ten 
shooters in the country can import. 

[Translation] 

If Government allows only ten people in the country 
to import then how the persons on 15th or 20th poSition 
could move ahead. This was the reason that only those 
people took up shooting who belonged to the families as 
with a shooting background. I could not do it despite 
having time and dedication and it took me ten years. 
When I achieved that rank and figured in tha top tan then I 
made a lot of efforts and I am obliged that this policy was 
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changed in the year 2002 and 25 shooters are aIIowad 
instead of 10 shooters to import guns at their own cost. 
When shooters qualify for national toumament on their 
own and apptyfor licence, they face many difficulties. The 
mindset of officers granting licence is that as if they were 
giving guns as charity. 

I would like to say that this should be done 
automatically. This number has increased from 10 to 26 in 
a country with a population of 110 crores. When our hon'ble 
Sunil Dutt was a minister then I had urged upon him and 
he had said that whosoever reaches at national level in 
shooting win be allowed for import of arms. When we talk 
of arms, these are not combat weapons, these are not for 
taking the IiYes of people, these are target weapons which 
are costlier than any A.K. 47. A terrorist has no restriction 
while importing an A.K. 47 but if a shooter who want to win 
a medal for the country, tries to import a gun then he is 
confronted with many difficulties. Many shooters keep on 
trying to get a licence despite being qualified for the 
national level. They are happier to get a licence than to 
win a medal. I would like to say that the Govemment 
should give licences automaticany. I had a talk with hon'ble 
Shri Oscar Femandes in this regard and he had given an 
encouraging response. He had said that no only the 
sportsmen but the gun dealers should also have sports 
weapons like air guns or air pistols which are totally 
harmless and cannot harm anyone but are essential for 
promotion of sports. It should be made automatic so that 
schools and gun dealers can make duty free import. This 
is under the OGl but even today it does not have duty 
exemption. While we want to win a medal in shooting at 
the international level and at the other hand duty is charged 
on import of gun instead of giving subsidy on its import to 
a shooter, then I think it is a major contradiction. It ought to 
be changed. 

Sir, I have made a national record in shooting. I have 
been a national champion in shooting. I won a team event 
in the National Championship just a week ago. I wish that 
nobody face those problems which I faced while starting 
shooting. If you start shooting as sports you win come to 
know the problems that a person faces while starting any 
of the sports. India is the only country where ammunitions 
are not available at the shooting ranges, otherwise in 
other countries of the world there are shops at shooting 
ranges, from where you can take arms on rent. and can 
return them after practice. I am sorry to say that this facility 
is not available at any of the shooting ranges of the country 

that you can purch ... buUets from there and practice with 
them. 

Sir, through you, I would like to request the 
Government to take appropriate steps in this regard. 

Sir, we have started 8 new scheme named ·O.P. 
Jindal Pay and Play·. This scheme has been started in 
Tughalqabad. Here, you can purchaae ammunition at a 
lower price and can practice with It. I am very much grateful 
to our sports Minister Shri Oscar Fernandes for implemen-
ting this scheme. I would like to pay tributes to Late Shri 
SlM"IiI Dutt who had encouraged so many schemes. 

Sir, when any bullet Is Imported, it is imported at the 
last minute. Therefore we have to Import that by Air. Thus 
its fare costs more than its original cost. If theae bullets are 
imported in a planned way, in time and In bulk quantity 
and more over if these are imported by sea, then I think 
that theae buUets will be cheaper to us. This is the same 
thing that 

[English] 

we do not have any money to eat bread, but then we 
have to spend on cakes.· 

[Translation] 

I wish that this contradiction should end at the earliest. 

I want that air weapons should be free form duties so 
that theae can be used in schools. Shooting is a game 
where our country can dominate whole of the worid. 

Sir. there is no need of money for the schemes I 
have mentioned. I am not demanding money from the 
Government. We need to keep a liberal approach towards 
it. A liberal rule may be framed for sports weapons by 
abolishing license, permit and Quota Raj so that people 
can fulfil their dreams and passions. 

Sir. I would like to thank Hon'ble Prime Minister, 
Minister of Home Affairs and each and every Member of 
this august House who passed Prevention of Insults to 
NatIonal Honour Bill. After passage of this bill any citizen 
of the country can flaunt National Flag on their cloths. I 
would like to give an example. Three or four month's back, 
I visited Brazil to take part In an international shooting 
event. When we were checking our weapons there, a 
player from that country saw that 'Bairita' was enshrined 
on my cap. He said to me that my cape bore name of • 
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foreign company and he asked me as to why I did not 
flaunt my national flag on It. I kept mum at that time 
because I cfld not want to disclose him that flaunting 
national flag on cloths was not allowed in my country. But I 
can proudfy say that now our countrymen can flaunt our 
national flag on their caps and cloths. Whenever our 
playerw visit abroad to take part In sports at the intemationaJ 
level, they would be inspired by the national flag that the 
good wishes of the one hundred crore countrymen are 
with them. 

AI the time of diacuaaion on national flag, many of us 
expressed their apprehension that in case every citizen is 
aHowed to flaunt nat/onal flag whether It would lower Its 
dignity and the people will misuse It. I would like to say 
that we should forget such apprehension because when 
we keep statues of gods and godesses, we do not abuse 
them rather We worship them. So, the foundation of our 
republic Is based on faith. We should have faith on one 
another, it is our national flag, It will always inspire us to 
do more and more for our country. 

{English] 

In conclusion, I would just like to say that international 
sports provide • unique opportunity to countries to 
demonstrate the vitality of their youth. The race for gold 
medals is becoming keener by the day. Not only the 
developed countries, but also China and several Asian 
countries have made tremendous strides in winning gold 
medals through their suatalned efforts In improving sports. 
Our progress In sports has been in fits and starts. The 
Commonwealth and Asian Games in 2002 temporarily 
renewed our Interest In sports but effort Is needed to 
sustain and nurture it to reach the highest level of 
performance In the forthcoming events like the Common-
wealth Games, which India i8 hosting and the Beijing 
OlympIcs 2008. If the efforts of hon. Shri Suresh Kalmadi 
go through and India gets to host the Olympics, then we 
reaDy have to build a sports culture in the country so that 
when we organise OlympIcs we can really excel in it. 
Therefore, I would like to appeal to all the hon. Members 
of this House to create an atmosphere where there Is 
unanimity. We should lend our support to creating a 
stimulating environment for sports in India in which our 
talented youth can excel to prove their mettle. Sports will 
make our country, the youth of our country, strong, proud 
and disciplined. It will teach us to be good team players. 
Sir, no sport in the world can be won without being a good 
team player. By encouraging the sports culture in the 
country, we will aU become good team players. We will 

have a lot more pride in our country and we will become 
more and more proud, prosperous and happy citizens. 
Therefore, I would request this august House to support 
not only cricket but other sports also. 

We must focus on Olympic sports also because they 
are played in more than 200 countries. They are really 
neglected In our country. Cricket In anyway enjoys a lot of 
attention in our country. I would like to take this opportunity 
to congratulate indian Cricket team also for defeating Sri 
Lanka 2-0. We all really have to focus on Olympic sports 
also. I would Hke to thank you for giving me this opportUnity. 

{Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Chairman, Sir, first of all, I would like to thank Mr. Jindal for 
taking up this issue for debate under the Rule 193. We 
have given notice in this regard on several occasions and 
I am happy that the Lok Sabha has held a debate on the 
issue after so many years. Despite having some very 
important work, I thought that something definitely should 
be said on the issue now. I would not take much time, but I 
fully support the points made by Shri Jindal. There are 
very important points and they need to be considered. The 
whole House should consider a point, the President of 
lOA, Shri Kalmadi is sitting here, everyone in the country 
feels that there should be progress of sports. but what is 
the budget for sports? It requires some consideration. The 
total budget of this year for sports including that of the' SAl' 
Is Rs. 312 erores, out of which more than 50 percent goes 
to the Sports Authority of India. The remaining amount 
goes for supervision etc. I would like to know how much 
money is being spent on players? Today we discuss about 
India, and say that it has a population of 106 crore people. 
Smaller countries have been winning medals but we have 
failed to do so. But, how can you expect to win several 
Medals from a country, which is spending' .00001 percent 
of its GOP on the budget? If we compare the budgets of 
the last year and the current year, we will see that there is 
an increase of 40 percent in this year's total Budget Plan 
Allocation. There is an increase of 11 percent in sports. If 
Rs. 45 crores meant for the Commonwealth Games, are 
put separately, then it will come down to 7 percent. 
Unfortunately, this Is the only sector, whose allocation has 
been reduced In comparison to the last year. It is not 
proper to expect our players to win big medals if plan 
allocation is reduced In comparison to the last year. We 
have to take part in the Commonwealth Games in the 
coming March. The whole House should say this 
unanimously. The hon. Minister is also Sitting here and 
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quite evidently if this budget wit remain Hmlted to As. 100 
cront, Rs. 150 crore, five cront8 and ten crores, It will not 

. serve the purpose. Good results can come only if a 
minimum of two thousand cront rupees is given for the 
next five year in consultation with the 'lOA'. 

Mr. Chairman, Sir, I daily read in the newapapera that 
preparations 81'8 on for the Cornmomvealth Games. This 
bridge is being constructed because of the Commonwealth 
Games. So, Rs. 500 Cl'ora will be spent on it Hotels are 
being constructed because of the CommonweaI1h Games 
and thousands of croras of rupees will be spent on them. 
In total about Rs. 40-50 thousands crores are to be Incurred 
on facilities like hotel etc. I would like to say that if you 
spent 1 o per cent of this amount for players, this may 
make a big difference. But we are foHowing the theory of 
'penny wise and pound foolish' If mosquito kHler machines 
81'8 required in Delhi for the Cornrnonwealth Games, bUy It 
or spend amount on something else, these 1hings are 
being done. It is also being stated frequently that 
moaquItoes 81'8 in plenty so these machines are to be 
procured. 

I want to tell something about the players. There are 
250 to 300 Universities in India. Last year As. 12 crores 
were allocated for these 300 universities but not a single 
penny is allocated this year. It was told that the UGC 
would spend on it There was a provision of budget for 
sports at the university level but It has been reduced to 
zero. If a swimming pool is to be constructed in a university, 
it cosl, Rs. 12 to 20 crores. There is not a single university 
in India, which has a swimming pool or equipment of 
inlernational standard. You cannot expect that, from any of 
the university in India. It is mentioned that last year Rs. 7 
crore was anocated for installation of synthetic playing 
surfaces and It was revised to Rs. One and a haH crore 
but this year it is not. You compare our country with the 
other countries o' Ihe wortd? You say thai the Netherlands 
is much ahead in hockey; Australia is much ahead in 
hockey. That is a very small country. There are 350 synIheIIc 
surfaces for hockey In the Netherlands and hoW many are 
there in our country? I am not talking of any goYemment 
but if we want to think in this regard, then we have to think 
comprehensively. 

You have said to the private patties to invest 50 
percent of the amount and 50 percent of the amount will 
be invested by the Government. If 50 percent partnership 
Is to be given to a capitalist or to a buainess house it 
means, you may give him an exemption of 165 percenl 
under the tax net. then only he wiU Invesl 50 percent and 

the rest 60 percent of the amount will be invested by the 
Government. If 50-50 percent investment is to be made 
then why do you not say it in simple terms? That is why 
not a single place Is being prepared. NeIther we invest 50 
percent of Ihe amount nor let them invest 50 percent of the 
amount Provide them. 165 percent tax exemption for sports 
infrasbuclUre or for other WOf1(. Now, as 100 percent me_ 
only 30 percent, it means that 70 percent he invests from 
his own funds. If you make it 165 percent It comes to 50-
50 percent. That is why it needs to be done. All national 
level federation, which also includes coaches, coaching 
campus, Junior, sul>-junlor and senior teams and these 
are be sent abroad as well. 

Whether the Iota! expenditure is there, It is all through 
Sports Federation and the 10181 amount of expenditure 
fixed is Rs. 45 CFOI'8. I said, it 1nc1ude8 the expenditure on 
Convnon WeaI1h Games as well. An expencltute of As. 
1.00 crore comes on cricket. 

This Federation controls the advertisements on cricket 
and its income from such advertisements is more than 50 
times of our budget. They earn such a huge Income. A 
cricket player gels both money and fame. What is being 
gw., by our OlympIc games? It must aIeo be seen. An 
amount of As. 4.5 crore as grant for the development of 
play fields are given to ruraJ schools. There .... 4.5 ann 
or 5.5 lakh villages in our country. Only As. 4.5 crore for all 
the vllages all OYer the country for pleparing play fields 
and executing all 01her works. It means .... than Rs. 100 
per village. can any purpose be served In rural area with 
this amount? Can a play field be prepared? Leave all 
these small verses. Now, pay attention to what I like to say. 
Last time, the player who got gold medal in common 
wealth games was awarded a prize of As. 20 1aIch. The 
player who brought gold medal in 2002 AsIan Games was 
awarded a prize of As. 20 Iakh. But now this prize money 
has been reduced to As. e lakh. The prize money upto 
2004 was Rs. 20 lakh which has been reduced to As. e 
lakh in 2005. Not oniy they, who have woo fist prize have 
got this much a amount but they aIeo got 30-40 Iakhs as 
an Incentive. Earlier any player winning a gold medal in 
Asia, in commonwealth countries was gelling Rs. 20 Iakh 
as first prize. Even his coach was also getting As. 20 Iakh. 
Why was this amount reduced to Rs. e lakh? He said, It 
was done without any discussion or decision. But now we 
have fixed it as Rs. 6 lakh. If such .... the incentives for 
sports then there is no scope for progress of aports and 
we should forget it. It is no use of talking much. Therefore, 
this matter should be discussed. 
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I have already seen 1951 Plan and so far ten nationaJ 
policies have been fonnulated. It is mentioned in all. the 
poIiciea that sports should be Included as a compulsory 
subject in school curriculum. But it has not been 
implemented so far. At leut it should have been adopted 
as a rule that if a student does not take part in &pOI1s he or 
she will not be promoted to next class. You do not give 
him marks, do not involve him or her but make it 
compulsory that if he or she has to go to next class, he or 
she should participate in sports. Despite having ten 
national policies, nothing tangible has happened-because 
of the fact that no Bill has ever been introduced nor :hey 
felt any heed for it 

I can ahow all these items. You for the purpose of 
budget, in order to specify which national sports are 
subjected to step-rnother!y treatment Since last year, sports 
has been allocated very less budget I would like to say it 
again that the entire House should unanimously approve 
that the budget for sports meant for next year should be of 
at least Rs. 2000 crore. The whole House should discuss 
It together. With this, I conclude. 

MR. CHAIRMAN: Very well said. 

{Translation} 

SHRIMATI JYOTIRMOYEE SIKDAR (Krishnagar): FIrSt 
of all, I would like to extend my thanks to honble Chainnan 
for giving me an opportunity to express my views on such 
an important subject This subject required a lot of 
discussion. I know about this subject very well. So, I fully 
understand the difficulties and problems of this field. I 
have been the member of Standing Committee for the last 
one and half years and I have got the opportunities to 
know about the playgrounds and the players. Whatever 
difficulties had been faced by me, are still looming before 
the players. I extend my thanks to our leader Shri Basu 
Deb Acharia who has respected my priorities. I would like 
to say that there Is a need to bring about awareness 
among people regarding the sports. Unless the sports 
subject Is not aaaociated with education this awareness 
can not be generated. At the same time, this target ~not 
be achieved unless sports is made a part of education. 
There is • requirement to frame a new sports policy ulider 
whlch IPOf'tS should be included in the curriculum as a 
compuIeory subject. The Department of Education should 
issue instructions that echools should have ample space 
for aporta. Most of the players should be selected at ~ool 
IeYeI and this will be possible only if sports education Is 
mad. an .. sentlal subject. The National Sports Policy 

had been formulated in the year 1984. Since then, the 
Government have not taken any proper step in this regard. 
A little care had been taken in National Sports Policy in 
the year 2001. 

I was surprised to see the reply given by the hon'ble 
Minister to a question asked in the House yesterday i.e. 
21 December, 2005. He had stated that no comparative 
study had been conducted with regard to the knowledge 
of sports among women in India, China and European 
countries. Our country achieved freedom even before 
China. Today, China is making rapid progress in sports in 
the wot1d. While our country is still striving hard for a gold 
medal. Unless a comparative study is carried out, we will 
not be able to know about the shortcomings in this field in 
the country. A lot of concern has been expressed about the 
weak performance of India in international sports keeping 
in view the need for sports infrastructure. If we see the 
performance of India in Olympic games, it becomes evident 
that we have not been able to gain anything, except in 
Hockey, Athletics, Boxing, Weightlifting and shooting during 
the last 100 years of history of the games. The 100 erore 
population of this country has not been able to bag even a 
gold medal in sports in international lev~1. The players 
need proper infrastructure and it is necessary to make 
proper utilization of it. Our country has not been able to 
properly manage both these aspects. There is no lack of 
infrastructure but its distribution is improper. 

Where is villages, there is absolute scarcity on the 
other hand in the town there is a mismanagement of it. We 
are not able to provide infrastructure for the sports like 
Kabaddi, Archery, Khokho etc. In our villages and tribal 
areas there is no dearth of talent but they do not have 
facilities. To encourage rural sports we need to have 
playground and stadia at the district level. We can upgrade 
the infrastructure by enabling the panchayals and district 
level councils to lake monetary decisions. Four schemes 
related to sports infrastructure have been handed over to 
states by the Planning Commission. This way Sports 
Ministry must have got some relief but the Government of 
India cannot shirk Its responsibility by stating It as a state 
subject. This subject should be included in Concurrent 
List so that it may become a responsibility shared by both 
state. It will do no good by leaving full responsibility on the 
shoulders of the State. For the four schemes which have 
been provided to the States, it is the responsibility of the 
Centraf Govemment to provide special economic/monetary 
assistance package in the budget. The Centre is aware of 
the economic condition of the states. I hope that the 
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Planning Commission would take care of the cost incurred 
on implemen1ation of those annual assistance schemes. I 
hope that this would be taken care of In the next budget 
session. The debate should take place in the House and I 
do not want that it should remain confined to the paper as 
record. Prior also this issue was raised by way of Calling 
Attention and the then Sports Minister, Late ShrI Sunil Dutt 
had assured and there were hopes that the basic 
organizational set up would be strengthened. I would 
request the Minister to see that stadium, play ground, 
tracks, swimming pools etc. are also a vital part of sports 
infrastructure. It is very important for our athletes to provide 
them with good tracks. Good playgrounds are also 
important for sports like football, hockey etc. 

Sir, coach is the role model for a sports man. The 
basic requirement of a coach is required to be fu1fliied. For 
them provisions for salaries, leaves etc. are also required 
to be made. If a coach is mentally satisfied only then he 
can impart good training. At SAl, few days back, the June-
July 2005 the transfer of 736 coaches borne a negative 
inl>act of sports. There are many doubts over their transfers. 
Many coaches are posted at one place for past several 
years and few are transferred every year. This downs the 
morale of coaches as well as sport persons. We do not 
lack in good coaches and coaches from foreign countries 
have been engaged. They think that it has improved their 
standard but we find that we have not been able to secure 
medals in international events. The sportsmen have 
problem in communicating with them. We can reduce upon 
the cost incurred in engaging the foreign coaches- by 
providing international level training to our foreign 
coaches. 

When we talk about infrastructure, there comes in 
mind the pending project. In our country projects are not 
completed on time. This way both money and time are 
wasted and even their relevance is lost. By making hue 
and cry the old project remains as it is and the new project 
is started. Project would be completed and it can not be 
even utilized. We have not yet learnt to acIentIficaIIy make 
use of our rBSOUfC8II. 

1&.51 tva. 

(SHAI V ARIW.A RADIWCRISIINAN in the ChIJiI) 

While elaborating on all these fact. I am glad that we 
are organising the next 2010 Commonwealth Gamet. Our 
talents also deserves the credit of this honour. The 

international community has decided to give us the right 
to hold Commonwealth Garnes in India keeping In view 
the sports talent In India. As host of the Commonweatth 
Games we do have certain responsibility. rlf'tlt responsibility 
is to make such a big event successful. The 1nfrastruct\Jre 
required for holding the games would not onty be vast but 
also Involve a lot of cost. The Government of India wHl 
fulfil this task In cooperation with the people of India. 
Second responslbHity would be to win medals. We are 
having good opportunity to show our talents. It Is • time 
when each of us have a duty to provide cooperation in 
strengthening sports infrastructure. lJpgIaditlg the existing 
infrastructure should be our priority. The infrastructure of 
Commonwealth Game would be completed by 2010. We 
should provide a paraJleI Infrastructure. We should not 
engage too many agencies to establish infrastructure lor 
our sports persons, it leads to chaos/difficulty while fixing 
responsibility. Our Infrastructure should be too strong so 
that we can also win the bid to lost Aslad Garnes 2012 and 
Olympics games which are scheduled to be held on 2016. 

It would be criminal not to mention about the most 
popular game in the country e.g. cricket while we are 
talking of the sports. Cricket has aenaatlonalised the whole 
country, since the BCCI provides so much facilities to the 
sportsmen. The sports has much more fierce competition. 
For each position In the team at least tour talents are 
waltlng on the sidelines. If a player gives a below par 
performance, he is ousted from 1he team. Even though 
Saurabh's performance was not bad he was ousted. If his 
performance was bad then Its OK, but In the last match 
Ganguly performed weD. 80% people In the country thinks 
that it is not fair to tum him out. It was justified to let him 
play the entire series. A International -Ports peraonality 
like him deserves this also. We have high hopes from him. 

I would also Hke to mention here that It was about 
cricket only so it came to the knowledge of people but it 
often happens to the talented sports persons of other 
sports. We face many hurdles at selection level tltl last 
moments we are not aware of who would be selected. 
When we used to go to participate in a sports events, 
untess we used to board the plane we were not sure that 
we would be able to play with the team. 

There are several other related Ihlngs which aftecta 
the sports. The Important point about Federation 
association which would be appropriate to mention here 
is that the secretary of few of them do not have InterHt 
about the game, they do not know about any sports. Each 
of the secretary of AIsoclation remains In the Association 
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for 40-50 years. I would like to make a suggestion that th . e 
details of the funds received by the Federation should be 
maintained. 

I want to make a few suggestions. I want to thanks 
SM Jindal for suggestions made by him in regard to 
development of sports and its Infrastructure. I want to say 
that after retirement from sports, sportspersons do not 
have a job, that should be there, because it was seen that 
if a sportsperson retires from a sports he finds no job. 
Several times such ex-sports persons have to face 
starvation. Apart from this they should be treated as ~ 
sportsmen, there should be no discrimination on the basis 
of cute. The talented sports person should get opportunity 
to make progress. Right now, a mention of federation was 
made. Our country has a total budget of Rs. 5 lakh erore 
As. 18 thousand Is for education and Sports Ministry has 
granted a sum of As. 5 erore. I want to state that granting 
mere 0.5 percent of total budget to sports, our sports can 
make progress. 

I hope that our sports will lead the international arena. 
My time Is going to finish. 

SHAI RAVI PAAKASH VERMA (Kheri): Mr. Chairman, 
Sir, first of all, I would like to congratulate Shri Jindalji, 
who having realized - the importance of this issue have 
raised It under Aule 193 for discussion. At the same time, I 
would like to thank Hon'ble Speaker also, who has 
acc:orded priority to the subject. Our previous speakers 
hon'ble Vijay Kumar Malhotra ji, Smt. Jyotirmoyee Sikdar 
and Shri Naveen Jindal have given some very important 
suggestions and these people are directly associated with 
the sports. I associate myself with their suggestions. 

Sports have a direct-relationship with the mental 
health directly affect the minds of the people too and have 
a bearing on the character and morale of the country. The 
sports also have direct relationship with building up morale 
of the people of the country. I am of the opinion that the 
funds spent on sports amounts to the expenditure Incurred 
on shaping the character of a country. The fund allocation 
for sports by the Government of India had been gradually 
decreasing. As some of the speakers have said that 
presently the Government needs to spend approximately 
two-three thousand crore rupees for creating sports 

Infrastructure. 

Today, sports are taken as something meant for youth 
only. But I feel that sports and the way of life for everyone. 
India Is said to have the largest number of persons 

suffering patients from diabetes and heart disease In India 
is the hig~est In the world. We cannot afford to Ignore 
sports in anyway. It has to become an indispensable part 
of our life. And the need of the hour is that the sports 
should be a part of the curricula since primary education. 

The biggest advantage of the sports is that sports 
form character of a man. In our country, 40 percent of the 
population is living below poverty line. People who are 
occupied in agriculture, face the biggest problem of 
personality development. They cannot even express 
themselves correctly. If we had a developed sports culture, 
it would have helped us to grow in all round manner and 
India would have been an developed country. Nobody 
can deny this fact. 

There was a time when it was said, ·Padhoge likhoge 
banoge Nawab, Kheloge kudoge hoge kharab' meaning 
thereby that while the studying makes one the kind, playing 
spoils one's career. Today, sports are getting due 
importance. 

17.00 hrs. 

Sports offer rich career opportunities in modem world. But 
this is unfortunate and true that the people watching TV or 
listening commentary on Radio, do not participate in games 
or sports nor do they send their children to play in our 
country. This is certainly a case of double standard, which 
we are facing. I feel that when it is being discussed in the 
House and lakhs of, crores of people in the country are 
watching and rest of them would know it by tomorrow 
through newspaper. The paradox needs to be sprained? 
We are addicted to Cricket watching, but we do not send 
our children to play. Not even once in a week we go to 
playground. What is the reason after all? 

{Eng/ish} 

MR. CHAIRMAN: Please conclude. 

SHRI RAVI PRAKASH VERMA: Sir, , am concluding 
within a minute. 

{Translation} 

SHRI RAVI PAAKASH VERMA: This is a very 
important aspect. Games and sports are basically the 
process of human development. You just cannot expect 
physical development, but other aspect of human 
development are also associated with the games and 
sports. I do not want to reiterate what the previous speakers 
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have said, but if sports allocation is not increased, no 
good players would emerge. The fact is that we are short 
of good coaches, as Jyotirmoyee Sikdar Saheba was 
saying that experienced coaches who know local 
languages can coachltrain the upcoming rural players by 
Interacting in local language, they can understand their 
hardships, their problems. We need such coaches. Since, 
the sports have never been an integral part of education, 
the personality development out here is Incomplete. In our 
country, professionals and those engaged in academics 
lack physical activity to balance themselves while those In 
sports, are dominated by physical energy. But what Is 
required for a nonnal personality, i.e. nemo-muscuIar c0-
ordination, co-ordination between mind and body, is deeply 
missing in India The way media is giving weightage to 
cric:kat and other expensive sports such as car racing, 
adventure sports, golf, billiards, tennis etc. I feel, that Is 
more for money and less for sports interest The fact is that 
speculation is being promoted on a large scale through 
media it has damaged the sporting mindset. I hope lIlat 
the Govemment will encourage the sports in a way that 
the people would accept it as a career, as a culture, as a 
life style in India in coming years keeping in view the next 
commonwealth games. 

[English] 

MR. CHAIRMAN: Please conclude. There are about 
20 speakers. 

[Translation] 

SHRI RAVI PRAKASH VERMA: Games and sports 
should be the part of cufturaI life of the people whether 
they belong to the poor class or to the rich class. I warn 
that the mode of disbursement of money by the Federation 
is not democratic. It is functioning is not democratic. The 
people belonging to a particular section of society are 
dominating these bodies. That is why functioning of the 
Federation should be more transparent and its set up 
more democraIk:. I would like to inform that I myseff has a 
sports background and has been helping to one organize 
Stale level tournament in GoIa Gokulnath, lakhimpur Kheri 
for last 30-35 years, but have not receivec:l even a single 
pie as grant Though an expenditure of 2-3 Iakh rupees for 
the training of the children and for organizing tournament, 
Is incurred every year but no grant whatsoever has been 
granted during the entire period. 

{English] 

MR. CHAtRMAN: PIeaee conclude. Othatwlse, we 
wiG not be abfe to finish this dltcusston today. 

[Translation] 

SHRI RAVI PRI\KASH VERMA: I have to say that 
where sports talents are being encouraged, where there 
is active participation, the Government should provide grant 
directly. There is no denying the fact that we lack sports 
infrastructure. I think that the Government would take care 
ot It in coming years. I would like to request the Government 
through you that we tried to construct a shooting range In 
lakhimpur Kheri with the contribution from my MPLAD 
fund, but it is lying, incomplete till date. I know that many 
of my colleagues, who have a ftair for games and sports 
want to do something for infrastructure building. I request . 
the Government to provide cirect grant on priority basis to 
those sports schemes for which MPs are contributing from 
their MPLADS Funds. Jinda/ji has literally raised a very 
important issue. I hope that this debate won't end up here 
only. This debate should continue In every nook and comer, 
every village and every town for a long time. If should not 
be confined to the four walls of Parliament only. Sports 
have always been an important medium to raise the Ievef 
ot national morale. Country and local games should be 
given equal importance, whether this role be played by 
media, Government or newspapers/magazine. Every tehsll, 
every district should create its own permanent infrastructure 
for sports. Deserving and very talented people are waiting 
in villages, but they are not getting support. For this reason, 
they are not able to corne in front I conclude with the 
hope that the House would adjourn to resolve that we 
would take care of our sportspersons. ThIs Is unfortunate 
but true that International pfayers like Maj. Ohyanchand 
had to spent his last days facing financial crisis. I hope 
that no other pfayer would fac:e such a situation. 

[English] 

MR. CHAIRMAN: Nothing win go on record. You go 
on like this. 

(Interruptions} ... • 

MR. CHAIRMAN: I would like to inform the han. 
Members that there are'about 20 speakers who ant waiting 
to speak on this issue. The issue Is iq)ortant. I do 1Ig .... 
but the question is that time is limited n on no account, 
it can be extended. 

... (Interruptions) 

[Translation] 

SHRIMATI JYOTIRMOYEE SIKOAR (Krlahnagar): Mr. 
Chairman, SIr, when the discussion on this lsaue is going 
on, let It continue, please. 

• Nol rllCOrdld. 
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{Eltfllish} 

MR. CHAIRMAN: Now, the time allotted is up to 6 
o'clock. 

SHRI A.J(1'( CHAKRABORTY (Basirhat): Sir, it is a 
very important subject. 

MR. CHAIRMAN: Then, the Criminal Law (Amend-
ment) Bin, 2005 is to be taken up. The House wiD adjoum 
sine-die tomorrow. Time is very limited. 

... (Interruptions) 

MR. CHAIRMAN: Yesterday I sat up to 9.30 hours. 
None of you were here. I was here yesterday. Before that 
day, I sat up to 9 0' clock. 

... (Interruptions) 

{Translation} 

·SHRI PANNIAN RAVINDRAN (Thlruvananthapuram): 
Mr. Chairman, Sir, we are. the second most populated 
country in the world. But in sports we are very behind. In 
Olympics too our position is too backward. Once we had 
hockey as our pride. We were in a very advanced position 
in hockey in the world. In the Olympics the medal for 
hockey was in our hands for a long time. We had such 
great players like Dhyanchand. There were none In the 
world to offer any serious competition to us. But now In 
hockey we are very backward. It is true that we had made 
some progress for a brief period of time. But again we 
have gone back. What Is our posHion in other games? 
Many small countries including Latin American countries 
spend a Jot of money on sports. But is it not true that we 
are going backwards in that area? 

The health of a country rests In its sports. India is a 
country with a population of over 100 crores. 58 years 
have passed after the Independence. We think about India 
when aome intemational sports and games event takes 
place. W. enquire whether India got any medal In such 
events. UsuaHy the answer is In the negative. ThIs is the 
cue of all games. Among the developing countries we 
818 the eecond progressing nation after China. We are 
competing with China In many fields. But in sports we are 
going backward. I feel that the reason for this phenomenon 
Is the kind of neglect and lack of vision we exhibit In 
matI8r8 of sports. Because we do not have sufficient system 
to encoUrage and promote sports. In many placeS we do 

• TI'IInIIatIon 01 the speech originally delivered In MaIayaIam. 

not have playgrounds. If we were to compete with world 
nations in games we require synthetic stadia. We do not 
have that facility in many places. The athletes from Kerala, 
like P.T. Usha have played for the country and brought 
laurels to the country. Even such great athletes are 
practicing on sand tracks. They need synthetic tracks for 
their practice. There should be sufficient infrastructure for 
the proper training of our athletes. 

We have an organisation called SAl in our country. 
There should be regional centres of SAl in all major places 
in the country. It is greatly required in Thiruvananthapuram . 
There are two sports schools in Kerala. 

At Thiruvananthapuram and Kannur. There are 
around 500 students studying in these schools. These 
schools are under the Department of Education of the 
Kerala govemment. The girls students studying in these 
two schools under the Department of Education were earlier 
provided food by the Sports Council. Even that practice 
has been done away with recently. The sports Council 
does not have any schemes to promote and encourage 
the students hailing from rur~1 areas. This is a pathetic 
situation. 

School Games is going to take place at Thiruva-
nanthapuram where more than 4000 students would 
participate. We should have a programme to find out the 
children with potential from this kind of events. These are 
the young talents who eventually grow Into athletes and 
bring medals to the country. There should be an effort to 
identify them and promote their talents. But for that the 
govemment should take the initiative. There are many big 
companies and Industrial firms In the country. They 
generally promote cricket and games like that. We do not 
gainsay the need to promote Cricket. It is a happy news 
that an hon. Member of this august House, Shri Sharad 
Pawar has become the President of acC!. Shri Pawarjl is 
working for the advancement of that game and we are 
happy about It. But what is the case of other games? The 
poor people who play other games are hardly sponsored 
by any big companies. They do not have money. And what 
is the plight of the players? When they retire from their 
games there is no provision for securing their future. There 
is no system to provide them employment. There is no 
system for supporting them after their retirement. Even the 
prize money that is given is less than 10 percent of the 
total amount they had to spend for the their training for 3 
or 4 years. We have a duty to save our sports persons 
from this pathetic plight There should be an attitude 
favourable to the creation of a system to help sports 
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persons. What I would suggest is that a cess should be 
levied from big companies for the improvement of sports. 
The budgetary allocation for sports should be increased at 
least 10 times of the present rate. We should feel and 
understand that sports is an important activity. Unless. we 
as a nation give sports its due importance there is no 
future for sports in our country. There is no point in 
mentioning about football. We are extremely backward in 
this game. We have given up football and marching 
backwards in many other games. We have no system to 
facHitate the development of young talents in the fields of 
sports and games. We have no sufficient infrastructure for 
the training of players and sports persons. There should 
be a shift in our attitude towards sports. Sports should be 
given the attention it deserves. The government should 
take the initiative and should increase the allocation for 
sports. 

Similarly another important issue is related to the 
pension for players. There should be a system of pension 

. for those who retire from sports. Now in certain places a 
meagre amount is given as pension. This should be 
improved. The players and sports persons can contribute 
their best If their future can be secured by way of pension. 
There are certain sports persons who got injured during 
sports meets. Some of them remain injured throughout 
their lives. There is absolutely no system to look after such 
injured sports persons. 

So what I would like to say is that the central 
government should come forward with positive steps for 
the improvement of sports and give sports due importance 
and attention. SAl should start regional centres in all states. 
There should be a minimum amount fixed for sports In the 
budget There is an Institution called lakshmibhai National 
Institute for Physical Education (LNPE). This institute 
should be established in states like West Bengal, KeraIa, 
Maharashtra, Manipur etc. These are the states who 
contribute the majority athletes. In such states facilities 
should be provided for better sports education. 

Cricket is attracting a lot of sponsors. That is a game 
which earns a lot of income. A portion of the cricket's 
Income should be given to those poor games which are 
generally neglected. It will be a good Idea if a rich and 
successful game flke cricket can provide a helping hand 
to other sister games which are In a poor shape. If people 
like Pawarji can do something to make this possible It will 
be a great help to many other games. So my final appeal 
to the government Is that the government should take 
men Interest in sports. Before the honourable chairman 

asks me to wind up I am concluding by saying that the 
government should start considering sports as an important 
national activity. 

[Translation] 

SHRI ALOK KUMAR MEHTA (Samastlpur): Mr. 
Chairman, Sir, thank you for giving me thls opportunity to 
speak on the important subject under rule 193 brought up 
by Shri Naveen Jindal and Shrl Basu Deb Acharia. In the 
history of the world sports have been an integral part of 
human as well as animals lives. Sports has played a role 
in ensuing not only the culture entertainment, health of 
mankind but have contributed richly to the development of 
his personality as a whole. Apart from adding to the 
national prestige, sports also promote cordial relations 
and trade between two countries. Inspite of having positive 
effects in all the facets of human life least priority is given 
to sports in the programmes of the Government. It has 
become customary to allocate very little amount for this 
area by the Government Shri Malhotra has said a lot 
about this. But I would like to say that in six years rule of 
BJP nothing special was done for sports for which they 
are praising themselves. 

Mr. Chairman, Sir, I would like to tell you that there is 
no developed sports culture In any state except West 
Bengal. Today, there is a need to promote this culture. 
Shrimati Sikdar, Member of Parliament who belongs to 
village, reached the pinnacle of sports and won gold medaJ 
in Asian Games. She expressed herseH without any fear. I 
would like to say that talent search pl'Qgrarnme should be 
organized in villages and streets. Talent also exist there 
but these areas lack infrastructure and there Is a need to 
guide them. I think this would also put an end to the 
problem of stagnation in talent hunting. This old adage 
'Padoge, likhoge to banoge nawab, kheloge, kudoge to 
banoge kharab" is stili prevalent in villages and cities. 
Today the level of awarenesa among people of villages is 
very low. For this purpose there is a need to popularlse 
the sports and to send across the message in rural areas 
for loving sports and also to arouse among the villagera a 
feeling of love towards sports. National Sports Policies 
have practlcal drawbacks. I would like to bring them before 
this House. I know honourable Minister and his enthusiastic 
approach from a long time. Various 8tepI can be taken In 
this direction. A lot of money is being spent on those 
sports which are major source of revenue generation 
sports. Sports is not a salable commodity alone based on 
the premise that only revenue generatlnt IPOrts should 
be promoted. There should be homogeneity in sports 
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promotion and encouragement should be given to the 
conventional and traditional sports alike which are 
eHmlnating from villages and streets. The Government 
should make arrangement to encourage them. Encourage-
ment should be given to the traditional sports which are 
eliminating. As my former speaker has said that education 
and training of sports should be compulsory in schools 
and universities. Sports coaches should be appointed. 
Sports should not be an optional subject I would like to sa, that It is not appropriate to leave conventional sports 
to the mercy of the sponsorship of big companies. So, the 
Government should encourage them and for this 
Government shall do whatever possible it can do. Sports 
persons need to be given due representation in the 
fonnutating sports policy and amending them as well in 
various Consultative and Committees constituted lor the 
said purpose. 

Sir, the hon'ble Member who spoke prior to me stated 
that the secretaries of a sports association remain at' the 
helm of affairs for 15 to 20 years. They should also be 
transferred for the reasons fex' which Govemment officers 
are transferred. Sportsman should have the participation 
in sports associations. The participation of sportsman is 
negligible In most of the sports associations. That is why 
we want that measures to encourage sports at grass route 
level should be given freedom through Panchayati Raj 
and adeqlaate amount should be provided to them. Basic 
infrastructure should be set up in the field of sports at 
village level. At the end, I would like to say that there are 
various atates like Bihar where there is a need to 
concentrate In this direction. I was going through the datas 
of North-Eastern states. I found that negligible amount is 
given for sports as national assistance. I have gone 
through the datas of 8-10 years. In Bihar and other states 
where there is desperate search for coaches Is not yielding 
any results and good sportspersons like legendry Arjun 
are leading the lives of dejected pupils. I would appeal to 
the honourable Minister to give attention so that good 
sportsperson may be found out from the neglected reg~ons 
of the country. This would be good lor the sports and 
national progress as well. 

WIth Iheae words I thank you lor giving me opportunity 

to speak. 

{English] 

SHRI A. KRISHNASWAMY (Srlperumbudur): Thank 
YOU. Sir, for giving me this opportunity to speak on the 
discuselon under rule 193 regardlng the need to develop 

sports infrastructure in the country keeping in view the 
forthcoming sports events, brought up by my friend, Mr. 
Naveen Jindal. 

I really thank Mr. Naveen Jindal who has taken the 
initiative to bring up this discussion under rule 193. This is 
a very Important time to discuss about sports. We are 
spending a lot of time discussing various developmental 
actMties. We are utilising the time of our Parliament to 
discuss various subjects. It is important also to discuss the 
development of sports infrastructure. 

Development of sports infrastructure is important to 
develop human resources. Good Infrastructure for sports 
would lead to production of good sportsmen. We say, 
'health is wealth'. We are running towards wealth but 
lOSing our health. So, what Is the use of running towards 
wealth? In India, we see most of our people suffering from 
diabetics, blood pressure and other diseases because 
people do not have enough physical activities. Even a 
sportsman who indulges in physical activities maintains 
his health in a very good condition only in his young age. 
After crossing middle age, he drops his sports activities 
and becomes a patient. So, this is the time to discuss 
sports and development of sports infrastructure. 

India is very well known for Its human resources all 
over the world. India is focussing on developing its human 
resources in the fields of information technology, 
automobile engineering, etc. Our country is booming now. 
The entire world is dependent on Indian labour because 
of our sincerity, honesty and the knowledge base of our 
human resource. So, why are we lagging behind in sports? 

When compared to other Asian countries, India is 
lagging behind in sports. I am speaking on this subject 
because I am a sportsman. When I was dOing my school 
education, when I was in higher secondary, believe me, I 
was a body builder. Then, I used to lift weights because 
adjacent to my school there was a very good sports 
complex with all the facilities lor weight lifting, gymnasium, 
etc. I used to practice there for two years C;Dntinuously and 
I became "Mr. Madras' In 1984. In 1986, I obtained the 
third position In the State. After I finished my schooling, I 
did not get good infrastructure to practice weightlifting and 
so I stopped my sports activities and left them. I may never 
become a good sportsman again. 

In the first level, it is the infrastructure that attracts 
everybody to participate in sports at a young age. If the 
infrastructure is good, everybody would like to be a 
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sportsman. Since the sportsmen pay special attention to 
their physical fitness, they attrad the attention of everyone. 
That is the reason why we can see that a player like 
Tendulkar attracts the attention of almost 100 crore people; 
even Dhanra; Pillai also attracts the attention of the people. 
I am a fan of Dhanraj Pillai. Two years back, I have 
conducted one national level hockey match in Chen~ in 
Radhakrishnan Stadium, your namesake, which is a very 
fantastic stadium. In that Stadium, there is a synthetic track 
to play hockey. In my childhood, I used to play hockey in 
the by-lanes. The surface of these by-lanes used to be 
very rough. When we used to play hockey on such surfaces; 
we used to get a lot of injuries. A player like Ohanraj PIUai, 
at this stage, could afford to play hockey on synthetic 
tracks, but what· about the village people or those people 
who are living in the urban areas, but who do not get the 
opportunity to play on good tracks? 

While giving the approval for new constructions, we 
ensure that sufficient space is kept aside for park, 
playground and everything else. After that, when the area 
develops, we find the encroachers occupying those 
playgrounds and parks. We are saying here that we do 
not have proper infrastrudure. When we do not have open 
spaces, how do we develop sports In this country? 
Wherev. you have modem infrastructura, you will find 
that it is being utilised by top-class spbrtsmen or by those 
who are In high position. But what about a boy or a girt 
who wants to tum himself or herseH into a good sportsman 
or aportawornan? They cannot enjoy those facIIitiea. 

Therefore, I urge upon the Government to develop 
the aports infrastructure in each and every village, at least, 
in the district headquarters. By constructing aports 
comptexes, they can develop sports. In Tamil Nadu, there 
is a branch of the Sports Au1hortty 01 IncIa; in all the 
S1aIes, they have branches. I want to know as to what they 
are doing for sports development. They are spending Iakhs 
and Iakhs of rupees, but to what extent It has helped In 
developing sports. What are aU the aportIIgames which 
they have developed? What kind of training are they giving 
to the football and hockey players? Of course, cricket has 
grown into a big game In our country becauIe it has IakhI 
and lakha of fans. But how could a single game grow at 
the cost of other games? 

Games like body-GJiIding, In which I have trained 
myself, weighllifting, power-liftlng and Kabaddi are the 
games which are played in the rural ...... ; they ant played 

by people who are downtrodden. These· are the games 
which are played in the villages; these are the games of 
the poor people or the games of the neglected people. 

Even in sports, there are two kind8 of sports: some 
sports are playadby rich people and some sports are 
playad by the poor people. Games Uke tennis and cricket 
are rich people's games, and games like body-bullding. 
weightllfling, Kabaddl are poor peaple's games. This kind 
of discrimination is there in the sports. Haw can we allow 
it? 

Yesterday, Sir, we had a division on the laaue of 
providing reservations In private institutions. I urge upon 
this Government to provide a kind 01 reaervalion while 
allocating funds to these games. They are poor people" 
games and, therefore, there should be some sort of 
reservation in fund allocation. I want to know from the 
Government as to what is our budget allocation fc)r sports. 
W. always 1aIk about budgetary allocation for RaJlwaya, 
Defence and other thing., but what IIbout budgetary 
allocation for sports? In Asian CCUIIriea, IncIa Ie ..... 
growing country. But. H we fall to cIewIGp apcwta, we wit 
be the Ioaara of the human reaource. So, while developilg 
in the technical and ott. fteIdI. we IhouId aIeo haw to 
glOW in sports also. Then only, there wII be an equally 
balanced growth, otherwise, thenI wII be deficit In ..... 
and human reaources wUl go down. I uk the Go¥ernrnent 
to increase more Budget on this. 

The NDA Government had sanclioned • Sports 
Academy In the Stale of Tamil Nadu. Til 'lDday, that hal 
not been atarted. When Shri Radhakrilhnan was the 
Minister of Sports in the NDA Government, he had 
sanctioned one Sports Academy In Tamil Nadu. I would 
like to know from the hon. MIniIter why It has not been 
started till today. When a Sports Academy hal been 
sanctioned, It should not be delayed. It should be 
immediately looked into by the Mlnleter. 

My last suggestion Is this. I have been a Member of 
Parliament for 1he past two years. I, myself, am a epor1Iman. 
I do not know who is the Sports Minister. Sportsmen can 
easily attract anyon.. Everybody knows Tendu.kar; 
everybody knows Ohanra; PHIai. Like that, the Sports 
Minister should also be a known figure, a popular figure. If 
any sports man is nomlnatacl as the Spor1I Minister. he 
will be very much Interested in developing sports. We 
have Shrl Naveen Jindal wMh &d •. I may suggeat that 
ShrImati SoniaII can put him as the Sporta Mlni8ter. Then 
the sports wi. develop In our COUnlry. 
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[Translation] 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): 
Sir, I thank you for providing me an opportunity to discuss 
this subject. Our colieague Shri Naveen Jindal and Basu 
Deb Acharia also deserve accolades but the purpose of 
this discussion is to ponder over as to why we are not 
having the infrastructure required for international sport 
events. They have moved a motion in this regard but I 
wish that discussions should be such that the youths of 
our country get adequate opportunities and India could 
get its status world over. Therefore there is a need to 
provide facilities and create infrastructure. There is a need 
to dlaculS about this; 

Sir, it is unfortunate that the discussion of sports in 
India is limited to Cricket only. When there is any crisis in 
cricket people consider this as a crisis of sports. When 
Ganguly was not pinched up in the team, there was a 
huge controversy in the country. It seemed as if a great 
crisis had SIruCk the country. Every body seemed concerned 
about It and even I think that such concern for sports Is no 
misplaced. Our country Is a nation of hundred billion 
J*)pIe. If It Is to develop properly, sports is of crucial 
importance. tf we develop aports in the country, the country 
would automatically develop. International events are 
orpnized throughout the worid. Our country of hundred 
billion participate In almost all events but, when our 
sportsper1lOf1S come back they do not bring any medal. 
Even custom people ask 

[Eng/ish] 

Do you have anything to declare? There is no Gold 
Medal, no Sliver Medal, no Bronze Medal. There is nothing 
to decIant. 

[Translation] 

If our sportspersons participate in overseas events, 
they do not have to bother about customs. II they bring 
some medals and declare it to custom department, 
everybody wRI feel nice. The Govemment should come 
forward for this. 

You asked who is our sports Minister. Perhaps 
nobody knows. Sports Ministers in our country are .Iike 
musical chairs. Today is someone tomorrow is somebod~ 
else. Even today we do not know who is that, ~se 
cannot see the Sports Minister. Perhaps Sports Mmlsters 
are gIVen the portfolio after a game of musical Chair so 
that he has a good training. Had he been here today then 

he could have heard what I am saying. As I have said we 
should look at it as a Human Resource Development. 
See, China is our neighbouring country with a population 
30 percent more than our's. They had not been participating 
in international sports because they had withdrawn 
themselves from there. Now they have started participating 
then at any world event they achieve first place. It does 
not happen accidentally. Only China has achieved it, the 
USA has achieved it, these all countries are economic 
powers as well. If you go there and see their HAD policy 
then you will realize that they try to work on human 
resource as a whole. It helps sports automatically, this is 
what I think. Only concentration on sports will do no good. 
There is a need to think about the overall development of 
a population of 100 crore reSiding in our country. 

There are some people who have interest in sports. 
For example, there is our Navin Jindal ji, who comes to 
Parliament and speaks with a sporting spirit and when he 
goes out he plays sports sans politics. I think those who 
have interest In sports should develop it and those who do 
not have interest they should not do il But It is very 
necessary. We should look at sports as a way of life. We 
should develop those sports which are closely associated 
with our ancient culture. Making cricket our only sport will 
not do the needful. As he has mentioned'about KabadcIi, 
Kho-kho, these are indigenous sports, these should also 
be developed. We have one apprehension that those 
sports such as Hockey which are developed in our country 
and are later played at international level, at that level we 
lose winning medals and Europeans are dominating in all 
other games. The same has happened with Chess which 
originated in our country but only recently our Anand has 
won a gold medal, otherwise we were never getting it. I 
am, therefore, of the view that Indian sports should be 
developed as our integrated way 01 life and I am hopeful 
that the Govemment will do the same. 

By developing sports, not only sportsmen will develop 
but a sporting spirit will also develop in the country which 
is very much needed. A lot of tension in the society is 
being witnessed, it will also be reduced with development 
at sports. I thank your young sports Minister for showing 
interest in AIDS. If you develop sports then perhaps it may 
help in solving the problem of AIDS because the attention 
of the people will be towards a positive ~saue. W. have 
been discussing how to develop sports infrastructure. This 
responsibility lies with our Govemment. If the Government 
does only lip service then it will not help 'Sports. We can 
give lectures dally about the need of sportsmen and about 
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developing the sportsmen spirit, but as long as Infra· 
structure of grounds are not there, it cannot be done. 

We should begin with vilages. The Scheduled Tribes 
of our country have natural instinct and strength, they 
should be given training in athletics. The Tribal people 
can become good athletes if they are imparted training as 
a part of their 1iYe$. Our fIShermen community or people 
living along the coastlines can automatica1ly become good 
sports persons if imparted good training in aquatic sports. 
But what they actually lack. They do not have infrastructure 
which is the responsibility of the Government to set up at 
the village level. H we construct a stadium in Delhi, Mumbai, 
Calcutta and Chennai, this problem will not be solved. 
Therefore, the Government has to look after the setting up 
of infrastructure at the village level and take steps in this 
direction. 

There is no need of playing every sports In each 
village. People of the villages can choose the sport as per 
their inclination. Each district should be made a specialized 
district for some sports. I represent Sindhudurg Parlla· 
mentary constituency which is situated on the coastline 
and could be developed as a center of aquatic aporta. 
Whenever we talk of sports Infrutructure, administration 
of sports is also very important I have seen that our 
sportsmen have to deal with the aeIectorI tnt before they 
play on the ground. They ptObabIy can get selected In 
tearn If they please the selectors first. If they are In team 
then only they can perform. AI the name of Dhanraj PIIIaI 
was mentioned, even a player Hke him hal to ttruggte to 
find a place In the team and he hal to pie ... the PreIIdent 
of the Indian Hockey Federation, to get a chance. That II 
why, In my view apof'II admlnlltratlon II the molt neceuary 
thing. 

17.40 hr.. 

We will have to pay attention to It. W. wII have to do 
it at the school, village and diltrlct level •. A sports 
curriculum should be brought out so that school going 
chIJdntn can gauge their Intareat and aptitude. If they want 
to con1Inue with sports onty, then for them there Is a need 
to ~ tpOt'bIlChooI in our country. Our Government 
should make efforts on these HneI. 

J believe that, if we could manage to open a Yoga 
IChooI In each ~ then the Income of the doctors wHI 
come down and it will create a klnd of interest towards 

sports amongst the people. Govemment should work In 
this direction as well. 

Sometimes back we have seen that the acCI had 
filed an affidavit in the Court; wherein the Board had 
stated that the Cricket team did not play for the country, 
but for their own team and for the FederatlonlBoard. 

Sir, any player who Is representing our country must 
represent our country only. Such provisions are needed to 
be changed. 

Sir. a woman sportsperson has been elected to this 
House from Weat Bengal. I wish that some more sports 
person from other parts of the country should get elected 
to the House, that wit increase the sporting spirit In the 
House. I believe so. We need to introduce a provision 
under which an political parties should make efforts to 
bring sportaperson in the Houl8. 

Sir, funding of ~ • also a mailer of concern tor 
us. W. dilcua all mattera In the Houle, but we do not 
dIscuII upon apor1a 1nfrutruc:IuN. I have heard that rupees 
one thousand and two thousand crore8 are paid for the 
teIecut right of cricket matchee. In my view, Ihen 10% 
amount of commercial Mminga received through the .arwtt 
of teIecaIt rights and through tpDI'IICnhIpe, should be 
given to the Government for the development of &porta 
other than Cricket. It wi" help to develop .porta 
infrastructure in the country. 

{TranaJatlon/ 

SIr, ttter. 18 a need to reform the eleCtion procHl of 
Sports bodi... Though we are oonoemed about the 
electoral reform. for the part\amentary bodiel, _ ""'n 
apathetic In regard to the electoral prooeu of Sports bodin 
who have the re.pon.lbllity to make a player. Th .... II a 
need to reform the election procell of Sporta bodi .. . 

Sir, thank you, for giving me an opportunity to apeak 
on thl. Illue. I have been In thli houae for the tat ten 

. years but I have not got any opportunity to apeak on thl. 
lelue. I want that more and more aportIperSOn may join 
the poIitice so that we can develop our gamel. With these 
words, I conclude. 

SHRI K.C. SINGH 'BASA' (Nalnilal): Mr. Speaker, Sir, 
I am grateful to you for giving me an opportunity to take 
part In the debate. I also thank Shr! Naveen Jindal J for 
raising such an important iuue. Before apeaklng I would 
like to congratulate all the Arjun awardlel. 
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I think, we, the hon. Members of Lok Sabha, are very 
proud that our Gallery ... • 

MR. SPEAKER: No, you cannot refer to the Gallery. 
You can say that we are proud of all those sports persons 
who have been given Arjuna Award and that we want 
many more such awards. 

SHRI K.C. SINGH 'BASA': Sir, I am sorry. 

MR. SPEAKER: I am sure we will learn from each 
o1her. 

SHRI K.C. SINGH 'BABA': Sir, it is demoralizing that 
the world's largest democracy with a population of over 
100 crore can hardly be located in the Olympic map or in 
the competitive arena of other games and sports. Except 
for haH a dozen sports disciplines, our children do not 
know much about the Olympics and other international 
sports even though over a minimum of 50 countries take 
part In them. Our kids do not know about them. Is it lack of 
exposure? Is It lack of media? Is it our parent's fault or our 
achoot's fault or our spor1s federations' fault or sports 
UIOCIationa' fault or Olympic Association's fault? The sports 
Ihoufd be started from the school level. There Is no doubt 
that many Members present here would have been made 
Chief Guesta In various sports. I have seen schools sports. 
I have teen the rural sports. I was simply surprised that 
every year since there Is a budget from the State 
GoYtmment, the lpor1a .... organised in a lackadaisical 
way. No reoon:Ia .... kept. The schools bring the children 
.,.. and they jult do hi 100 metre or 200 metre or 400 
metre race without a target. namely, the previOUS year's 
...cord or the stMdlng ~ 0' the rural games. 

I have ... n school children participate in the rural 
games, for example a discus thrower who had just been 
called a couple of days before as the school was 
participating and she threw the discus without any 
technique. So, If we do not maintain records and If we do 
not. have the target, we wiD never make champions. The 
sports start from our rural .re. but the kids do not know 
anything about moat sports which Is very surprising. How 
can we produce Olympic champions? 

As far .s our national federations are concerned, our 
8pOI1I. coaehe8 bring up our athletes to the State and the 
national level. But surprlalngly, we waste a lot of money 

• Not reoardId. 

on the international coaches. The international coaches 
are paid exorbitant wages plus perks whereas our coaches 
have produced the champions of national and international 
level. Then the cream is taken by the international coaches. 
That is a waste of money. As Mr. Jindal said, we have got 
some 400 NIS coaches in India. We will be running short 
of coaches in India and in future we will not be having 
Indian coaches. We need many more coaches. Most of 
the coaches in the Sports AuthOrity of India are on ad hoc 
or contract basis. My request is that they should be 
regularised, especially coaches who are there on ad hoc 
or contract basis. 

Being a sports person myself., I would like to give a 
few suggestions as to how to bring sports up. When our 
national tearns go abroad to represent Indla, we see that 
the national champions or the players who have been 
selected to represent our country cannot afford to go out 
on their own money. Then they ask for the second, third or 
fourth line up team for representing India. That is one of 
the reasons why we lack medals. Being an international 
athlete myself, I have seen this happen. Most of our national 
champiolls could not represent India in the Asian 
Championship when I represented India. 

Another thing is lack of international events for our 
national level athletes. Is it owing to lack of funds? Or, Is It 
owing to the lackadaisical approach of our Sports 
Federations In affording such opportunities to our national 
athletes that our teams do not have enough experience in 
the International field? Most of the Sporta Federations in 
the country never send their competition calendars either 
to the schools or to the SAl Centres, or to the universities • 
This causes • lot of problem for the young athletes. The 
sporting events conducted by the Sports Authority of India 
(SAl) and the inter-university sporting events coincide with 
our national Junior and national sub-Junior level sporting 
events. It has a very harmful effect and our young athletes 
do not get much scope for competition. 

Sir, we are basically a fashion oriented nation. There 
Is a lack of Interest In hardcore sporting disciplines like 
those that are there In Olymp:c games and other 
international level competitions where most of the countries 
of the world participate. I have nothing against professional 
sports. Professional sports get aU the attention of the 
media. There could be instances of match fixing etc. in 
professional sports, but professionals are meant to give 
us entertainment and excitement of the highest order. This 
Is where all the money is and I have nothing against that. 
My humble submission is that eYanta 'of internatlCMI 



343 DECEMSER 22, 2005 Rule 193 344 

[Shri K.C. SIngh 'Saba'] 

championships, wortd championships of amateur sports 
should be shown live and also the highlights of such 
events should also be telecast This would enable children 
living in remote and interior parts of the country to know 
about different sports. 

MR. SPEAKER: Such things should find more 
publicity than the politicians. 

SHRI K.C. SINGH 'SABA': Sir, at present very few 
people in our country knows the difference between 
professional WWF wrestling, which among our fashion 
oriented people Is very popular, and free style Olympic 
wrestling; or the difference between the two Olympic 
wrestling dlsciptines, namely, freestyle and Greco Roman 
style of wrestling; or the difference between weight lifting 
and power lifting; or the difference between Judo and 
Karate, leave alone the names of great athletes of yore 
such as the Maharashtrian wrestler Jadav who was the 
first individual to win an Olympic medal for India Then, 
there are names like Milkha Singh, Dhyan Chand, V.S. 
Chauhan. Then there was our own ex-Member of 
Parliament who excelled in sports. I have forgotten his 
name. 

MR. SPEAKER: Which discipline of sports did he 
represent? 

SHRI K.C. SINGH 'SABA': Wrestling, Sir, he was an 
Arjuna Awardee. We have amongst us today our own 
Member of ParUament, Shrimati Jyotirmoyee Sikdar and 
Shri Navin Jindal. Even present day athletes are not known 
to the people. There are several newcomers, who have 
been Arjuna Awardees, like Major Ahlawat in Equesterlan, 
Shri Anuj in wrestling etc. 

Sir, I would like to make a few suggestions. for 
upliftment of sports in this country. I will just read them 
point-wise. It wHl take me just half a minute. 

Firstly. immediate review should be made of all SAl 
sports promotional schemes and the views of the coaches 
should be taken to develop Indian sports as a whole. 

Secondly, there should be appointment of more SAl 
coaches on regular basis, as most of them are now either 
on contract or on ad hoc basis. First preference should b8 
given to them. 

Thirdly, we should fonnutate National and State 
·Sporta Policy" for better c:oordInation. Fourthly, there 
IhoukI be effective utiJisation of the c:oachet of the Sports 

Authority of India with suitable policy from State 
Governments and Central Government In consultation with 
All India Sports Authority Coaches Welfare Association. 
Fifthly, there should be arrangement of meetings with 
Director-GenerallSecretary of Sports Authority of India in 
every Regional Office on routine basis for positive 
interaction and development of sports. Then, High Power 
Technical Committee in each discipline with senior coaches 
to be set up for promotion of schemes and effective 
utilisation of the coaches of Sports Authority of India. More 
sports exchange programmes should be pursued with 
friendly countries through competitions, advanced training 
for players and coaches, scientific research and latest 
technologies, creation of Infrastructure, etc. 

MR. SPEAKER: They are very good suggestions. 

SHRt TATHAGATA SATPATHY (Dhenkanal): Sir, 
thank you for giving me this opportunity to participate In 
this discussion. I would be very brief In· submitting my 
points. 

Sir, in India, we know that one of the earliest war 
games was fought in Kurukshetra. It would have been apt 
for the hon. Member from KUNkahetra to have Initiated 
this debate on sports. But I would like to congratulate him. 

As you know and as the whole House knows, sports 
creates a spirit of detennination and a desire to work in 
team spirit. In a country like India where we are deprived 
of aucceas, any kind of an achievement and success not 
only means money but it also ""*" • lot of love for the 
country. Then auddenly, there Is· a spirit of oneness and 
well-being in the whole country when any of our spotts 
persons succeed in any of the games efther abroad or in 
India 

I remember a Hindi movie called 'Mere Gaon Meta 
Deah' which Impties that the country cannot be taken as 
an isolated unit and only when atl the YiHages come 
together, you can consider that the country has been dealt 
with properly. 1111 now, most of our actMtJn of Infrastructure 
building have been urban-orlented and very much urban 
concentrated. So, in my opinion, It ia neceasary that we 
have to come to lenM to choose what we want to do In the 
field of aporla Infraatructure In lhec:ountly. 00 we want to 
create excellence amongst a few IPOI'Ia people or do we 
want to have a country with a billion plus population 
where sports facilities and IpOI1s Infrastructure will be 
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available at a much larger scale? Or shalt we let the 
people decide as to who wants to excel? The sense of 
achievement has to sink in. When a few persons excel in 
sports, It means that not only those particular persons 
concerned but the whole country Improves. We can see a 
marked change on a much larger scale. 

India Is a young country. About 45 per cent of the 
population is beJow the age of 30 years and, by 2015, "it Is 
estimated that nearly 77 per cent of the country will be 
below the age of 35 years. Thi8 is going to be the youngest 
nation in the wortd. But the aftuation will not Improve if we 
do not impart physical education. I would like to underline 
the sentence that physical education is very much 
necenary. Physical education goes beyond sports. 

18.00 hr.. 

If we do not impart proper physical education to our 
youth, then, the future of India will be very bleak. Mr. 
Minister, you can cut costs in the field of medicine, in the 
field of crime control and in many other fields. If you can 
involve the youth in activities such as sports, that will be 
better. Infrastructure is not only connected with building 
stadiums, gymnasiums although we need a lot of 
gymnasiums, swimming pools, water-sports facilities, 
mountain-sports facilities and all that which are definitely 
required. When you ... sports, it is a very comprehensive 
thing. It is a pity that in our medical colleges even tOday 
we do not have sports-related medical education. 
Therefore, you find very few doctors in India who are 
clq)8ble of dealing with injuries related to sports. I 
personally feel that it is a very important thing which has 
to be taken care of. 

If we see the past Governments, the Sports Ministry 
has been relegated to the background as an unimportant 
Ministry. Some of the hon. Members spoke earlier. They 
have also mentioned that the hon. Sports Minister does 
not deem It necessary to sit whUe this discussion is going 
on. 

MR. SPEAKER: He has taken my leave because he 
has to go. 

SHRI TATHAGATA SATPATHY: It is not an individual 
that I am trying to mention about. I am talking about the 
general attitude of all the Govemments that sports is a 

very unimportant subject at the federal level and so a180 
at the State levels. So, we have to set that right. How do 
we want to dell! with sports in future? ... (Interruptions) 

MR. SPEAKER: The House will have to sit till this 
discussion Is over and the next Bill, the Criminal Law 
(Amendment) Bill is completed. 

SHRI TATHAGATA SATPATHY: Asiad 1982 opened 
our eyes about sports-related infrastructure in Delhi. Delhi 
had a boom. Later on, we found that A'siad villages in 
Khelgaon and all the villages connected with it were given 
away to people to live In. But we could not keep the 
infrastructure ready for the future. So, when we make 
investments in sports-refated infrastructure, we also have 
to ensure how we want to manage those infrastructures 
for future use for sports-specific activities . ... (Interruptions) 

MR. SPEAKER: You are making very good points. 
But we have constraint of time. If you do not mind it, you 
can finish your speech. 

SHRI TATHAGATA SATPATHY: Can I take two or three 
minutes more? 

MR. SPEAKER: Please take two minutes more. I am 
very sorry to interrupt you. You are making good points. 
But we have to finish this discussion. Two-hours have 
been allotted to this. After all, we are hard-pressed for 
time. 

SHRI TATHAGATA SATPATHY: We ~ave, mostly. a 
concept of Westem games as sports whereas we have to 
change our opinion and look at sports in the Indian context. 
We have to realise that we have many traditional games, 
many traditional sports. In the villages, 85 per cent of India 
lives. Our people are very comfortable with those traditional 
sports because intrinSically in their DNA those games 
have sunk in. So, we have also to think how to encourage 
those games. I have gol nothing against Cricket or certain 
other games. But than, it shouid not be concentrated only 
for those particular games. We have to spread out and 
think of other things. 

Lastly, I would make one or two points here. Recantly. 
a four-year-old boy from 0rIasa - his name is Budhiya -
was sold. His mother sold him because she was in 
complete, abject poverty. She sold the boy to somebody 
for Rs. 1 000. The boy was bought by anoff1er sports 
instructor for Rs.1500 or Rs.2000. This four-year-old boy 
was one day constantly speaking in a very bad, abusive 
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language bec=ause he grew up in the slums. So, this yQung 
man, who bought him, got vary much irritated, slapped 
that feHow a few times and said that the boy should go 
round the football field a couple of times till he was silting 
there. This boy started running. The man, who had bought 
that boy, forgot about it and he went away to the State 
Secretariat in Bhubaneswar. This evant took place at 7.30 
in the morning. When the young man came back at 1 p.m., 
this boy was still running. The young man was surprised 
to see that there was not a drop-let 01 perspiration on that 
boy. ,He called the doctors. They checked the boy's heart-
beaL They found that the boy had been FUMing throughout 
from 7.30 a.m. till one of the clock and his heart-beat also 
had not gone up. 

Sir, today many people in Orissa are saying that 
instructor, the man who bought him, should be punished, 
should be arrested because he is miSUSing the boy's 
abiHties. But in my opinion it is children like these who 
should be picked up from their infancy, while they are 
infants. and they should be groomed to be proper sports 
people. So, India, as a country, has more ~. I 
wanted to make a comment on one thing, namely, first of 
aU that it is a country which is devoid of 1UCCM8. So, we 
are crazy tor success. On the other hand, India has also 
created a lot of spectators but very few players. TV has 
created a lot of viewers or onlookers but they are moslly 
couch potatoes. We have to create players. The 
Government can help in bringing out our lads and girls 
from their sitting rooms to the ptaygrounds., Hare. private 
companies can also contribute not just by giving iobe on 
sports quota but by encouraging sports and sports people 
right from their childhood. 

MR. SPEAKER: Please! 

SHRI TATHAGATA SATPATHY: The last thing I would 
like to mentiOn •. •• (Interruptions) 

MR. SPEAKER: The last thing. 

SHRt TATHAGATA SATPATHV: SIr, this Isftnally the 
final. Absolutely final •• •. (Interruptions) Sir, the last ,Ihing is 
that in this situation you were great to say that this should 
be ctscussed although the media wruhI things thIt, were 
not palatable to most of us because ltD il a subjec:twhich 
does not deaJ with any one person as such. It is a pity that 
politics in sports today is taking toIt and is delltOying 
sports whether it is • versus power or whatever It is. 
... (Interruptions) 

• N:;,I recorded. 

MR. SPEAKER: No, names to be taken. 

SHAI TATHAGATA SATPATHY: It is not only one, 
Saurav Ganguly who goes out of the ;am.. Sir .. a S .. e 
like Orissa was also deprived of one-day matches at 
Barabaki stadium just because of some little ,internal politics 
between two-three people. It is a pity. The whole country 
is &«ry about it. We are sorry because, all players should 
be given proper chances. 

MR. SPEAKER: Should be given. 

SHA' TATHAGATA SATPATHY: Sir, finally twant 10 
thank you for giving me this opportunity. 

MR. SPEAKER: Shri Kiren Rijiju. Are you in your 
seat? 

SHR' KIREN RIJIJU (Arunachal West): Sir, I may be 
permitted to apeak from hent. II isquile inaonvenianl from 
thent. 

MR. SPEAKER: Okay, since it Is sports. Please make 
specific points because we have to finish it. We have one 
Bill to dispose of. 

SHRI KtREN RUIJU: Thank you hon. Speaker, Sir. , 
thank you for allowing this dIICIl8Sion. I would Bke to· 
~ my colleague Sbri Naveen JindIII for bulging 
this important dIacuHion in the PMiamenL 

[Translllllon] 

If .. look al the popuIartIy graph of various Sports in 
the WOI1d, CrtckeIls nowhere in the picIure. t would like to 
make It clear that I am not an oppcwl8l1t'of the game of 
Cricket but I am putting up the factual poaftion before 1M 
House. The Olympics, Asian games and common wealth 
games are global sports events and, they indicate the , 
ranking Of countries In various aportingevents but none of 
the said sports events include Cricket in thelf itinery. It 'I 
reaDy unfof'tunate that even our main news ehannels do' 
not give coverage to sports o1her than Cricket. 

Our country is ranked lowly in aorta In the wortd and I 
would Ike to blame the GoYemment system and media for 
this. Cricket is a colonial game and we are following It. , 
am not opposing Cricket but it II doing hann to other 
sports and it is a very big Iosi. It il a good 1I11ng that Shri 
Shatad Pawar has become the President of seCt, but It is 
a danger sign for other Sports~ 
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The population of our country is over 1 billion. When 
we do not get any medal in any Sport. We all feel sorry for 
that. It is a pity India does not figure anywhere among the 
leading spods countries in the wor1d • ••• (Interruptions) There 
are only 8-9 Cricket playing nations and a test match is 
played between two countries. It does not tell us about 
one country's rank in the wor1d. 

Hon'ble Miniater of Sports is not here, yet I want to 
send him a message, through you, that hon'ble Suresh 
Prabhuji has said Ihateach area has its own peculiarities 
and the people of Tribal, coastaJ and plain area have its 
own quatl"e., specialities and capabilities and the 
Government should aUocate funds keeping in view the 
sports of that special areas and attention" should be paid 
towards those sports. InHially, the Sports Authority of India 
has started special areas games, which has provided a 
chance to the people of tribals and remote areas to 
participate. Many young players had earned their naines 
in Indian Football League. But whatever has been done 
for sports so far, is not sufficient. 

I would like to quote an example, that there is not a 
single swimming pool and playground for archery in our 
Arunachal Pradesh. If we do not have good playground 
for volleyball. how can we produce good players? I do not 
agree with hon'ble Suresh Prabhakar Prabhuji on the 
point that our sport persons do not get medals in 
International sports. I would like to ask as to what our 
Government is doing for our spor1persons, and what 
faciIItiea are being provided to them? The Govemment will 
have to pay men attention towards Sports in North-East, 
beca'", the corporate wor1d does not go there. First of all 
the Government will have to pay attention there. Hon'bJe 
MaIhotraji has mentioned about funds aUocation. I am of 
the opinion that the funds allocation of India for Sports 
might be lowest in the wor1d. But when our players comes 
back with Gold Medals we aU including hon'ble Prime 
MinIster, feel proud of it. We allocate only 200-300 crore 
rupees for Sports. Apart from our nalional game Hockey. 
We are yet to win a gold medal in any sports till now, but 
today the ltate of hockey is also in bad shape and our 
Government Is not worried about it We all say that 
Government ahould pay attention towards Sports but the 
ground reality Is totaRy opposite to it and nothing is done 
for aports. The truth Is that the Government should have to 
provide the funds as required. 

Earlier, controversy was creates over the expulsion 
of • Cricket player. Recently the sporIS controWrsy in 
MInIpur caueed furore In the entire state but no body in 

Ihe House showed any concem about it and raised the 
issue in the Parliament. 

MR. SPEAKER: The matter was raised. 

SHRI KIREN RIJIJU: Ok. I stand corrected. But in 
normal circumstances in regard to cricket the media 
behaves as if the whole nation can not do without cricket 
and is telecast on prime channels also. It seems there is 
no other work other than cricket in the world. If our mindset 
remains unchanged there will be no improvement In other 
sports other than cricket and their stanclarcl will continUe 
10 fall. In the end, keeping the paucity of time in mind, I 
would like to support the statement of Ma!hotraji that a 
provision of al least 2000 crore rupees should be made in 
the next year's budget. 

[English} 

MR. SPEAKER: That is not for cricket, as you are 
saying. 

[Translation} 

SHRI K1REN RIJIJU: Cricket Board has a lot of money. 
They claim that they are the richest Board in the wor1d. But 
if you see the grounds of the country ..... where the money 
goes? 

[English} 

MR. SPEAKER: Why should you compare with it? It 
is a very friendly country. That sentence may be omitted. 

[Translation} 

SHRI KIREN RIJIJU: I would only say that we should 
not bring political spirit in sports but we have to work with 
sports in politics. 

[English} 

MR. SPEAKER: Thank you. It was a. very well made 
speech. 

SHRI SUBRATA BOSE (Barasat): Mr. Speaker, Sir, 
first of all I would like to congratulate my friend, the hen. 
SM Naveen Jindal for calling the attention of the House 
to the subject of sports, which is a very important subject 
but, unfortunately, neglected by the Government as weft 
as by the Parliament This neglect compels you, Sir, In 
spite of your keen interest and love in sports, to try to 
• Not recorcled. 
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shorten the discussion on sports which is hardly held in 
this House. I would not like to take much time of the 
House to repeat what Shri Jindal pointed out while making 
his speech about the meager allocation of funds including 
Olympics. 

Having been a very active sportsperson, I am lucky 
to be able to say that I am still an active s~ 
ha¥ing s1arlad playing the game of tennis at the age of 10 
and ....., after 60 years .1 still try to find time to spend to 
play the game of tennis. 

MR. SPEAKER: Very g~ 

SHRI SUBRATA BOSE: I have been associated with 
sports. Apart from having represented the State at the 
national level, having been Captain of the Indian Davis 
Cup Team way back in 1969, about 36 years ago, and 
having held the positions in the State and National 
Associations, I found from my experience that although 
the primary objective of the sports Associations is to spot 
talents, nurture and develop them, I think the sports 
Aaociations, most of them do not engage in such 
occupations. They are satisfied by only organising perhaps 
some competitiVe events. Although competition Is good, it 
is a necessity for players to develop, the sportspersons to 
develop, yet that is not all that the sports Associations are 
supposed to do. We may look at China. It gained 
Independence and came to a new regime after we gained 
Independence. If we look at the progress of ~ in 
China, we shaD find that China adopted a national sports 
policy and have very seriously executed it. 

Unfortunately, we are still to have a National Sports 
Policy. So, while welcoming the new hon. Mmister of Sports, 
I would urge upon him, through you, to have or to evolve a 
.National Sports Policy so that we can develop sports in a 
proper manner. 

China has not only concentrated on just developing 
sporting events but what they have concentrated on is the 
physical fitness in every discipline of sports, and that is 
entirely and absolutely necessary. My colleague and friend, 
Shrimati Jyotirmoyee Sikdar had pointed that out. So, we 
have to start that at the school level. So, I would urge 
upon the Government to ~ an example in this regard by 
having gymnasium tor' physical training of our young boys 
and girls, to start with, in every Central school. We have to 
make it compulsory for each and every student to take 
active intereat and take part in gymnasium. That will make 
our sportsmen and our young boys and girls fit. When they 

have talents, It will be easy for them to develop and 
nurture their talents. 

Sir, I shaH not take much of your time but I w.ould aJeo 
draw the attention of the Government to the fact that the 
Sports Authority of India has not been running In the way it 
should run. I think it Is necessary for the bon. Mlnlater of 
Sports to give much more aUention to the working of the 
Sports Authority of India. You see very recenlfy, t think, 
less than a year ago, 750 of their coachea, If 1 remember 
the number correctly, were tranafemld OR a single day. 
Many of the coaches, who have been tran8femld, who are 
coaches In eYery discipline, have found a place where 
that discipline Is not thera. This is the way the Sports 
Authority of India is wortcing. 

MR. SPEAKER: Despite that. some of our players 
have done outstandingly well. I am grateful to them. That 
shows that with proper efforts, we can make good athletes. 

SHRI SUBRATA BOSE: Yes, they have contributed. I 
do not say they have not contributed. But I think that even 
the facilities available have to be updated in all the 
campuses of the Sports Authority of India. Although I do 
not think that the Government should Intervene and 
interfere in the working ot the Sports Associations and 
Sports Federations, I think In certain aspects, the 
Government can give them guidance. Very recently, a very 
emotional Issue has been made of the omission of Saurav 
Ganguly from the Indian Cricket Team. I think this Is not 
the forum to raise this subject. What I want to mention Is 
this. Is the composition of the Selection CommIttee of the 
Board of Cricket Control of India the Ideal one? At least on 
this subject, the Government can always guide the $porta 
Associations and Sports Federations. 

Sir, you have personal knowledge in the discipline of 
Table Tennis. I know you have been very kind and you 
have very kindly taken interest in this. Unfortunately, there 
was an instance where the National Federation disqualifled 
the State Association and encouraged the rival association 
to come up. But I think It is to the detriment of the game. I 
am not saying that the State Association was working 
properly. I do not hold any brief for them but I think here 
again, perhaps, the Government can play an advisory role 
and try to solve the problem. In recent years, West Bengal 
has been the nursery of Table Tennis. 

MR. SPEAKER: I have said tha11hent1s no problem 
with the players but only with the officials. 

SHRI SUBRATA BOSE: Yea, even with the offtcIaIa. 
Therefore, I think in certain cases it Is nttceQafy forN 
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Government to intervene. Sir, I would not like to take much 
of your1lme. I thank you for giving me this opportunity. I 
thank you. for admitllngthia Discussion under Rule 193, 
which is very vital. 

MR. SPEAKER: I was wailing for someone to give a 
notice. 

[Translation} 

·SHRI RAVrCHANDRAN SIPPIPARAI (Slvakasi): Sir, 
Uahakavi Sulramania Bharathl who hails from Ettaya-
purarn which happens to be in my constituency had 
composed a poem like this: 

-O-dl vilayadu pappa, Nee oynthlrukkalaagathu 
paapa 

Koodi vilayadu paappa nee oru knghandhaiyai 
vaiyathey paappa" 

(ChIIdnm be exhorted to enjoy playing; let them play 
unitedly without giving rise to jealousy and rivalry) "Have 
we provided. enough of play fields to run and play to 
crores of our children in the country", is a mo.ot question. It 
is only because our children are not shaped up in play 
fields that .are scarce and inadequate allover the country 
we lag behind in the medals tally in intemational sports 
events in spite of our having a population of over -108 
crores as of now. In a forum of almost 170 countries, 
especially In Olympic events. We have not attained even 
100th position we have to do penance to shape up gold 
winners. I would like to thank the initiator of this debate 
and the PretOOing Officer of this House for converting this 
House from a play field for politics to a field evenly suited 
for games too. Considering the paucity of time, I would 
like to confine myself to just three points that need to be 
highlighted. If true sportsmen are to be groomed, it calls 
for a·· conductive atmosphere and enough of encourage-
ment booSfrng their morale. Talent hunt must be made and 
potential· sports persons must be identified their latent 
talent must be identified and they must be provided with 
rigorous profeasional training. Secondly all the disciplines 
of Athletic and Games events must be equally encouraged. 
I am afraid our Union Govemments has not paid adequate 
attention to all theM three aspect8 of creating atmosphere, 
hunting latents and grooming thou caught young. 

I urge upon the Union Govemment to have a relook 
at the state of affairs Its entrusting fully with the State 

'TrarwtIIIon of the apeech originally delivered in TamH. 

Govemments the responsibility to raise infrastructure 
needed for sports under Infrastructure Development 
Scheme. Centre must not abdicate its responsibility. When 
States are not able to meet their basic development needs 
how can they allocate funds and spend on Sports 
Infrastn,Jcture Development States may not be able to 
groom sportsmen or develop . sports. The claim that 
Navodaya Schools can handle this scheme is also 
improper. Those who flock Navodaya Schools throng the 
place only to have good education but not to avail of 
sports faciHtles. They may not give due priority to sports. 
All the sports faCIlities, Clubs and Associations In the 
country are in the NGO sector. This hampers the proper 
distribution of funds aHocated by the Centre. Hence I urge 
upon the Govemment streamline the existing system and 
appoint a Cabinet Minister for sports as a full-fledged 
measure to give a pep to growth of sports and its 
infrastructure. Rural areas must also be exposed to sports 
infrastructure and sports talent in rural areas needs to be 
identified, encouraged and groomed. In order to highlight 
this need and to show possible way to promote sports 
events, our leader VAlKO has arranged an annual State 
Level Volleyball Championship Toumament in his vlHage 
KalingapaHi. Thousands of people gather there to witness 
the matches and it motivates the rural people, the youth in 
them to play and excel. This sports event has even been 
covered by Doordarshan to promote rural sports. Thus we 
must take all possible steps to promote sports to take our 
nation further. With this I conclude. 

SHRI LAKSHMAN SINGH (Rajgarh): Mr. Speaker, 
Sir, since the Vedic times, sports have enjoyed a pre-
eminent position in our society. During Vedic times, games 
were declared open with the lighting of the flame and the 
same practice has been· adopted for Olympic games as 
well. There is a great similarity between Greek and Indian 
culture. In Greek religion there is a counterpart of our God 
Shiva called NiiampoJ who too had snakes around his 
body. But I feel Bad to say that a small country like Greece 
can· host Olympic games whereas our country is not in any 
position to do so evan after 57 yaars of Independence. 

Mr. Speaker, Sir, small countries get more medals 
than us. There is a long tradition of games in our country 
also. Talking of sports infrastructure, SAl has formulated 
Special Araa Game Scheme, aim of which is 

{English} 

to· spot and nurture sporting talent for modem 
competitive games from inaccessible rural tribal areas 
between the age group of 14 to 21 yea .... 
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[Translation] 

For talent spotting the Government has fixed the age 
limit between 14 to 21. This should be brought down to 10 
to 15 years. It is necessary to spot talent at 10 and then 
nurture him. I feel sad at the allowance given to such 
sportspersons. The Government gives As. 75 per day per 
persons. which is inSignificant at present. Accident 
insurance premium is As. 75 per persons each year. The 
cost of medicines today have gone through the roof. Is the 
amount Rs. 300 sufficient for medical expenses? It Is 
shameful that such a paltry sum Is given as allowance. 
SAl should Increase the allowance. 

Mr. Speaker. Sir. there are 17 Sports Area Games 
Centres In the country and 1300 trainees have been 
selected from allover the country. The youth constitute 
one third of our population and their population is around 
30 crores. From this you have selected 1300 trainees for 
seven sports centres and it Is not hard to guess about the 
total number of such sportspersons selected for each of 
the sports centres. 

[English] 

This means that they have selected only eight 
sportsmen for each sports 1raining centre throughout the 
country. which Is shameful. . 

[Translation] 

I hope that the hon. Minister would incfea8e the 
number of sportsper8OnS to be selected for each sports 
center and also gMt the youth of far-flung rural areas and 
the tribal youth to show-case IheIr talent. 

Lack of funds is the excuse cited fNfIfIJ time. Through 
you. I would like to state that National Development Fund 
is a cen1ral fund. The NRla are given hundred percent 
exemption In income tax for making contribution in the 
said fund. But as of now no discussion has been held 
regarding the size of the said fund a/ongwI1h how much 
expenditure has been made therefrom and the Items on 
which the said expenditure has occurred. The MInIster of 
Fmance also never said anything. The hon. Minister of 
Anance should inform the House regarding the outgo of 
funds from the NationaJ Sports Development Fund; the 
conlrtbution to which is cent per cent exempt from Income 
tax for NRI, to promote sports. The grapevine Is ... fundi 
are diverted eIMwhere with is very shameful. 

~. Speaker. Sir, there is one Army Boys Sports 
~ Scheme, through which you promote talent with 
the help of the army. But, the point Ia. what II the allowance 
paid to the child selected? h Is Rs 60 per day. 

Take the national coac:hIng sc:hame. For this, 1600 
coaches are needed. But only 1500 coaches are available. 
In my view. even 1600 coaches are lnsufIIcient The 
number of coaches should be lncreaHd to four five 
thousand. This should be done quickly 80 that the budding 
sportapersons can be trained. 

We have a dope control center where several 
sportspersons have been tested poIitive. ThIs has caused 
international embarrusment for us. There II a dope control 
center at Jawaharial Nehru Stadium. The numbers of such 
centers should be increased to put effective check on thia 
tendency among spot1Spersona. 

SimUarty. there Is Laxmlbal National College of 
Physical Education in Gwatior. Si1uated In u.dhya Pradesh 
this ia a sports education institute. h prepares sports 
curriculum. Its budget Is four crore rupees only. Out of 
which the non-plan expenditure comes to As 2.90 crore. 
This budget needs to be increased just • the aaJaries of 
the coaches. More funds should be provided for elCpM8ion 
of infrastructure facilities there, becauIe It la a very 
important Indtute in aporta arena. 

[English] 

Now you have a scheme, 'Grant to rural schools for 
aporta and aporta equipment and development of 
playgrounds .• 

[Translation] 

For this As. 1-5 Iakha II given for buying equipment 
and providing flelda. But there Is no pro_Ion for 
constructing boundary waH under this scheme. The 
provision ahould be for pnMdiIlO IUfficient ..". for 
constructing a boundary wall tIfOUnd .. pIay"9fOUf'd In 
the rural ..... 

Under BtwaI NInnM Yojana, As 1.74 Iakh have 
been provided 'or rural development. II II • good thing. 
Do carry on with ruraJ development However, under the 
Bharat Nlrman Yojana, no mention hu been made 
regarding promoting aporta in the nnI ..... Nor have 
we heard the MinIster of FinIInce say anytIing about It. 
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PromotIng sports in the rural areas and providing for sports 
infnis1ructure In the rural areas should also be a part of 
Bharat Nlnnan Yo;ana. 

There i8 aporia sctlolarship scheme. The Government 
have fixed abturd nonns under this scheme. A sports 
peraons receiving local scholarship in a college or a 
~ gets Ra 750 per month. However, for a national 
1ev.l1POf'IS. ~n his allowance is reduced. That is, a 
college or university level sports people get As 750 per 
month whereas a national level sports person receives 
onI~ As 600 per month. This defies common se,1se. A 
national level player should get more scholarship. A sta:", 
level player should get less than the national level player. 
And a college level ptayer should get even less. Reforms 
ant needed in this direction. 

The Pfanning Commission gives funds directly to the 
states for the promotion of sports. But as per rules this 
amount can not exceed rupees two crores. My suggestion 
is 10. increase this amount to 10-15 crores per state so that 
we can promote sports. 

Mr. Speaker. Sir, due to time constraint, I would like 
to conclude my speech. I would like to thank Shri Jindal 
for raising such an immensely important issue in the House 
for discussion. I would like to ask him a question. It is a 
good thing that he has raised this issue in the House. But 
he is a well-known industrialist. I do not know how many 
players. he has sponsored so far. If he has sponsored any 
player it is commendable. If he has not. so far. I would 
request him to sponsor a very good child athlete of a 
vUlage in Orisa-Budhiya. This would help a poor villager 
from Orrisa to realize his potential. 

I congratuJate the Government of Orrisa for selecting 
AnguI district for rural sports. 

(Engllsh1 

It is an exemplary case for development of rural 

8pc1111S. 

[TransiationJ 

I request more and more rural villages, like Angul be 
selected In our country, so that the children residing in 
rural and backwardareaa get an opportunity to realize 

their potential. 

-SHRI M. SHlVANNA (Chamrajanagar): Mr. Speaker 

• TrIIWIIIon of !he ipNCh orlglnaiiy delivered In KennIdL 

Sir, I am grateful to you for calling me to speak on the 
subject "SPORTS IN INDIA". I congnttulat& the Hon. 
Member Shri Jindal for bringing this very important subject 
matter before this august house. The great Kannada writer 
and Janapeeth award winner DA.RA. Bendre sings a song 
by saying that children win learn while playing. But my 
question is that where is play in our country? Unfortunately 
it is all politics and not play. 

Long ago, former member and Minister Shri. V. 
Sreenigasa Prasad donated Rs. 40 lakhs and I have also 
contributed Rs. 20 lakhs for the construction of a sports 
stadium in Chamarajanagar. Nothing has been done till 
today by the Centre and the State. This is the pathetic 
condition of sports in India. I have put several questions in 
this regard. I have got the usual, boring answers and 
there is no progress about the construction of this stadium. 
Infact, we wanted to have a very big sports complex in 
Chamarajanagar which includes a good Swimming pool. 
indoor stadium, excellent tracks etc. etc. Really I do not 
know when this dream of the people of Chamarajanagar 
will become a reality? 

I had made a request to post a coach to Chamaraja-
nagar. One coach was sent their accordly. Shockingly he 
has been transferred to some other place within three 
months! What a mockery? I request the concerned 
authorities to bring back the coach immediately. 

We are a backward country as far as sports are 
concemecl even after 59 years of independence. We could 
not get even a bronze medal in track event in the Olympics. 
The performance of our sports persons has been dismal 
in other intemational events also. We .have to blame 
ourselves for this condition. Infact, There is a cleavage in 
our sports arena. We have created two groups. One set of 
sports like Tennis, Golf and Cricket are for the rich people. 

The common people, poor and the rural people have 
to be satisfied with their games like kabaddi, Volley ball, 
Sofa-ball, Throw-ball, Kho-kho etc. The rural children and 
children hailing from hilly areas like Chamarajanagarcan 
excel in kabaddi and kho-kho. But who is their to 
encourage these games? Some times I feel that after a 
few decades we may forget all the games and remember 
only cricket. 

Today China is challenging the entireworkl in SPOrts 
activities. They are the hosts of 2008 Olympics. They are 
going ahead with the determination of claiming the.top 
position in field events, track events and all their gam .... 
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what is the position of our country in this coming 2008 
0Iyq)ics? Can we get a lingle gold medal? How are the 
preparations going on? It Is high time for us to awake and 
arise. The Slates and the Centre should realise the urgency 
and take all measures to lead our country into a new era 
of glorious sports activities. 

I am a aportsperson. I was a very good wrestler and 
a kabaddi player. I had the ambition of becoming a Police 
0Ificer. But whefe is the encouragement for a spOrts 
peqon? Hence, it Is very essential to provide reservation 
for sports persons in all jobs, Scholarships and other 
incentives. There is no dearth of talents in the country. But 
there is dearth of Infrastructural facility. The physically and 
mentally challenged children deserve their share in sports 
arena depending upon their capabilities. There is a need 
for the Centre and the States to uplift the sports in the 
country. Of course, the first step in this direction would be 
to root out politics from sports. Enough is enough let us 
not quaneI about one individual. Our sports persons should 
play for the country and not as an individual. Our country 
is more iq)ortant than one State. 

Women sporlsperson should be provided special 
incentives along with scholarships, quota reservations etc. 
We have the results before us in the form of Anju Bobby 
George, Sania Mirza, Aparana Poppat and others. Now, 
the need of the hour is the win power of the Centre. 

I hope the Government of India will rise to occasion 
and do the needful to improve the standards of sports 
activities in the country. Sir, with these words I thank you 
and conclude my speech. 

-DR. RAMKRJSHNA KUSMARIA (Khajuraho): Sir, 
honourable Minister Shri Naveen Jindal has initiated this 
discussion under RuJe, 193 regarding sports on which 
you have given me an opportunity to express my views 
and I express my gratitude for this puIpOS8. 

Sir, our country is inhabited in villages. Our country 
has got a hundred erore population. Majority of the 
papulation is young and it would not be exaggeration to 
say that this is a younger country. But it is a matter of 
regret that our sports are only confmed to cities or to 
crickel So sports facilities will have to be extended to 
viIIage8. Opportunity IhouId be giYan to bring out to the 
talents of rural ....... As example. is not a team of 
Chhatarpur college of my parliamentary constituency thou 

• 8peectI _ IIIict on the T .... 

Khajuraho has been selected to play in national hockey 
from the entire Madhya Pradesh State. It means that talents 
are available everywhere and the onJy thing is that they 
should be given opportunities. Simultaneously, in addition 
to Cricket, basket ball, football, hockey, kabaddI, kho-kho, 
wrestling and other sports should allO be promoted 
according to the interests of sportsperaon and coaChIng 
should be provided to them for this. Special pack8ge. 
should be given for sports activities In achooIs, coItegee 
and universities because I know that theM Institutions 
lack funds. There Is also no Institutes in those unIwrs_ t 

as these are in other countries. There is no facility of 
playgrounds and swimming pools. It is unfortunate that 
today there Is atso no sports policy and u a result of It our 
sportspersons go to the foreign countries to play but they 
return with empty hands. 

Therefore, as Mathotraji said that there should be a 
provision in the budget for As. Two thousands crores for 
sports. There is a need to mobiHze infrastructural facilities 
in the entire rural and urban ..... of the· country. Even 
smaller countries get more medals than us in the OlympIc 
games. We do not provide facilities 10 the talented players. 
They are given meager allowances which is shameful. 
Only 1700 youths are selected out of fifty crore youths. 
This Is a very small number. How much is eannarked as 
the NSDF fund. It is said that there Is a Jack of coaches 
and it Is also necessary to increue that number. There Is 
a necessity to increase the number of educational 
institution related with sports and It Is essential to provide 
them with funds. Provision should also be made for rural 
sports under the Bharat Nirman YOjana. 

·SHRI HANSRAJ G. AHIR (Chandrapur); Sir, If we 
discuss about the position of India in the World Sports 
Map then except cricket there is no such sports In which 
we have expertise. At once stage India were a leading 
hockey team and today it seems struggling In the qualifying 
matches. Today in these entire country cricket Is dlscuaaed 
and seen everywhere. What has happened to our 
traditional sports like wrestling, hockey, kabaddi and the 
sports person of the games and we are very weak In 
athletics. Our failure to build world cIus athletes slates 
the reality. 

The main reason of the bad condition of sports In our 
country is lack of adequate facility and ·lntraatructure to 
brush up the sports talents. Today It is • dream to make a 
career In sports. " any boy or girl showa taIenta in sports 

• Speech ... laid on .. T .... 



361 DIscuuion Under PAUSA 1,1927 (SAKA) Rule 193 362 

then his guardian or parents seem to destroy his or her 
sports talent through the excuse of studies. It is a reality 
that if sports sector is made as a means of prestige and 
livelihood then, it could help the country to build new 
sporb talent and to brush up the present sports talent. We 
see that be It America or England, Sports are promoted at 
the school level and the Government itself provide facilities 
and arranges for their education who are interested in 
sports. But it does not appear in the sports sector here. 
Talented apor1s persons should be assured a whole life 
livelihood 80 that they could give a boost to sports. 

Our forest dwellers and tribals are physically 
laborious due to living in the remote areas. They can be 
promoted in athletics. Such efforts are being made at 
many places through the Eklavya Khelkood Pariyojana 
under Baowari !<alyan Ashram. Limbaram in archery is a 
very promin.ent name synonymous with achievement. The 
sports talent of India remains limited to a few names like 
Sania Mirza, P.T. Usha, Malleshwari or Milkha Singh. The 
Government needs to promote sports activities at the village 
level to maintain continuity. Sports should be made the 
part of curriculum at the school level. The training of 
wresttJng and athletics should be imparted by making mini 
stadia In villages and small towns and efforts should be 
made to provide importance to sports by their telecast on 
TV channels. Then only sports will get importance and 
means of livelihood to the sportsman would be available. 
If other Indian and sportsmen could get a place on the 
channels and sports pages of newspapers dedicated only 
for cricket, It would trigger new talent in the field of sports. 

While keeping in view the competition for the 
sponsorship of Cricket it is also necessary to provide 
financial assistance for progress and development of Indian 
Sports and other sports and these sports should also be 
sponsored by these industries. 

Cricket players are given lucrative jobs by big 
industrial houses, and lower Government establishments 
only after playing at the state level. One peon from m~ 
constituency who played international match of kabaddl 
on behaH of India could get jobs of a peon in the office of 
the district collector. What message we will give through 
this. So it Is my submission that this discrimination Shoul~ 
be voided under which an intemational player of kabaddl ge: a peon's job while a State player of cricket gets a 

lucrative job. 

• SHRI HARIBHAU RATHOD (Yavetmal): Sir, the 

• $peICh ... laid on the TIIbIe. 

population of India is more than 100 crores. However, 
whenever the Olympic games are organized no Indian 
player appears at the podium. I would like to say that 
players of caliber should emerge in a country with such a 
huge population. But it seems that we are lagging behind 
in sports. Attention has not been paid towards the rural 
areas till date. Infrastructure for sports has been prepared 
only in cities but no attention has been paid towards the 
rural areas. If sportspersons of rurat arees are guided in a 
right way then they will definitely make the country proud. 

·SHRI VIRENDRA KUMAR (Sagar): Sir, I would like 
to thank you for giving me an opportunity to express my 
views regarding sports. In our country sports are given a 
lot of importance since ancient times. In reality there is no 
shortage of talented sports persons in our country. There 
are a lot of talents in the rural areas who have inclination 
towards sports but due to lack of proper facUlties their 
talents are not realised otherwise, it is from our own country 
that an eminent sports person like Major Dhyanchand was 
produced in the field of hockey and his talent was 
acknowledged worldwide. Hitler was also impressed with 
his sports talent. Flying Sikh Mllkha Singh had brought 
honour to India in Olympics in the field of race. Along with 
this flying queen P.T. Usha had also brougt:rt laurels to our 
country in Olympics. All these talents actually came from 
small cities and belonged to middle class famHIes. All kind 
of sports should be promoted through coaching institutes 
in small cities to bring out such sports talents. Besidet 
cricket, there is a need for providing good sports fields 
and modem machines for sports persons playing sports 
like Hockey, Kabaddi, Volleyball, Football, Kho-Kho, 
Basketball and Tennis. It is not possible to do this without 
increasing budget allocation for sports. There are excellent 
archers in tribal areas who can prove to be as good 88 
Arjun and Eklavya but unfortunately they do not even 
have means of livelihood. Shooters like Jaspal Rana can 
also be found in rural areas. The only requirement Is to 
create a good atmosphere for sports and also provide 
facilities for the same. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Mr. Speaker, Sir, we are working overtime to get the BIU 
passed. At least make some arrangements for food? 

MR. SPEAKER: The Speaker doesnot have any 
money for food. You must ask this from the person who 
has money . 

• Speech was laid on the Table . 
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... (lntemJptions) 

(English] 

MR. SPEAKER: I am eo happy that so many hon. 
Members have taken interest in this discussion. I have 
heard excellent ~es today. I have been hearing them 
because I like the matter. I am very much thankful to you. I 
am aI$O very much &ncPuraged to find that so many other 
hen. members wish to take part in the discussion and 
make their contributions. We have hardly discussed the 
subieCl 

Since the Bill has to be passed, we shaH continue 
Ihis discussion. in the next Session and as early as possible. 

... {Interruptions) 

MR SPEAKER: Any hon. Member who wants to lay 
his speech on the Table of the House can do so. 

[TransJation} 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Mr. 
Speaker, Sir, please allow me to speak for 5 minutes. 

[English} 

MR. SPEAKER: You may take five minutes, but there 
are ~r 20 hon. Members who want to apeak on this 
Iuue. How can it be over, Mr. Nikhil Kumar? You can 
participate In the discussion next lime. 

CRIMINAL LAW (AMENDMENT) BILL. 2005 - contd. 

1I.44h .... 

{Engah} 

MR. SPEAKER: Now, we go back to Item 30. Mr. 
Jindal, you will get another tum. Shrl Mahtab to continue 
his speech. 

SHRI B. MAHTAB (Cuttack): On the amendment to 
the Indian Penal Code, especially on the provision 
regarding witness turning hostile, I had posed an Important 
query. 

11.45 hra. 

(SHRI·~ PUSAD YADNI In the ChalI1 

The trial cannot proceed without evidence, without 
Investigation Into the aspect of Inducement, when it comes 

to the knowledge of the court. My specifio quedonlewhat 
steps are there to have Inveatlgatlon and, In such a caae, 
should It be completed within a apeclfIc tlme-trame? There 
are three other provision.,· but t would like to know Whd1er 
any provision for this purpose has .,.." n'UIde 1n this Bli. 
To my comprehension, I do not find It becauae the Idea Is 
to minimise the court cases, when you .,..bringIng in the 
third party Into the purview. That Is the main inten1IoII and 
that is a good intention. But here the law comes in between. 
My suggestion would be that some specific time-frame 
can be made so that we can quickly dIIpoae of the iftUes, 
if it arises. 

Now, I come to the second aspect of the Bill, about 
the plea-bargalning. I have said that It Is not a new concept. 
In criminal jurisprudence in the wortd, it is not a new 
concept It is prevalent In the United States, but for us, It is 
a new concept. no doubt. The Law Commission, in Its 
154th Report, had expressed its strong view to have this 
type of plea-bargaining. The Committee on Reforms on 
Criminal Justlca System headed by Justice Malimath had 
recommended for introduction of plea-bIIrgaInIng. It Is not 
a replica, as the hon. Minister mentioned, of the Iystem 
that Is prevalent in the United States of America. Here, It is 
proposed in this Bill to involve the court as an adjudicator. 
I do not know whether in any other countty the court has 
been Involved as an adjudicator or not between the 
accused and the prosecutor by providing opportunity to 
them to decide the quantum of conceulon mutually and 
fix a date for heat1ng thereafter. It II stated in the ani that 
the Court has to Judge whether the application for pi .. -
bargaining has been made voluntarily or not 

A problem ari .. 1 from involving the court and the 
public proHCUtor. Hypothetically. If I may .. y that the 
plea-bargaining faill, there il every POHIbIIIty that the 
public prosecutor will take advantage of the information 
he had received while trying to arriYe at • MttIement. 
Legally, this Is not correct. 

AI has been very adequately mentlQMd In different 
forums, even in the Standing Committee, In media and 
other spheres, unles. there il an Independent Directorate 
of Prosecution In place as a pre-requtllte, thIe may go 
against the accused which will be termed as a bad law. 
Establishment of an Independent Directorate of . Prosec-
ution was recommended by the Supreme·Court In VIneet 
Narayan case. Here, in this Bill, It has been mentioned In 
page 3. The Court shall IHUe notice. The Court shall 
ensure that the entire process Is completed voluntarily. 
The Court lhall issue notice again to the accused and the 
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vIcIfm. All this burden 'S on the Court itself. We say that the 
Court Is already burdened as a number of cases are 
pending. This Is an extra work, non-judIcIaJ work or out of 
Court work. We are bringing in more job to the Court and 
1M Court 'S burdened with more waft(. I am unable to 
understand this. The Court is already badly pressed. If 
you Involve the Court. then I think. the Court win be more 
burdened if we adopt plea bargaining in this manner. Let 
us adopt the AmerIcan system. What Is the difficulty in 
having an out of Court setllement? Instead of involving the 
Court, I think, it Is much better if we go in that process. 

The third aspect is about compounding of offences 
under Section 498 of the IPC. This was intended to Protect 
women frOm cruelty of husbands or his relatives with an 
attempt 10 provide a chance to the estrang8d spouse to 
come together. this Is provided through this amendmenl 
This was discussed earlier also in this House. I have no 
other opinion to this. and the National Commission for 
Women have said that It will dilute Section 498A. 
... (Int«nJptJons) 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATll): It II not there In the Bill. That provision has been 
deleted In 1he Rajya Sabha and we have accepted the 
demand made by the Commiuion. . 

SHRI B. MAHTAB: I come to another aapect. These 
are mentioned when a point was made about going in a 
pIeoemell manner. I would Just like to draw the attention 
01 the HouN. and through you. the attention of the hon. 
Mlnlater towards SectIon 197 of the Cr.P.C. As per this 
SectIon. prior sanction of the Government Is required for 
proHCUtIon 01 public servants. this provision makes a 
mockery 01 the Ideal 01 the Nle of law. Some people are 
totdy protected unI .. s permiaaion Is given, no action can 
be tUen. No prosecution can take place. We know that a 
number of lnatancn are there. A lot of time is taken. 
SometImes no decltlon Is taken to prosecute some public 
MtVMtI. At times. the Ponce arrasts persons Just on the 
basis of an FIR. If somebody lodges an FIR. the Police 
goes and arrests the person. In our country, the provision 
II that a peraon accused Is termed Innocent until proved 
guilty. Why Ihould we give blanket power to the Police to 
go and arrest the penon just by having an FIR? In viHages 
or in urban ....... when rupected persons are appre-
hended, they are celled to the police stations and arrested. 
Can soma provillon be INIde where this type of humlHetion 
CII1 be .voided? I also would insist that the PolIce should 
be made accountable for .n Ita action. 

I conclude with these words. I want to say that the 
rule of law demands, as I said earlier, independent police 
organisation. Independence of police administration is 
necessary. 

Attempts should be made to achieve that goal. With 
these words, I conclude. 

SHRI AJOY CHAKRABORTY (Basirhat): Thank you, 
Mr. Chalnnan. Due to time constraints, I will make a brief 
speech. 

The hon. Minister has brought forward a Bill and 
placed it before this House for passing. Of course, I have 
no silghtest doubt that we, the Members cutting across 
political parties, shall pass this BRI unanimously. 

this Bill is brought forward with some aims and 
objects, and for very cogent reasons. The Statement of 
Objects and Reasons is very good. One of the objects for 
amending the IPC as well as the Cr.P.C. Is quick disposal 
of cases. This is very good. 

I want to say that our judicial system was introduced 
during BrItish regime. We are following that old system 
and unless and until we totally change it, quick disposal of 
cases cannot be done. We are following the old system 
and this system takes a long time. A ease is filed before 
some court and nobody knows when It will be disposed of. 
From the lower court, It goes to the District Court. from the 
District Court, it goes to the High Court and some cases 
go from the High Court to the Supreme Court. This is the 
judicial system of our country. 

IPC wu enacted at the time of the British. According 
to my information, Lord Macaulay has drafted this IPC. He 
covered all offences and all the crimes that a person can 
commit. He considered aU the aspects of Indian livelihood, 
all the aspects of rural problema and all other thlnga. But 
time Is changing. 

Earlier there wu a provision In the IPC If a person Is 
killed or murdered by a lethal weapon. But now. the 
character of crime has changed. So, we need to amend 
the IPC. A new provision has been substituted for Section 
195 (a) of the IPC, regarding false evidence given In the 
court, or for Inducement or threatening or if one is 
compelled to give false evidence. 

MR. CHAIRMAN: Please conclude within a minute. 

SHRI AJOY CHAKRABORTY: Who wiD threaten the 
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witness or induce the witnes8 or allure the witness? He 
wi1I certainly be an influential man, who has money and 
muscle power in the locaUty. 

19.00 bra. 

But this provision is relaxed. Presiding Officer of the 
Court can make the complaint and any competent person 
auIhorisad by the PresIding 0fIicer can lodge the compfaint. 
My question is, who will take the evidence. If any witness 
gives false witness before the Court by inducement or 
threatening, who will collect the evidence? Will the 
complainant COllect the evidence or the Presiding Officer 
as well as the complainant will give a direction to the 
potice to coIect evidence? 

I think our Home Minister is a prudent. renowned 
lawyer also and knows better than me. I have a little 
experience as I was a practitioner in the lower Court. 
They have practised in High Court and the Supreme Cow1. 
That is the difference. We know the basic problema involved 
in all these things. The Lower Court lawyers enter into 
cross examination but the lawyers of the Higher Courts do 
not enter Intocrou examination. So, we know the 
problems. 

An FIR is lodged by somebody before the police 
station. As soon as the FIR is lodged, the case starts. After 
investigation, a chargesheet has been given before the 
Court for taking cognizance. The name of the witness in 
the charge sheet is there. Some of the witnesses could not 
be traced out. Some come before the Court voluntarily 
saying that they do not know. But the Intention of this law 
and the amendment is very good. It is acceptable. 

Plea of bargaining is a good idea. This has already 
been introduced In some other countries. In this BIH, which 
has been brought forward by the hon. Home MInister, a 
provision has been made for the plea of bargaining. 

MR. CHAIRMAN: Hon'ble Member, please do not 
speak while sltling. 

.•. (InterrupticJM) 

SHRI AJOY CHAKRABORTY: I hope this good object 
will frustrate the lawyers also. They do not advise their 
clients to go before the Court and confe .. their guilt It is a 
good object. In the villages of West Bengal there is a 
provision of NllshJ. Our opponent political party Bod 
sometimes the lawyers also created an uproar In West 
BengaJ with regard to this. The lawyers wHI be thellnancial 

losers if this salishi BiI1 is introduced. This is IQn'I8 s~ of 
a saJish/ Bill ~se parties corne to a compromise and 
settle the matter outside the court and ~ golhe courtfor' 
filing a petition that the matter is .. tiled. This 1$ it good . 
idea and we welcome it This amendment is a good idea. 
We welcome it Everybody is supporting it. I aIaowelcome 
the hon. Home Minister to have brought forward this Bill 
before the House for its approval. 

[Translation] 

SHRI PRABHUNAlli SINGH (Maharajganj, Bihar): 
Mr. Chairman. Sir. I rise to support this Bill. This Bill not 
only covers the legal aspect but I consider it to be practical 
also. Iion'ble Minister of Home Affairs is himself a very 
practical person. In this Bill. he has covered almost three 
points - first point is that this Bin has provided for awanilng 
punishment If It Is establishEtd that any witness is giving a 
wrong statement and there Is a possibtllty that the court 
will award punIshment to such persons If it 18 proved SO. 

Secondly, it has been stated in this BiN that action 
would be taken against any such person who tries to get 
witness by threat. coercion. or by enticement. Third point 
is that If in any given case a person wants tomak~ • 
compromise then he can do so by gMng a prIot application 
in the court. This is a very good thing. ' '" 

Mr. Chakman. Sir. through you. t woUld like to draw 
the attention of hon. Minister tOWBfds two 1tftepoints. I 
think that there.,. some 2-3 rnattenI lo*arda which han. 
Minister of Home Affairs has not paid any attention. We 
want that if the Government find.· any . substance in our 
words then It must be Included In the Bill. 

Mr. Chainnan, Sir, there is a pradice of presenting 
witness in cases. I would like to submit that the hon. 
Minister should inapect jail for once. He will find that .the 
number of Innocent people in jails is more than the number 
of guilty people. The reason behind this Is that In village. 
cases are framed out of enmity. These. cases are not 
based on truth. If the incident is true then the name of the 
accuaed are false. Specially some two·three types of cases 
are totaUy fal88. For example, I woukf like to mention that 
these days dowry cases are very common In both rural 
and urban areas. The lion. Supreme Court has also 
remarked in this regard on a number of occasions. The 
Han. Supreme Court has stated that If a married woman 
dies within seven years of her marriage then no evidence 
is required In such case. In such case he( husband would 
be held accused automatically. 
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I would like to inform the hon. Minister that people 
from poor areas work in big cities like Delhi, Gujarat, 
MumbaI, KoIkata for a sum of Ra.1500, Rs.2000 and 
Rs.2500. When a person geta married, his wife wants to 
live with him and dealre. that she should also live with her 
hU8band in cities like Mumbai and Delhi but due to lack of 
resources this ia not possible. These women get 
sentimental and commit suicide within two-three months 
of their marriage. Thereafter the family members of such 
females file a dowry case against their husbands saying 
thai so much of dowry was demanded from them and as a 
result of their failure to meet the dowry demands, their 
daughter was killed. The entire family of the husband is 
accused In such cases. If there is any unmarried daughter 
in the family then her name is also dragged in the case. In 
view of the law prevailing in our country, there is a rare 
possibility of getting ball in such cases. In such situation 
the unmarried -girl has to remain in jail because she is 
also not granted ball. Even the High Court refuses to grant 
bail to her. This forms the baals for a false case. 

Mr. Chairman, Sir, I would like to submit that on the 
one hand we .. y that women are being k~1ed for dowry 
and strict action should be taken against those who are 
responsible for this, and on the other hand we find that the 
more laws are enacted, the more they are misused. I 
would like to request the hon. Minister that if a person is 
awan:Sed punishment on the baals of wrong evidence being 
given against him then It is gross injustice to him. Similarly, 
If there are no witnesses in a case under section 302 or 
307 and someone In the vlHage has an enmity with- the 
accused he comes forward and express his willingness to 
bear witness in the case. He says that he will give witness 
in the case if the name of so and so person is also put to 
the lilt of accused persona. This is how people become 
witness and give statements. The court also punishes 
such person whereas he has nothing to do with the case. 

In vinages there are cases regarding Harijans. 
Otherwise also a very few disputes take place in villages 
with Harijana. Most of the mutual disagreements and 
disputes take place between well off people. Now, there 
are well to do people in most of the castes as they are not 
r8Slrlcled to anyone particular caste. Harijan's work under 
these rich people as labourers. If any dispute takes place 
between these people, they file a case through any Harijan 
and give fal.e witnesses through their people. Police also 
files a charge sheet against them. When these people 
approach the court, they are held guilty and are awarded 

punishment. 

Now, he has stated that those people who give false 
witness or give witness under pressure would be punished 
under the provisions of this Bill. I would Hke to request him 
that the Govemment must also investigate the role of 
investigating agencies which investigate into such cases. 
Nobody gives a written statement to police. in fact. they 
only give a verbal statement. When the police visits the 
spot it can also get eclipsed with extemal Influences. The 
influences can be of varied roots. In case of being 
influenced, they simply pose questions relating to 
credentials and their inclination. therefore; police claim to 
have recorded the statements. Subsequently, the police 
draft the diary in such manner that it may lead to conviction. 
Therefore, if he avers (state positively) that action will be 
taken against those who give false statements. I would 
like to know from him the proposed line of action to be 
embarked upon to t:old such police officials responsible 
who produce the facts in misleading way which even 
results in the conviction of the innocent ones. 

I am not saying that such erring poNce-officials should 
be put behind bars nor I ask for their dismissal. At least 
there should be some element of fear In them and they 
should feel apprehended of being brought to book and 
will avoid perpetrating mistakes in deliberate manner. 
Suppose the person concemed is working as Sito he 
should be demoted as officer-in-charge. Simply put, some 
token punishment must be there to ensure impartiality in 
investigation. 

Second thing that I wish to drive home is that he has 
devised ways to entrap the false witness -but the plaintiff 
who makes false statements under some influence or the 
other, on the basis of which the court passes verdict. If the 
accused is scot free and is entrapped in the vicious 
elongated process for years together in the hope of 
delivery of justice. He will think that the complainants' 
statement was false and the witness produced fake 
evidences. In such case what shall be nature of 
punishment. As the plaintiff is not COL';,ted as witness 
when the case advances to the evidence stage. 
Govemment has not laid down any modus operandi for 
the complainants, which is why I would like to submit that 
some way must be devised to apprehend the erring 
complainants as weH as the witnesses. If somebody is 
subjected to sufferings for the reasons attributed to the 
false statements made by the complainants at helshe 
should also be subjected to stem legal action whatsoever 
in course of Justice. He has said that the false evidence 
shaH come to light naturally, as regards that let me tell him 
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that earlier statements were recorded in the court under 
section 164 If the complainant withheld so but the Supreme 
Court ruled that no statement would be recorded until and 
unless the police desires so. In such situation I fail to see 
as to how they will detect the false witnesses on the basis 
of facts only. There is only one stage for recording evidence 
when the case is with the CJM and the case is taken Into 
cognizance, therefore, the case is referred to the trial 
Court. In the trial Court evidence is recorded which leads 
to either conviction or acquittal of the accused. If convicted, 
the accused approaches the higher Judiciary for appeaJ 
and then files an appeal in the Apex Court if the situation 
so warrants where he is not produced as a witness nor his 
statements are recorded. The witnesses produced and the 
evidence taken in the lower courts form the basis of 
interpretation in the higher or highest courts. So, it's 
incumbent upon the Government 10 make it essential that 
in case of charge-sheet being submitted by the police, the 
recording of stalement of plaintiff or witnesses be made 
mandatory. Only after making it mandatory one would be 
able to find out what figured in the respective statements 
made by them before the rnag1strate or In the triaJ Court. 
Whether there Is a difference In between the two. WIthout 
knowing the difference, how will we be able to identify 
original and the fake witnes .... Hon'ble Minister of Home 
Affairs should know, the fact in that evan now most of the 
people living in villages are poor by economic stanclanfs 
and they become witness in the courts just for a few 
rupees. They also subeIst on them. " some innocent gets 
convicted by virtue of such fake witnesses, nothing can be 
worse than this. this Is why It deserves a serious 
consideration. 

MR. CHAIRMAN: Ptease conclude now. 

SHRI PRABHUNATH SINGH: Mr. ChaInnan SIr, I am 
going to c:ondude in a minute or two. I am telling you the 
fact and put forward a sincere request to consider each 
and every aspect In a serious mann.. I would like that the 
Government should put in place some criminal procedure 
for the Investigating ofIIcera, the plaintiffs of the cue and 
the persons giving fake witnesses as presently only the 
evidence has bea't covered sadly, the plaintiff and the 
investigating officers have been exampled. If the MInister 
deIermiI_ some procedure this will facliitatl the delivery 
of justice. I believe as the Minister said that cues are to 
be I8ttIed through out 01 the court I8IIIement then, one 
may submit affidavit to the court for this purpo ... I agree 

ht the MIni..., has taken COI'nICI step. ThIa may f8IOIve 
one Issue but stili doubt would perIIsl. The doubt will 
always remain If a person file a petition In court and both 
~ parties have agreed on It, but later on, the other party 
gOes against the things agreed upon earlier, the court may 
have doubt that auch petition has been tiled by force. 
Therefore, a small .. "tence should be Included In thll 
procedure that whallMtr petition is filed, It should be 
signed by both the parties. In my opinion this move will 
cause no new dispute. Then I believe that the Minister 
seriously considers the thingl I have said and get thil 811 
passed after making a provllion of punishment for 
Investigation officer and petitioner also In !t I do not want 
to say anything about wItnesa separaNIy, u he has already 
made a provision about It We are already prepared to get 
thil BHI passed. I like to request one more thing, though It 
II not related 10 the subject. 

MR. CHAIRMAN: Hon. MInIster, you have finished 
your speech, p\eaH sit down now. 

SHRI PRABHUNATH SINGH: Sir, I want to say a 
personal thing. You pleue listen. You wII 8110 apprecIaIe 
It. 

We all had peraonally .-.quelted that 18 crore 
Bhojpuri people live in this country, therefore a Bill 
concerning Bhojpurl be brought in the next "Ision. They 
have much hope from you. Afterwards, we witt take you 
there and honour you. Therefore, pIeue do thli. We will 
get this BlU passed without voting. 

WIth this, I conclude. 

SHRI AVINASH RAI KHANNA (Hpshiarpur): Mr. 
Chairman, SIr, while thanking you I want some clarifications 
regarding thll Bin so that when It becomeI a law there 
would be no antiguity. Take for Inatance the following 
proviaion In the second part 01 sec::tion 185: 

(English) 

• And If Innocent person II convicted and .. ntencld 
In conaequence of IUCh ..... evidence, with death 
or imprisonment for men than aeven year". 

[Translation} 

h takea alleut flve-six ,..,. to decide the cue and 
to punish the guilty. After the Ientence hal been 

",pronounced how are we to know whether or not the 
statement has been made under durese or pntSlUnt? 
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The second thing is suppose it comes to light that 
the evidence given by the convict was under pressure or 
undue influence. What would happen to the conviction or 
the sentence passed? Would it be annulled? Secondly, it 
was inserted in Section 195, 'that Court or any other 
officer authorized by the Court,' may give rise to complaints. 
It would be better to fix a rank. Otherwise the Court can 
direct its stano or clerk to become a complainanl This 
would prevent him from taking up the case in future. Hence, 
the provision such officer not below the rank of so and so 
should be added. 

SIr, the plea of bargaining is a new concept and you 
ought to be congratulated for this. But there are some 
apprehensions In this regard. However, those with practical 
IegaJ knowledge can tell about apprehensions in this 
regard. For instance you have kept the aocio-economic 
factor out of its purview. But how would you define it? 
Different courts would give different judgements. This 
would defeat Its very intention. Therefore, It would be 
better to define the term 'socIo-economlc' In the Act ItseH. 
Secondly, a provision made In it that 

[English] 

ThIs Act does to apply to persona who have committed 
offence against women and children. 

{TrarwIation] 

It may cause a problem. The aim of this Act is 
reconciliation, to bring about a compromise. An exemption 
should be given if the concerned woman or child is from 
the same family. Suppose, a father beats his son leading 
to injuries. This becomes a non cognizable offence. In 
order to include plea of bargaining, some exemptions 
ahouId be given. It should be specified under SectIon 265 
8 that at such stage an application can be given? Whether 
it can be given before the charges are framed or after 
framing of the charges or any time during the trial? If It is 
epec/tIed, the court would keep application and evidence 
In mind. Otherwise, it would lead to a controversy that the 
ata .. menll or evidence have been recorded and plea 
bugalning can not be resorted to. Therefore, there would 
be no problem In III Implementation if it Is made clear at 
which stage it can be specified. 

In SectIon 385-8 It has been mentioned: 

[EngIIah} 

After receiving the application under sub-section (1), 

the Court shall issue notice to the Public ProsecUlor or the 
complainant. 

rrransJation] 

In this 'or' should be replaced with 'and'. Suppose, 
the Court issues a notice to the prosecutor, the complainant 
would not come to know about it, unless and until, the 
prosecutor, the complainant and the accused do not come 
face to face. The plea bargaining would be of no use. 
Therefore, 'or' be replaced with 'and'. 

The wordings used in Section 265 (4)A-

[English] 

.... the Court is satisfied that the application has been 
filed by the axused voluntarilv .... 

{Translation] 

According to the Cr.P.C. the Court puts it in record its 
satisfaction. Here, oral satisfaction Is done away with. 

[English] 

The Court must record the reason as to how the 
Court Is satisfied with the application voluntarily made. 

[Translation] 

In Section 265-C, the word 'victim' has been used. 
Ordinarily, In a case more than one person is injured. 

(English] 

There may be more than one victim. 

[Translation] 

Suppose four persons are injured. The Court effects 
a compromise with a single victim. And if the other three 
do not accept the compromise, the entire exercise would 
be infructuous. Therefore, vlctimlvictlms word should be 
used. 

SectIon 265-8 and 265K have been introduced after 
immense labour and deliberations. It may lead to one 
problem. Suppose a delegation consists of those person 
who are agreeing to compromise, approach the Court. In 
such a case the Court becomes biased because the Court 
cornea to know that the accused has confessed his crime. 
A provision should be made that when a Court is hearing 
a cue and if plea bargaining fails then the cue should 
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be transferred to another Court so that the case is heard 
in an unbiased manner. 

'Juvenile' and 'child' have been kept out of the 
deIiAition of 265-l. If an accused is both a juvenile as well 
as a child, can there be two judgements in a case? A 
Person who is a major, gets the benefit of being so. 
'Juvenile and 'child' should not be kept out of this definition 
because such accused should not be allowed to take 
benefit of being so. A schedule of offence has been 
mentioned. Amount of fine has not been defined in it. It 
should be defined. 

Now I would come to the practical difficulty being 
faced by the Court. The police is overburdened. It has to 
look after law and order, traffic, perform election duty and 
VIP duty. The Personnel engaged in investigation have to 
perform these duties also. The 1.0. is unable to attend the 
Court even for 2 years for being either on VIP or election 
duty or for being away on special checking. Therefore an 
1.0. should not be transferred from the concerned police 
station until he submits the file, the Challan and records 
his statement 

I would like to tell that procedure is misused. 
Suppose, in a murder case the district Court, the High 
Court and the Supreme Court rejects the ball application. 
But the 1.0. has the power to facilitate his ball. As per the 
law. it the challan regarding the accused is not produced 
within 90 days the accused become eligible to get bail. 
The bail can be obtained by making manipulations with 
the 1.0., although it has been rejected by the Supreme 
Court. A stringent action should be taken against such 
LOs. 

Sir, I want to know about a technical point. Evidences 
are of two types. One is oral and the other is documentary 
evidence produced by an expert Suppose a doctor gives 
a medico-legal report. The accused asked the CMO to 
constitute a medical Board. Now the board gives a different 
opinion. If the doctor's opinion is false, would this law be 
implemented in such cases. The law is silent on this 
because the doctors give an opinion they do not make a 
statements. Doctors can be bribed to give a favourable 
MLR. What action would be taken when the Board and the 
doctor give different opinions? 

Similarly, there are different kinds of tests conducted 
under essential commodities Act. The acaJS8CI has the 
right to get a second sample tested from laboratory. Both 
the testa give contradictory reports. The police con&iders 

one report whereas the accused citH the other. Whether 
Section 195 would apply on them In cue the reporta are 
contradictory? These questions need reply. The need 
clarity. FII"8t, the High Court wilt give Its judgement and 
then the Supreme Court and thereaft .... the case will be 
settled. Ttl! then, the objectives of the BiR, introduced by 
you cannot be achieved. These points shoutd be clarified 
right now, so that there is no hurdle in its implementation. 

Concluding, I may add that we have to prepare the 
police as well as judiciary as per the requirement of the 
law. We have to change their mindset and provide them 
modem technology. For exampte. a case is registered 
under Section 304(A) which have a provision for two years 
imprisonment Suppose a person belonging to Deihl is 
involved In some accident in Guwahatl, then that person 
will have to appear in Guwahati on every hearing. 
Punishment for this offence as per law Is two years, but In 
this case he would suffer too much to forget 1hrough his 
life. Wheth ... the offence Is compoundable with a provision 
for two years Imprisonment or non compoundable, theee 
cases should be reviewed and the accidental cases too. 
be brought under the plea of bargaining. 

[English} 

DR. SEBASTIAN PAUl.. (Emakulam): Sir, I welcome 
this Criminal Law Amendment Bill which in fact Is a three 
in one piece amending the Indian Penal Code, the Code 
of Criminal Procedure and the Indian Evidence Act. There 
is no need to go further deep into the Bill because there is 
almost unanimity in accepting the provisions of the 
Amendment Bill. Our criminal administration system is 
undergoing a sea change with the Introduction of a new 
concept, that is, the concept of plea-bargainlng. PIea-
bargaining is a new concept in India which in fact is 
imported from the United States but with drastic changes. I 
think the plea-bargalning adopted by us Is more effective 
than the one being practised in the United Stales. There Is 
strict judicial control in the Indian system. It will greatly 
enable the courts to clear the arrears of cues. A per8Mial 
bane of the Indian judiciary Is the never-ending arrears of 
cases. Our judiciary Is suffering from some sort of a docket 
explosion. So, with the introduction of this system, a 
majority of minor offences which attract punishment of 
less than seven years imprisonment can be settled out of 
court under strict judicial surveillance and control. 

But at the same time, I have to give a caveat .. 1M 
we cannot believe our police totaIy. In various offences, 
the police can extract conteslion and produce a person 
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before the court for plea-bargalning. The case can be 
closed at that stage and the real culprit will go scot-free. In 
other words, this is a perfect system and through pIea_ 
bargaining we are introducing another great concept in 
victimology, that is, to compensate the victims, apart from 
giving punishment to the accused or the offender. 

So, in all these respects, I have to welcome 'this 
move. This amendment will greatly modify our criminal 
administrative system and I hope our lower judiciai officers 
wltl make use of these provisions to clear arrears of cases. 
let U8 hope that with this and many more amendments to 
come, we would provide a more clean, just and equitable 
justice system In the country. 

PROF. M. RAMADASS (Pondicherry): ~. Chairman, 
Sir, I rise to support the Criminal law (Amendment) Bill, 
2005 because the objects of this 8ft1 are consistent with 
the legal requirements of the country today and I 
congratulate the hon. Home Minister for bringing out very 
simplified amendments to the Criminai Procedure Code. 
Some time ago, when the Home Minister brought certain 
changes In the Criminal Procedure Code, there was a tot 
of hue and cry In the country and the whole legal world 
was against those amendments. We should appreciate 
the Home Minister for responding to all those objections 
of the legal world and now bringing out a very simplified 
Bill which will go a small way to correct some of the evils 
that are bedevllHng the criminal judicial system in' the 
country. 

Sir, we cannot expect for the moon today, we cannot 
expect a perfect world and a perfect judicial system. We 
will have to go step-by-step. It is an evolving society. We 
will have to make amendments to the system and try to 
improve the life and Uberty of the people In the society. So, 
In that context, when we took at the amendments, there 
are four In kind. These try to remedy the deficiencies 
afllleting the existing criminal judicial system. 

As you are aware, one of the important aspects of 
the Judicial system Is the crux of the evidence provided by 
the witnesaes and because of the witnesses tumlng hostile, 
there Is no fair and reHabie syltam for delivery of justice to 
the people. Another criticism about the Judicial syst~ is 
that • large number of cases are pending In co~rts. Neither 
the acc:used nor the victims get justice and JustiCe delayed 
Is justice denied. This is a far cry that we get everywhere 
in our country about the judicial system. 

Sir, after globallsation has started in our country, 

there are a lot of cases of fake currency notes and the 
cases relating to this also are not being dealt with properly 
because of absence of expert witnesses. Then, finally we 
have the matrimonial problems and these also bring about 
a social evil in the society. So, these four defects are 
sought to be remedied by this Criminal law (Amendment) 
BUI and there are more points which can be said in favour 
of these four amendments than against th~m. 

At the same time, I would like to bring it to the notice 
of the hon. Home Minister that the objective of 'witness 
turning hostile' in the insertion of 195 (a) can be 
successfully Implemented if only the Govemment is willing 
to bring about, what Is called a Witness Protection Scheme. 
It is because today, in the changing world of mafia, in the 
changing world of gangsterism, nobody is willing to give 
an honest witness. If a murderer commits a murder, and 
anyone who witness it says that he is going to be honest 
and he is going to the court, and he deposes before the 
judge, then within 24 hours he will be nowhere and another 
murder will be committed. This is the type of system that 
we are evolving today. lawlessness is increasing. 
Therefore, unless there is protection to the witness, there 
is no possibility of bringing more and more effectiveness 
of these results. However, one salient provision of this is 
that those who threaten will get an offence which is non-
bailable in character and that will bring about more of a 
stringency in the law. 

As far as plea bargaining is conce'med, there are 
more advantages to it. It is a better system than the 
American system because it is within the protection of the 
iaw.lt is not outside the court of settlement. ... (lnterruptions) 

MR. CHAIRMAN: Please conclude. 

PROF. M. RAMADASS: Therefore, plea bargaining is 
also good. But, at the same time, here again, there is a 
requirement that the Govemment should bring about an 
institution called Directorate of Prosecution which will be 
able to bring effective compromise in these cases. But, at 
the same time, we should also see whether plea bargaining 
introduces an element of complacency on the part of the 
criminals. They will commit crime; they will go to the court, 
enter into a compromise - a compromise between three' 
parties, namely, accused, victim, and prosecutor and other 
people - and then they get themselves released. Again 
they will commit crime. This should not induce a kind of 
leniency on the part of the criminals. Therefore, I wouid 
say that it should be there and the entire criminal system 
can be re-hauled or overhauled and it can be perfected if 
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only we have a perfect police system and public 
prosecution system. Police refonns must come. Therefore, 
merely by bringing these amendments, we would not be 
able to perfect the system. Of course, we are not pleading 
for perf8CIion anywhere. Absolute perfection is not possible. 
Only a relative perfection is possible, and to 1hat extent, to 
that objective, this BIH will be a milestone. Therefore, I 
wholeheartedly support the Criminal Law (Amendment) 
Bill. 

[Translation] 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I welcome the Criminal Law (Amendment) BAI Ad, 
2005, intrCJduced by the hon. Home Minister. By this Bill 
Indian Penal Code, Criminal Procedure Code and Inal8ll 
Evidence Act. 1872 are being amended. It proves that the 
Government's attention has been drawn towards those 
weaknesses of our judicial system which had infested and 
were weakening it to crumble like white ants. This Bill has 
tried to get rid of these weaknesses. 

In our country, criminal as well as civil cases have 
piled up. Hon. Home Minister Is present here. The Ministry 
of Home Affairs as waH as the Ministry of law, both should 
think seriously about dealing with these number of pending 
cases. This effort should be welcomed, so that. criminal 
cases are decided expeditiously and the laws are 
simplified. The people will come forward to give evidence 
without any tear or favour and the cases will be disposed 
off lawlully. This BiD has provided that action will be taken 
against the perjurors which I think is welcome step. 
Nowadays when moral values are getting eroded. people 
fabricate charges or give false evidences on oath out of 
monetary considerations or under the mortal threat of 
musclemen. Therefore. I welcome the provision to punish 
such type of persons. 

Besides. the bargaining chapter Is quite good. In 
these days. litigation has become very common and cases 
keep on pending for ye..... Nothing will be better If both 
parties agree to reconciliation in the presence of judge. It 
will make our society harmonious. 

[English] 

Justice delayed is justice denied. 

[Translation] 

To decide a case speedily the simplification of law 
becomes imperative and this is what the present Bill triM 
to do. 

Mr. Chairman, Sir, due to the constraints of time, I 
shaH not dweH on the technicalities of law. I welcome this 
Bill and hope that the Ministry of law and MIn.try of 
Home AffaIrs continue their efforts to reduce 1he number of 
pending cases to control crime and make the life of the 
people trouble free. We were always in favour of the 
approach. 

[English] 

SHRI SHIVRAJ V. PATll: Sir, I would like to first of all 
thank the hon. Speaker and this House for having faciIItatad 
the passage of this BIH today Itself by extencIng the time 
and making adjustment and helping all of us. 

The debate was very 8flIiIrhten1ng. The hon. Members 
who spoke, spoke like experienced jurists and lawyers. 
Moat of the points made by them were hltting'the nail on 
the head. They were very. very relevant, and I would like 
to thank all of them. 

There are thnte points which were made. If we 
analyse the debate, three points come out of the 
di9cussions. One point relates to the witnesses. The second 
point relates to the plea-bargalning provision. and the 
third point relates to the general concitIonpravailing in 
our country with respect to investigation, diIposaI of the 
cases and the criminal jurisprudance. Witnesses should 
be protected. This is what was suggested by many of the 
Members who spoke here. 

I would Nke to submit that by amending the Criminal 
Procedure Code, we have provided that the witnesses 
would be protecIed. The previous Criminal Procedure 
(Amendment) Code, to which some Members objected, 
which Is kept in abeyance, provides that the witneIIea 
should be protected and as to how the wItneuN should 
be prot8cI8d is provided In that law. If it .... not kepi in 
abeyance, it would have helped theIe people. 

Then It was also suw-ted that there should be • 
Directorate of Prosecution. It has also been pnMded. The 
previous Amendment Bill provided for cre.tlng·. 
Directorate of Prosecution. That Is also kept In abeyance. 
The previous Amendment Bill provided as to how the 
protection can be given to women witnesses, women 
victims and women complainants. That I, also kepi In 
abeyance only for one clause. which ils related to the 
anticipatory ball. Even " that clause is not there in the BIll. 
the courts have a right to call the applicants in the court to 
be praMnt when the judgement is giwn. 
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I tried to explain to my colleagues and friends but 
they did not see the point. That is why, we said, all right 
you yourself consider it and come back to me and I will 
see it. That is why, that Bin is kept in abeyance up to this 
time. But we shall have to do something about that. That 
Criminal Procedure Code provided that if an accused is 
kept behind the bar for a period for which he can be 
..,.."ced, even without conducting the case he gets an 
acquittal. He comes out of the JaD. That is provided. 

These kinds of salutary provisions also have been 
kept In abeyance. I would like to request my colleagues to 
apply their mlndato these things and persuade their 
colleagues, the lawyers also, to see the point So for one 
provision In that BUI, the Bill is kept In abeyance. I really 
f8eI very sorry about It. 

As far as witnesses are concerned, the hon. Members 
have made very good points about the witnesses. One of 
the points that was made by one of the hon. Members 
sitting on the back Benches related to as to how we will 
come to the conclusion that the witness has not given a 
truthful evidence. One thing which I would like to make 
very clear to the hon. Members here is that Clause 195(a) 
does not relate to the witness. It relates to a person who is 
Inftuencing the witness. If & witness goes to the court and 
gives wrong evidence, he can be punished. It is already 
provided in the indian Penal Code and there is & procedure 
provided for that purpose as to how a witness giving 
wrong evidence can be punished, and how much 
punishment can be imposed upon him, is already provided. 
This Clause 195(&) relates to the punishment which can 
be Imposed upon • person who Is inducing or threatening 
• witness to give wrong evidence in the court of law. It was 
not there in the Indian Penal Code (IPC). Now, we are 
trying to introduce It In the IPC and it is saying that seven 
years Imprisonment can be awarded. Again, the matter 
went to the Standing CommIttee. The Standing Committee 
Mid thai supposing there Is a murder case and a witness 
Is Induced or threatened to give evidence. He goes to the 
court and gives the evidence. And on the basis of that 
evidence given, If he is sentenced to deaIh; he is sentenced 
to lie Imprisonment; because of his evidence if that kind 
of I8ntence is g/ven then will you say that seven years 
untenoa awarded against such persons is sufficient? So, 
the Standing CommIttee suggested that if a person is 
given .., Imprisonment which Is more than seven years, 
then the same kind of punishment should be imposed 
upon the person who is inducing or threatening the witness 
to give WI'OI1Q evidenCe. That Is why, we accepted this 
rwcommendation given. by the Standing Committee and 

that is provided in this Bill. I am very happy that almost all 
the Members have supported this provision. 

Sir, the most important part of this Bill is plea-
bargaining. Now, what is plea-bargaining? I explained 
that while mOving that this Bill be considered; I need not 
go over that area again. But let us understand that the 
concept of plea-bargaining has not corne from outside 
only. It is true that in America this is used and it is giving 
very good dividends to them. But it existed even In India. It 
is not understood by many of us in the olden criminal 
jurisprudence. When a person was offended, when an 
offence was committed against a person, the offender was 
not only punished but the victim was also given 
compensation. For example, two cows were given; a piece 
of land was given; and a certain amount of money was 
given. 

That is plea-bargaining. In the Islamic Law also -
yesterday, an hon. Member was I speaking from there -
now this is accepted. He went to the extent of saying that 
let plea-bargaining be available in cases in which the 
murdar has taken place and in which case death sentence 
can be awarded. He went to that extent. 

In Islamic criminal jurisprudence, plea-bargaining is 
accepted. 

The point I was trying to make was that this kind of a 
concept was existing in many parts of the world. It was 
existing in India. In Islamic jurisprudence, it is existing. In 
the Western countries also, it exists. So, it is not a new 
concept. As a matter of fact, we are accepting an old' 
concept. 

There are two points that I would like to explain to 
the House. The first point is that the delays in the courts 
would be reduced. The number of cases would be reduced 
and the disposal of the cases would be speedier. But I 
may mantion, the most important part of plea-bargaining is 
the compensation which would be given to the victims. 

The jurisprudence which we have been using for 
many years has helped us to punish the offenders. There 
are soma provisions in the Criminal Procedure Code which 
could be used by the Judge to give compensation to some 
victims but those provisions are not strong enough. 
Generally, in most of the cases, no compensation is given 
to the victim. Even if a fine is collected from the offender, it 
is put in the Government coffers rather than used to give 
compensation .to the victim. So, this kind of jurisprudence 
is getting changed. In India, we are now accepting the 
concept that it is not sufficient to punish the offender. 
Punish we must but it is necessary that the victim should 
be given some relief. If a young man of a family dies, the 



383 Criminal Law (Amendment) DECEMBER 22, 2005 BHI,2OO5 384 

[Shri Shivraj V. Patil) 

surviving members should get some compensation. Now, 
that concept is getting accepted and that concept would 
get some kind of practical effect through this Bill. I am 
happy about that more than only the fact that delays would 
be reduced. 

An hon. Member asked that if the case has ultimately 
to be decided by the Judge, how would it reduce the delay 
in the court. We have to understand how the case is 
conducted in a criminal court in order to understand how 
the delays could be curtailed.. The police investigates, 
prepares the charge-sheets, and files them in a court of 
law. Once the charge-sheet is given, if the court is a 
simple court. the Judicial Magistrate tries that case. It does 
not go to the Sessions Court. Then, the witnesses receive 
the notice, they appear in the court, they are examined 
and cros~xamined, arguments take place and then the 
judgement is given. So, it takes a long time. Calling the 
witnesses, examining the witnesses, advancing the 
arguments and getting the judgement takes a long time 
and because of that delays occur. Sometimes, the 
witnesses are not available. Supposing a doctor has to be 
examined and the doctor writes back to the court saying 
that he is not in a position to attend the court, the Judge 
adjourns the case to another date and so delays occur. 
Now, this kind of things are not going to happen any more. 

An hon. Member wanted to understand when 1M 
accused would be allowed to go to the court asking for 
plea-bargaining. The law provides under Section 173 that 
the moment the charge-sheet is filed by the police in a 
court of law, the accused could make an application. Thal 
application has to be filed with an affidavit because he 
has to take an oath and state that he is doing it voluntarily 
and that he is not doing it under any pressure. He has to 
explain it. Once that is done, the court gives the notice to 
the prosecutor or the complainant and to the accused or to 
his lawyer. In some cases, the prosecutor is there; in some 
other cases, the prosecutor is not there. There are private 
complaints and there are police cases. When the police 
case is there, the case goes to the court. 

Then, there is a prosecutor. But when there is a 
private complainant, there may not be a prosecutor. He 
himsetf may be there and he may have the assistance of 
any lawyer to prosecute his case at a later stage. That is 
why, we have provided the prosecutor, the complainant, 
the accused and his lawyer wi" be allowed to talk to each 
other and decide as to how the disposal of the case has to 
be done. Now, this is provided. The court does not Interfere 
in It. After they decide upon what Is to be done, the report 

is given to the court and when the report is given to the 
court, court examines it. Why does the court examine It? 
The court examines it for two purposes. The court wants to 
know whether it is done voluntarily or not. 

Secondly, the accused is not allowed to go scot-free 
in all cases. In some cases, he is allowed to go back and 
remain on probation and in lome cases, aome sentence 
has to be passed. The main thing which the court wID do 
is to see whether this agreement is arrived at out of free 
will of the parties' concerned or not. This requires a very 
short time and this is possible. We have taken a precaution 
to see that in murder cases, in cases in which Hf. 
imprisonment is given or seven years' imprisonment can 
be given, the plea-bargaining will not be available. Then, 
we have also said that the cases affecting the s0cio-
economic conditions are also not allowed. So, these are 
some of the precautions which we have taken. In my 
opinion, in the social conditions in which we live, thase 
kinds of precautions are necessary .. ,. (Interruptions) 

SHRI KHARABELA SWAIN (Balasore): Why do you 
want it in the case of Juvenile Offence? 

SHRI SHIVRAJ V. PATIL: It is because the relief given 
under the Jwenile Offences Ad. to the accused is much 
more than the relief given here. That 18 why, we have 
given it ... (Interruptions) This is going to help us. 

One of the arguments advanced w~ that it would 
help the rich. I do not know how it wiH help the rich. h Is 
the accuaed who has to make the application. If he does 
not want 10 make an application, he will not make an 
application. I do agree that whenever the compenaation Is 
there, it may help, but the accused has to accept it. In 
some cases, merely punishing the offender Is not suflIcIant 
and helping the victim is also neceuary. This Is a aaI'*'Y 
provision and I think, we should accept it. Than, there .. 
other provisions which are not very Important. 

In the lake currency cases, only the experts from the 
Nasic. Printing Press were allowed to give the evidence. 
Now, It is provIdad that the experts from the Foran8ic 
laboratories should be allowed to help In !hIs maner. One 
of the han. Members made a suggestion that the Foren* 
Laboratories should be strengthened and we are giving a 
lot of money to the Forensic laboratories alao to streng1hen 
them. 

Thirdly. there was a point made that the pie. 
bargaining appIlcat/on or affidavit Is made and ultlmatety 



386 Criminal Law (Amendment) PAUSA 1, 1927 (SAKA) Bill, 2005 386 

the judge does not accept the plea-bargaining. What will 
happen If the accused has already said that he has 
committed the offence and he is ready to give the 
compensation? So, give him a lenient punishment. Will 
that go against him? ThIs is a vary important point m8de 
and when this important point was discussed, especially 
from the hon. Prime Minister's side, they said: "Look if -you 
allow thIa to be there on the record, he Is a1raac1y convicted 
and any punishment can be given to him". That is why, we 
make a apecIaI amendment to the Amendment Bill. The 
clause 265 (k) provides that if the plea-bargaininq is not 
accepted by the judge, the material which is beforb Ilim 
shall not be uaed against the accused person. 

20.00 hn. 

Now, this is also specifically provided in the law. So, 
that kind of an apprehension need not be there. 

The other thing is that the evidence law is also 
amended. One of the hon. Members did not speak, but he 
came to me and said - 'You haVe not explained this thing; 
what Is this?, It Is on clause 9. The clause 9 says: 

"Nothing in this section shall disentitle the person so 
permitted under sub-sectIon (1). to rely on any part 
of the evidence of such witness." 

Now, this is an amendment suggested to SectIon 
1 s.t of the Indian Evidence Act. It says that if a witness 
becomes hostile, he can be cross-examined. The question 
was whether the evidence given by a witness who is 
decIaIed as hostile shaD be reliable or not. Now, It is 
made very specific by amending the law that if such a 
witnes8 Is there and if he has made a statement wherein a 
portion of It Is reliable and a portion of it is not reliable, 
then the judge wIf be aHowed to make use of the portion 
which Is reliable and he need not take into account the 
portion which is not reliable. Now this kind of provision 

has been made. 

Very good points have been made by some of the 
han. Members. Shri Prabhunath Singh spoke like a lawyer. 
He made so many points. One of the points he made was 
that - 'You are providing a punishment for a person who 
Induces or threatens a witness to give wrong evidence. 
What .... you going to do with the Police who Is threatening 
or Inducing to give the evidence and preparing the 

chargesheet?' 

The entire criminal jurisprudenC8 that we have today, 
the entire criminal procedure code that we-have today 

suggests that what the Police does is not the basis, cannot 
be the basis of conviction. What is stated by the witnesses 
in the court of law can be the basis. So, all the statements 
recorded, the statements are made by the witnesses orally. 
But then the Police is expected to reduce all these 
statements into writing. But these statements are not signed 
by the witnesses nor are they signed by the police officers 
also. But they go to the court as part of the chargesheet 
and on the basis of such statements which are unsigned, 
the prosecutor puts the questions to the witnesses and 
extracts the material from him. That becomes the part of 
the case before the court and then the defence lawyer is 
allowed to cross-examine that witness to bring out the 
statement. 

I tell you that the system of cross-examination is so 
good and so powerful. I have been saying that you bring 
any kind of witness, any intelligence witness before me 
and you tutor him to give false evidence in the court of 
law; I will get truth from his mouth. I will get the truth from 
his mouth by cross-examination and it is possible, That is 
why the system of cross-examination is very powerful. 
Then the judge has to examine it. 

Today, Shri Prabhunath Singh probably has read the 
Bill which we have produced here. But this Bill has come 
in a different form. What has actually originally the Bill 
suggested was this. It suggested that und~ Sections 161, 
162, 163, 164, these provisions are relevant, the statement 
shall be recorded by the Police they will be signed by the 
witnesses, they will be signed by the Police and then they 
will be introduced in the courts. Under Section 164 they 
will be recorded by the judge and then signed by the 
witnesses and signed by the judge and then the statements 
will be given to them. That was originally provided In the 
amending Bill. 

When this matter went to the Standing Conwnittee, 
the Standing Committee said: "No, you cannot do thal" 
What did the Standing Committee say? The Standing 
Committee said: "Under Section 164, you can go to the 
judge and get the statement recorded on oath and sign it, 
but we will not accept the provision which empowers the 
police to get the signature of the witnesses on that piece 
of paper because he is in a position to influence him and 
record a statement and get his signature. Arld such a 
statement made by the police will go against the principle 
of criminal jurisprudence which is that no innocent person 
should be punished." 
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SHRI PRABHUNATH SINGH: Mr. Chairman, Sir, the 
han. MInister has stated that when the poUce investigates 
some case, it files chargesheet and name witnesses. Only 
those witnesses are recognised in the courts and If on the 
basis of their evidence, a person is convicted by the lower 
courts, the case goes to High Court and then the Su~ 
Court as this process takes 20 years, and almost consumes 
the whole life. Suppose the Supreme Court acquits him, 
what will happen with the police. which prepared case 
against him. They say that the evidence given by the 
police carry no significance. Honble Minister Sir, when 
the court calls the police as a witness, it is written in the 
diary. The police officer Is asked as to whether or not that 
investigation was conducted by him and If he answers In 
affirmative, he is accepted as a witness and his evidence 
may cause the awarding of punishment to the accused. 
Therefore, if the accused is acquitted by the higher court, 
it means the wrong charges were filed by the concerned 
portee personnel. I want to know, what action you will take 
in such cases. 

[English] 

SHRI SHIVRAJ V. PATIl: I will come to that point. I 
am trying to explain and it is a very good point you are 
raising. ThIs point has not been raised only in the House, 
but it has been raised in the trial courts, in the High Courts 
and in the Supreme Court also. The Supreme Court have 
given judgments against the police, especially in U.P. 
Case, the judgement given against the police was very 
demoralising for the police, and it was a true judgment 
also. H a police officer is concocting a case, if a police 
officer is aetling up the witness who are not truthful, if the 
police officer is recording the statement which is not truthful, 
and if that fact is brought to the notice of the trial judge In 
the argument or through the cross-examination or the 
examination, Ihen the courts take cognizance of this fact 
and the court can ask that the police offIeer be prosecuted. 
When a witness gives wrong evidence, court is not dlrectty 
aayIng, "You have told this and we are doing it· Now, 
even in the case of witness, when wrong evidence is 
given, it is judged by the judge in different manners. Now, 
they try to find out how it Is different from the evidence 
given by the other witnesses: what has come out In the 
examination, cross-examination and re-examination. How 
has been his demeanour in the court? Was he looking 
trid<y or was he looking rellabte? All these things are 
watc:hed and f8COI'ded by the jUdge and when the court 
comes to the conctusion that the witness wu miIIeading 

the court, the court starta proceedings against him. It was 
made necessary that the court ItseH had to. make the 
complaint. It is not always possible for the court to give the 
complaint and Ihen appear In the court, if it Is neceasary. 
That Is why, it Is said that the court can give the CCJI1lptaint 
through it&eH or through any authorised person. Now, that 
kind of provision is made. What is applicable to the witness 
is applicable to the police also. But while aueaalng the 
truthfulness of the evidence 0' the acts of the police and 
while assessing the truthfulness of the witneues, the 
judges do differentiate because the witness can be related 
because the witness may come from the same village 
from which the accused Is coming. The poIce may not be 
refated and the police is also performing the duty. If you 
demoraHse the police to a great extent, It Is not possible 
for the police to collect the evidence and come to the 
court. 

A question was asked and I am going to say 
something on that Why is the conviction rate low? The 
conviction rate is low because the truthful witnesses do 
not come forward. If a murder takes place, the witness 
who is standing ther8. says that he would not like to get 
involved. Supposing I go to a court of law and give 
evidence, these people may ask me. I did not know, I was 
not there. You yourseH said It and said it very rightly. I 
have always been asked as to why the persons are 
acquitted and not convicted. Why is the conviction rate 
low? And the pet answer that I have been giving Is that In 
aJmost .. cases, if there are ten accused and five accu8ed 
are real culprits. the other five are just the names because 
they are related. The result is that the accused who Is to 
be convicted, gets acquitted because five 01her innocent 
persons are involved. When the truthful eye wttnesaes 
depose and H a good cross-examination lawyer is there, 
he can extract from that that these five persons are not 
there. This is the human weakness. These ant the realities 
of HIe. These are the practical diflicuttles. That is why, we 
shall have to consider as to whaI has to be done. What we 
are trying to do is not a perfect thing. We are trying to 
better the situation; we are Irying a better kind of law, a 
better kind of system. Probably, It will help; and probably, 
in aome cues, it wiD nol help. We are not claiming that It 
Is going to help. But just think of the situation In which you 
are not relying on the Police at all. What will happen 
then? H you are not relying on the Police, then who will 
collect the witness, who will file the charge-sheet? How 
will a judge decide? How will the justice be done to the 
accused person? And the Yictimis always a weak person. 
He is physIcdy week or finm:IaJIy weak 01 he is so good 
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that his being good is also treated as a weakness. If some 
conspiracy takes places, he has an opportunity on which 
justice has to be done. That is why, this problem is there. 
You have made a very good point. If you can suggest as to 
how the Criminal Procedure Code can be amended, we 
will be very happy to do il I have applied my mind to this 
problem and It is not possible to swing from one extreme 
to the other extreme. This is the problem in dealing with 
criminal justice. Some people speak as if they are the 
party, they are supporting the prosecution. Some people 
speak as if they are supporting the defence in the case. 
The Judge has to decide it and he has to hear both sl.:'qS 

to come to • correct conclusion and come to a judgement. 
When we are talking about human rights, we will like to 
reduce the power given to the Police. We will like to see 
that on a slightest doubt, the man should be released and 
acquitted. But you think of its impact. Suppose, most of the 
persons get acquitted. The principles of benefit of doubt 
and no innocent person should be convicted, are there. 
These two principles are salutary. They should be there. 
They are also responsible for seeing that the conviction 
rate is very low. That is exactfy why we shall have to strike 
a balance. 

A suggestion has been given that we are depending 
on oral evidence. That is true. In civil matters, we depend 
on documentary evidence more than in criminal matters. 
Thai is why, we are depending on the oral evidence. But 
we are taking a step in a different direction to collect the 
evidence in criminal cases also. In criminal cases also, 
some documentary evidence is given now; the doctors 
evidence is given and other evidence is given and 
Panchnsma Is made. There is a third stage. That Is a 
stage of technological evidence. 

DNA teat is there and it is the surest test. If a hair is 
coIIeeted, It can be examined; If a piece of cloth Is collected, 
it can be examined; If fooIprinta are collected, they can be 
examined. These are technical evidences. Unfortunately, 
the systems for collecting technical evidence In our country 
are In the proceu of development and it ties not reached 
the atIIge where It should be. That is why, rate of conviction 
In our country Is low. If the rate of conviction is low, It is 
because along with the real accused, the innocent persons 
are also involved. The witnesses are not willing to come 
forward; 80metimes, investigating officers are committing 
mistakes and sometimes, there are situations which really 
do not help to do justice. There is also reliance on oral 
evidence and not on technological evidence. If these 

happen, we will be able to do that. 

This is an attempt to provide a system which will 
help us to do justice without any delays and do justice in a 
manner which will help the victims and which will help the 
real justice to be done to the accused person. I have no 
hesitation in saying that I would not say that this is the 
perfect system. I would say that this is a better system; we 
are trying to provide a better system. We are yet to arrive 
at a position where the perfect system will be available. 

Once again, I thank the hon. Members for having 
participated; they have not only participated, but they have 
stayed in the House up to this time and have shown great 
interest in the system which we are trying to develop. 

SHRI A. KRISHNASWAMY (Sriperumbudur): I have 
one clarification to seek. 

[Translation] 

MR. CHAIRMAN: You have got commendable reply. 

(English] 

SHRI SHIVRAJ V. PATlL: I have a Cabinet meeting to 
attend. 

SHRI A. KRISHNASWAMY: From your reply, I 
understand that if police files a charge sheet, in the pIea-
bargaining concept, If one gives admission application, it 
will be admitted. You said that. Does the law permit that 
an innocent person, without getting any charge sheet, 
makes an admission? 

SHRI SHIVRAJ V. PATIL: PJea-bargaining starts after 
filing the charge sheet and not before that. ... (Interruptions) 

MR. CHAIRMAN: No. Please take your seat. Only 
two clarifications will be aHowed. Shri Mahtab. He will be 
the last. 

'" (Interruptions) 

SHRI SHIVRAJ V. PATIL: Do not worry; the law 
provides that this will start after the charge sheet is filed. 
The court is expected to give notice to the accused person, 
and then only, it starts • •.. (lnterruptions) When you read the 
law, you will get it. 

MR. CHAIRMAN: Only one question can be allowed. 
Mr. Mahtab. 

SHRI B. MAHTAB: Hon. Home Minister has given a 
very detailed and a convincing answer. But the question 
that I had posed is regarding the change in the IPC, 
relating to the third party - witness being Influenced or 
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[Shri B. MahtabJ 
bribed or ~tever it is. If a complaint comes, the court 
takes cognisance of that issue, then the evidence has to 
be gathered; investigation has to be made. How long will 
it take? Do you intend to put a time frame 80 that it does 
not prolong? 

{TranslatJon] 

SHRI RAJIV RANJAN SINGH 'lAlAN' (Begusarai): 
The hon. Home Minister did his home WOft( very well and 
talked extensivety on the need of reforms in the IPC and 
the Cr.P.C. At one point. while responding to the discussion, 
the han. Home Minister has stated that during the trial, the 
witnesses may be proved false during cross-examination 
and that can decide the fate of case. Our Cr.P.C., IPC or 
Evidence Act depend upon investigation and if this 
investigation is not fair and unbiased, a lot of litigation 
ensues. Therefore, we want that you should further look 
intQ this matter. At present, you need not say anything on 
this. As you are heading in I the direction of reforms, you 
should think elaborately and introduce a comprehensive 
Bill on this. 

SHRI PRABHUNATH SINGH: Mr. Chalnnan, Sir, we 
shal also send our suggestions in writing. 

SHRI CHHATTAR SINGH DARBAR (Ohar): Mr. 
Chairman, Sir, I am satisfied with the clarific:ation given by 
the hon. Minister. But he has said that convIcIion rate is 
very low in India in comparison to the other countries. I 
would like to add that our concem should not be to increase 
the conviction rate but to ensure fair and transparent 
justice. 

[English] 

SHRI SHIVRAJ V. PATlL: I agree with what the hon'ble 
Member has said. 

{Translation] 

I fully agree with what you have said. If we award 
punishment just to improve conviction rate, it will 
tantamount to injustice. 

[English] 

As far as the time frame within whIctI it can be done, 
the juriIprudence either civU, ctImInaI, constitutional or 
International juriaprudence, accepIa the principle of natural 
justice. You can complaint against any per80n but you 

cannot punish him without hearing him, giving him an 
opportunity to say what he wants to say. In this process, 
the time is consumed. ThIs has to be understood by us. If 
you want to punish a person who has induced or 
threatened a witness to give false evidence, it has to be 
first established that prima facie he has done it. When can 
it be done? It can be done when the first case Is decided, 
when the evidence of the witness who has given false 
evidence is recorded. After that the judge can come to the 
conclusion that this man, who appears to be Innocent, Is 
threatened or induced to give false evidence. When he 
comes to that conclusion, he will then issue the notice, 
call him to the Court and then starts prosecution. ThIs 
certainly is going to take a long time. this kind of a 
provision was not there in the Indian Penal Code. The 
provision of punishing a third person Inducing or 
threatening a witness to give false evidence was not there. 
By amending this law, we are making this provision. Though 
it will take time but certainly punishment can be given. 

MR. CHAIRMAN: The question is: 

"That the BIll further to amend the Indian Penal Code, 
the Code of Criminal Procedure, 1973 and the Indian 
Evidence Act, 1972, as paued by Rajya Sabha, be 
taken into conaideratIon: 

The motion was adopted. 

MR. CHAIRMAN: The House shall now take up 
cIauae-by-dause consideration of the BIB. 

The question is: 

"That clauses 2 to 9 stand part of the BIH.· 

The motion was adopted .. 

Clauses 2 to 9 were lidded to the BlR. 

a... 1, the Enacting FoInJIb. and the LonQ TIlle 
were lidded to the Bli. 

MR. CHAIRMAN: The MInister may now move that 
the Bin be passed. 

SHRI SHIVRAJ V. PATlL: Sir, I beg to mcwe: 

"That the Bin be paued". 

MR. CHAIRMAN: The question Ie: 

"That the Bill be passed ••• 

The motion was adopted. 
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(English) 

MR. CHAIRMAN: Please take your seats. I have to 
make an announcement. 

Hon. Members, the subject matter of the Bills listed 
for consideration and passing at SI. Nos. 31, 32 and 33 is 
similar. 

If the House agrees, we may have a combined 
diacussion on the three Bills. 

... {Interruptions) 

[Translation} 

SHRI RAJ IV RANJAN SINGH 'LALAN': Mr. Chairman, 
Sir, there Is no quorum and in the absence of quorum how 
the proceedings in the House can continue . ... {Interrup-
tions) 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir, how 
the proceedInga in the House can continue in the absence 

of quorum? ... {Intenuptions) 1 am on a point of order. There 
is no quorum in the House. 

MR. CHAIRMAN: Shri Prabhunath Singhp, are you 
raising the question of quorum? 

SHRI PRABHUNATH SINGH: Yes, Sir. 

MR. CHAIRMAN: The quorum bell Is being rung. 

[English} 

MR. CHAIRMAN: There is no quorum in the House . 

Now, the House stands adjourned to meet tomorrow, 
the 23rd of December, 2005, at 11.00 a.m. 

20.33 h .... 

The Lok Sabha then adjoumed till Eleven of the clock 
on FrIday, Decttrnber, 23, 2OO5IPausa 02, 1927 (Saka) 
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